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LOK SABHA DEBATES

First day of the Eighth Session of the Fourth Lok Sabha

LOK SABHA

Monday, July 21, 1969/ Asadha 30, 1891
(SAKA)

The Lok Sabha met at Eleven of
the Clock

[MR. DEPUTY-SPEAKER in the Chair)

RESIGNATION BY SHRI N. SANJIVA
REDDY OF OFFICE OF SPEAKER

MR. DEPUTY-SPEAKER: I have to

inform the House......

SHRI M. L. SONDHI (New Delhi) :
Sir, man has Janded on the moon. That is
the first thing to be taken up. It is a historic
occasion. A day will come when you may
also aspire to go to the moon.

MR. DEPUTY-SPEAKER : It will come
in due course.

N wnt st (g afe):
IYTEAE WY, ATST FT ST A & |
aT F FETE FE A Y /Y AT
AT FT T & | AT F ATEAR F

YAYE ASAA F TEANE T F1E v A 1 -

WY IFEX Q1T F) fHaTw § IR I¥ WY
aT FG oY w9 oNFT TEE R E a9

HATIHT g T g7 & F a0 I TwS
FN AT TR ST F G J FL 4 ]
& AT F g gy Ay w7 §

MR. DEPUTY-SPEAKER : Will you
please listen to me? I am going to make a
reference to it.

St o e foedw T, o
9% X GATEY | A9 Ay feadd e

2
G | e arge gt 42 gw &, W9 I
YIS & | gH Ir=ue AR T 97 AAfEd
fewdg w8 Tifgy |

MR. DEPUTY - SPEAKER: Please

resume your seat and listen to me. So far as
reference to moon-landing is concerned, it is
coming up and I would request hon.
Members to wait for a few minutes.

SHRI M. L. SONDHI : Sir, the Mem-
bers of Indian Parliament have always stood
for the great achievements of mankind.

MR. DEPUTY-SPEAKER: I haveto’
inform the House that Shri N. Sanjiva
Reddy has resigned the office of the
Speaker of Lok Sabha on the 19th July, 1969
at 5 P. M.

=t TS GTAEA : IT FT 9 93 I
gty | ag fraw &)

SHRI S. M. BANERIJEE - (Kanpur):
Sorry, Sorry.

=it o v (T0) : fFraw F agEr
T AT e 1

MR. DEPUTY-SPEAKER :
line letter. The letter is like this :

It is a one

llTo
The Deputy-Speaker,
Lok Sabha, New Delhi. -
Sir,
“] hereby resign the office of the Speaker
of Lok Sapha.”

Yours faithfully,
Sd/- N. Sanjiva Reddy
5 P.M. 19-7-1969.”
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=t Ay fandr (FAT) : A @ A
v gor ! 8 weama w1 Afew fam
FTEAFTWM@FIR T F9W T )

MEMBER SWORN/

SHRI SHRIPATI MISRA (Sultanpur,
Uttar Pradesh)

SHRI NATH PAI (Rajapur): A tradi-
tion was being established by your prede-
cessor, I mean our distinguished previous
Speaker, that every new Member was to be
introduced properly. Have we discontinued
this tradition ?

MR. DEPUTY-SPEAKER : That is all
right.

OBITUARY REFERENCES

MR. DEPUTY-SPEAKER: I have to
Inform the House of the sad demise of two
of our friends, namely, Dr. Gopalrao
Bajirao Khedkar and Shri N. Ramaseshaiah.

Dr. Gopalrao Bajirao Khedkar was a
Member of First and Second Lok Sabha
during the years 1952—60. At the time of his
death he was Minister for Rural Development
in the Maharashtra Government. He passed
away at Amravati on the 25 May, 1969 at
the age of 69.

Shri N. Ramaseshaiah was a Member
of First Lok Sabha during the years 1952—57.
At the time of his death he was Minister of
Health in the Orissa Government. He passed
away at Bhubaneswar on the 31st May, 1969
at the age of 71.

We deeply mourn the loss of these
friends and I am sure the House will join me
in conveying our condolences to the bereaved
families.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA G!ANDHI):
Mr. Deputy-Speaker, Sir may I join you in
expressing my deep regret that we should
begin this session mourning the death of two
of our distinguished erstwhile colleagues in
Parliament who have passed away since we
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last met ? You have mentioned their names—
Dr. Gopalrao Bajirao Khedkar and Shri
N. Ramaseshaiah,

Dr. Khedkar was an old soldier in our
struggle for freedom having . courted the
first imprisonment in the early thirties. He
remained throughout a prominent and distin-
guished leader from his part of the country
and had to his credit a long record of public
service. He served as a Member of the
Legislative Assembly of Madhya Pradesh at
the time of independence and was Memb:
of the First and Second Lok Sabha. Although
essentially a political worker, Dr. Khedkar’s
field of interest was wide and varied. He
was a journalist and he was interested in the
cause of education. He worked for the
uplift of our villagers. In his death we have
lost an old and valued colleague.

Shri Ramaseshaiah was an independent
Member of the First Lok Sabha. He was
a prominent public figure of Tamilnadu. We
mourn the death of these two distinguished
colleagues and I would request you, Sir, to
convey to the bereaved families our sincere
condolences.

SHRI RANGA (Srikakulam) : Mr.
Deputy-Speaker, Sir, I am extremely sorry
that these two distinguished public workers
have passed away. 1 associate myself with
what has been stated by you, Sir, and the
Prime Minister.

1 have known Shri Ramaseshaiah since
1927. He was a distinguished poet in
Telugu and he belonged to Andhra and not
Tamil Nadu.

SHRIMATI INDIRA GANDHI: I
am sorry, I meant Orissa.

SHRI RANGA : He rose to prominence
in Orissa, He was a member of this House.
He worked as an independent member and
also as a democrat under the leadership of
Dr. Shyama Prasad Mookerji in that first
democratic opposition party we had in this
House from 1952 to 1957. He was a
member of the Ganatantra Parishad also.
In that capacity he served the people of
Orissa for more than ten years. Thereafter,
he joined our party, the Swatantra Party,
and rose to be the Minister of Health and
as a Minister for two years he distinguished
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himself for his amiability and bonhomie
relations with all those who came into
contact with him. He was very well-known
for his integrity and efficient administration.
He was one of our good writers in Telugu
and a good public worker who distinguished
himself in two States, Andhra as well as
Orissa. It is given to very few people
indeed to achieve that. Afterwards, he rose
to the position of a Minister of the Swatan-
tra Party in the coalition government in
Orissa. We bemoan his death on this
occasion.

T happen to know Dr Khedkar also. He
was one of our coll in the freed
struggle. If I remember right he rose to
the Presidentship of the Provincial Congress
Committee. He was one of the champions of
the Vidarbha cause. He was a kisan and a
friend of the kisans and it was befitting
that when eventually he rose to be a minis-
ter he chose to be a minister of rural
development. I miss his presence and I
am sure the whole House would join you,
the Prime Minister and all of as in bemoan-
ing their loss and conveying our condolences
to the members of their families.

ot s fagrdt o (FER) |
IUTEAY AZIT, I g AC A % ¢ @A
& oY it 7 foeelt aud afess arefr 4y
FAHTATF P TR EH AT THE FET 98T
T g TR T 9§ AR SEd i AT
& gwar g e oW & A e
Fo fFar g, fom F g g g
A o N egfa ol o gt g &
qar ¥ ¥ o g § g § & I
Farart &1 @ g AT @raTfaw &

it JzHT &1 I fawe ¥ J[@v
weFaT F §9W A ST AR AR
AT F1 wife & qgETe aeg & famio
# T Fg@ w0 & fAg I ogu
TN AHFCMEIAF & 9N 7
AT A AR IR T GwaT F AT H
O R gd Y1 7 Y I ¥ afe
TgT FRA |
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MmN awfrzyar @ °
T STo AT NI PHSAT & g A &
FIRIAFTETINF aOEF 89 W
saafe gui SEr F e G A
g7 § TeEifa & @1 @y 9T aifgw
F W =fa oY 3R 39 & anfgew # @y
F ¥ IR aeT F19 R | gy I
T efie ¥ W 9T TWT 9T AT AR
TR

# oot @R ¥, A @AY
= JTFR AR A IgAT A gy R OF
THE FIAT § AN GLATT § AT F@T
g fF feawm amomel M wfer s #30

st < (TQ) : STTsEs wWrew,
fRA €9 & STo YSHT ot A F A
ST 47 | AfET S THo AT AT S
SfE ot oY X FiAET qhmew 9T
¥ ¢ o fou ¥ ag @y w41 q, I
T ok TF & I ATAANT FIA FT AT
faar &1 S o 9% @ W amg § 99
aa & A ) R ¥ fwrr )o@
IR TG AL I fF 0 oo A

¥ oot R ¥ AR oy & A AR
¥ off Y= oY R =t T JAT S A
Heg 9 TF NFE FW@TE |

=t difmae Tt (JERa) : SaTeEE
R, g9 F YA o @ A
el A gY IR A MF AR FAGAT 7
NTEAT S FT A% 8, F 997+ T
et # 39w dR HIgw § mfww
Far g

SHRI A.K. GOPALAN (Kasergod) :
Sir, on behalf of my party I associate myself
with the sentiments expressed here and I

request that®our condolences may be con-
veyed to their families.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, 1 fully associate myself
and my party with the sentiments expressed
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on the demise of two of our ex-colleagues.
Shri Ramaseshaiah was not only a member
of the First Lok Sabha but at the time of
his death was a minister in the present
Orissa Cabinet. As an industrialist also he
had made some contribution to the industrial
development of Orissa, We are very sorry
that we have lost such a person. I express
my condolences to the bereaved families and
1 hope that our condolences will be conveyed
to them.

MR. DEPUTY-SPEAKER : The House
may stand in silence for a short while to
express its sorrow.

The Members then stood in silence
for a short while.

MAN’S LANDING ON THE MOON

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATO-
MIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : Mr. Deputy-Speaker, Sir,
may 1 take a minute from our imme-
diate national problems to share with the
House my feeling of great excitement and
refer to a historic cosmic event which has
taken place today ? Even though the recep-
tion on the radio was not too clear, 1 stayed
up till early hours of the morning to get the
news of the landing on the moon. We arc
now able to see our world in greater perspec-
tive and to discover new beauty in it.

On behalf of all Members of the House,
1 offer my warmest congratulations to Astro-
nauts Armstrong and Aldrin who have stepped
on the moon and to Commander Collins
and also to the remarkable team of technolo-
gists and thousands of their co-workers who
are behind them.

This is surely the greatest and most
daring of scientific feats. It is a proud
moment for the people of the United States
and indeed for all mankind.

SHRT M. L. SONDHI (New Delhi) :
Except China.

SHRIMATI INDIRA GANDHI: The
space travellers of the U.S.A. and the
U.S.S.R. have been heroes of our times, and
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the young everywhere are inspired by their
example. In this t of achi t,
our thoughts go out to the Government and
the people of the United States and, specially,
if T might say so, to the families of these
courageous men. May we wish them a happy
landing back home.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : May I ‘suggest that the
House gives a standing ovation to these brave
men for their achievement ?

MR. DEPUTY SPEAKER: The whole
House joins and shares the sentiments ex-
pressed by the Leader of the House, the
Prime Minister, and we wish them safe lan-
ding back home. As suggested, let us give
them a standing ovation for this achievement.

The Members then stood up
and gave an ovation,

=Y s fagrdy awddt (. )
IqTener W, AT g g fF oaEd
7 wrEwE Safcer athE) @ AT EE
&t @rg A% 9fErT arEl aF oger &
T )

MR. DEPUTY-SPEAKER : It will be
done; that will be conveyed.

ORAL ANSWERS TO QUESTIONS

Reduction in L.I.C. Premium Rates.

+

*1 DR. SUSHILA NAYAR:
SHRI RANJEET SINGH:
SHRI RAMGOPAL SHALWALE:
SHRI JAGANNATH RAO JOSHI:
SHRI BRI1J BHUSHAN LAL:
SHRI A. SHREEDHARAN:
SHRI K. LAKKAPPA:
SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:
SHRI YAJNA DATT SHARMA :
SHRI NAWAL KISHORE SHARMA:
SHRI YAMUNA PRASAD

MANDAL:

Will the Minister of FINANCE be plea-
sed to state:

(a) whether an Expert Committee had
recently sugested reduction in the premium
rates charged by the life Insurance Corpora-
tion on life policies;
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(b) if so, the details of the other recom-
mendations made by the Committee in their
report; and

(c) the decisions taken by Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1 JAGAN-
NATH PAHADIA): (a) and (b). A

1891 (SAKA) Oral Answers 10
SHRI JAGANNATH PAHADIA: 1
will ask them to take the decision as early as

possible.

SHRI RANJIT SINGH : The Minister
himself claims to be a labour leader who sees
to the interests of members, but the very fact
that these reports have been under considera-
tion for such a long time goes to show that
Government always dilly-dallies where the
i of the workers are to be paramount

Committee of Actuaries was appointed by
the Corporation to examine the premium
rates in force. Their report is under
consideration of the Corporation.

The Administrative Reforms Commission
has recommended that ‘‘the Corporation
should endeavour to make its policies more
attractive by reducing the premium rates and
increasing the bonus.”

(c) No decision has yet been taken.

"DR. SUSHILA NAYAR: I could not
hear the last part of the answer. 1 will ask
a supplementary and ask him to repeat that
also. .

This report, if I remember right, was sub-
mitted in the month of April. May I know
how long it will take for the Government to
examine it ? It is a very important point
that life insurance reaches the largest scction
of the people as we hoped when we nationa-
lised it and its benefits reach the small man
in terms of whom our Party and, I am sure,
the other parties also want to think and want
to act, Therefore, 1 would like to know from
the hon® Deputy Minister how soon they
are likely to take a decision and whether they
are likely to accept the recommendations
and implement them ?

SHRI JAGANNATH PAHADIA: We
received the report in January, 1968. After
that, we were waiting for the report of the
Morarka Committee.  (Inrerruptions) Now
both the reports are under the consideration
of the Corporation.

DR. SUSHILA NAYAR : The report of
the Morarka Committee has been with the
Government for several months. I would
like to know how soon this report will be
examined and some decision taken on it.

and the interests of Government suffer. In
this case I would request the hon. Minister
to inform us when the final action of the
Government would be taken on this and
whether he would set a deadline so that the
officials start working according to the dead-
line, instead of answering every time that
they are still under consideration.

SHRI JAGANNATH PAHADIA : It
is a complicated matter. Therefore, some
time is taken.

SHRI BAL RAJ MADHOK :Is it a
reply ? He may be a complicated man. The
Prime Minister may be a complicated person.
Why should the House be given such an
answer?

&t TR M ATy AT FEafE
FT I qgH TTEAC  HAUAL F gra §
qr | o IAST TEFHOT gl g &
I AT ATEAT § fF 9 § I U
FOIGAE, a9 § 3@ awa@d ¥ ;0
safa g & 1 9 a7 g feml ek
Faer g, w47 & S fewr # o
e g W & 7 99 sEmedY FT WA
war g, @ g sfwrd, S §h
Frafal & afrFtd av go § W s
IqE AT AT AT FQ & AR IFE &
FEaeT § T THIC BT S99 O § |
FAT GIF A FIoATAT F1 gL T &
I |00 A g g ?

Wt e qgifean : fow e #
T 9 @ & | 5@ A § - fawad
FaTR ATy o & e 9 ) faemw
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FET AR FIFHA F OATER IqAR
TRy ¥ AT E HEATET Y AT |

=t T Mo s W ag ger
& & o § i sgEEE w1 TSEEER
gAT &, a9 ¥ 9d v iy g € | AW
Al T S AT AT & |

IR AR A AT AT
Sicifl '

T R MO TR SO
ek, AT W w1 SO< feam 9
A qFAT G99 & q9Ar 98 Fg 6
I TgH G 1 (swww)

=t S qgifear - FROEE &
foiid gx g ot I AR Suy
wifa & a9 v fa¥ I §1

€t W MM WA S9Teay
7Ry, faw geem Y g QX gue
TR IsEmgrdfam g 1 ag @ I
T ST F41 TG Ay § 7

sow wY, faw s, s ofe
w @ar e s (st gfRa
AFEY) 2 g W WS FT GG 9@ Y
Ry MR ag N IFFT oqe [ F
fag R arg § 1 star £ it Farar v
A A S A 8 ® &, I
TR A g A(FS FE OF Theww  ITFiAE
Ea-

SHRI K. LAKKAPPA : In America,
because nature is niggardly, man is landing
on the moon. But in India the Congress
is at the crossroads. In other countries
even cats and dogs are insured. But the
lives of the millions of people in India have
not been secured because of the bad policies
followed by this Government, 1 would like
to know whether the Government of India
would constitute a committee to go into all
aspects of the lives of the people and see
that the lives of the people are secured. In
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Anmerica even casts and dogs’ lives are insured
but in India even human beings are not
respected and their lives are not secure and
their lives are not insured. As a Member
of Parliament even my life is not secure
becaue of the policy of this Government.
This is because we have not created economic
stability in this country and we have not
created enough employment, and we are
facing unemployment problem in this country.
We have not mobilised all the resources in
this country. Therefore, will the Government
of India and the hon. Prime Minister
answer this question caregorically ?

MR. DEPUTY-SPEAKER : The hon.

Member is ab |A|y;‘ 1

SHRI K. LAKKAPPA : Will the
Government bring about economic stability
in the country and also insure the lives of
the people in this country and also bring
about a reduction in the insurance premia ? [
want an answer to my question,

MR. DEPUTY-SPEAKER : Now, Shri
Brij Bhushan Lal.

SHRI SURENDRANATH DWIVEDY :
If you have disallowed the question itis a
different matter. But if you have allowed
the question, Govenrment should reply to the
question,

MR. DEPUTY-SPEAKER : If the hon.
Minister does not find any substance in the
question how can he reply ?

SHRI SURENDRANATH DWIVEDY :
Either you disallow the question as irrelevant,
or else, if the question is allowed, it must
be replied to by Government and not by
you.

SHRIMATI INDIRA GANDHI : What
is the question ? (Interruptions)

The hon. Member has said that there
should be economic stability in the country.
I think all sections of the House entirely
agree with him in this statement. That is
also the endeavour of the Government.

=t s T A : 0¥ S F
oF ¥ & IO ¥ qaran @ av e sfa-
TqF g | F WA FTER F
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faarreT &1 9% A A AR AW
ot e 7 § R ow gW qATE ¥ arfa]
Faraq 1 & ag Swar wgar § 5
Far T FY TET I F gwT ) A
F F A1 qHT FQT § | g NI I
R ATTJWFNIA G, 3wy A1 7 )
FqT gH ATTAT 59 a1 7 qa7e go7 & 7
anfe ag w7 9 q% faarndT @ ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : As far as the reduction of premium
rates is concerned, it is related to three impor-
tant factors; one is the mortality factor; the
other is the interest which the LIC earns
and the third is the expense ratio. From this
point of view, when this report was submitted.
L. I. C. was awaiting the Morarka Com-
mittee’s reports which was specially going into
the question of expense ratio. Now, that the
Morarka Committee’s report has come, and
the LIC board is going into all thesc aspects
along with this report also, and we would
ask them to expedite the examination as
carly as possible.

R qugE /O IAAE T,
TS TN ¥ 39 Agaqy fawifa
gomiqurag EfF 25 a@E WTH
tefufe fea @ axoem €1 1967-68
# 23 3T TFIT § €S 7§90 W
25 qx@e ¥ fggw ¥ 6 Fqg q«
T Awraiggda 5g & fF 50
e G AT wiEd S qiT SR
N Y § I GREPEE &1 T a4
¥ 40 TxEz F Ge Ledew o1 fedoas
AR &R TS AT F I § a8
off gTEE§ |

They can be eliminated without sacricing
efficiency.

The board of the corporation has not
been discharging its functions as effectively
as it should have done.

Then it has been said that group term
insurance be given due recognition.
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@ F g ¥ ag ST w5
78 Agaqn fawf § ey 5 o
FAST ®IY @91 §ga § FEfevesr
Foitie # F AR ek $ smufa
AT T &Y qwA R, AN AR FEHE
F F fag G T 7T FIH 0T § 7
afg 7 Jorr & A i E 9y ?

SHRI P.C. SETHI: The Morarka
Committee report was submitted very rece-
ntly, and this subject forms part of that
report. They have gonme into the expense
aspect of it. But immediate reduction of
the staff is a big problem and it may create
complications. Therefore, all aspects of the
problem will have to be gone into.

it geaaTe Y : geww ARy, &
Tg TTAT ITEAT §, T A R AR
Y TF § FE AT 7T Fgr nav ¢ FF afeww
HSERfFE FT ST Fa« A6 FAAT &
T RN T@ I, AW e d
o oTE § A Ay W g g AR T A
ST ot 7 § 4T A0 A g A
EEN T aum aEl F AW E &
g T fagr &7 ¥ ag T W F
forg s dac § 6 oftew @ Fral @
w7 A U [fF TSI F 98w
N A IR I WG ER wha-
FI[ § T F1 AR AW M| A G,
TE AT G Y1 Z@ & W A RS
forereit fgd o 3@« F e &
< gu fagia &7 § ag T 79 1 ¢,
frat ww ght 77 WO AR ¥ 9@ W
feT g F F) AW g ATATE® R
& faw g &g ?

SHRI P. C. SETHI : The entire question
is under consideration because of the expense
ratio and other factors. As far as the other
activities of the LIC are concerned, it is

engaged in"various other activities which are

beneficial to the country as such, as, for
! housi d i loans to

pubulric ;ector and other industries etc,
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As far as the reduction of premimum
rates is concerned, Imay add that the
' corporation is giving bonus to the policy-
holders, and this bonus is even to the extent
of 95 per cent, and from that point of view
-although the question is certainly important,
it is also a sort of an academic one.

st om T At AR AdET D
gfaa fafa samod f& A7 =1 2§
FXA & g% FT 7

=t 7o do ¥ : 7% fwfe e
TE TATE ST FwaA |

it 7aw e mat : AgerESEE 5
ST @ AT UF R W F T @9 F
g ¥ AFT ITY ;Y JreT O T OHERT
IIATATIAT F fgmg ¥ AR &
fegm ¥ agi g@Q sl ag W smaww § &
TREIE 1 A ZY AT F AT AT AW
# SATETaR AW T #T aIE I | S99
feam & 9= gw @ & @ A AFS TR
qraY & 3 Y Q=0T 91 R B
WEEATET FA AR 9 F gaifad gq
R TG gC & | 9w AR &1 a9g T
a1 f& sEi F afw § I sy
ot i & sifew Y a8 6 wfaw
1 87 T (R FAS 4@, 7T 3
TRFAT T | Foqar a8 0t f5 =
AT HAC T gRT | 39 gred & oY g
T FAEAT T gS § T9 gEHAAT B
RFE AT AT FTERT TS FH
I § ar daw A fafu= wafedt
e & a@FRd @ a @ AR
TER I W AT s @ ! @
T FTOIR F79 IBIT F TR | TR
Fu A fifraw g w7 7w Tifge
T e frr s wifge ek @
AT AAE FT AT qg AT ST
1fgq | 9% 9 9 G AEWF § T W
TR far & s w9 T
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Fadt I ]| F far w2 fafew
oI @R fafras € feeg w0n ?
W ar A § fafrmw e SEar )

SHRI P. C. SETHI: The hon. member

has given useful suggestions which we are
already considering.

= g gER HEW : WO
FAE A fedl & 353 @A 906 T 146
T A GHS T F I W 0
AW & Ak & fmr ¥ 5 s AT
arggn gt Ifgy @R ag SEE gw
vl F a3 ¥ g T fafaw afadw
¥ & Faw O¥ A1 Oy W § 1 Fr
¢ 5 SuF g’ & 3 Wil B g @
gigaari F1ye g fr fafewr afadw
& aTgT o ¥ wedFe R A AR E
for g g @ AT AW T &
TR A oy AR F | F 5 qgFT g
g

“While appointing a person as the Chair-
man of the Corporation, Government should
satisfy itself that the person would serve as
the Chairman of the Corporation for a
minimum period of five years. Men with

quisite statute, comp and experi
from outside the civil service should also be
considered eligible for the chairmanship of
the Corporation”.

ag fafawr afq@@ & @1 7 =4 §,
aFE X gy g 5 w9 W
A F O F R FEE@ IR FW
feRsFA A TR Tk -
od% AT FT ATATEA gH A FY I 7

SHRI P. C. SETHIL: 'fhe present Board
is 1} years old. The Board, as it is consti-
tuted today, contains experts in the field;
when the time for reconstitution comes, the

Morarka Committee’s recommendations would
be taken into consideration.

st s fagrd awdd ¢ AR, §
TH @ ™Y g UF A amed
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o 9rgar g1 & amuwr fedr wfER
F¢ a1 YfeT e ?

@ AR § A & §¢ AT
+

* 2. ot srze fagrdy ATwid
st 9o go & :
it wforsrd Fo @@=
=it JaAY T R
it Qo Qo FEW :
«ft gz A fg@dt:
=t FRTR :
o TAT A :

Fa1 ¥ feam a0 @A @R &
awt a1y A Ig TATH T FA fF

(%) 7@ woR ¥ 9 FFY
dvey & ary & favim fear man §

(m) afzgt, @Y s@wr AT HEIR
R T @ ¥ 1 FEAE S A R
R 3% Tt afonw frF §;

() afe ad, @ e A EW AR
¥ adwaw frg arda &1 e ST g
a1 3R 7w g FR fao fﬁ Ricin]
FRTEAT §; )

(a)mwnﬁmwﬁmﬁ

mﬁ%mww&’

THE MINISTER OF STATE IN THE
MINISTRY .OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to @. A
statement is laid on the Table of the
Sabha.
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Statement
*

A decision has been taken to drill
on the Aliabet East structure in the
shallow waters of the Gulf of Cambay with
the assistance of USSR technical experts. A
contract has been signed in May, 1969 with
the USSR authorities providing for (a) prepa-
ration of the first stage design for the re-
quired fixed type drilling platform, (b) train-
ing of Indian Design Engineers in the design
of platforms, (c) preparation of working
designs in the Hindoil Design Institute, and
(d) deputation of one or two Soviet experts
on fabrication and installation of blocks etc.

In the matter of drilling in deeper waters,
a 1 'y arr has been made
with a firm of consultants who will study the
available data per to the area and
recommend to us the most suitable type of
mobile off-shore drilling platform for carrying
out exploration drilling in the deep waters
of West Coast. An expert of this Consul-
tancy organisation recently visited India for
obtaining the relevant data, familiarisation
with the environment and preliminary assess-
ment of the technical drilling personnel.
The report of the Consultants will be avail-
able in two months, i.e., approximately by
the end of August. On receipt of the report,
the ONGC will decide further course of
action in regard to drilling.

(d) Ten proposals have been received
and none has been réjected so far.

o szw fagrd At © wEEE, 9]
S FFAET GAT 9T I @ T & TEH
w57 () arafq (7) F oIw Ag;
(7) T E:

vqfy @ @ @@ M@ oAk #
advaw fFg ardma # Sed SIS g
a1 AT 3@ ) 9. fAom fFg s A

qearEAT § 7

IFqT TMH T A AW WA
#ERY ug TE FL |
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waswmag gl 9 & s #
Fgrar 5 to weE w gu § S
FaaF R WA foar mm 3 #
STt =g g 6 fea-faee 39 & e
AT gT & I AT FATE dR 57 q&
37 < favig & s Y s g 7

SHRI D.R. CHAVAN: All the ten
proposals mentioned in the statement laid on
the Table of the House were received in the
Ministry between 1966 and 1968.

= srea fagrt qwodat - &7 qer e
fF 929 qgen s fRuer @ o @=Y
W w1 yeg frear g ! fow 3| oWy
fem Mg el W oW o@ey W
stwet =1 s g ?

SHRI D.R. CHAVAN: The proposal
that was received in the Ministry in 1966 was
by a company from the USA. The name of
the company is Asland Oil Co. There was
a proposal from Scalay Oil Co. also. Some
time in 1968 another proposal was received,
and so it has been mentioned that 10
proposal have been received in the Ministry
which are all under consideration.

oY Jzw fagt s o Soreae
TR, ¥ aF ST Ag AW g v
F'F, @ T HFIT A Fgr mar g
Qfa TER JIT T Fraaedr ot
& arg fefam #77 F a § @wwar gow
&1 & S argar § fF ag wwwkaT |
FUFTAI I F a e &7
afg g, @Y et a9 v S
FoeT 9T, SAF) F4 TG fear qav ?

SHRI D. R. CHAVAN : The ten pro-
posals mentioned in the statement were for
the exploration work in Bombay High ;
to be obtained is for the pur-
pose of shallow drilling in combay; There
are two things—shallow drilling in the Cam-
bay area and exploration in Bombay High
which is about 60-70 miles to the ndrthwest
of Bombay.

Hah

MR. DEPUTY-SPEAKER : This con-
sultancy was given to a particular irm. The

JULY 21, 1969

Oral Answers 20

question is whether it was on the basis of
the lowest tender or not.

SHRI D. R. CHAVAN : There are
two things. One is technical collaboration
for the purpose of exploration in shallow
water. That is technical collaboration with
USSR. Technical consultancy is with a
firm of U. K. It has been decided that this
firm would be useful for giving us technical
advice on certain matters. No tenders were
invited. The details of all the firms were
gone into, and this firm has been selected.

SHRI D.R. CHAVAN: Itis not a
question of calling tenders. This work of
shallow drilling has to be done by ONGC,
as I said, in consultation with the technical
experts of the USSR.

SHRI P. M. SAYEED : Has any
estimate been made about drilling as well as
consultancy fees, if so, the details must be
given to the House., Secondly, just now the
Minister said that tender has not been invi-
ted.

Why were tenders not invited and this
was done just by negotiations ? I want a
specific answer.

SHRI D. R. CHAVAN : So for as
technical consultants were concerned, I have
already answered. About eight or ten pro-
posals were received and their potentiality
was assessed and finally it has been decided
that this firm in the United Kingdom should

be given this work for exploration. The
consultancy fee is 19,500 dollars.
SHRI P. M. SAYEED : My question

has not been answered. Have any estimates
been made and if so, what are their details ?
He has not given them. Secondly, I asked :
were any tenders invited ? If not, why
not ?
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SHRI D.R. CHAVAN: It was not
considered necessary to invite tenders. Esti-
mates for exploration, etc, have to come
later on after advice is received on what type

of equipment should be procured for explo-

ration in deep waters, whether it should be
a mobile platform or some other type, what
is going to be the cost, etc, ? All these
matters will be gone into by the consultancy
firm and they will give advice. Then esti-
mates and other things would be made.

MR. DEPUTY-SPEAKER : The specific
question is whether at the stage of consul-
tancy you call for tenders or not.

SHRI D. R. CHAVAN : 1 have said
that no tenders had been called for...

SHRI P. M. SAYEED : 1am entitled
to an answer. Iasked : If no tenders had
been invited, why not ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATCMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): With
regard to the question about shallow drilling,
we have decided to do it ourselves and no
tenders were called for.. We have given the
work to this consultancy firm, It is only
when the question about equipment and other
things is taken up tenders have to be invited.
We have consul arr with the
Soviet Union in this matter under technical
co-operation...(An Hon. Member: Under
p )...No. p , For deep shore
drilling, we have received various offers since
we do not think that we are competent to
deal with it and they have consulted a reli-
able firm in the United Kingdom. I think
we are awaiting their report.

I should like to share one thought with
the hon. Members. While I was in Japan, I
did not take up this matter but the officials
who had accompanied me had more detailed
di with the Jap officials who
expressed their interest in our plans for the
exploration of offshore oil. They have given
us some indiction of their desire to help.
We are at the moment engaged in examining
various aspects of this problem. We are
awaiting the report from the UK. firm.

SHRI MANUBHAI PATEL: The Bom-
bay High is too long a strip. Have all the
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details been worked out regarding consultancy
and other technicalities ? Has any point
been fixed on the Bombay High and Ras
Aliabet been included ? In Combay also
has any particular point been fixed and if so,
what is it ?

SHRI D. R. CHAVAN: As 1 said, the
drilling in shallow waters...(Interruption)

MR. DEPUTY-SPEAKER: Order, order.
Let us follow the reply.

SHRI D. R. CHAVAN: I mentioned
about the shallow waters. The areas con-
cerned were Aliabet, Nos. 1 and 2 and the
Tapti structure, Nos. 1 and 2.

Concerning Bombay High, as I mentioned,
it is a very huge structure, measuring nearly
about 2,000 sq. kms. situated to the north-
west of Bombay in a water depth of over 60
metres, Therefore, as I mentioned earlier...

SHRI MANUBHAI PATEL: About
Aliabet, the Minister said during his tour
that it has been selected.

SHRI D. R. CHAVAN: About Aliabet,
I mentioned that is on the east structure and
the commencement of the first well that will
be drilled in Aliabet East will be sometime
in March 1970.

SHRI D. N. PATODIA: The only conclu-
sion that I can draw is that while replying to
the questions, the Minister himself does not
know what he is replying. Nevertheless
it has been said that with regard to this
arrangement of shallow water drilling in
which India bas d into an ag
with the USSR, it was not considered neces-
sary by the Government to invite tenders
from others, If that te the case, may I know
what are the broad considerations for decid-
ing in favour of that country ? As farasl
understand, offers were inade by the United
Kingdom, Japan and USA, with regard to
this type of exploration. In respect of
USSR, what were the specific considerations
which weighed in their favour for entering
into this collaboration ?

Secondly, with regard to this collabora-
tion, what are the specific terms ? Under
what terms have the USSR agreed to carry
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out this work ? What are the financial obli-
ga:ions ? What are the financial commit-
ments, and what is the expected production
and what is the time-schedule expected to be
taken and what are the complete facts with
regard to this collaboration ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): In 1964,
the Oil and Natural Gas Commission
made a contract with Technoexpert of
Moscow to survey the shallow water
areas in Aliabet and accordingly they
decided that the Oil and Natural Gas
Commission itself would bring in the shallow
water area for drilling, and they made
arrangements with the USSR firm to design
projects for the fixed platforms and pier
structures, provide specialists for taking part
in the manufacture of the fixed platforms in
India, assembling the fixed platforms and
erecting them on the drilling locations and
drilling of the first offshore well in India,
provide training facilities to Indian specia-
lists 1in  manufacturing and building of
marine piers and fixed platforms and
also in drilling and development of offshore
wells in deposites, and supply of special
machines required, particularly cranes, if
required, and diesel hammers for construc-
tion of piers and by-platforms for different
purposes, including by-pier jetty.

This has been decided upon in 1964,
and the Designing Department of the Oil
and Natural Gas Commission, in collabora-
tion with them, had been working on it to
find out different workshops in India where
it can be done. This is the arrangement so
far as Aliabet is concerned.

Regarding  Bombay High, several
proposals came to us including, as explained
by the Prime Minister also, the proposals
from Japan. The Oil and Natural Gas
Commission has no expert to study all those
proposals, because there are various 'sugges-
tions of fixed platforms, floating platforms
and other things. This is why we thought
that the best possible thing that would suit
us was to do this: namely, we appointed a
consultancy firm, There were several names
and we thought a British firm would be
the best firm. Itis not interested in any
way in the drilling of wells in Bombay High.
So, we appointed them, They are at present
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in India. We have had discussions with
them and they have gone to study this.
After they have given the report as to the
way in which we should proceed, the
Government will take a decision. 1 think
it is very clear at least to us, and 1 hope it
so to the hon. Members also.

SHRI.D. N. PATODIA : The second
part of my question has not been answered.
What are the specific terms? What are the
financial commitments, the obligations, etc.,

in relation to the USSR agreement? That
has not been replied yet.
DR. TRIGUNA SEN : 1 have said

what are the terms of reference. The Hind
Oil Design Institute and the design section
of ONGC are working in collaboration with
the technoexperts of Moscow and they are
working on the details of the details of the

design. [ will give this information to the
House.
SHRI D. 'N. PATODIA : Sir, let my

question be replied to. I want to know
how much money is going to be paid to
this USSR concern,

MR. DEPUTY-SPEAKER : He has
replied to that question. He said they are
being worked out because it is on the consul-
tancy stage,

DR. TRIGUNA SEN: I have said I
wil ] give this information to the House.

SHRI S. M. KRISHNA : Sir, oil has
been further adulterated by a heavy dose of
ideological considerations as a result of
which we find the vacillation, the indecision
and, therefore, stagnation on this front also.
I would like to know from the Government
whether a team of experts from Russia
came here and they recommended to ONGC
that first they should take up drilling in
shallow waters of Cambay because it is the
easiest one and after gaining enough experi-
ence only they can go into Bombay High.
Again it was followed by another delegation

from Japan rep the Mitsubishi and
they also opined first we should start
with drilling in shallow waters. There is

a design in both the advice given because
drilling in shallow waters is always consi-
dered as easier and it takes less of expenditure
and investment whereas deepshore drilling
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naturally calls for a floating platform and
all that. That is the reason why neither
the Japanese firm nor the Soviet experts
were very much enthusiastic about this
deep-shore drilling. I would like to know
from the Government why they entered into
an agreement with the Soviet firm and why
they did not put a condition before entering
into a contract with them that if they were
going into shallow water drilling they should
also go into deep-shore drilling? On account
this now the Soviet Union says that they are
not going to take up this Bombay High
drilling and they would only be content with
shallow-water drilling. May I know why
they did not put this condition before enter-
ing into an agreement with the Soviet firm ?

Dr. TRIGUNA SEN: Sir, the hon. Mem-
ber is correct that it is for our benefit, as
advised by the USSR experts, we must first
try drilling in the shollow waters, which we
have decided to do, as I explained just a few
minutes before, and we will have our experien-
ced engineers trained to that. But so far as
deep-shore drilling is concerned I must in-
form the hon. Member that the R
have no experts to drill in high seas and,
therefore, it is no use making a contaact
with the Russians that after they have done
in shallow waters they should also do in dcep
waters. We must take expert opinion from
those who have got that experience. We
cannot tie up these two together as the
Russians have no experience of deep-sea
water drilling.

SHRI SURENDRANATH DWIVEDY:
Sir, it seems Government has decided to go
into deep waters along with UK. I want
to know, because I read a statement of the
Minister sometime in May that this . matter
of deep water drilling was at a stage where
they were in correspondence with the United
States of America—that is the statement given
by the Minister, which I have before me and
from which I can quote—with what all coun-
tries they had correspondence for consulting
on this matter of deep water drilling and
which countries have refused actually to
associate with them in this matter ?

DR. TRIGUNA SEN: 1 think the hon.
Member is mistaken. The Minister did not
make any statement that we contacted any
government.

SHRI SURENDRANATH DWIVEDY:
May not be the United States Government;
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may be some company there.

b
Dr. TRIGUNA SEN: When he refers
to United States I -take it as United States
Government.

SHRI SURENDRANATH DWIVEDY:
For the information of the Minister, may I
read that statement ? This is the statement
of Shri D. R. Chavan and I take it that he
is the Minister of State in that Ministry. He
says:

“The Union Government are in
correspondence with the United States
for suggesting technical assistance for
the Project.”

This is the statement published in the
Times of India dated 26th May, 1969.

SHRI D. R. CHAVAN: What I stated
was that our experts are having consultations
with a firm in the United Kingdom.

MR. DEPUTY-SPEAKER: Question

Hour is over.

SHRI SURENDRANATH DWIVEDY:
Sir, I could not hear the reply.

MR. DEPUTY-SPEAKER: What was
the reply ?

DR. TRIGUNA SEN: I have replied
several times that we have appointed a firm
in UK as consultants to advise us on what is
the best we can do in this matter.

WRITTEN ANSWERS TO
QUESTIONS

Audit Board For Public Undertakings

*3. SHRI P. VISWAMBHARAN: Will
the Mipister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3321 on the 17th March, 1969 and
state:

(a) whether the Audit Board has been
set up;

(b) which of the public sector underta-
kings have been selected for review by the
Audit Board during the year 1969.70; and
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(¢) whether the Fertilisers and Chemicals
(Teavancore) Limited will be taken up for
review by the Audit Board during the current
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) It is expected that the following enter-
prises will be taken upfor review by the
Audit Board during the year 1969-70:

1. National Mineral Development
Corporation Ltd.

2. Oil and Natural Gas Commis-
sion,

Heavy Electricals (India) Ltd.

4. Heavy Engineering Corporation
Ltd.

5. Bharat Heavy Electricals Ltd.

6. Shipping Corporation of India
Ltd.

7. National Buildings Construction
Corporation Ltd.

8. Indian Telephone Industies Ltd.

(c) So far, this enterprise is not included
in the list.

Tax Evasion Cases

*4. SHRI VASUDEVAN NAIR:
SHRI C. JANARDHANAN:
SHRI RABIRAY:

SHR1 ISHAQ SAMBHALI:
SHRI GEORGE FERNANDES:
SHRI BHAGABAN DAS:

Will the Minister of FINANCE be
pleased to state:

(a) whether Shri K. A. Laxman Prabhu,
a Calcutta expert in detecting tax evasions,
bhad sent to the income-tax authorities in
Calcutta 49 cases of tax evasion to the tune
of Rs. 25 crores accompanied by case
information reports and documentary
evideace;

L ]

(b) whether it is a fact that no action

has been taken in these cases; and

(c) if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI): (a) to (c). The House will appreciate
that it is not possible to disclose any details
either about the sources of information or
the action taken on the cases in which
information might have been given by them.

Losses suffered by Andhra Pradesh
due to Cyclone

*5. SHRIR. K. AMIN:
SHRI R. R. SINGH DEO:
SHRI D. N. DEB:
SHRI YASHPAL SINGH:
SHRI D. R. PARMAR:
SHRI K. SURYANARAYANA:
SHRI MEETHA LAL MEENA:
SHRI CHENGALRAYA NAIDU:
SHRI BIBHUTI MISHRA:
SHRI K. P, SINGH DEO:
SHRI Y. A. PRASAD:
SHRI D. C. SHARMA:
SHRI P. GOPALAN:
SHRI UMANATH:
SHRI A. K. GOPALAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether several Districts of Andhra
Pradesh were recently hit by cyclones;

(b) if so, the details of total losses of
persons, cattle wealth and crops; and

(c) the details of relief measures pro-
vided by the Central Government and the
demand ‘made by the State Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIJAGAN-
NATH PAHADIA): (a) Yes Sir.

(b) and (c). A statement is laid on the
Table of the House showing the details of
losses caused by the cyclone, the State
Government’s estimate of the financial
requirements for various relief and rehabili-
tation measures and the Central assistance
agreed to be provided. The implementation
of the relief measures is the responsibility
of the State Government.
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L)
(b). Damage/losses caused by cyclone and floods in Andhra Pradesh (May, 1969) as
reported by the State Government:

Loss of human life Number 738
Loss of cattle Number 2.16 lakhs
Damage to houses Number 2,46 lakhs
Loss in monetary terms Rs. 29.52 crores
Damage to crops
(including cash crops ) Area
(in lakh acres ) 6.56
Loss in monetary terms Rs. 32.40 crores

(€). Statement showing the details of financial requirement etc. for relief and rehabilitation

measures,
(Rs. in lakhs)
Items of State Govt’s | Ceilings Expenditure Central
Expenditure estimate of of expre. reported assistance
expenditure | adopted ( to 30-6- released
after 1969 ) ( to date)
discussions
with the |
State Govt. |
1 2 3 4 5
1. Relief items (e. g. 606.00 390.00 240.41
GRATUITIOUS RELIEF
grants for house-building,
grants to weavers and
artisans, cattle and public
health measures, cash relief
for bereaved
families etc.
II. Repairs to Irrigation
works and roads. 1226.00 650.00 92.38
} 350.00*
III. Loans to .
agriculturists etc. 952.00 . 520.00 No J
expenditure
reported
Total: 2784.00 1560'00_, 332.79 350.00

*  Central assistance is released on a total basis in the light of the progress-of
expenditure.
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Ceiling on Urban Property

*7. SHRI S.M. BANERJEE:
SHRI R. BARUA:
SHRI J.M. BISWAS:
SHRI SARJOO PANDEY:
SHRI LATAFAT ALI KHAN:
SHRI DEORAO PATIL:

Will the Minister of FINANCE be
pleased to state:

(a) whether a final decision has been
taken to put a ceiling on the urban property;
and .

(b) if not, the reasons for this delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). Government is
reviewing the question of ceiling on urban
properties in all its aspects.

Working of Central Water and Power'
Commission

*8. SHRI K. HALDER:
SHRI BHOGENDRA JHA:
SHRI ESWARA REDDY:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the high power technical
committee to review the working of the
Central Water and Power Commission has
submitted its report;

(b) if so, the main recommendations
contained in the report; and .

(c) the decisions taken thereon?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) : (a) Yes,
Sir.

(b) and (c). Copies of the report have
already been placed in the Parliament Library.
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A statement containing the main recommend-
cations of the Committee and the action taken

thereon is laid on the Table of the House.

[Placed in Library See NO. LT—1255/69]
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Bank Advance to Congress Party

v
*11. SHRI MADHU LIMAYE: Will .
the Minister of FINANCE be pleased to
state:

(a) whether the United Commercial Bank
of India or any other Scheduled Bank gave
to the A.LC.C./Congress President or any
other Congress Organisation an advance of
Rs. 10 lakhs (or more or less) this year;

(b) whether these bodies or persons are
treated as farmers or small entrepreneurs:

(c) if not, whether such advances are
consistent with the objectives of the ‘social
control over banking’ legislation: and
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(d) if not, whether Government would o
proceed against the Banking Company con-
cerned?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) As the House knows, such
information relating to the account of any
constituent of a bank is not divulged.

(b) to (d). Do not arise.
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(&) TR 7 sgEz ¥ fava N
sieaTge 39 & fAv SeE guadi
e § ogaw Aee 99 § 6K
faFre =1 ag W = guadiy G #
o il @ ) wefaF fafecar e &
geart F1 0 g fe I §

{m) sz fafrm sonelt A @y
fas fafrr worelt & gro-grg seaga
farsmwr i

Loans to Industries in States by Central
Financial Institutions

*13. SHRI E.K. NAYANAR:
SHRI MOHAMMAD ISMAIL:
SHRI K. RAMANI.

~ Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 4156 on the 24th
March, 1969 and state:

(a) whether Government have collected
the information about the loans given during
the last threee financial years upto the 31st
March, 1968 to the various industries in the
various States by the Central Financial
agencies;

(b) if so, the State-wise figures; and
(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) Yes, Sir.

(b) The information as available in
respect of All India Public Sector Financial
Institutions namely the Industrial Finance
Corporation of India, Industrial Development
Bank of India and Life Insurance Corpo-
ration of India is given in the Statements I,
1I and 1II respectively laid on the Table of
the House. [Placed in Library See No.
LT—1256/69]

(c) Does not arise.
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Grand Feeder Canal for Diversion
of Surplus Water of Ganga

*14. SHRI V. NARASIMHA RAO:
SHRI S.K. TAPURIAH:
SHRI K.M. MADHUKAR:
SHRI BHOLA NATH MASTER:
$HRI TULSIDAS DASAPPA:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(@) whether Government have decided
to divert through a grand feeder canal, the
surplus monsoon water of the Ganga to the
system of rivers from Narmada to Cauvery
and Thamrapan;

(b) if so, when this work is likely to
be taken in hand; and

(c) the amount expected to be spcnt on
it?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L.RAO): (a) to
(c). A large volume of water, after allowing
for all  possible upstream  development
and the requirements downstream, would be
available in the Ganga during monsoon
months for diversion., On the other hand,
in most of the other rivers, the flows are
inadequate and erratic. These depend
largely on the south west monsoon, which is
quite often delayed or withdrawn early or
has a long break leading to scarcity condi-
tions these basins.

The possibility of diverting the surplus
waters of the Ganga by connecting it with
the Cauvery and further south with feeder
canals to serve areas in Rajasthan and the
plateau of Mysore, therefore, has been
preliminarily examined on toposheets. The
link canal from the Ganga from near Patna
to Mettur dam will have to cross the various
major river basins of the country, namely
Sone, Narmada, Godavari and Krishna and
smaller basins like Palar, Pennar, etc. The
link will require the construction of a large
number of dams and barrages on the various
sub-basins to store up the water, more than
2,000 miles of canals with cross-drainage
works, a large number of pumping stations,
etc. The work involved is large and would

i t ial in The Project

4!
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has to be first thoroughly investigated and it
is roughly assessed that it would involve an
expenditure of about Rs. 1 to 2 crores every
year for 10 to 15 years even to fully investi-
gate such a proposal. Proposals are under-
way to initiate action on investigation work. R

Report on Impact of—PL 480 Funds

*15 SHRI SEZHIYAN:
SHRI R. K. SINHA:
SHRI SITA RAM KESRI:
SHRI YOGENDRA SHARMA:
SHRI NIHAL SINGH:

SHRI CHINTAMANI PANIGRAHI:

Will the Minister of FINANCE be pleased
to state:

(a) whether the Khusro Study Group on
the impact of PL-480 funds has submitted
its report;

(b) if so, the main recommendation
thereof; and

(c) the action taken by Government on
report?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) and (c). The Report recognises that
this potentiality can be met in one or several
ways. Their flrst suggestion is that expendi-
ture from accumulated PL-480 funds should
be properly phased under agreement with the
Government of India and that such agree-
ment and knowledge would enable the
Government to adjust its other expenditures
in such a manner as to keep the total expen-
diture to a level which does not give rise to
any inflationary effects. Their second
suggestion is to obtain the accumulated
funds as grants from the U.S. Government
and their final alternative is to enter into an
agreement to freeze the funds permanently
All PL—480 funds are currently invested in
the special securities by the Government of
India and are in that sense already frozen.
Moreover, even at present funds are released
for U.S. uses after consultations with the
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Government of India and the amount so,
released are exhibited in the budget on the
expenditure side. Consequently the procedure
suggested in the Report is already being
followed, and steps are being taken to
cushion the impact on the economy of
expenditures from PL-480 funds.

U. S. Aid to India

*16 SHRI N.R. LASKAR:
SHRI VALMIKI CHOUDHARY:
SHRIMATI ILA PALCHOU-
DHURY:
SHRI K.M. KOUSHIK:
SHRI H. AJMAL KHAN:
SHRI S. XAVIER:
SHRI J. MOHAMED IMAM:
SHRI D. AMAT:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that U.S. Secre-
tary of State visited India during the month
of May, 1969 and had a round of talks with
him in regard to the continued U.S. aid to
India; :

(b) if so, the outcome of the talks;

(c) whether he has assured that U.S.
will give more aid to India or at least fulfil
the commitments which India had asked to
give during 1969; and

(d) wether any assessmeni has been
made of the extent to which India will receive

aid from U.S. during the current year?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA = GANDHI):
(a) to (c). The discussions which the U. S.
Secretary of State had with the Deputy
Prime Minister during his visit to India in
May, 1969 were of a general nature and
did not relate to U.S. aid to India.

(d) The foreign aid bill is before the U.S.
Congress and it is too early to say what the
level of U.S. aid to India in the current
year is likely to be.
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Group Housing Scheme for Delhi

*17. SHRI SURAJ BHAN: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to refer to the reply given to Unstar-
red Question Nos. 2917 and 4076 on the
2nd December, 1968 and 24th March, 1969
respectively and state :

(a) whether Government have accepted
the GROUP HOUSING SCHEME for
Delhi residents;

(b) whether any final decision/orders in
this connection have been communicated to
Delhi Administration by now; and

(c) if the reply to (b) above be in
negative, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (c). The proposal
about Group Housing Scheme is still under
consideration of the Government.

Gajendragadkar Commission Report

*18. SHRI M.L. SONDHI: Will the
Minister of FINANCE be pleased to state;

(a) whether Government are considering
the detailed impl ion of the Gajendra-
gadkar Commission_Repon;

(b) what other benefits are likely to
accrue to the Central Government employees;
and

(c) the date by which these are likely to
be implemented? -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) to (c). Government have imple-

d the rece dation of the Gajendra-
gadkar Commission in so far as payment of
compensation to Central Government emplo-
yees with reference to 12-monthly average of
the All India Working Class Consumer Price
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Index (1949=100) 185, 195, 205 and 215 is
concerned. The other recommendations have
not been accepted.

Joint Ventures Abroad

*19. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Institute of Foreign
Trade has suggested that Indian enterprises
investing abroad in Joint Ventures .should be
guaranteed against political risks in the
countries where they are investing; and

(b) if so, Government’s decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) The matter is still under considera-
tion.
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(1) sz & A& ST
Excise Duty on Straw Board and Mill Board

*21. SHRI S. S. KOTHARI : Will the
Miniter of FINANCE be pleased to state :

(a) whether it is fact that the excise
duty on strawboard and millboard increases
sharply above a certain level of production
and that due to duty free imports from
Nepal the industry is facing difficulties ;

(b) if so, whether Government would
consider reducing excise duty ; and

(c) whether Government would impose
import duty on strawboard and millboard
coming to India from Nepal to ensure that
the indigenous industry is not affected
adversely ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The existing structure of effec-
tive rates of duty are so fixed that the increase
in average incidence of duty per metric
tonne is gradual according to increase
in production; according to.the information
available at present, imports from Nepal have
not affected the indigenous industry. '

(b) and (c). Do not arise.

Foreign Exchange Racket by Mr. Nainmal
Poonjaji Shah of Bombay.

‘-‘2{ SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased to
state :

(a) whether investigations into the foreign
exchange racket by Mr, Nainmal Poonjaji
Shah of Bombay have been completed;

(i)) if not, what are the preliminary
findings in his case ;
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(c) whether it is a fact that Mr, Nainmal®
Poonjaji had donated Rs. 25 lakhs to the
Famine Relief Fund in Rajasthan; and

(d) if so, whether Government inquired
into the circumstances in which Mr. Shah
came in possession of this vast sum of money?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI): (a) No, Sir. The investigations
are still in progress.

(b) The preliminary findings show contra-
vention of the provisiors of the Customs Act
and the Foreign exchange Regulation Act.

(c) Shri Nainmal Poonjaji Shah expressed
his desire to the Chief Minister, Rajasthan
to undertake famine relief work in Jalore
District to the extent of about Rs. 25 lakhs on
his own without any intervention of the
Government of Rajasthan. He did not,
however, pay any money in cash or by cheque
to the Chief Minister’s Relief Fund.

(d) The departments concerned are seized
of the matter.

Ex ion of the M. Mines

*23. SHRI BAIDHAR BEHERA:

SHRI LAKHAN LAL KAPOOR:

Will the Minister of PETROLEUM AND
CHEMICALS AND - MINES AND
METALS be pleased to state :

(a) whether it is a fact that Government
propose to discontinue the proposed expan-
sion of the manganese mines in the country;

(b) if so, the reasons therefor; and

(c) the steps taken to provide alternative
employment to the workers thrown out of
work due to stoppage and reduction of
work ? ’

*THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a) and
(b). The manganese ore export market is
passing through difficult time due to fall in
prices and increased competition in the inter-
pational market from other countries like
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@abon, Brazil etc. As such the question of
expansion of manganese mines in the country
does note arise. -

(c) Efforts are being made to step up
exports of maganese ore, as also internal
sales. In addition other Mining Organisation
have been addressed to examine the possibi-
lity of employing such workers.

Sclection Grade Posts for Daftries

*24. SHRI P. C. ADICHAN : Will the
Minister of FINANCE be pleased to refer to
the reply given to Unstarred Question No.
8471 on the 5th May, 1969 and state :

(a) whether the information regarding
the number of Selection Grade posts of
Daftries in the various Ministries and
Departments and their pay-Scales has since
been collected; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Information is still awaited from
a few Ministries/Departments. Complete
information will be laid on the Tableof the
House in due course.

(b) Does not arise.

Bungalow allotted in Delhi to
Sheikh Abdullah
*25. SHRI MAHANT DIGVIJAY NATH:
SHRI B. K. DASCHOWDHURY:
SHRI ONKAR SINGH:
SHRI SHRI GOPAL SABOO:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that Sheikh
Abdullah has been allotted a bungalow in
Delhi at a very nominal rent;

(b) whether it is also a fact that the
market rent of such bungalows ranges between
Rs. 800 to Rs. 1600 per month;

(©) if so, the reason for giving a residen-
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tial accommodation to Sheikh Abdullah at
concessional rent; and

(d) the exact wording of the certificate
given by the Union Ministry to describe the
occupation ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) A house
has been allotted to Sheikh Abdullah on a
rent of Rs. 178 per month and an additional
rent of Rs. 100 per month for furniture.

(b) The market rent of such bungalows
in this area ranges between Rs. 570/- and
Rs, 690/- per month.

(¢) Consequent on his release, Sheikh
Abullah was allowed to retain the bungalow
where he had been detained, on a temporary -
basis, having regard to his position in public
life and the other circumstances of the case.

(d) No certificate has been issused by
the Ministry to describe the occupant, nor
is such issue required.

Effect of increased Taxation

*26. SHRI LOBO PRABHU : Will the
Minister of FINANCE be pleased to state :

(a) the manner in which increase in taxes
to restrain conspicuous spending can be
effected without reducing the marginal con-
sumers who are trying to raise their standard
of living;

(b) whether such an inrcrease in taxes
will not lead to further idle capacity, which
will create more unemployment; and

(c) if so, whether it will not be uncons-
titutional to increase tax on land values in
urban areas, without including all owners,
including the small ones, which will have
the result of further increasing rents?

THE MINISTER OF STATE IN THE.
MINISTRY OF FINANCE (SHRI P. C
SETHI) : (a) Taxes levied to restrain cons-
picnous spending do not have any impact on
low income groups.
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(b) Measures to restrain conspicuous
consumption are not likely to lead to any
significant increase of idle capacity in
industry. In any event, Government’s policy
is to promote the fuller use of industrial
capacity for productive purposes and not to
conspi i

(c) It is not unconstitutional to grant
preferential treatment in the levy of taxes
to owners of properties of small value.
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(o) daifgaw & Fw, 29N,
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Supply of stores to Indian Oil Corporation

by M/s. Hind Galvansing and E
Co. Ltd.

ing

*28. SHRIMATI SUSEELA
GOPALAN :
SHRI P. RAMAMURTI :
SHRI K. ANIRUDHAN :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Messrs Hind
Galvanising and Engineering Company Ltd.,
did not complete deliveries under the order
placed with them by the Indian Oil Corpo-
ration within the time limit;

(b) the loss incurred due to delay in
delivery;

(c) whether Government have enquired
into the matter and if so, the findings
thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes, Sir.

(b) The Indian Oil Corporation had to
make an emergent purchase of 21,000 barrels
from M/s. Suppliers Corporation resulting
in an extra expenditure of Rs. 1,34,400.
The delay in supplies also resulted in price
escalation of barrels due to increase in steel
prices.
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e (c) and (d). The Estimates Committee -
have already looked into the matter and
their findings are contained in their eighty-
sixth report (Fourth Lok Sabha) which are
being examined by Government,

Petro-Chemical Complex at Namrup
(Assam)

*29. SHRI HIMATSINGKA :
SHRI BAL RAJ MADHOK :
SHRI TENNETI VISHWA-

NATHAM :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have sanctioned
the blish of a petro-ch 1 comp-
lex at Namrup and second oil refinery in
Assam; and
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(b) if so, the details of the scheme indi-
cating the extent of production capacity in
respect of each item to be installed in the
said complex and refinery ?

THE MINISTER OF STATE IN THE
MINISTRY, OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) A letter of
intent has been granted to the Assam Indus-
trial Development Corporation Ltd. for the
establishment of a number of Petro-chemical
units at Moran-Lakhowa area in Sibsagar
District of Assam. As regards the second
oil refinery in Assam, the matter is at present
under study by a committee of experts
appointed by the Government.

(b) The items and the production capa-
cities for which the letter of intent have
been issued to the Assam Industrial
Development Corporation Ltd, are as
follows :—

Item

1. Methanol

2. Formalin

3. Non-concentrated Glue (509,)

4. Concentrated Glue (75%,)

5. Urea Formaldehyde Moulding Powder
6. PVC Processed goods-

Capacity (in tonnes per annum)

7,000
12,000
12,000
13,000

1,000

6,000
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Non-Achievement of Targets by Damodar
Valley Corporation

2. SHRI K. M. KOUSHIK : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that according to
the Audit Report for 1967-68, the Damodar
Valley Corporation has not been able to
achieve its targets with regard to irrigation;
and

(b) if so, the steps proposed to be taken
to achieve the targets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yas Sir.

(b) More water courses are being cons-
tructed each year by the Government of
West Bengal, who have taken over the DVC
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irgigation system, to .increase the utilisation
for achievement of the targets.

Loans to Agriculturists

3. SHRI K. M. KOUSHIK : Will the
Minister of FINANCE be pleased to state :

(a) the rate of interest charged on loan
given to the agriculturists;

(b) the rate of interest charged on loans
for industrial purposes;

(c) how Government account for the

disparity in this; and

(d) whether Government propose to give
some relief to the agriculturists in this
direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (d). While fixing the rates of
interest on advances, commercial banks are
generally guided by various factors such as
the nature and marketability of the security,
the type of the borrower and his financial
strength, the size of advance, the cost of
making the advance, servicing of the account
etc. In the context of social control, more
emphasis is now being placed by the banks
on the purpose of the advance and the tech-
nical and economic feasibility of the sch
rather than on the financial position of the
borrower and the security offered. Data
collected by the Reserve Bank from major
banks reveals that the rates of interest charged
by them in the case of advances to agricul-
ture and industry range in general between
8 and 9} per cent. There is no proposal under
consideration to give relief to agriculturists
in the matter of interest rates.

Bogus Exports Racket

4. SHRI BABURAO PATEL : Will the
Minister of FINANCE be pleased to state :

(a) the names and designations or
business of customs officials and exporting
firms from Surat and Bombay who have been
involved in the racket of bogus exports and
against whom Central Bureau of Investigation
has registered cases;
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(b) the sections under which these
persons have been charged and whether they
have been granted bail;

(¢) if so, the particulars of bail in each
case;

(d) the hames and designations of
Customs officers suspended in this matter;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) :

(a) Exporting Firms

M/s. Flexo Industries, Surat.

M/s. Amritlal Manchand Bros., Surat.
M/s. Gopal Traders, Bombay.

M/s. C. J. Corporation, Bombay.
M/s. Ajanta Metal Industries, Bombay.

List of Customs Officials

Shri D. B. Dalvi, Appraiser,
Shri P. D. Daruwala, Appraiser.
Shri B. S. Kokatay, Appraiser.
Shri V. P. Joshi, Appraiser.
Shri G. D. Nerukar, Appraiser.
Shri T. L. Alve, Examiner.

Shri G. P. Rao, Examiner.

Shri P, N. Motwani, Examiner.
Shri A. H. Shaikh, Examiner.
Shri R. N. Naik, Examiner.

(b) and (c). The exporting firms have
been charged with committing an offence
under Section 120-B, Indian Penal Code, read
with Section 420, Indian Penal Code and
Section 511, Indian Penal Code, Section 5 of
Import and Export (Control) Act, 1947, read
with 3(A) of Export Trade Control Order.

The Customs officials have been charged
with an offence under Section 5(1)(d) of
The
Central Bureau of Investigation have only
registered F.I.Rs and are conducting investi-
gations. No prosecution proceedings have
been launched. The question of granting of
bail does not, therefore, arise.

(d) and (e). Whether a prima facie case
exists against the Customs officials for sus-
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pending them can be determined only on
receipt of the Special Police Establishment’s
investigation report. As such, it was not
considered necessary by the Collector of
Customs, Bombay to suspend the officials at
this stage.

Investment in Public Undertakings

6. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to state:

(a) the number and names of factories
in public sector with investment in each
factory till last financial year, State-wise; and

(b) the total loss or profit made by each
factory till last financial year ?

THE  MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). Presumably the Honou-
rable Member desires to know the pames
of the different units of Central Government
undertakings, that are located in the different
States, and the capital invested (gross-block)
therein, State-wise. This information, as at
the-end of 1967-68, which is the latest year
for which the accounts of all the Central
Government undertakings are available, is
indicated in the statement laid on the Table
of the House. [Placed in Library. See. No.
LT-1257/69.]

As regards the loss or profit, the infor-
mation which is only on enterprise-wise basis
and not on unit-wise basis, in respect of the
83 Central Government enterprises for the
year 1967-68 which is the latest year for which
information is available is given in the state-
ment laid on the Table of the House. [Placed
in Library. See. No. LT-1257/69.]

Pyrites, Phosphates and Chemicals Limited,
Amjhore

7. SHRI BABURAO PATEL: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that after eight
long years, the Pyrites, Phosphates and Che-
micals Limited, at Amjhore, has not been
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able to reach the target of 400 tonnes of
pyrites to produce 200 tonnes of Sulphutic
acid a day;

(b) the present daily output of pyrites
and the cost per tonne;

(c) whether it is also a fact that the
Amjhore unit has not still selected a suitable
process for the ore utilization and the
reasons for defay;

(d) the date and names of the members
comprising the delegation that went to Finland
to finalize this process; and

(e) whether it is also a fact that Amjhore
unit has now approached an Indian consul-
tancy firm for advice and if so, the result
thereof and the name of the firm, with
amount of fees, if any paid to this firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Pyrites,
Phosphates and Chemicals Limited (formerly
known as  Pyrites and Chemicals
Development Company  Limited) was
established in March, 1960 for mining of
pyrites ore and for Iph

facturing of sulp
and sulphuric acids and other products requi-
ring such ore. The Project Report for
production of 800 tonnes of pyrite ore per
day from Amjhore area was approved in
January, 1965. Thereafter, necessary steps
to import mining machinery from aboard
were taken and the key machinery which
was received by end of 1967, was progres-
sively installed and commissioned.  The
production programme of pyrite ore has been
phased to suit the requirements of ore of
the Sindri Sulphuric Acid Plant. The rated
production at the rate of 400 tonnes per day
is expected to be reached bythe end of
1969. i

(b) The present daily output of pyrite
is 200-225 tonnes. The cost of mining
is tentatively assessed at 224/- per tonne
including a return of 109, on employed
capital.

(¢) No, Sir. To utilise the pyrite ore
the company has already set up a Sulphuric
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Acid Plant at Sindri (which has since been
fransferred to the Fertilizer Corporation of
India Limited). The acid Plant is under-
going trials.

(d) Shri N. N. Kashyap and Dr. G. P.
Kane were the members of the delegation
which visited Finland from 3rd to 8th
March, 1964.

(¢) Yes, Sir. With a view to find econo-
mic solutions to the various problems of min-
ing at Amjhore including beneficiation etc.,
the company has made preliminary enquiries
from various Consultancy agencies in the
country. The offers received are at present
under consideration,

Persons with Wealth of Rs. one crore
and obove

8. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) the number of rich persons having
total wealth of Rs. 1 crore and over during
the last five years, year-wise; and

(b) the name of the top ten persons with
wealth over Rs. 1 crore during the year
1967-68?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
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2. His Highness The Maharajah Fateh-
singhrao P. Gaekwad, Laxmi Nivas
Palace, Baroda.

3. HE.H. the Nizam’s Miscellaneous
Trust, King Kothi, Hyderabad.

*4, late Kaharajadhiraja Dr. Sri
Kameshwar Prasad Singh of Dhar-
bhanga.

*5. HE.H. the Late Nizam Sir Mir

Osman Ali Khan Bahadur through
Legal Representatives, King Kothi,
Hyderabad.

6. H.H. Sir Rama Varma, Maharajah of
Travancore, Kowdiar Palace,
Trivandrum.

7. H.H. Vikramsinghji, Gondal.

8. H.H. Maharao Shri Madansinghji
Saheb of Kutch, Bhuj.

*9. H.U.F, of Late H.H.J.M. Scindia of
Gwalior, by Legal Representatives,
Samundra Mahal, Worli, Bombay.

*10. Shri V. M. Salgaonkar, Vasco, Goa.

SETHI) : (a) The information required is

given below :
Year Number of Persons
1963-64 26
1964-65 34
1965-66 32
1966-67 29
1967-68 24

{b) As given in the statement.
Statement

Names of the top ten persons with wsealth
over rupees 1 Crore during the year 1967-68.

Name of Persons

*1. Shri V. D. Chougule, Vasco, Goa.

*On the basis of Return of Wealth Tax.

Supplies made to Northern Branch Depots
of 1.0.C.

9. SHRI ABDUL GHANI DAR
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the total supplies of Petrol, HSD,
LDO, SKO, IKO, MTO and” Lubricant and
Industrial oils made to Northern Branch
Depots viz. Kanpur, Shakurbasti, Jaipur,
Agra, Hissar, Ambala, Patiala, Ferozepore,
Jullundur, Pathankot, Lucknow, Gorakhpur,
Bareilly and Barabanki of each product in
each years; and

(b) whether the scheduled increase in
supply was upto the mark, if not, the reasons
for the same ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) and (b). The
required information is being collected and
will be laid on the Table of House in due
course.

Officers on study tour abarod

10. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
to state :

(a) the number of officers who were
given foreign exchange for study of petro-
leum products and medicine (chemicals)
abroad during the last three years upto 15th
June, 1969; and

(b) their names, foreign exchange
permitted, dates and object of their tours?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI: (a) and (b). The information is
being collected and will be laid on the Table
of the House as soon as it is available,
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Royalty from Books and other Sources
Received by Prime Minister Y
11. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be pleased
to state:

(a) the amount of Royalty from books,
records and other sources received by the
Prime Minister from any foreign country in
the last three years;

(b) the name of the country along with
the amount received each year;

(c) the reasons for receiving the royalty
from each country;

(d) whether the money of royalty received
in the last three years was deposited by her
in any foreign bank; and

(e) if so, the name of the bank or banks
along with the names of the countries?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) and (b). A statement is placed on the
Table of the House.

Statement

Name of the country

Year & amount

— R S [ —

Year & amount Year & amount

. from which royalty 1966-67 1967-68 1968-69
received.

Rs. P. Rs. P. Rs. P.
Britain 1,031-17 1,139-47 540-29
Ceylon 21-90 568-11 Nil
Denmark 27-02 Nil 50-00
US.A. 4,209-08 4,133-58 5,077-00
U.S.S.R. 4,620-67 Nil Nil
Japan Nil 16,506-57 Nil

(c) These amounts represent the royalty on account of books written by late Shri

Jawaharlal Nehru.
(d) No Sir.

(e) Does not arise.
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Loans Given to Cold Storages

12, SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state: '

(a) the name and other particulirs of the
owners of cold storages in West Bengal which
have secured loans from Central authorities;

(b) whether Government have any scheme
to establish effective control over the
working of the cold storages; and

(c) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Neither the Industrial Finance
Corporation of India nor the Industrial
Development Bank of India has so far
sanctioned any loan or extended other finan-
cial assistance to any cold storage unit in
West Bengal. H , the
Refinance Corporation for Industry Limited
which was taken over by the Industrial
Development Bank of India had granted
refinance assistance in respect of loans to
two units through the West Bengal Financial
Corporation as under:-

il

Date of Name of concerns Name of Directors Amount of Amount
sanction refi « di
sanctioned
and disbursed
(in lakhs of rupees)
15-11-63 S.R. Cold Storage Shri Sayadul Haque 4.50 3.00
(Proprietory concern) (Proprietor)
2-7-63 Pandua Cold Storage i) Shri Biswanath
Private Limited. Jhunjhunwala 4.50 2.00
ii) Shri Biswanath
Khemka — —
iii) Shri Bhrigunath
Prasad —_ —
9.00 5.00

Information about loans, if any, given
by the National Cooperative Development
Corporation is being collected and will be
laid on the Table of the House.

(b) and (c). Government of India
(Department of Food) have promulgated
Cold Storage Order, 1964 under Section 3 of
the Essential Commodities Act, 1955 with
effect from 1-1-1965 with the following
objectives:-

(i) To develop the Cold Storage indus-
try in the country on modern
scientific lines.

(ii) To regulate storage conditions of
perishable foodstuffs in Cold Storages
and to ensure that the Cold Storages
are run efficiently as well as economi-
cally.

(iii) to help the growers in storing their
products on Payment of reasonable
charges.

(iv) to render technical assistance and
advise to all the cold storage owners.

Under this Order all the Cold Storage
owners are required to take a licence from
the Department of Food which is renewed
every year. The implementation of the
order is carried out through the field stafl
in that Department who inspect all the cold
storages periodically to ensure that hygienic
conditions are maintained inside as well as
outside the cold storage and that proper
temperature and humidity conditions are
maintained inside the cold storage chambers
to ensure proper preservation of perishables.
They also draw samples of foodstuffs stored
to examine effect of storage on quality.
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In case of the West Bengal, however,
‘consequent upon enactment of West Bengal
Cold Storage (Licencing and Regulation)
Act, 1966, the Central Cold Storage Order
has been withdrawn from that State with
effect from 1-5-1969.

Income Tax evaders in Film Industry

13. SHRI N.R. DEOGHARE:
SHRI P, N. SOLANKTI:

Will the Minister of FINANCE be
pleased to state:

(a) the number of Income-tax evaders in
the Film Industry which have come to the
notice of Government during the years
1966-67, 1967-68 and 1968-69;

(b) the amount of tax arrears outstanding
against each evader; and

(c) the steps being taken to 'realise the
amount?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a). The information about the
number of persons in the film industry in
whose cases concealment of income had
been detected during the years 1966-67 to
1968-69 is being collected and will be laid
on the Table of the House.

(b) and (c). The information in respect
of the persons mentioned in reply to part (a)
above is being collected and will be laid on
the Table of the House.

Industrial Development Bank’s help to
Handloom Industry

14. SHRI N. R. DEOGHARE: Will the
Minister of FINANCE be pleased to state:

(a) whether the Industrial Development
Bank of India has introduced a new scheme
to help the handloom industry in the
country; and

(b) if so, the broad outlines of the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). The Industrial Deve-

ASADHA 30, 1891 (SAKA)

Written Answers 66

lopment Bank of India has not introduced

" any special scheme to assist the handloom *

industry in the country as such, nor has it
granted any assistance to the industry so
far. The industry being in the small scale
sector, would, however, benefit from the
following relaxations made in the Develop-
ment Bank’s sch for refi i of
industrial loans and rediscounting of bills:

(i) The minimum amount of loan eligible
for refinance was reduced from Rs. 1
lakh to Rs. 20,000 in the case of
loans to small scale units which are
covered under the Credit Guarantee
Scheme of the Government of India
and the amount of refinance was
raised from 80%,to 1009,

(ii) A concessional rate of 439, per
annum was introduced for refinance
of such loans to small scale units
covered under the Credit Guarantee
Scheme provided the effective rate of

interest charged by the lending
institufion did not exceed 89, per
annum.

(iii) The minimum amount of a transac-
tion covering a set of bills under the
rediscounting scheme was -reduced
from Rs. 50,000 to Rs. 10,000 in
the case of machinery other than
agricultural implements (for which
there was no minimum) and the

of an i [ y
in licu of a bank was made accepta-
ble for transactions not exceeding
Rs. 3 lakhs in respect of a single
‘puzchaser.

Assistance given by India to under-developed
Countries

15. SHRI N.R. DEOGHARE : Will
the Minister of FINANCE be pleased to
state:

(a) the amount of financial and techni-
cal assistance given by India during the
last three years to under-developed countries;
and

(b) the names of the countries and
extent of the assistance given to each ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). A statement which
gives the required information in respect of
programmes administered by the Ministry of
Finance is laid on the Table of the House.
[Placed in Library. See. No.LT-1258/69).
Information in respect of programmes
administered by other agencies is being
collected and will be laid on the Table of the
House. [Placed in Library. See No.LT-1258
/691 \ '
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National Income and per Capita
Income in the Country

16. SHRI N. R. DEOGHARE: Will the
Minister of FINANCE be pleased to state:

(a) the national income and per capita
income in the country during the last three
years; and

(b) the trend of income from industrial
and agricultural Sector?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (@) and (b). The information
available upto 1967-68, is given in the
enclosed statement.

Statement

Estimates of National Income

(at 1960-61 prices)

Percentage increase

1965-66* 1966-67* 1967-68* 1966-67 1967-68
over over
1965-66 1966-67
National Income
(Rs. crores) 15045 15173 16525 0.9 8.9
Per capita income
(Rs.) 307.3 302.4 3213 —1.6 6.2
Income from agricultural
sector** (Rs. crores) 6421 6411 7560 —0.2 17.9
Income from
Industrial sectort
(Rs. crores) 3651 3670 . 3689 —0.5 0.5
*Provisional.

*Includes agriculture, forestry and logging and fishing.

{Includes large-scale manufacturing,

small-scale manufacturing, mining and

quarrying, construction electricity, gas and water supply.

Central Loans Due From State Governments

17. DR. SUSHILA NAYYAR:
SHRI RAMAVATAR SHASTRI:
SHRI V. NARASIMHA RAO:
SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:
SHRI CHENGALARAYA NAIDU:
SHRI N. R. LASKAR:
SHRI R. BARUA:
SHRI G. C. DIXIT:
SHRI BHOLA NATH MASTER:
SHRI BHARAT SINGH CHAUHAN:

SHRI HUKAM CHAND KACHWAL
SHRI N. R. DEOGHARE:

Will the Minister of FINANCE be plea-
sed to state:

(a) whether it is a fact that the Jammu
and Kashmir Government have to repay
849, of the Central Loan and interests;

(b) the details of the Central loans and
interest due from other State Governments;
and

(c) whether Government propose to treat
such amount as grants and if not, the reasons
therefor ?
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. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) and (b). A statement showing the
amounts of Central loans outstanding against
the State Governments as on 3Ist March,
1969 is laid on the Table of the House.
[Placed in Library. See No. LT-1259/69] Pre-
sumably, the information asked is in regard
to amounts which had fallen due upto the
end of 1968-69 but were not paid by the
State Governments. In the case of Govern-
ment of Jammu and Kashmir, loan instal-
ments aggregating Rs. 29.52 crores together
with interest of Rs. 20.32 crores had fallen
due, but recovery thereof was postponed in
March, 1969 at the request of the State
Government. Besides, the Government of
West Bengal had defaulted in the payment of
Central dues. They have partially settled
these dues in the current year, the residuary
defaults being now of the order of Rs. 174
crores. The question of the recovery of
these dues is under correspondence with the
State Governments.

(¢) No. Sir. Repayments by the State
Governments constitute a resource for the
Centre and writing off of any portion of the
loans advanced to them would affect the
Centre’s capacity to finance its plan and the
State Plans.
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(1) ;g aw g
FeAY F1 a49, 1966 A 4,73,550 =
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I, 1966 ¥ gam 4m; R
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1969 ¥ gorm 4T |

(@) g fawal oz faem-famat
aar e A fewfal ¥ greew ¥
OF foaor @ qew ox T emar
[germrem & @ faar mar . ifed dEn
LT—1260/69]
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Introduction of Electronic Computers in
L. I. C. Calcutta

21. SHRI S. M. BANERJEE: Will the Minis-
ter of FINANCE be pleased to state: .

(a) whether there is a growing discon-
tent among the Life Insurance Corporation
employees regarding the installation of elect-
ronic computers in Calcutta;

(b) whether the State Government of
West Bengal have also opposed the intro-
duction of electronic computers; and

(©) if so, the reaction of the Central
Government thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): (a) Employees belopging
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to the ANl India Insurance Employees’
Association are opposed to the installation
of a computer in Calcutta.

(b) The State Government informed the
Chairman, L.I.C. that it could help in the
installation of the c« in Cal only
if the L. I. C. was able to convince the All
India Insurance Employees’ Association refer-
red to above, of the need for a computer in
Calcutta,

(c¢) It is for the L.I.C. to consider the
matter in the first instance.

Reinst. t of R héd Workmen in
the Port Canning Project

22. SHRI S. M. BANERJEE: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that some
Members of Parliament have urged him to
order reinstatement of all retrenched conti-
ngent workmen in the Port Canning Project
of the Oil and Natural Gas Commission in
West Bongal;

(b) if so, whether orders have been issued
and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) and (c). The Oil and Natural Gas
Commission propose to absorb the contingent
employees, rendered surplus in the Port
Canning Project in other projects. Only to
the extent that this will not be found possible
there would be no other alteraative than to
terminate the services of the contingent
workmen.

foaf = ¥ afy
23. =} TrATEA WeNy ;T feand
o farera Wit g Far A g F e

(%) #wagagd fF dsar s
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Nationalisation of Coking Coal Mines

24. SHRI RAMAVATAR SHASTRL:
SHRI INDRAJIT GUPTA:
SHRI BHOGENDRA JHA:
SHRI YOGENDRA SHARMA:
SHRI RABI RAY:
SHRI DHIRESWAR KALITA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the question of nationali-
sation of private Coking Coal Mines at Jharia
was discussed at the recently held conference
of the heads of public sector units under the
Department of Mines and Metals; and

(b) if so, the decision taken by the con-
ference on the subject ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) and (b).
The question of augmenting Coking Coal
production from the areas held by private
sector in the Jharia coalfield, if necessary
by  progressive nationalisation, was
considered at the Conf of Heads of
Public Sector Undertakings under the Depart-
ment of Mines and Metals but no decision
was taken.

‘Barauni Refinery Discharge and Ganga
Pollution Committee

4
25. SHRI MADHU LIMAYE:
SHRI SHIVA CHANDRA JHA:
SHRIMATI JYOTSNA CHANDA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether the Barauni Refinery Dis-

charge and Ganga Pollution Committee has
submitted its report;

(b) if so, the main conclusion thereof;

(c) whether any compensation is being
paid to Monghyr Municipality;
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(d) whether any action is being taken

against the Refinery Officers; and >

(¢) whether it has been disclosed that
petroleum products are being illegally taken
out and sold in the market without their
being accounted for?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Not yet. How-
ever, this report is expected on 2lst July,
1969.

(b) to (¢). Do not arise,

Indian gs and Pharmaceuticals Ltd.

26. SHRI MADHU LIMAYE: Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether Government have taken any
action on the Memo submitted by a Member
of Parliament on the Indian Drugs and
Pharmaceuticals Limited and on the Report
of Public Undertaking Committee on the
same subject;

(b) whether it is a fact that the capital
cost of the Rishikesh Project has gone up by
more than 60 percent over the original esti-
mate of 1961,

(c) whether it is also a fact that the
Cabinet was informed about this huge in-
crease;

(d) whether it is further a fact that the
collaborators do not have sufficient know-how
in respect of some products proposed to be
manufactured there; and

(e) if so, the impact of all this on the
production programme and the prices to be
charged from the consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) It is presumed
the Hon’ble Member is referring to the letter
dated 3rd April, 1968 sent by him to the
Prime Minister. A geply was sent to the
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Hon’able Member on the 22nd Julty, 1968 by
° the then Minister of Petroleum and Chemi-
cals. The Report of the Public Undertakings
Committee on the Indian Drugs and Pharma-
ceuticals Ltd. is under consideration.

(b) Yes.

(¢) No.

(d) It is not correct to say ‘that the
collaborators do not have the know-how

necessary for the manufacture of the selected
products.

(e) The increase in the cadital cost has
. resulted in some increase in the cost of pro-
duction. But there are no good reasons to
think that this will necessarily lead to un-
reasonable prices being charged from the
consumers.
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ST FY FEATE F 9 LA U, I FIAT
atfs & afafea ot ge=i 97, @ ¥ afa-
FIX IR, IT ATGIAF J9T o7 LA F
forg sfow yf av o= &, gt o) e,
ITF IGAE I@ATTY 1 9 F6U qrEd |
qfw Faw g F smmare ax & S o

1 &, 1967 & a8 Fars T8
guT=aEl #Y fra faar smaan

Tm AR @

28. =it WTo GraTAI :
=it S/ SHTT AR
o gz g ;
=Y ATEn e I
=it qwew st
=t srafag :
it Tw ey fawmt -
ot fafea foovw 33 T

Far Feand @ fama w0 ag @@w
FY FqT FO 2

(F) = ag o= wdr 2 %
affeam F1 a9 F-REEE aft-
QST F A F ETH AW A R CE
vt afy a9 F1 §, fAE Fad e
aty Y § afy 78 qgwn afeg FaFar
WY gt § 3@ st ek

(=) afz &, A @ IR § s@FR F
a1 wiafwr & ?

faar @ faga dwem & 9wl
(st fafmmx s@mR) () W (@).
qffe 7 ud @ dw ar g ey
qdf-mifreaw § gifes fawr #Y sgwarg
feam & wnwr 2 A X OORAT AN &
FIX TF S A F7 fAator v &1 Ty
IO ¥ ARG F TgT ATIF qA F -
Ear HT FEr s F €T A 1N
T Q) wfeeam § i aaa &
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qzadl S F TAIET T FIT GLFH aqY
F gfer s 9 AT @ = AR 48
FaFAr & Fgung  fou gifE
qIFFEITT 1 aXHIT F1 TEY gAIg & A5
2 5 ag ofcoT s qur faam favd #71
T ALY O gl |

fadsht aw e AN @ o § R o
gs fadsit gm

29. =it graT A :
=t FITEN e Tt
=it T ey faamwt :
=N | THTw @R

Ta7 faw w4 g @ ® I w4
& :

(%) @ 7 faml & awdr
RN FY 2 F o F A 1965 & 1968
aF, au-are, feaey fraet fadalr ger @
R}

(=) S9qaq ast & fra-fre 3 @
fora-foa g & oy ST QT §
T AT I foF v WA faaar-
g o= fean mar

() aFRI AT R I X A9 F
far |t geaia arwr § frany e
fraafrafg;

() Fa1 A= AR FY ] H QU

¥ wafya frael o) @ifa & #1§ ofc-
TAT T FT FIFR F AR §; 9K

(z0) afx g av 7w ?

o Aare § Ta A (s S Fo
qEY): (F) R (@). 997 N 39 R &
faawor @ fear AT § faws 1965-66,
1966-67, 1967-68 & ey, 1968 &



83 Written Answers

TS JHATRT ATAFT FT DG &R q&-
Ny qur SraatfaE JqTe ¥ gEEed A
foelY Y AT WY @I AT JWER AT
fearmar & 1 [ geermre ¥ Ta fewn aa
Wed dwn LT-1261/691] ¥ % @
IR w frafafeq sEvl & fag S
Y o -

(¥) == o difaaw o

(w) frator-ga, foad fre-fafaa
fee § - —

afcags Suwr

T AR 7R A
Tt QY #X gvag awqY
faa=lt 1 Frw & A

o1 AT Oy ¥ Y =l

IeT

Sk L=

() Farg

¥ W T W A SARER A
I TG g |

() fags § q@A%r TSI AT
A & fag Shft guadiy amEsET
ﬂﬂgﬁ*‘tﬁ e @H fraifa @

1

(%) 3R (3). 7o @w-a@ wTRET
¥ faal § aeEr SIS O F@
AT T @R auER IWH F]
2 g gwa ¥ fR sz #

TFA T W F AT qEFAHY TSI AT
A 9gw ¥ T F Iqwey & v ford fawe
wfqsr # fasmm 563 I v GEaTEAT )
faslt aeiEy ST SR S -faemm
R AR frdar &1 &9 79 F faua
¥, W F Iy W@ AR fawE-wE
W R afqs a7 faar s w@r
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fa¥rw afcfeafaat 1 ar o afefer-
fadi Y Srgwx, wgi @ sl ar
FAETY T ATTAFAT TLAY &, AT
fat qwna gam & #1 safw
TR N el @  qE ) asE

g FUT A FAMT F AW H, A9

TTEE: IR g€ g W e ¥ 5
g g FY Fafq @FHrC I et § Fw@t
9z 10 a§ Y rafy wiw F art d¥
el wgdi ¥ wrAed qT fAR FE ¥
e ¥ Pt d9g9 oF o fdaw
fagra s mm {1

TR fada ¥ g SEEY
I A ¥ grabum A At @R
fraal § Fcaga = F fFdT gEl s\
9% 39 997 fa=rT T8 T @

Air Conditioners for the Use of M.Ps.

30. SHRI E.K. NAYANAR:
SHRI VISWANATHA MENON:
SHRI JYOTIRMOY BASU:
SHRI NAMBIAR:
SHRI P. GOPALAN:
SHRI P. P. ESTHOSE:
SHRI UMANATH:
SHRI K. ANIRUDHAN:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state: ’

(a) the total number of Air-Conditioners
with the CP.W.D. for the use of Members
of Parliament;

(b) the ber of air-cond| s which
are not working properly;

(c) whether Government have received
some complaints about the bad condition of
these air-conditioners;

(d) the total cost incurred by Govern-
ment for maintaining these air conditioners;
and

(e) the steps taken by Government in
this matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) No air-copditioners
have been purchased for the use of M.Ps.
However, 7 air-conditioners have been issued
to the M.Ps. during this season from the
Ministers’ Pool.

(b) None at present.
() Yes, Sir, only onoe.

(d) No separate accunts are kept for
the maintenance of air conditioners issued to
M.Ps. The approximate monthly cost of
maintenance of seven air-conditioners supplied
to M.Ps. is Rs. 260/-.

(e) The Break-down was not due to any
defect in the air-conditioner but due to Voltage
fluctuations. The C.P.W.D. is taking steps
to ensure that timely remedial measures are
taken to prevent such failures in future.

Visit by Ministers Abroad

31. SHRI E. K. NAYANAR:
SHRI GANESH GHOSH:
SHRI VISWANATHA MENON:
SHRI K. ANIRUDHAN:
SHRI P. C, ADICHAN:

Will the Minister of FINANCE be pless-
ed to state :

(a) the number of Ministers, Ministers
of State, Deputy Ministers and delegations
which visited the foreign countries during the
period from the 1st December, 1968 to 31st
March, 1969;

(b) the purpose of their visit to foreign
countries; and

(c) .the total amount of foreign exchange
spent on them during their foreign tours ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (@) Ministers...........coeeveeeennns 3

Minister of State..
Deputy Minister. .
Delegations..............w...
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(b) The information is given in the
statement laid on the Table of the House.’
[Placed in Library. See. No. LT—1262/69]

©) Rs. 5,64,920
Payment by 1.0.C. to Suppliers of Barrels

32, SHRI E. K. NAYANAR :
SHRI B. K. MODAK :
SHRI NAMBIAR :

SHRI BHAGABAN DAS :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it isa fact that the Indian
Oil Corporation has made the payment to
suppliers of Barrels at Calcutta and Bombay
without verifying the Invoices;

(b) if so, the total loss incurred;

(c) whether Government have enquired
into the matter;

(d). if so, the name of the Officer respon-
sible for this loss; and
Government

(e) the action taken by

against him ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). The
required information is contained in the
Estimates Committee’s (Fourth Lok Sabha)
Eighty Sixth Report.

(¢) to (¢). The recommendations/conclu-
sions of the Committee contained in this re-
port are under examination.

Ayurvedic Dispensaries

33, SHRI GANESH GHOSH :
SHRIMATI SUSEELA GOPALAN:
SHRI P. RAMAMURTI :

SHRI C. K. CHAKRAPANI :
SHRI K. RAMANI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to refer to the
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. reply given to Unstarred Question No. 4155
on the 24th March, 1969 and state whether
Government have since collected information
about the number of new Ayurvedic Dispen-
saries opened in each State during 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRIB. S.
MURTHY): Yes. A statement containing the
required information is laid on the Table of
the House. [Placed in Library. See, No. LT—
1263/69]. The information from the Govern-
ment of Rajasthan is still awaited. It
will be placed on the Table of the Sabha as
soon as it is received from the State Govern-
ment.

Income Tax Returns not Filed by Ministers

34, SHRI V. NARASIMHA RAO:

SHRI SEZHIYAN:

SHRI BAIDHAR BEHERA:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI MANIBHAI J. PATEL:

SHRI K. LAKKAPPA:

SHRI P. M. SAYEED:

SHRI M. H. GOWDA:

SHRI SURENDRA NATH
DWIVEDY:

SHRI BHOGENDRA JHA:

SHRI RAM GOPAL
SHALWALE:

SHRI JAGANNATH RAO
JOSHI: _

SHRI BRIJ BHUSHAN LAL:

SHRI RANJEET SINGH:

SHRI SURAJ BHAN:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI YAJNA DATT SHARMA:

SHRI D. N. PATODIA:

SHRI JAI SINGH:

SHRI MUHAMMAD
SHERIFF:

SHRI HARDAYAL DEVGUN:

SHRI R. K. AMIN:

SHRI K. M. KOUSHIK:

SHRI D. AMAT:

SHRI H. AJMAL KHAN:

SHRI S, XAVIER:

SHRI J. MOHAMED IMAM:

SHRI RAM SINGH
AYARWAL:
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SHRI SHRI GOPAL SABOO:

SHRI SHARDA NAND:

SHRI ONKAR SINGH:

SHRI KANWAR LAL
GUPTA:

SHRI RAM SWARUP
VIDYARTHI:

SHRI J. SUNDER LAL:

SHRI NARAIN SWARUP
SHARMA:

SHRI OM PRAKASH TYAGL

SHRI HUKAM CHAND
KACHWAL:

SHRI BHARAT SINGH
CHAUHAN:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of FINANCE be
pleased to state :

(a) the names of the Ministers, Minis-
ters of State and Deputy Ministers of the
Centre who have not filed their annual
returns for the last ten years with the income-
tax authorities; and

(b) the action taken against them for
the slackness on their part ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) and (b). All Ministers have
since filed their returns and these have been
dealt with according to law.

Rajasthan’s Share in Bhakra Waters

35. SHRI V. NARASIMHA RAO:
SHRI'S. K. TAPURIAH:
SHRI R. BARUA:
SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR:
SHRI PRAKASH VIR SHASTRI:
SHRI P. L. BARUPAL:
SHRI MEETHA LAL MEENA:
SHRI M. SUDARSANAM:.

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Rajasthan Government
has protested to the Centre against the
Haryana Government for denying the State
its rightful share in Bhakra waters;
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(b) whether it is also a fact that Raja-
sthan is in the grip of worst famine in the
history; and

(c) if so, the steps Government propose
to take in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

PRASAD) : (a) Yes.

(b) and (c). Scarcity conditions exist in
the State. To mitigate the hardship, relief
works were started.  Arrangements for drink-
ing water, food, fodder, transport, medical
assistance etc. were made. Steps have been
taken to sink tube wells, and to provide long-
term and short-term financial assistance etc.
The assistance released so far is of the order
of Rs. 24 crores. In addition a sum of
Rs. 2.5 crores has been provided to the
State Government for purchase of seeds and
Rs. 80 lakhs for fertiliser taccavi loans. An
extra sum of Rs, one crore has been promis-
ed for a drinking water scheme, if the State
Government could complete it before
31.12.1969.

Upgradation of Cities

36. SHRI V. NARASIMHA RAO:
SHRI RAM AVTAR SHARMA:
SHRI KARTIK ORAON:

SHRI S. M. BANERJEE:

SHRI MAHANT DIGVIJAI
NATH:

SHRI RAMAVATAR SHASTRI:

SHRI BIBHUTI MISHRA:

SHRI D. N. PATODIA:

Will the Minister of FINANCE be

pleased to state :

(@) whether Government have finalised
the list of cities and towns that are to be
upgraded for the purpose of giving House
Rent and City Compensatory allowances to
Central Government employees; )

(b) if so, the details of the same; and

(¢) the date from which the upgrading
is being done ?

ASADHA 30, 1891 (S4KA)

Written Answers 9%

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.,
SETHI): (a) to (c). The question of upgrad-
ing certain cities/towns for purposes of grant
of house rent and compensatory (city)
allowances to Central Government employees
isstill under consideration of Government
and no final decision has so far been taken.

Liberalisation of Abortion Laws.

37. SHRI V. NARASIMHA RAO:
SHRI SITARAM KESRI:
SHRI RAMSWARUP VIDYARTHL:
SHRI J. SUNDER LAL:
SHRI NARAIN SWARUP

SHARMA:

SHRI OM PRAKASH TYAGIL:
SHRI R. BARUA:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA NAIDU:
SHRI Y. A. PRASAD:
SHRI M. SUDARSANAM:
SHRI N. K. SOMANI:
SHRI R. R. SINGH DEO:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state : -

(a) whether the United Nation’s Study
Team on Family planning programme in India
has recommended liberalization of abortion
laws even for limiting the size of family;

(b) if so, whether Government propose
to liberalize abortion laws;

(c) if not, the reasons therefor; and
(d) the nature of other recommendations
of the Study Team and the action proposed

to be taken by Government thereon ?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY

PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR): (a) Yes.

(b) The matter is under consideration of
the Government.

(c) Does not arise,
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'(d) Only an interim report by the United
¢ Nations Advisory Mission on the evaluation
of the Family Planning programme of the

Government of India was received on 8th -

May, 1969. Copies of the report have been
placed in the Library of the House. Adequate
consideration will be given to the suggestions
made by the Study Team when the full and
final report received.

Joint Ventures in off-Shore Drilling

38. SHRI N. R, LASKAR:
SHRI CHENGALRAYA NAIDU:
SHRI ZULFIQUAR ALI KHAN:
SHRI R. V. NAIK:
SHRI N. SHIVAPPA:
SHRI K. M. KOUSHIK:
SHRI D. AMAT:
SHRI R. BARUA:
SHRI D. N. PATODIA:
SHRI R. K. AMIN:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Government
have called for the application of computer
technology and resort to Joint ventures with
foreign countries in order to make the country
self-reliant in off-shore drilling and self-suffi-
ciency in oil;

(b) if so, whether collaboration with Iran
in Off-shore oil drilling has been successfull;
and

(c) whether in view of this, Government
have accepted the offer of Indonesia for
similar venture ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) The Oil and Natural Gas Commission
is making use of a computer for processing
a small part of its geological, geophysical
reservoir data.

Oil exploration and development work
in an area of the Persian Gulf, under a joint
venture, is in progress. No other proposal
for oil exploration and exploitation in a for-
eign country is under consideration at
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present.
(b) Yes.

(c) There is no offer from Indonesia for
joint venture in off shore drilling.

Setting Up of Institute of Human Relations

39. SHRI N. R. LASKAR:
SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that an Institute
of Human Relations is proposed to be set
up in India;

(b) if so, whether the Institute will con-
duct survey jointly with or on behalf of the
United Nations specialized agencies and other
institutes of Socio Economic Studies; and -

(¢) if so, when this Institute is likely to
be set up ?

THE. MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) The Ministry of

‘* Health and Family Planning and Works

Housing and Urban Development are not
aware of any such proposal.

(b) and (c). Do not arise.

Complaints against the C.P.W.D. enquiry
office Nauroji Nagar, New Delhi.

40, SHRI SURAJ BHAN: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING -
AND URBAN DEVELOPMENT be plcased
to state :

(a) whether it is a fact that the comp-
laints regarding the replacement of broken
glass panes, ete, in the flats of Nauroji
Nagar, New Delhi are not attended to
immediately by the C.P.W.D. staff;
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(b) whether it is also a fact that the
complaints registered as far back as on the
23rd and 24th April, 1969 have not so far been
attended to inspite of the fact that glass
panes are in stock in good number;

(c) the reasons for the indifferent atti-
tude and behaviour of the staff posted in
CPWD Enquiry Office, Nauroji Nagar,
thus causing a great incoavenience to the
occupants of such flats; and

(d) the steps Government propose to
take to remove these difficulties of the
occupants?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Complaints regard-
ing replacement of broken glass panes are
attended to promptly, However, where
these complaints are combined with the
replacement of broken window shutters
there has been some delay in executing the
work.

(b) Complaints received on 23rd and
24th April, 1969 have been attended to.

(c) No case of indifferent attitude and
behaviour of the staff of the Enquiry Office
has come to notice.

(d) Steps are being taken to replace the
broken window shutters expeditiously.

Insanitary conditions in Sewa Nagar Railway
Colony, New Delhi. -

41. SHRI M.L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be nleased
to state :

(a) whether Government has received
any representation from the inhabitants of
Sewa Nagar Railway Colony, New Delhi
regarding the insanitary conditions of the
area;

(b) whether it is also a fact that the
Nzllah which is flowing from Defence
Colony and Lodi Colony has become the
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breeding place of mosquitoes and other kinds
of dangerous insects as this has not beene

properly maintained; and

(c) if so, what action Government has
taken to redress the grievances of the resi-
dents of Sewa Nagar Railway Colony ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (c). The informa-
tion is being collected and will be laid on
the Table of the Sabha,

Provision of civic amenities in
South Delhi Colonies

42. SHRIM.L. SONDHI: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that repeated
representations have been made by the
residents of the South Delhi Colonies, viz.,
(1) Aliganj (2) Pilanji; (3) Jorbagh; (4)
Kherpur and (5) Kotla Mubarakpur for
construction of Latrines, provision of tap
water and employment of sweepers for keep-
ing the area clean;

(b) if so, what action has been taken by
Government; and

(c) whether Government propose to
indicate the amount spent for provision of
the above amenities since 1967 for the said
localities, separately?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (c). The informa-
tion is being collected and will be placed
on the Table of the House in due course,

Provision of Community Hall and other
Amenities in Kidwai Nagar, Delhi

43. SHRI M.L.SONDHI: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state:

° (a) whether Government have received
any representation from the residents of the
Kidwai Nagar (Delhi) Class IV Government
Quarters for the provision of a Community
Hall, Rain Shade, good roads, proper drain-
age and playground; and

(b) if so, action proposed to be taken
by Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes, Sir,

(b) A community hall already exists in
the colony. The question of provision of
rain-shades and a circul road is under
examination. The work relating to the pro-
vision of storm water drains is already in
hand.

Two big sized parks are already existing
which can be used as children’s playgrounds.

Enquiry Against U.S, Drug Firms

44. SHRI INDRAJIT GUPTA:
SHRI VISWANATHA MENON:
SHRI B.K. MODAK:

SHRI P. RAMAMURTI:
SHRI P. GOPALAN:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to Un-
starred Question No. 9273 on the 12th May,
1969 and state:

(a) whethet inquiries have since been
completed into the reported profiteering to
the tune of Rs.9 crores by certain U.S.
drugs firms which sold Tetracycline products
to India at excessive prices during '1958-1968;

(b) if so, the result of the inquiries and
action taken thereon and;

(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND METALS
(SHRI D. R, CHAVAN): (a) to (c). The
information collected so far, shows that some
American firms have been held guilty of
having violated the anti-trust laws in force
in that country for having rigged the prices
of certain antibiotics at a uniform level
during the years 1953-1966. The consumers in
that country have filed claims for compen-
sation. These claims are now sub judice.
The question whether under the law similar
claims can be pressed by importers of other
countries and if, so, how, are under exami-
nation. The matter is rather complex and
has to be thoroughly considered in all its
aspects before a decision is taken on the
course of action to be adopted.
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Expansion of Security Press at Nasik

47. SHRI BAIDHAR BEHERA:
SHRI K. LAKKAPPA:
SHRI SURENDRANATH

DWIVEDY:

Will the Minister of FINANCE be pleas-
ed to state:

(a) whether it is a fact that Government
have received no proper response for the
acquired land for the expansion of the
Security Press at Nasik from the Govern-
ment of Maharashtra; and

(b) if so, what Government propose to
do in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). The question of mak-
ing available some portions of the Ex
Distillery estate to the India Security Press,
Nasik, has been under negotiation with the
Maharashtra Government for some time,
Recently the State Government have written
to the Central Government stating that they
would make available land required for ex-
pansion of the Press at Nasik.

Adulteration of Foodstuffs

48. SHRIP. C. ADICHAN:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA:

SHRI CHANDRA SHEKHAR
SINGH:

SHRI BHOGENDRA JHA:
SHRI J. M. BISWAS:
SHRI C. JANARDHANAN:

Will the Ministet of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have formulat-
ed a scheme to check the adulteration of
foodstuffs which move from one State to
another; and

(b) if so, the main features thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). A Central Unit is contemplated
to check the menace of food adulteration,
alongwith the State Health Authorities
concerned. It is the intention that they
will be mainly concerned with the functions
prescribed in rule 9 of the Prevention of
Food Adulteration Rules, 1955, in respect of
inter-state offences and will help in giving
technical guidence to State Governments.

Machinery to Evaluate the Benefits from
the Irrigation, Flood Control and Power
Projects

49. SHRIP. C. ADICHAN:
SHRI NIHAL SINGH:
SHRI A. SREEDHARAN:
DR. SUSHILA NAYAR:
SHRI K. LAKKAPPA:
SHRI RAMAVATAR SHASTRI:
SHRI D. N. PATODIA:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(@) whether Government have had
under consideration the question of setting
up a machinery to evaluate the benefits from
the irrigation, flood control and power projects
taken up so far;

(b) if so, the constitution, functions and
scope of study of this machinery; and

() whether the body has since been
constituted, if so, the names of its members
and by what time its report is expected?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(a) to (c). The Conference of State Ministers
Irrigation and Power held at Nainital on the
26th and 27th May, 1969, recommended that
suitable machinery should be set up by the
‘States so that valuable data on jon of
the benefits could be made available for those
incharge of Panning and Management of
Irrigation, Flood Control and Power Projects.
This has been commended to the States for
implementation.

JULY 21, 1969

Written Answers 100

In addition, the Government of India
have, in consultation with State Governments,
set up an Irrigation Commission to go into
the question of Irrigation development in the
Country in a comprehensive manner. The
composition and terms of reference of the
Commission are laid on the Table of the
House. [Placed in Library. See No. LT—
1264/69]

Merger of Dearness Allowance with Pay

50. SHRI P. C. ADICHAN:
SHRI HIMATSINGKA:
SHRI NIHAL SINGH:
SHRI VALMIKI CHOUDHARY:

Will the Minister of FINANCE be
pleased to state :

(a) whether consequent on the merger of
Dearness Allowance with pay of Central
Government employees, those in the pay
range of Rs, 399-500 who were hitherto/are
entitled to claim House Rent Allowance
without producing receipt for actual payment
of rent, are now required to produce such
receipt, which provision was previouly appli-
cable to higher pay personnel and have also
been deprived of Overtime Allowances;

(b) if so, the reasons therefor, particularly
when their emoluments have not increased as
a result of the merger;

(c) whether he had written a letter to a
Member of the Lok Sabha, assuring him that
they would not be put to any disadvantage
as a result of merger of D. A. with pay;

(d) if so, whether Government are consi-
dering to take steps to raise the pay-limits for
accrual of the withdrawal of these benefits to
eliminate the said loss; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) It is not correct to say that the
emoluments of employees in the pay range of
Rs. 399-500 have not increased as a result of
the ‘merger’. These employees have also
gained by way of incresed compensatory
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(city) allowance, Bad climate allowance,
Remote locality allowance, compensatory
(hill) allowance, Winter allowance, project
allowance, etc., wherever admissible, in
addition to increased pensionary benefits.
The ‘merger’ orders have not resulted in any
abridgement of entitlement in respect of
house rent allowance as before, on production
of receipt of actual payment of rent. The
allowance is in the nature of subsidy and
there can be no objection to relating it to the
actual rent paid. The pay ceilings for admis-
sibility of Overtime Allowance, consequent on
the treatment of a portion of Dearness Allo-
wance as pay, has not been raised as a
measure of restricting the expenditure on
Overtime Allowance which has been registering
heavy increases.

(¢) No, Sir,
(d) Does not arise.
(e) Asin (b) above.
Tax on Salaries of M.Ps, and Government
Employees

51. SHR1 P. C. ADICHAN : Wil
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ment is entitled to receive a fixed salary at
the rate of Rs. 500 per mensum plus afl
allowance at the rate of Rs. 31 for each day
when the Parliament is in session or the
Member is required to attend the meeting of
a Committee. Under the law, the daily
allowance received by a person by reason of
his membership of Parliament is specifically
exempt from tax. The amount of Rs. 500
per month receivable by Members of Parlia-
ment is however, liable to income-tax, The
exemption limit of Rs. 4,000 is applicable
equally to Members of Parliament it applies
to Government employees and others,

(b) Does not arise.

(¢) Yes, Sir. This question was consi-
dered at the time of the Finance Bill, 1968
and again in April, 1969. However, it was
decided that it would not be desirable to
raise the exemption limit. The present
exemption limit of Rs. 4,000 is about seven
times the national per capita income of our
country. The total number of income-tax
payers is only abut 1/2%, of our population
and if the exemption limit were to be raised,
as recommended by Shri Bhoothalingam,
the proporation would be reduced to 1/49,
only. The Government's view was that
income-t: hould be a broad-based tax

the Minister of FINANCE be pl d to
state :

(a) whether it is a fact that salary and
allowances of Members of Parliament are
not subject to Income tax, as such, since
April 1968, while salaries of small Govern-
ment employees and others are subject to
Income tax even at low level of Rs. 4,000
per annum;

(b) if so, the reasons for this disparity;
and

(c) whether in view of the Bhoothai-
lingam Committee Report, Government have
had under consideration the question of
exempting Government employees and other
having incomes upto Rs. 7500; and if pot,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETH): (a) No, Sir. Under the provisions of
the “Salaries and Allowances of Members of
Parliament Act, 1954, a Member of Parlia-

covering ultimately about 209,—309; of the
population. Besides, if the exemption limit
were to be raised to Rs. 7,500 it would, in
effect, mean exempting a gross income (before
deduction of the exempt part of savings
through life insurance, provident fund, etc.)
ranging between Rs. 9,000 and Rs. 10,000.
A person having a monthly income of about
Rs. 800 would then be paying no income-tax
which would not be justifiable. The tax
payable at lower income levels is already
small. Having regard to these considerations
the veiw taken was that the present exemption
limit for income-tax need not raised.

Third Pay Commission

52. SHRI MAHANT DIGVIJAI NATH:

SHRI HIMATSINGKA:

SHRI. RAGHUVIR SINGH
SHASTRIL:

SHRI MUHAMMAD SHERIFF:

SHRI OM PRAKASH TYAGI:

SHRI RAM SWARUP
VIDYARTHI:

SHRI R. BARUA:
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SHRI NARAIN SWARUP
¢ SHARMA:

SHRI J. SUNDER LAL:

SHRI RAMAVATAR SHASTRI:
SHRI ISHAQ SAMBHALL

SHRI INDRAJIT GUPTA:

SHRI BHOGENDRA JHA:

DR. RANEN SEN:

SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR:

SHRI P. C. ADICHAN:

SHRI NIHAL SINGH:

SHRI N. R. DEOGHARE:

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Indian
National Trade Union Congress at their
meeting held on the 17th May, 1969, have
demanded for the setting up of Third Pay
Commission;

() if s0, whether the INTUC have also
made some more demands in favour of
Government employees;

(¢) if so, the details thereof; and

(d) the manner in which Government are
considering to meet their demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) Yes, Sir.

(b) to (d). The Indian National Trade
Union Congress in its Session held on 19th
and 20th May, 1969, had passed Resolutions
on a number of subjects, for example, Indus-
trial Relations, Amendment to definition of
Workmen, Engineering Wage Board and
Employees in Essential Services, etc. The
demand for appointment of a New Pay
Commission has been considered by the
Ministry of Finance and it is not considered
oppertune to appoint a New Pay Commission
for the following reasons :

(i) :-The recommendations of the
second Pay Commission were
implemented only in 1960 and
broadly speaking their conclusion
still remain valid.

(i) Government Employees are already

being compensated for rise in
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cost of living by suitable adjust-
ments in Dearness Allowance,

(iii) There isa ban on revision of
Salary structure at any level.

The various other demands made by the
INTUC have to be considered by different
Ministries/Departments of the Government
to which they pertain,

Aid from Aid India Consortivm

53. SHRI MAHANT DIGVIJAI NATH:
SHRI S. K. TAPURIAH:
SHRI RABI RAY:
SHRI N. R. LASKAR:
SHRI YAJNA DATT SHARMA:
SHRI JAI SINGH:
SHRI B. K. DAS CHOWDHURY:
SHRI RAM AVTAR SHARMA:
SHRI RAMAVTAR SHASTRI :
SHRI NARAIN SWARUP
SHARMA :
SHRI RAM SWARUP
VIDYARTHI:
SHRI K. M. KOUSHIK:
SHRI S. XAVIER:
SHRI CHENGALRAYA NAIDU:
SHRI S. R. DAMANI:
SHRI D. AMAT:
SHRI R. BARUA:
SHRI P. M. SAYEED:
SHRI BHOGENDRA JHA:
SHRI R. V. NAIK:
SHRI R. R. SINGH DEO:
SHRI DEVEN SEN:
SHRI SHARDA NAND:
SHRI HUKAM CHAND
KACHWAIL:
SHRI TRIDIB KUMAR CHAU-
DHARY:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI HEM RAJ:
SHRI D. N. PATOPIA:
SHRI SRADHAKAR SUPAKAR:
SHRIN. K. P. SALVE: —
SHRI HARDAYAL DEVGUN:
SHRI J. M. BISWAS:
SHRI INDRAIJIT GUPTA:
SHRI S. M. BANERIJEE:
SHRI J. SUNDER LAL:
SHHI OM PRAKASH TYAGL
SHRI H. AJMAL KHAN:
SHRI J. MUHAMMED IMAM:
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SHRI S. S. KOTHARIL:

SHRI SITARAM KESRI:

SHRI HIMATSINGKA:

SHRI MANIBHAIJ. PATEL:

SHRIMATI ILA PAL
CHOWDHURY:

SHRI JYOTIRMOY BASU:

SHRI G. C. NAIK:

SHRI K. P. SINGH DEO:

SHRI RAM SINGH AYARWAL:

SHRI BHARAT SINGH
CHAUHAN

SHRI M. S. OBERAI :

Will the Minister of FINANCE be pleas-
ed to state:

(a) whether it isa fact that the Aid
India Consortium had agreed to accord $ 700
million aid to India;

(b) if so, Government’s reaction thereto
and how much of the amount will be re-
quired for non-project assistance;

(c) the details as to how the loan will
be utilised in the country ; and

(d) the share of the amount to be spent
in Uttar Pradesh and particularly in the
Eastern districts of Uttar Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). The Aid India Consor-
tium which met in Paris on' May 22nd and
23rd, 1969 agreed that, for the year 1969-70
India required non-project assistance of
about $700 million, including approximately
$100 million in the form of debt relief., It
also recognised as reasonable the need for
project assistance of $400 million. This

of the requi of aid accords
with the Government’s estimate of needs.

(©) and (d). The actual quantum of
assistance available for commitment during
the year will depend upon the legislative
and other approval for aid in the donor
countries and the progress of bilateral nego-
tiations and signing of agreements. Such
non-project aid as is. available will be
utilised for the import of items, such as
fertilizers, ferrous and non-ferrous metals,
raw materials and components for industries,
spare parts etc., which are normally eligible
for financing under bilateral loan agreements.
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Non-project aid is not allocated on a State;
wise basis. The actual amount of non-
project aid utilised in different States will
depend on the requirements of imported
items financed by such aid.

The allocation of project aid depends
on the availability of approved projects in
different States and their acceptability to
aid-giving agencies for project lending.

Gandak Project

54. SHRI MAHANT DIGVIJAI NATH:
SHRI BIBHUTI MISHRA:
SHRIMATI SAVITRI SHYAM:
SHRI D. N. PATODIA:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it isa fact that Gandak
project has been commissioned and is ready
for irrigation purposes;

(b) if so, the area to be irrigated by the
project in Bihar and Uttar Pradesh, parti-
cularly the Eastern Districts of Uttar
Pradesh;

(c) whether purposes other than the
irrigation will also be served by the project;

(d) how much of the area of Nepal
territory will be irrigated;

(e) whether there are proposals under
the consideration of Government to expand
the area for irrigation under this project;

and

(f) ifso, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) The barrage is practically complete.
A part of the canal system has also been
completed and water has been released into
the Bastern Main Canal for Kharif irrigation
of about 1.5 lakh acres this year.

(b). On completion of all the canals,
the Project will irrigate 28.45 lakh acres in
Bihar and 7.12 lakh acresin U.P. in the
Deoria and Gorakhpur districts.
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¢ (c) A hydro electric power house with
an installed capacity of 15 M. W. is being
built at the 9th mile of the Main Western
Canal for the benefit of Nepal.

(d). 1.55 lakh acres.

(¢) and (f). The technical and economic
feasibility of a preliminary proposal to cover
another 65000 acres in Nepal is under
examination.

Seizure of Charas at Safdarjang
Airport, New Delhi

55. SHRI MAHANT DIGVIJAI NATH:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that an air pac-
ket bound for Paris containnig charas has
been seized by the Cu staff at Safd
jang airport, New Delhi on the 25th May,
1969;

(b) if so, whether it is also a fact that
the charas was kept inside a wooden statue
of goddess Lakshmi;

(¢) if so, whether some arrests have
been made in this connection; and

(d) if not, the steps which Government
are taking to prevent such abuse of gods and
goddesses in the country ?

THE MINISTER OF STATE IN THE .

MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) Yes. The seizure of charas
valued at about Rs. 400/- was made on
16-5-1969.

~ (b) The contraband was concealed in
a toy replica of goddess Lakshmi,

(c) The sender, an Australian national,

was convicted by the Court to pay a fine of
Rs. 500/-.

(d) Suitable action is always taken
h such ab come to notice.
Export of antiquities from India is not
permitted without licence from the Central
Government.
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Demands of Doctors and Nurses Working
in Government Hospitals

56. SHRI M. S. OBERAIL:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA:
SHRI S. M. BANERJEE:
SHRI R. R. SINGH DEO: .
SHRI RAM CHANDRA VEERAPPA:
SHRI Y. A. PRASAD:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that some depu-
tations of the C.G.H S. doctors and
Nurses working in hospitals in Delhi have,
during the last two months, met him to
apprise Government about their difficulties
vis-a-vis their demands for better service
conditions;

(b) if so, their main demands and the
reaction of Government thereto; and

(c) the steps taken by Government to
ensure that more benefits to Doctors/Nurses
would also result in improving the standard
of medical service which is complained of
much deterioration in the Government
hospitals and dispensaries.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. S. MURTHY ): (a) Yes.

(b) The main demands of the doctors
and nurses were with regard to :-

(i) leave in lieu of duty on holidays;
(ii) reduction of work load in the
dispensaries;

(iii) appointment of chemists on cont-
ract for the supply of medicines to

the patients;
(iv) i in the convey 1l
of the Medical Officers under

C.G.H. S,; and
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(v) introduction of a single shift system
in the working of dispensaries.

The nurses demands were regarding
increase in dearness allowance, city com-
pensatory allowance and messing allowance.

The demands of doctors are under
consideration in consultation with the autho-
rities concerned.

Copies of the orders issued in respect
of some demands of the junior doctors and
nurses wofking in Delhi hospitals/hospitals
under the Delhi Administration are laid on
the Table of the House. [Placed in library.
See No. LT—1265/69)

() It is hoped that improvement in
the working conditions of the doctors and
nurses would be reflected in an improvement
in the standards of medical service in the
hospitals and dispensaries.

Income Tax Payers in Kerala

57. SHRIMATI SUSEELA GOPALAN:
SHRI VISWANATHA MENON :
SHRI A. K. GOPALAN :

SHRI P. GOPALAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4130 on the 24th
March, 1969 and state:

(a) whether Government have collected
the names of the top ten individuals who
pay the highest Income-tax in Kerala with
the amount of income assessed and tax paid
in each case during 1967 and 1968;

(b) the arrears due from each of the
above as on the 31st March, 1969; and

(c) the steps taken by Government to
recover the arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) The information relating to
1967-68 is available and that for 1968-69 is
being collected.

(b) and (¢). The required information is
being collected.
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All the information at (a), (b) & (c)
will be laid on the Table of the House as »
early as possible.

Memorandum by Indian Medical
Association

58. SHRIMATI SUSEELA GOPALAN:
SHRI SATYA NARAYAN SINGH:
SHRI P. P. ESTHOSE :

SHRI NAMBIAR :

SHRI SRADHAKAR SUPAKAR :
SHRI DHIRESWAR KALITA :
SHRI JUGAL MONDAL :

SHRI S. M. BANERIJEE :

SHRI N. SHIVAPPA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Indian
Medical Association has sent a detailed
memorandum to Government recently;

(b) if so, the main demands thereof;

(c) whether Government propose to
consider their grievances favourably;

(d) if so, when; and
(e) if not, the reason thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (¢). A memoran-
dum was submitted by the Association on
the 1st July, 1969. A copy of this memo-
randum is laid on the Table of the House.
[Placed in Library. See No. LT—1266/69).
The points raised therein are being exa-
mined.

Completion of the Rajasthan Canal

59. SHRI HIMATSINGKA :
SHRI BAL RAJ MADHOK :
SHRI D. N. PATODIA :
SHRI RAM SWARUP

VIDYARTHI :

SHRI S. K. TAPURIAH :
SHRI PRAKASH VIR SHASTRI:
SHRI P. L. BARUPAL :
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SHRI RAM CHARAN :

SHRI R. K. BIRLA :

SHRI NAVAL KISHORE
SHARMA :

SHRI D. C. SHARMA :

SHRI K. P, SINGH DEO :

SHRI YASHPAL SINGH :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether some Members of Parlia-
ment had recently called on the Prime
Minister urging the early completion of the
Rajasthan Canal;

(b) if so, the specific demands made by
them;

(c) the steps Government are taking to
ensure early completion of the Rajasthan
canal and whether to that end Government
have decided to give additional aid for the
Project; if so, the details of such a decision;
and

(d) when the canal is likely to be com-
pleted as a result of the intensified effort to
that end ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(@) Yes, Sir.

(b). The specific demand relating to
Rajasthan Canal made by them was that
additional funds, over and above the Fourth
Five Year Plan allocations, be provided for
execution of the Canal and that Govern-
ment of India should take over its execution
as a National Project.

(c) and (d). The question of providing
additional funds for the Rajasthan Canpal
during the Forth Five Year Plan has already
been taken up with the Planning Commission.
The question of allocation of additional
outlay for Rajasthan Canal Project in the
Fourth Plan will, however, be examined by
the Planning Commission after the award
of the Fifth Finance Commission has been
received by them. '
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Income Tax Arrears

60. SHRI HIMATSINGKA :
SHRI NIHAL SINGH :
SHRI KARTIK ORAON :
SHRI K. M. KOUSHIK :
SHRI BIBHUTI MISHRA :
SHRI S. S. KOTHARI :
SHRI SHRI CHAND GOYAL :
SHRI RAMAVATAR SHASTRI :
SHRI P. C. ADICHAN :
SHRI PRAKASH VIR SHASTRI :
SHRI ABDUL GHANI DAR :

Will the Minister of FINANCE be
pleased to state :

(a) whether a two year programme has
been laid down with a view to clearing the
backlog of Income tax cases and to liquidate
the huge accumulation of Income-tax
arrears;

(b) if so, the details of this programme;

(c) whether at the 16th Annual General
Meeting of the All-India Federation of
Income Tax Gazetted Services Associations
held in May this year, ways and means were

discussed to implement research pro-
gramme;
(d) if so, the decisions taken at this

session in this regard; and

(e) the latest estimate about the accumula-
tion of Income-tax arrears at the end of
June, 1969 and how it compares with such
arrears at the end of June, 1968 and June,
1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SATHI) : (a) and (b). For clearing the
backlog of Income-tax cases, a target was
fixed in 1968 that the arrear asssessments
to be carried forward as on 31-3-1969 should
not be more then 2/3rds of the arrears
brought forward as on 1-4-1968. In respect
of the financial year 1969-70, the All India
target of disposal of assessments has been
fixed at 39 lakhs, that is about 5 lakhs more
assessments than those disposed of during
1968-69. The programme is intended to
clear by and large the backlog of Income-
tax cases by 31-3-1971.  Although a number
of steps have been taken recently to expedite
the recovery of Income-tax arrears it is not
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possible to fix a programme for their liqui-
dation by any definite date.

(¢) Government have no information.
(d) The question does not arise,

(e) The latest information regarding the
position of arrears of Income-tax as well as
gross demand outstanding is available upto
31st March, 1969. The comparative posi-
tion as on 31st March, 1967, 31st March,
1968 and 31st March, 1969 is under :

(Figures in crores of rupees)

Period ending Gross demand Amount of

ourstanding  arrears of

Income-tax
31st March, 1967*  515.25 357.63*
31st March, 1968 622.61 374,52
31st March, 1969 774.40 435.49

*. Includes amounts already collected but
the adjustments of advance tax are still
pending and the amounts for which
extension of time for payment of tax
has been granted by Income-tax Officer
or other Income-tax authority.

. ‘Shortage of Water in R. K. Puram, New
Delhi

SHRI BAL RAJ MADHOK:
SHRI RAM SWARUP VIDYA-
RTHI:

61.

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is'a fact that there have
been complaints from the residents of Rama-
krishnapuram Delhi about shortage of water
during the summer month;

(b) whether it is also a fact that there is
po uniformity in the hours when water runs
fthrough the taps in the different sectors;

(c) whether it is also a fact that there is
24 hours water supply in the multi-storeyed
fats and other houses in the N.D. M. C.
area of the Ring Road opposite to Rama

1891 (SAKA) Written Answers 114
Krishnapuram, while the water taps in Rama
Krishnapuram remain dry for most part of
the day and the pressure is too low for water
to reach even on first floor; and

(d) if so, why this disparity in the matter
of even this basic amenity to different sec-
tions of the Government employees living in
different sectors of the same area and the
steps proposed to be taken to remove it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) Yes, Sir.

(b) Yes, Sir.

(c) The supply of water in the multi-
storeyed flats in the New Delhi Municipal
Committee area of the Ring Road opposite
to Ramakrishnapuram is also restricted to
fixed hours as is the case with other quarters
in Ramakrishnapuram.

(d) The variation in the supply of water
in different sectors of Ramakrishnapuram
including the multi-storeyed flats is due to
the variation in the pressure from the main
of the two local bodies from which water is
supplied. To meet the water shortage in the
South Delhi areas, the Municipal Corporation
of Delhi have taken up a scheme known as
‘Kailash reservoir scheme’ which is expected
to be completed within the next 2 to 3 years,
It is expected that with the completion of
this scheme, the position would improve.

Electric Connections in the Sectors of R. K.
Puram New Delhi

62. SHRI BAL RAJ MADHOK:
SHRI RAM SWARUP
VIDYARTHI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that electric
connections have not been given to some of
the quarters of new sectors of Ramakrishna-
puram in Delhi;
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« (b) whether it is also a fact that street
lighting also has not been provided in new
sectors like sector 10, 11 and 12 so far, and

. (c) if so, the reasons for delay in provi-
ding this basic civic amenity to this major
Government built colony for the Government
employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) Except for one quarter in
Sector XII which is unoccupied, D. E. S. U.
have given electric connections to all other
quarters in Sectors VIII, IX and XII.

(b) Street lighting has been provided in
sectors 11 and 12.  Sector 10 is yet to be
developed.

(¢) Does not arise.

Development of Parks in Government
Colonies in Delhi.

63. SHR1 BAL RAJ MADHOK:
SHRI RAM SWARUP VIDYA-
RTHIL:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) the total number of open spaces in
hriniwaspuri, Andrewsganj and Rama-
krishnapuram (Delhi) reserved for develop-
ment as playgrounds and parks and their
locations and position, colony-wise;

(b) how many of them have been deve-
loped colony-wise;

(c) whether itisa fact that because of
the control of Works and Housing Ministry
on these plots—Delhi Municipal Corporation
cannot develop them, and

(d) if so, the steps proposed to be taken
to see that the develop and main
of parks and playgrounds in these colonies
falling within Delhi Municipal Corporation,
is entrusted entirely to the Delhi Municipal
Corporation and necessary funds are given to
it so that these parks and playgrounds could
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be quickly developed and maintained pro-
perly ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) A statement showing the
total number of plots and their colony-wise
locations is laid on the Table of the House.
[Placed in Library. See No. LT—1267/69]

(b) The plots meant for parks have been
developed. Seven plots shown as play
grounds are yet to be developed.

(c) and (d). The question of entrusting
the development of the undeveloped plots
and maintenance of plots already developed
to the Delhi Municipal Corporation will be
examined.
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() s A =T
General Provident Fund

70. SHRI BHARAT SINGH CHAU-
HAN: Will the Minister of FINANCE be
pleased to state:

(a) the number of cases of General
Provident Fund where missing credits have
not been sorted out as yet in the case of
Government of India Officers (Gazetted);

(b) the amount lying un-adjusted so
far and for how long;

(c) the steps the Accountant General
proposes to take to clear up such pending
cases; and

(d) whether there can be some better
method evolved by his Ministry to avoid
such  hardships caused to Government
servants?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (@) to (c). Information is not
readily available,

(d) Under standing instructions special
atention is paid to the work of completion
of the G.P.F. Accounts and the work of
tracing and posting of missing credits is
attended to as expeditiously as possible.

Rehabilitation of Residents of Raichur District
on account of Seepages of Tungabhadra
in Bandihariapur,

71. SHRI S.A. AGADIL: Will the
Minister of IRRIGATION AND POWER
be pleased to state:
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(a) whether it is a fact that the residents
of Bandihariapur village in Koppal Taluk of
Raichur District of Mysore State were
decided to be rehabilitated on account of
heavy seepage of Tungabhadra Main Canal
Water;

(b) if so, when this decision was taken;

(c) whether any lands have been acqui-
red and amount paid;

(@) if so, the date and amount of acquisi-
tion; and

(e) the reasons for this inordinate delay
and exposing the villagers to all sorts of
miseries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWA RPRASAD):
(@) to (e). The information is awaited
from the Government of Mysore and will be
laid on the Table of the House on its
receipt.

Hagri Bommanahalli Project in Bellary
District (Mysore)

72. SHRI S.A. AGADL: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(@) whether the Hagribommanahalli
Project (Irrigation) in Bellary District of
Mysore State is completed;

(b) if not, the reasons for the delay;

(c) when the project was sanctioned and
the original estimated amount and the
extent of acreage envisaged;

(d) how many times the estimates were
revised and the year and the details of
amounts revised; and

(e) how much amount has been spent on
this project so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (¢). Information is being collected
and will be laid on the Table of the House.
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Hirenala Project, Mysore
73. SHRI S. A. AGADI: Wwill the

Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact the Hirenala
Project in Bailhongal Taluk of Belgaum
District in Mysore State is slowed down;

(b) when the project was sanctioned and
the details of extent of irrigation envisaged
and the estimated expenditure involved;

(c) the amount so far spent, year-wise
since its inception and the reason for
slowing down the project; and

(d) when it is likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(@) to (d). Information is being collected
and will be laid on the Table of the House.

Refining of Crude by Burmah Shell
and ESSO

74. DR. RANEN SEN: Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
to state:

(a) whether the Burmah-Shell and Esso
Refineries at Bombay are refining more crude
oil than their approved capacities; and

(b) if so, under what circumstances these
refineries were allowed to refine crude in
excess of their licensed capacities?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). Since
1963, the Burmah-Shell and Esso refineries
have been authorised to operate at capacities
in excess of the licensed ones to meet the
increased demands of petroleum products.
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Investment in Public Sector

77. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
to state:

(a) whether any change has taken place
in the investment policy in Public Sector



127 Written Answers
gix-a-vu the 1968 policy and if so, what
changes have been introduced;

(b) the extent of equity capital as well as
the loan and advances of the Public Sector
at present; and

(¢) the percentage of return during
1968-69 on the investments and what is
expected in the next and subsequent years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C
SETHI) : (a) The 1968 policy referred to by
the Honourable Member is not clear. As
regards investment in Public Sector, the
policy continues to be that all investment
decisions should be based on the scrutiny of
comprehensive  Feasibility Studies/Detailed
Project Reports, prepared as thoroughly as
possible covering all the technical, economic,
commercial and financial aspects.

(b) and (c). At the end of 1967-68,
which is the latest year for which the
accounts of all the Central Government
undertakings are available, the total invest-
ment in these enterprises was Rs. 3,333
crores, comprising Rs. 1,633 crores as equity
and Rs, 1,700 crores as loan. In addition,
the loans taken by the enterprises under cash
credit arrangements for working capital pur-
poses, amounted to Rs. 200 crores. The
position regarding return from the investment
in these enterprises in respect of 1967-68 is
indicated in the ‘‘Annual Report on the
Working of Industrial and Commercial
Undertakings of the Central Government for
the year 1967-68" laid on the Table of the
House on 13-5-1969. No estimate of return is
available for 1968-69 and the subsequent
years.

Requirement of Doctors and Nurses
in India

78. SHRI PREM CHAND VERMA:
SHRI K. M. MADHUKAR:
SHRIMATI JYOTSNA CHANDA:
SHRI RAM AVTAR SHARMA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:
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(a) the total requirement of doctors and

nurses in the country and how many dispen-

saries do not have any doctors and nurses;

(b) the schemes of the Fourth Five Year
Plan under which the Government have
made provision for removing the shortage of
doctors and nurses;

(c) whether Government made any
survey to find out why people do not like to
adopt nursing and medical profession and
if so, the result thereof; and

(d) what Government propose to do in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) the total require-
ment of doctors and nurses on the basis
of population is estima- ted at 170870
and 120000 respectively by the end of the
Fourth Five Year Plan.

At the end of March 1969, 352 out of
4919 Primary Health Centres were without
doctors, Information regarding vacancies
in the posts of doctors and nurses in the
dispensaries is not available,

(b) The schemes for the training of
doctors and nurses will be in the State sector
in the Fourth Five Year Plan. It is pro-
posed to start ten more Medical Colleges in
the Fourth Plan to increase the admission
capacity of the existing Medical Colleges
which is about 12000 by 1500 more.
Similarly, facilities for the the training of
nurses are also proposed to be augmented so
as to train 8000 more nurses during the
Fourth Plan period.

(¢) No survey of this mature has been
made but so far as the Government are
aware, there is an increasing trend in the
country for training for the medical and
nursing professions.

(d) Does not arise.
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Representation of Himachal Pradesh
on Bhakra Control Board

79. SHRI PREM CHAND VERMA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government are aware that
people of Himachal Pradesh are faced with
difficulties because of un-reasonable attitude
of Bhakra Control Board, although the
project is on the Himachal Pradesh soil;

(b) whether it is a fact that there are
differences between the Himachal Pradesh
Government and the Bhakra . Control
Board;

©) whether Government propose to give
representation to Himachal Pradesh on the
Bhakra Control Board and if so, when the
decision is likely to be implemented; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(a) No, Sir.

(b) No differences have been reported
between the Himachal Pradesh Government
and the Bhakra Management Board.

(¢) Himachal Pradesh is already
represented on the Bhakra. Management
Board by its Chief Engineer, Multi-purpose
Projects and Power.

(d) Does not arise.

Hindustan Insecticides Limited New Delbi

80. SHRI PREM CHAND VERMA:
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be pleased to state:

(a) whether the working results for the
financial year ending the 31st March, 1969
of Hindustan Insecticides Limited have been
seen by him and whether any progress or
deterioration has been reported;

(b) whether the working of the Company
is comparatively better than the past years
or not, the total amoun* of profit and loss,
production, sale, export and stock inven-
tories;

(c) whether during the last three years
the Company was being run by the same set
of officers, if so, the names of Chairman,
Managing Director and Secretary indicating
for how long they have been in that position
alongwith their pay and allowances and
from where they have come there; and

(d) the steps taken during the last year
to cradicate shortcomings of “the past and
whether anything is done in order to build
up the reputation and image-of the Company
among the Public?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No; the
accounts are being finalised and the 1
report and the audited balance sheet will
be submitted to Government after their
approval at the annual general meeting
of the shareholders of the company to be
held in September, 1969.

(b) In view of reply to (a), comparison
is not possible at the stage.

(c) The required information is as

Will the Minister of PETROLEUM AND under:- R
Name Designation Since when Salary Remarks
1. Shai K. P. Chairman 27.9.1965 Honorary Non-official
Madhavan Nair (appointment
renewable on
yearly
) basis.
2. Shri Mohd. Managing 15.12.1965 Rs. 2,500 Industrial
-Fazal Director in the Management
) scale of Pool Officer

2000-100-2500
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Name Designation Science when Salary Remark
3. Shri G. S. Secretary 11.3.1966. Rs. 1100 in Industrial
Chandekar the scale of Management Pool
1100-50-1400 Officer

(d) Does not arise.
and shown satisfactory working results.

Morarka Committee on L.I.C.

81. SHRI R. BARUA:
SHRIMATI SAVITRI SHYAM:
SHRI SITARAM KESRI:
SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR:
SHRI YASHPAL SINGH:
SHRI J. M. BISWAS:
SHRI K. HALDER:
SHRI INDRAJIT GUPTA:
SHRI RAMAVATAR SHASTRI:
* SHRI VASUDEVAN NAIR:
SHRI RAGHUVIR SINGH SHASTRI:
SHRI SRADHAKAR SUPAKAR:

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Government
have received the report of the Morarka
Committee on the Lifc Insurance Corpora-
tion;

(b) if so, what are the main recommen-
dations made in the report; and

(c) how many of them have been

accepted by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGA-
NNATH PAHADIA) : (a) Yes, Sir.

(b) Copies of the summary of the main
conclusions and recommendations contained
in the report were laid on the Table of the
House on 12th May, 1969, ’

(c) The report is under consideration of
Government.

The company has made steady progress during the three years

National Board of Nutrition for Children

82. SHRI R. BARUA:
SHRI N. K. P. SALVE:
SHRI MANIBHALI J. PATEL:
SHRI P. M. SAYEED:
SHRI Y. A. PRASAD:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA NAIDU:
SHRI R. R. SINGH DEO:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that the Central
Government propose to constitute a Nationa)
Board of Nutrition for children;

(b) if so, the main purpose of this board:
and

(c) the other details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) (a) to (c). A Work-
ing Group has been constituted by the Plan-
ning Commission for the co-ordination of
Nutrition Policy and Programmes in respect
of all vulnerable sections of the population
including children. There is no proposal
for the constitution of a separate Nutrition
Board for children. L

Gold Reserves in Assam

83 SHRI R. BARUA:
SHRI HEM RAI:
SHRI CHENGALRAYA NAIDU:
SHRI'N. R. LASKAR:
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SHRI MAHANT DIGVIJAI NATH:
SHRI D.N. PATODIA:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
preliminary investigations have established
the existence of rich gold reserves in Mawah-
lang area in Assam;

(b) if so, when a thorough survey is
likely fo be made in this area;

(c) whether Government have taken the
possession of the area and Geologists have
been directed to have an immediate trending
and drilling in the area; and

) if so,
successful?

how far they have been

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) No, Sir. The
State Government of Assam who have carried
out the investigations, have reported that only
traces of gold were detected during the preli-
minary investigation in the area.

(b) Detailed investigation of the mine-
ralised zone has been initiated in thc area
during 1968-69 field season by the Govern-
ment of Assam.

(c) No, Sir. The question of taking
possession of the area will arise after
establishing sizeable reserves of gold ore.
The State Government have already deputed
Geologists to carry out detailed investigation
by trenching and test drilling.

(d) Out of 22 rock samples analysed,
only 3 samples are reported to have shown
gold values ranging from 0.8 gms. tp 6.2 gms.
of gold per metric tonne of rock.

Mine Owners in Mysore State .

84 SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the number and names of mine
owners operating in Chikka Nai Kanabhall
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Taluk in Tumkur District and Hiryur,
Hosadurga taluka in Chitradurga districts in
Mysore State;

(b) whether it is a fact that there are
some complaints against some mine-owners
for cheating Government in the payment
of royalty and other taxes;

(c) whether Government have conducted
an inquiry against those mine-owners; and

(d) if so, with what results. ?

“THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANNATH RAO):
(@) to (d). The requisite information is
being collected and will be laid on the Table
of the House.

Setting up of Polyester Fibre Plant
in Punjab

85. SHRI M. S. OBEROI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the Govern-
ment of Punjab have submitted a proposal
to the Central Government for the setting up
of a Polyester Fibre Plant in that state ; and

(b) if so, whether any decision h;s
been taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The Punjab
State Industrial Development Corporation
Ltd. submitted an application under the
Industries (Development & Regulation) Act,
1951 for a polyester plant.

(b) The matter is still under considera-
tion of Government.

Smuggling of Gold and Watches
86. SHRI A. SREEDHARAN :

SHRI K. LAKKAPPA :
SHRI YASHPAL SINGH :
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SHRI SHASHI BHUSHAN : Wwill

the Minister of FINANCE be pleased
to state : )

(a) whether it isa fact that cases of

, smugglingof gold and watches have consi-

derably increased during the year 1968-69 as
compared to the last two years ;

(b) if so, the number of persons appre-
hended during the same period and how
many of them were prosecuted and convicted
during the same period who were involved
in smuggling cases as referred in part (a)
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.

above; and

() the concretc steps taken by

Government to minimise the smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) It is very difficult to say whe-
ther smuggling of gold and watches has
increased during the year 1968-69. However
the value of gold and watches seized by the
Customs and Central Excise authorities
during the last three years is - given
below :(—

Year Value of gold Value of watches
seized (at the seized.
international (Approx.)
monctary rate)

(Approx.)
, 1966-67 Rs.192 lakhs Rs. 126 lakhs

1967-68 Rs. 532 ,, Rs. 186 ,,

1968-69 Rs. 386 ,, Rs. 248

(b) The information is being collected
and will be laid on the table of the Sabha.

(c). Preventive staff have been redeploy-
ed to exercise better control over vulnerable
areas. Confiscated - Arab dhows have been
put on patrol duty. Hovercrafts have been
tried out in Indian waters in order to acquire
them. Customs Act has been amended to
facilitate detection of smuggled goods.
Arrangements have also been made for better
coordination and collection of intelligence.

Sale and Repurchased Price of Units

87. SHRI MUHAMMAD SHERIFF :
Will the Minister of FINANCE be pleased
to state : : '

(a) whether the Unit Trust of India has
raised the sale price of units in the month
of May, 1969 ;

(b) whether repurchase price has also
been increased and if so, to what extent ;
and

(c) the reasons ~for the increase in
the unit price ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE- (SHRI P. C.
SETHI) : (a) The sale price of units was
raised from Rs. 10.80 to Rs. 10.85 per unit
with effect from 19th May, 1969,

(b) The repurchase price was also
raised from Rs. 10.40 to Rs. 10.45 per unit
with effect the same date.

(¢) The sale price of units was raised
from time to time to take into account the
improvement in the value of the underly-
ing securities of the Trust, as well as accrual *
of further income since the previous fixation
of the price.

Aid from International Development
Association

88. SHRI MUHAMMAD SHERIFF :
SHRI INDRAJIT GUPTA :
- SHRI DEVEN SEN :
SHRI  CHINTAMANI
GRAHI :

PANI-

Will the Minister of FINANCE be plea-
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sed to state :

(a) whether India has sought aid from
International Development Association for a
series of projects;

(b) whether India has sought aid for
non-projects 0 meet the maintenance import
requirements of industries ; and

(c) the details of the aid sought from
the International Development Association
during the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (c). Yes, Sir. Requests have
been made for assistance for irrigation pro-
jects , agricultural projects and the Railway
development programme. These are under
various stages of consideration.

(b) A request for non-project assistance
for maintenance imports is under prepara-
tion.

Finance Minister’s Meeting with Film
Industry

89. SHRI S. K. TAPURIAH :
SHRI R. V. NAIK :
SHRI K. P. SINGH DEO:
SHRI R. R. SINGH DEO :
SHRI G. C. NAIK :
SHRI S. XAVIER :
SHRI J. MOHAMMED IMAM :

Will the Minister of FINANCE be
pleased to state :

(a) whether itis a fact that leaders of
film industry met him in May this year to
discuss the difficulties faced by the film
industry;

- (b) the salient feat of the di
and the points raised therein; and

(c) the reaction of Government to the
points raised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETH]) : (a) and (b). Yes, Sir. The repre-
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sentatives of Film Producers’ Guild of India
Limited, Bombay, had a meeting with the
Deputy Prime Minister in May, 1969 and

bmitted a mc d dated 29th May,
1969 dealing with various problems concern-
ing the film industry, The points raised
include the following :

(i) Relief in excise duty on colour films.

(ii) Permission to allow clearance of
prints of Cinematograph films exclu-
sively meant for export without
having to deposit any excise duty.

(iii) Extension of the annuity scheme to
film producers and directors,

(iv) Introduction of a scheme of annuity
insurance or deferred payment to
artistes, music directors etc.

(v) Facilities for promotion of exports.

(c) The position in respect of the above
points is given below seriatim.

(i) The effective rates of excise duty on
colour films cleared in excess of the
first 35 prints of each picture have
been reduced with effect from 27th
June, 1969 by 5 to 25 paise per
metre cepending on its length/width.
Complete exemption from excise
duty has also been granted to prints
of colour films cleared 12 months
after certification. .

Under the existing procedure, prints
of exposed films can be exported
without payment of excise duty on
execution of a bond with surety or
security /bank guarantee.

(ii)

(iii) & (iv) These points are under considera-
tion of the Central Board of Direct
Taxes.

(v) Facilities are provided to members
of the Film Industry for participati
at International Film Festivals, loca-
ticn shooting abroad, etc. Advance
import licensing is also permitted
against anticipated exports.
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Indus Commission Report

90. SHRI S. K. TAPURIAH : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government would lay on the
Table of the House the report submitted by
the Indus Commission after .its meeting in
Islamabad;
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(b) who represents India on this Commi-
ssion and expenditure incurred on it annu-
ally;

(c) how many times the Commission
meets during a year and how the agenda for
a particular meeting is prepared; and

(d) the useful burpose it has served so
far ?

Statement
Year Annual Expenditure
1961-62 Rs. 16,365
1962-63 Rs. 14,909
1963-64 Rs. 22,824
1964-65 Rs. 17,949
1965-66 Rs. 11,461
1966-67 Rs. 16,215
1967-68 Rs. 16,439
1968-69 Rs. 28,991
1969-70 Rs. 2,715

(upto May 1969)

THE
AND

THE DEPUTY MINISTER IN
MINISTRY OF IRRIGATION

POWER (SHRI SIDDHESHWAR PRASAD):

(@) The Annual Report for the year ended
on 31st March, 1969 submitted by the Perma-
nent Indus Commission, is, as in the previ-
ous years, being placed on the Table of the
House.

(b) The Commissioner for Indus Waters,
in the Ministry of Irrigation and Power
represents the Government of India on the
Commission. The expenditure incurred by
Government of India annually on the
Commission is given in the attached state-
ment.

(c) The number of meetings in a year
depends upon the number of subjects to. be
discussed and the requests that either
Commissioner may make for holding a
meeting. The Commission has generally
been meeting 3-4 times a year, alternately in

India and Pakistan. Matters arising out of
the Treaty which either Commissioner desires
to be discussed at a particular meeting are
included in the agenda. ’

(d) The Per t lodus Cc ission
has served the useful purpose in implemen-
tation of Indus Waters Treaty, 1960 which
was entered between Government of India and
Government of Pakistan, in a spirit of good-
will and friendship, with the help of World
Bank. The purpose and functions of the
Commission are to promote cooperation
between the Parties in the development of
waters of the Indus System of rivers. The
functions of the Commission, inter-alia
include taking steps to implement the. pro-
visions of Annexure H to the Treaty (supply
of waters to Pakistan during the Transition
Period which ends in March 1970) and
undertaking tour of inspections of the rivers
for ascertaining the facts connected with
various developments-and works on the
rivers,
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I. O. C. Subsidiary in Nepal

91. SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :
SHRI TRIDIB KUMAR

CHOWDHURY :

SHRI JAI SINGH :

SHRI K. LAKKAPPA :

SHRI A. SHREEDHARAN :
SHRI V. NARASIMHA RAO :
DR. SUSHILA NAYAR :
SHRI MAHANT DIGVIJAI NATH:
SHRIR. V. NAIK :

SHRI D. N. PATODIA :

SHRI K. P. SINGH DEO :
SHRI R. R. SINGH DEO :
SHRI R. K. AMIN :

SHRI SRINIBAS MISRA :
SHRIJ. MOHAMMAD IMAM :
SHRI K. M. KAUSHIK :
SHRI P. VISHWAMBHARAN :
SHRI HIMATSINGKA :

SHRI BIBHUTI MISHRA :
SHRI S. A. AGADI :

DR. RANEN SEN :
" SHRI JYOTIRMOY BASU :
SHRI N. R. LASKAR :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
'METALS be pleased to state :

(a) whether it a fact that a Subsidiary of
the Indian Oil Corporation is going to be
formed in Nepal;

(b) if so, the reasons therefor;

(c) the present arrangements for the
distribution of petroleum products of Indian
Qil Corporation in Nepal and what will be
the new arrangements in this regard; and

(d) the pros and cons of the new
arrangements and the way this will affect
Indian interest ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) (a) to (d). The
Indian Oil Corpotation Limited has formed
a wholly owned subsidiary company to carry
on business in countries outside India.includ-
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ing Nepal. This will facilitate the conduct
of such business more effectively and will
not in any way affect Indian interests adver-
sely. At present, the Marketing Division
of the Indian Oil Corporation Limited has
a sales office in Nepal, through which the
marketing of Indian oil products is handled.
This office would be closed down and an
office of this subsidiary company will be
opened there to look after the operations in
Nepal.

Wealth of Sheikh Abdullah and Mirza
Afzal Beg.

92. SHRI HARDAYAL DEVGUN :
SHRI SHRI GOPAL SABOO :
SHRI RAM SINGH AYARWAL :
SHRI KANWAR LAL GUPTA :
SHRI ONKAR SINGH :

SHRI SHARDANAND :

SHRI ATAL BIHARI VAJPAYEE :
SHRI SURAJ BHAN :

SHRI BRIJ BHUSHAN LAL:
SHRI RAM GOPAL SHALWALE :
SHRI JAGANNATH RAO JOSHI :
SHRI RANJEET SINGH :

SHRI YAJNA DATT SHARMA :
SHRI JAI SINGH :

Will the Minister of FINANCE be plea-
sed to refer to the reply given to Unstarred
Question No. 7080 on the 21st April, 1969
and state :

(a) whether an enquiry about the
wealth of Sheikh Abdullah and Mirza Afzal
Beg in their names and in the names of their
wives, sons, daughters and sons-in-law and
its source has since been collected ;

(b) if so, the details thereof ; and

(c) if not, the steps taken by Govern-
ment to expedite the collection of the requi-
site information ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI): (a) The enquiries are still going on.

(b) Does not arise.

(c) Notices under the Wealth Tax Act
have been issued to the various persons.
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The returns have not yet been received. They
will be scrutinised when received. In case
there is any unaccounted for acquisition
of wealth, it will be brought to assessment
and ‘other mnecessary action under the law
will be taken.

Collection of Evaded Income-Tax.

93. SHRI K. P. SINGH DEO: Will the
Minister of FINANCE be pleased to state:

(a) whether, in response to an appeal
made by the Income-Tax Department for
public cooperation for recovery of evaded
Income-Tax, there has been any response
from the public;

(b) if so, the amount of Income-Tax
recovered during the last three years as a
result of public cooperation, the time taken
to dispose of such type of cases and to finalise
rewards to the informants;

(c) whether any such cooperation has
come from Orissa; and

(d) if so, the amount recovered during
the last three years and the amount of reward
money paid ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir,

(b) The information is not readily avail-
able and its collection will involve enormous
time and labour. As regards the time taken
to dispose of cases where informers give in-
formation. it depends upon the type of
information given. So far as rewards are
concerned, they can be given only after the
cases are finalised and additional tax is reali-
sed or its realisation poses no difficulty.

(c) Yes, Sir.

(d) The amount-of tax recovered during
the last three years as a result of information
given by informers and rewards paid to them
is being collected and will be laid on the
Table of the House.
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Location of Income Tax Office at Dhenkanal,
Orissa

94. SHRI K. P. SINGH DEO: Will the
Minister of FINANCE be pleased to state:

(a) whether Government have now finalised
the location of the Income Tax Office at
Dhenkanal, Orissa;

(b) if so, the progress made so far; and

(©) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). Yes, Sir. The Income-
tax Office at Dhenkanal, at Orissa, has been
opened with effect from the 1st July, 1969,

/" Achievements through I. U. C. D. for
Curbing Population Growth.

95. SHRI N. K. P. SALVE: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether itisa fact that the IUCD
programme for curbing population growth
has not been as successful as expected owing
to the reason that in most cases the device
was not being used consistently;

(b) whether any research has been under-
taken by his Ministry for providing alterna-
tiveto I. U. C. D.;

(c) whether comparative benefits or other-
wise of the oral pill and other foreign inven-
tions and the I. U. C. D. have been assessed
by his Ministry; and

(d) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) The 1. U. C. D.
programme which was introduced during 1965
had an initial success which was followed by
a slight setback. The programme is regain-
ing its popularity.
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(b) Research on improvement of present
methods, including 1. U.C. D,, and develop-
ment of new methods is in progress.

(c) and (d). Yes. Usefulness and effective-
ness of the various methods and devices are
determined on the basis of continuing
evaluation through Indian Council of Medi-
cal Research. Such studies are still in pro-
gress.

Tribunal on Narmada Water Dispute

96. SHRI N. K. P. SALVE:

SHRI D. N. PATODIA:

SHRI SRADHAKAR SUPAKAR:

SHRI BHOGENDRA JHA:

SHRI R. BARUA:

SHRI N. R. LASKAR:

SHRI CHENGALRAYA NAIDU:

SHRI S. K. TAPURIAH: ’

SHRI B. K. DASCHOWDHURY:

SHRI PKAKASH VIR SHASTRI:

SHRI D. R. PARMAR:

SHRI YASHWANT SINGH
KUSHWAH:

SHRI HUKAM CHAND
KACHWALI:

SHRI D. V. SINGH:

SHRI NATHU RAM AHIRWAR:

SHRI RAM AVTAR SHARMA:

SHRI NITIRAJ SINGH CHAU-
DHARY:

SHRI SHASHI BHUSHAN:

SHRI YASHPAL SINGH:

SHRI P. N. SOLANKI:

SHRI S. M. SOLANKI:

SHRI JUGAL MONDAL:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Narmada River Water
dispute has been referred to a Tribunal;

(b) if so, the names of the members of
the Tribunal;

(c) whether any objection has been raised
by the Government of Madhya Pradesh in
regard to the same and if so, the nature of
objections; and

(d) the present stage of the issue ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER
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(SHRI - SIDDHESHWAR PRASAD) : (a)
and (b).
Trtbunal has not yet been consfituted.

(¢) and (d). The Chief Minister of
Madhya Pradesh had written to the Prime
Minister suggesting that futher attempts
should be made to settle the dispute by nego-
tiations.  Since the Government of Gujarat
are not in favour of further discussions on
the subject, which has been pending for over
six years, the decision to refer the dispute
for adjudication stands.

qf@are fritem s & safa
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The Naramada Water Disputes,

-
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Non-Profitable Working of Public Under-
takings

99. SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that in his Press
Conference on the 22nd May, 1969 he referred
to the non-profitable working of Public Sector
Industries and that the deficiencies have now
been realised by Government;

(b) if so, the nature of deficiencies that
Government have recognised;

(c) whether attention of Government was
drawn to all or some of the deficiencies in
the past by various Study Teams and Com-
mittees; and

(d) the reasons for not taking immediate
appropriate action in the past to remove
the deficiencies and the steps now proposed
to set them righit so that the undertakings
may be worked in a way to yield profits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) At a Press Conference on the
22nd May, 1969, the Union Finance Minister
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inter alia referred to the profitability of
Public Enterprises, and also indicated that
steps are being taken to set right the defici-
ency, wherever they exist, in the operation of
these enterprises.

(b) The factors which militate against the
attaiment of optimum efficiency by some
Public Enterprises and also the measures
taken to remedy these deficiencies are indi-
cated in the Document entitled *Public
Sector Enterprisess—A Memorandum”, cir-
culated along with the Budget documents on
28.2.1969.

() Yes, Sir.

(d) Government have all along tried to
improve the working of public enterprises by
adopting various measures like giving greater
autonomy to public enterprises, putting in
people successful in the field of management in
charge of major public enterprises, removing
chief executives who have not proved success-
ful, assisting in introducing modern manage-
ment techniques in operation of public enter-
prises, etc. It has always been Government’s
intention that public enterprises shall run in
such a manner that they may fulfill all their
objectives, including profit objective.

Excise Duty on Grey Textile Manufacturers

100. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that in the past,
excise duty was the lowest on grey textile
manufactures and that the duty increased
with the processing methods involved;

(b) whether it is also a fact that under
the new ad valorem duty on certain specificd
categories of cloth no such distinction is
maintained and that the distinction continues
in respect of other non-specified qualities
which are under specific duties; and

(c) the reasons for removing the distinc-
tions when ad valorem duty was thought of
for certain categories and whether Govern-
ment would like to examine to matter
afresh ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) and (b). Yes, Sir. '
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' (¢) The ad valorem duty was introduced
for certain varieties of cotton fabrics having,
regard to the fact that before the budget
when these varieties were being assessed at
specific rates, they bore a low incidence of
duty as compared to other fabrics of that
price range. There is presently no proposal
to change the pattern of levy on these costly
varieties of cotton fabrics.

Tata Fertilizer Project

SHRI S. R. DAMANI:

.SHRI D. N. PATODIA:

SHRI SRADHAKAR SUPAKAR:

SHRI K. LAKKAPPA:

SHRI HIMATSINGKA:

SHRI BAIDHAR BEHARA:

SHRI SRINIBAS MISRA:

SHRI KANWAR LAL GUPTA:

SHRI INDRAIJIT GUPTA:

SHRI YASHPAL SINGH:

SHRI A. SREEDHARAN:

SHRI R. R. SINGH DEO:

SHRI R. K. AMIN:

SHRI J. MOHAMMED IMAM:

SHRI G. C. NAIK:

SHRI S, XAVIER:

SHRIMATI ILA PAL-
CHOUDHURI:

SHRI P. M. SAYEED:

SHRI MANIBHAI J. PATEL:

SHRI D. R. PARMAR:

SHRI S. M. SOLANKI:

101,

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether the proposal of Tatas for
setting up a fertilizer factory at Mithapur
has been finally dropped;

(b) if so, the reasons that weighed
against the proposal;

(¢) if not, whether Government have
taken final decision in regard to settiog up
of the Tata project and if so, the details
thereof; and

(d) if not, the reasons for delay and
at what stage the matter rests and how long
more it is likely to take for a decision in the
matter ? .
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No.

(b) Does not arise.
(¢) No final d.ccision has been taken.

(d) The proposal contains some special
features which require to be examined
carefully from all angles. The promoters
have also indicated that are contemplating
some revisions. It is not possible to indicate
when a final decision will be takcn.

Electrification of Bhakra Village

102. SHRI DHIRESWAR KALITA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that Bhakra
Village which lent its name to the mighty
Bhakra Dam still remains unelectrified; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Directions were given
to electrify the -Bhakra village three months
back. Work is in progress.

Supply of Berrels by M/s. Hind Galvanising
and Engineering Company to Indian Oil

Corporation .
103. SHRI SITARAM KESRI: Will
the Minister of PETROLEUM AND

CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Unstarred Question No. 6301 on the 14th
April, 1969 and state:

(a) Whether Government have since
collected all the information;

(b) if so, the details thereof; and

(© if noi, how much time it is likely
to take ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) The required information is given
below -

In terms of the Purchase Order, the
party was committed to supply 2,50,000
number of barrels, a part of which could be
obtained out of 10C’s steel. In view of
this, while the arbitrator’s award mentioned
that Hind Galvanising and Engineering
Company t be relieved of their obli-
gation to supply the balance quantity of
barrels, it did not alter the terms of the
Purchase Order as to the source of steel
out of which barrels were to be fabricated.

The Indian Oil Corporation do not have
information regarding the barrels supplied
by M/s. H.G. E. C. to other oil companies.
They informed the [.0.C., that they were
not getting cold rolled steel.

The Indian Oil Corporation and M/s.
H.G.E.C. reached a settlement after the
arbitrator’s award under which Indian Oil
Corporation was to supply to H.G.E.C.
steel to the extent of 75,267 barrels and
HGEC was to supply 36,000 barrels from
their own cold rolled steel before 3lst
December, 1968 subject to availability of
steel with the fabricators. As against 36,000
numbers M/s. H.G.E.C. supplied only 15,079
numbers from their own cold rolled steel upto
31st December, 1968. For the balance, they
advised that they had not been getting enough
quantity of cold rolled steel and they would
supply cold rolled steel barrels as and when
rolled steel was made available to them.
Considering the urgency of their requirements
and to avail of HGEC’s low fabrication rate,
the 1.0.C. decided to supply their own steel
for the balance quantity of 20,921 barrels yet
to be delivered by 31,12.1968. No breach of
agreement if involved and no privilege was
shown to M/s. Hind Galvanising and Engi-
neering Company.

(c) Does not arise.

Import of Gauge Steel Sheets by Oil
Refineries.

104. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
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' plense'd to state :

(a) the specifications and sizes of 24
gause steel sheets imported by each Oil
Refimery during the years 1966 to 1968 for
the manufacture of bitumen drums;

(b) the C.I.F. price per ton paid by each
of these Refineries for import of such sheets
during these years;

(e) the average numbers of bitumen
drums manufactured by M/s. Burmah-Shell
Refineries out of one metric tonne of such
imported steel sheets; and

(d) the average numbers of bitumen
drums received by M/s. Esso Standard
Refinery Co., and Caltex Refineries from the
fabricators out of one metric tonne of such
imported bitumen drum sheets supplied by
these Refineries to them ?

THE MINISTER OF STATE IN-THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) and (b). Details
given in the statement laid on the Table of
the House. [Placed in Library. See No. LT—
1269/69)

(c) The number of drums manufactured
out of one tonne of imported steel separately
is not available, However the actual number
of drums manufactured per tonne out of both
imported and indigenous steel during
1966—68 are as under :—

1966 98.93
1967 92.06 °
1968 97.38

(d) The average numbers of bitumen
drums obtained out of one tonne of steel
by M/s. Esso Standard and Caltex Refineries
are 94 and 97 respectively.

C ion and Requil t of Bronze
105. SHRI YASHPAL SINGH :

SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN :

DR. SUSHILA NAYAR :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
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be pleased to state : .

(a) the quantity of bropze consumed
and actual requirements in the country during
the year 1968-69;

(b) the quantity imported and quantity
produced indigenously during the same
period; and

(c) the likely saving in consumption of
bronze with the indigenous production of a
new substitute product called “Silvery Bronze”
which has now been patented as Indian
Patent Specification No. 87430 and which has
been given a National Award by the
Inventions Promotion Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) to (c). The
information is being collected and will be
laid on the Table of the House.

Smuggling of Gold From Dubai in Persian
Gulf

106. SHRI YASHPAL SINGH :
SHRI M. L. SONDHI :
SHRI PRAKASH VIR SHASTRI :
SHRI JYOTIRMOY BASU :
SHRI HIMATSINGKA :
SHRI D. N. PATODIA :
SHRI YAMUNA PRASAD

MANDAL :
SHRT RAGHUVIR SINGH
SHASTRI :
Will the Minister of FINANCE be

pleased to statc :

(a) whether Government have seen the
press report in the Hindustan Times dated
the 3Ist May, 1969 where-in it has been
stated that Gold worth $ 150 million and
other goods are smuggled annually into India
from Dubai, the tiny trucial Sheikhdom in
the Persian Gulf ;

(b) if so, Government's reaction thereto;
and

(c) the steps taken or proposed to be
taken to curb the illegal traffic of smuggling
into India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.
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" (b) and (c). The problem of smuggling
into and out of India has been engaging the
attention of the Government.

Intensified measures are being taken all
over the country for preventing smuggling.
Better vigilance is also being exercised in the
coastal areas supported by better collection
of intelligence, redeployment of staff etc.
Recently the Customs Act, 1962 has also
been amended for facilitating the detection
of smuggled articles. !
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Reduction in Financial Help From I. M. F.

111. SHRI HEM BARUA : Will the
Minister of FINANCE be pleased to state :

(a) Whether it is a fact that the Inter-
national Monetary Fund has decided to cut
down financial help to India and if so, the
reasons therefer; and

(b) the sources from which India hopes
to get financial help and whether these
sources have stipulated any conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir.

(b). We hope to get development
assistance from international institutions like
the World Bank and from friendly countries.
The terms and conditions on which assistance
is available vary and depend on the nature
and source of the assistance.

Floods in Assam and North Bengal

112. SHRI HEM BARUA :
SHRI BENI SHANKER SHARMA :
SHRI TULSIDAS DASAPPA :
SHRI D. N. PATODIA :

Will the Minister of IRRIGATION AND
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POWER be pleased to state :

L]
(a) whether it is a fact that there is a
threat of floods to Assam and North Bengal;

(b) if so, the steps Government have
taken or propose to take to prevent floods in
these areas;

(c) whether it is a fact that the erosion
caused by the Brahmaputra has already
posed a grave threat to the town of Dhubri,
Assam; and

(d) if so, what steps have been taken to
protect the town from this grave threat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(@) Floods in the river Brahmaputra in
Assam and in North Bengal rivers occur
almost every year.

(b) The State Governments have taken
up flood control measures such as embank-
ments, town protection works, anti-erosion
works, etc., and are continuing these works,
which when completed will go a long way
in reducing damage due to floods.

(c) Severe erosion has been taking place
near Dhubri town since January, 1969, which
has affected parts of Dhubi town.

(d) Temporary protection measures by
launching bamboo rafts, floating cages etc.,
have been taken to retard the erosion.
Permanent measures are under investigation.

Completion of Pong Dam

113. SHRI HEM RAJ: .
SHRI RAM SWARUP VIDYARTHI:
SHRI J. SUNDER LAL:

SHR1 NARAIN SWARUP SHARMA:
SHR1 OM PRAKASH TYAGI:
SHRI BHOLA NATH MASTER:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that he has
requested for the allocation of more funds
besides Rs. 27 crores provided in the draft
Fourth Five Year Plan for the early com-
pletion of the Rajasthan Canal;
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(b) whether it is also a fact that if this
is not provided then the work of the
completion of the Pong Dam will be delayed
and the rehabilitation of the Pong Dam
oustees will be held up; and

(c) if so, the reaction of Government
thereof?

THE DEPUTY MINISTER IN
MINISTRY OF
POWER (SHRI
PRASAD): (a) Yes, Sir.

THE
IRRIGATION AND
SIDDHESHWAR

(b) Yes, Sir,

(c) The question of providing additional
funds for the Rajasthan Canal during the
Fourth Five Year Plan has already been
taken up with the Planning Commission.
The position is to be reviewed after recom-
mendations of the Fifth Finance Commission
become available.

Purchase of Land in Pong Dam of Rajasthan

114, SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that many rich
peop'e from Bombay, Calcutta, Uttar Pradesh
Assam, Delhi and Punjab are purchasing
Jands in the Pong Dam area (which is going
to be submerged) to reap the benefit of
rehabilitation in Rajasthan; and

(b) if so, the extent of land purchased
by them_and the steps Government propose
to take to check and stop such spurious
sales?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a). Some people from Calcutta,
U. P. Delhi and Punjab (but none from
Bombay and Assam) have purchased lands

in Pong Dam area.

(b) Land to the extent of 26 acres
approximately has been purchased. Steps
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are, however, being taken to suitably modify
the definition of oustees to debar such new
purchasers to reap the benefits of rehabilita-
tion in Rajasthan.
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Scheduled Tribes in the Office of
Accountant General, Bihar

117. SHRI KARTIK ‘ORAON : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government are aware of
the fact that there are many employees in
the Office of the Accountant General, Bihar,
who have secured jobs as member of
Scheduled Tribes, even though they do not
belong to such tribes;

(b) if so, the details thereof; and

(c) if not, whether the complete list of
the members of Scheduled Tribes along with
the position held, name of the tribe to which
they belong will be laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). The information is being
collected and will be laid on the table of the
House as soon as available,

Resettlement of Squatters’ Families
in Dethi

118. SHRI KARTIK ORAON :
SHRT RAM SWARUP VIDYARTHI:
SHRI SHRI CHAND GOYAL :
SHRI TENNETI VISWANATHAM:
SHRI M, L. SONDHI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of squatters’ families in
Delhi to be resettled upto March, 1967 ;

(b) how many of them were actually
settled till that date ;

() the number of squatters’ families
resettled after March, 1967 to April, 1969 ;

(d) whether it is a fact that there was
a backlog upto March, 1967 ; and

(e) if so, the persons responsible for
that and the action taken against them ?
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THE MINISTER OF STATEIN THE ,
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) No definite target
was laid down about the number of squatter
families to be resettled upto March, 1967.
However, the number of families squatting
on public land was estimated at 50,000 when
the Scheme was formulated in 1960.

) 22,555

() 17,436

(d) The question .does not arise as
there was no definite target for re-settle-
ment,

(¢) Does not arise,
Excess Acquisition of Land in Delhi

119. SHRI KARTIK ORAON :
SHRI RAM SWARUP
VIDYARTHI :
SHRI SHRI CHAND GOYAL :
SHRI TENNETI VISWANA-
THAM :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) how many acres of land was acquired
in Delhi upto March, 1967;

(b) whether it is a fact that the land
was acquired far in excess of requirements;
if so who is responsible for this excess acquis-
tion and what is the loss sustained by
Government;

(c) the action proposed to be taken
against the officers responsible for this excess
acquisition; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND. FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) 5214.12 acres of land
was finally acquired for the planned develop-
ment of Delhi under the Scheme of ‘Large
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¢ Scale Acquisition, Development and Disposal
of Land in Delhi’ upto March 1967.

(b) No, Sir.
(c) and (d). Do not arise,

Permission for Changing Plots in J. J.
Colony, Madipur, Nangloi and Hustal in
Delhi

120. SHRI LAKHAN LAL KAPOOR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that change of
plots has been allowed from one block /place
to other block/place in J, J. Colony Madipur
Nangloi and Hustal;

(b) the names of the allottee and number
of Plot (old and New); and

(c) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Certain changes of
plots from one block to another have been
allowed in Madipur and Hastral. No change
of block was allowed in Nangloi,

(b) Alistis laid on the Table of the
House. [Placed in Library. See No. LT—
1272/69].

(c) The changes have been allowed on
account of mutual change or for other impe-
rative reasons.

Irregularities in Allotment of Plots in
J. J. Colony Madipur (Delhi)

121. SHRI LAKHAN LAL KAPOOR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMFNT
be pleased to state :

(a) whether it is a fact that certain com-
plaints, against the officers (working under
J.J. Scheme under Delhi Development
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Authority) in connection with irregularities
regarding allotment of plots at J. J. Colony,
Madipur (Delhi) have been filed with the
department concerned;

(b) if so, action taken
officers involved; and

against the

(c) the names of the officers against
whom the complaints have been received ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c). No specific
complaint of irregularities regarding allot-
ment of plots in J. J. Colony Madipur was
received.  General representations about
deficiencies in J. J. Colonies and about allot-
ments are received from time to time in
respect of Madipur J. J. Colony as also for
other J. J. Colonies which are looked into
on merits and suitable action is taken.

Officers on Deputation in J. J, Sch
under D, D. A.

122. SHRI LAKHAN LAL KAPOOR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government propose to
return the officers on deputation in J. J.
Scheme under Delhi Development Authority
to their respective States/Departments; and

(b) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) There is no proposal
in the Delhi Development Authority for a
general reversion of officers on deputation in
J. J. R. Scheme.

(b) Such a proposal will not be in accor-
dance with the normal pattern in the Delhi
Development Authority, under which officers
are taken on deputation from various depart-
ments/States for a specified term.
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Supply of Power to Delhi from
Bhakra

123. SHRI YAJNA DATTA SHARMA:
SHRI JAI SINGH :
SHRI SHRI CHAND GOYAL :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it isa fact that power is
being supplied to Delhi from Bhakra Nangal
Project and the power is being supplied to
Punjab by Delhi Electric Supply Under-
taking;

(b) if so, the extent of power supplied
in each case and the rates at which the same
are supplied;

(c) whether it is also a fact that DESU
is selling power to Uttar Pradesh;

(d) whether it has been brought to the
notice of Government that Punjab is facing
power crisis with the result that development
of industry and agriculture in that State is
being hindered;

(e) if so, whether Government propose
to stop or curtail the supply of power to
DESU from the Bhakra Nangal Project;
and

(f) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Bhakra Power system is
supplying power to the extent of 80 MW to
the Delhi Electric Supply Undertaking. In
view of the acute water conditions in the hydro
storages of the Bhakra system, Delhi Electric
Supply Undertaking provided relief to the
Bhakra system by reducing its off-take from
the agreed quantum of 80 MW. The relief
was given from 25th December, 1968 till 15th
May, 1969 and the quantum of relief
varied from 10 to 40 MW. The average
rate of supply from Bhakra system to Delhi
Electric Supply Undertaking is 4.36 paise per
unit. For the relief given by Delhi Electric
Supply Undertaking to the Bhakra system
the rate charged is the difference between the
cost of generation and the power purchased.
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The cost of generation has been provision-
ally fixed at 11 paise per unit.

(c) Yes, Sir,

(d) Yes, Sir.

(¢) and (f). Any proposal on the curtail-
ment of power supply from Bhakra Nangal
Project to Delhi Electric Supply Undertaking
would depend upon the terms of agree-
ment for power supply which are under
negotiations between the two parties.

Medical Assistance for Famine-Affected
Areas of Rajasthan

124, SHRI YAJNA DATTA SHARMA:
SHRI D. N. PATODIA:
SHRI JAI SINGH:
SHRI B. K. DASCHOWDHURY:
SHRI HARDAYAL DEVGUN:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether his attention has been drawn
to the reported high rate of death in the
Famine-stricken areas of Barmer District of
Rajasthan;

(b) whether the State Government have
approached the Central Government for any
type of assistance, especially medical assis-
tance or the assistance rendered by the
Central Government to the Siate Goven-
ment; and

() how the death rate in the Barmer
district compares with the All India death
rate in the country, the extent of success
achieved in the eradication of diseases during
the last three years and the steps proposed to
be taken for further improvement in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI

-B. S. MURTHY): (a) Yes.

(b) Yes. Investigation teams were sent
from Delhi and drugs were supplied.
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() The requisite information is being
collected and will be laid on the Table of the
Sabha when received.

Materials Handling Plant at Bailadilla
Iron Ore Project

126. SHRI TRIDIB KUMAR CHAU-
DHURY: Will the Minister of PETRO-
LEUM AND CHEMICALs AND MINES
AND METALS be pleased to state:
Whether Government have been able to
take any final decision about entrusting the
consultancy and designing of the Materials
Handling Plant for Bailadilla Iron Deposit
No. 5 to an Indian firm of consultants in
consonnance with the policy announced by
Government in regard to achieving self-
sufficiency and building indigenous know-how
in regard to engineering consultancy and
designing services ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): The bids received
for consultancy services are under considcra-
tion of the National Mineral Development
Corporation Ltd.

National Memorial for the Late
President of India

127. SHRI D, N. PATODIA: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether Government have taken
any steps to build a pational memorial for
the first President of India who died in
harness;

(b) whether the site for the memorial
has been finalised; and

(c) the steps proposed to be taken to
ensure that the President’s mosoleum will
essentially reflect the Indian architecture ?

THE MINISTER OF STATE IN ‘THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN
B. S. MURTHY):

DEVELOPMENT (SHRI
(a) No, Sir.

(b) and (c). Do not arise.
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U. N. Assistance for Family Planning
Programme

129. SHRI BIBHUTI MISHRA: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that United
Nations assistance is given in higher amounts
to India for its Family Planning Programme;

(b) if so, the amounts given so far;
and

(c) the details of expenditure incurred
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR ): (a) to (c). No.
U. N. has, however, continued its assistance
for Demographic Training and Research
Centre, Bombay by way of foreign experts,
fellowships and equipment. The details of
such assistance as received since 1957 are
given below:

Year Experts Cost Equipment Cost Total in
in US $ in US$ Uss
1957 13,126 8,909 22,033
1958 15,218 —_ 15,218
1959 11,389 — 11,389
1960 —_ — —
1961 9,827 — 9,827
1962 9,554 — 9,554
1963 18,832 — 18,832
1964 15,442 386 15,828
1965 20,025 —_— 20,025
1966 34 — 394
1967 22,000 - 22,000
1968 7,200 — 7,20

152,302
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. During 1969, U. N. also financed the
visit of the Second Evaluation Team on
Family Planning to India.

Rural Electrification during Gandhi
Centenary Year

130. SHRI RAM CHARAN:
SHRI V. NARASIMHA RAO:
SHRI BHOGENDRA JHA:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that Government
have decided to electrify one lac villages
during the Gandhian Centenary Year (upto
October 2, 1970);

(b) if so, total expenditure likely to be
incurred by each State thereon; and

(c) the State-wise break up of one lac
villages to be electrified ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(@) Yes, Sir. It is proposed to electrify a
total of one lakh villages in the country by
the end of Gandhiji’s birth Centenary year
i.e. 2nd October, 1970 subject to avail-
ability of funds.

(b) and (c). The state-wise likely outlay
and the targets will be known only after
States have assessed their available resources
for the purpose and also determined their
programme.

Allotment of Shops to Scheduled Castes/
Scheduled Tribes in Delhi

131. SHRI RAM CHARAN: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether some shops in Delhi have
been kept reserved for allotment to Schedu-
led Caste/Scheduled Tribe persons;
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(b) whether it isa fact that out of 13
shops which have been kept reserved, S are
situated in Mohan Singh Market;

(c) whether it is also a fact that the
tenders have been invited for 3 or 4 times
but no body has offered even the economic
rent for these shops because the shops are
located at the back of the market, where

there are no chances of any business flouri-
shing;

(d) whether it isa fact that the dairy
owners of I. N. A, Colony offered Rs. 25/-
p. m. as rent for these shops while the rent
shown in the tender list for these shops is
Rs. 180/- p. m.; and

(€) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) Yes. Some shops in
Delhi have been reserved for allotment to
members of Scheduled Castes. (There are no
Scheduled Tribes in Delhi).

(b) 8 shops have been kept reserved for
Scheduled Castes, out of which 5 are situated
in the Mohan Singh Market.

(c) Tenders were invited four times and
out of the 48 shops in the rear portion of
this market, only 5 shops could be allotted
on tender basis. Other quotations being
below the economic rent, were not considered
for allotment. The reasons for poor response
to the tenders are not known.

(d) Yes.

(e) The reasons are not known.
Ban on Import of Chemicals

132. SHRI RAM CHARAN: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that the import of
certain chemicals which are used in manufac-
turing drugs is banned;

(b) if so, the names of the chemicals;
and
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(c) the names of other chemicals which
are not banned and are used in manufactur-
ing drugs ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) and (c). Lists of Chemicals which are
required by the Drugs and Pharmaceutical
industry and which are allowed to be impor-
ted freely or on restricted basis or are
banned, are given in Appendices 19 & 28 of
the Import Trade Control Policy Book.

M/s. Amin Chand Payarelal

133.  SHRI JAI SINGH:
SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be

pleased to refer to the reply given to
Unstarred Question No. 1334 on the 29th
July, 1968 and state;

(a) whether the enquiry being conducted
by the Enforcement Directorate into the
transactions made by Shri Suresh Kumar of
M/s. Amin Chand Pyarelal has since been
completed;

(b) if so, with what results giving the
details of the parties concerning this matter;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): (a) to (c). As was stated in reply
to Lok Sabha Unstarred Question No. 1334,
answered on the 29th July, 1968, a photostat
copy of a letter from the National and
Grindlays Bank, New Delhi addressed to Shri
Suraj Paul of M/s. Amin Chand Pyarelal,
Calcutta, regarding T. T. Receipt dated
the 23rd October, 1959 for £461-12-7 favour-
ing Mr. Suresh Kumar® was received in the
Enforcement Directorate. It is apparent
that the foreign exchange has been received
through banking ch Is. The t ion
pertains to the year 1959 and the Bank’s
records, which would have thrown any light
as to whether any contravention of foreign
exchange regulations is involved in the
transaction, are no longer in existenice. The
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Enforcement Directorate have reported that
there is no scope for further enquiries and
the enquiries in the matter have, therefore,
been closed.

Power Production in Northern Region

134. SHRI SHRI CHAND GOYAL:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the total requirement of electric
power of the States of the northern region;

(b) the total firm production of the States
of northern region;

(c) whether it is a fact that the demand
is increasing day by day due to rapid expan-
sion of industrial project and tube wells and
if so, the steps taken by Government to meet
the growing need; and

(d) what assistance is Government ren-
dering to the Government of Punjab and
other States for increasing power produc-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). In the Northern Region, a
total demand of about 2750 MW is antici-
pated by 1969-70 when the availability of the
total firm power would be about 2075 MW.

(c) and (d). While the demand will be
progressively increasing in the Northern
Region, deficits in the supply of power are
anticipated during the Fourth Plan deriod.
However, in view of the stringent financial
resources, measures have been taken to
ensure maximum utilisation of the available
generating capacity by integrated operation
of the power systems in the various States
in the Region. For this purpose, earmarked
Ccntral Assistance is being given towards the
construction of inter-State transmission links.
In addition, new power generation schemes
for implementation in this region during the
Fourth Plan are under consideration.

Claim of Ownership of Bhakra Project

135. SHRI SHRI CHAND GOYAL:
Will the Minister of IRRIGATION AND
POWER be pleased to state;
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(a) whether the Punjab and Haryana'
Governments are making claims for their
exclusive ownership and control over the
Bhakra Project;

(b) what are their claims and counter
claims;

(c) the steps taken by Government to
resolve the controversy; and

(d) whether the State Governments of
Rajasthan and Himachal Pradesh have also
put forward their claims over Bhakra Pro-
ject ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The administration,
maintenance and operation of the Bhakra
Project is at present entrusted to the Bhakra
Management Board, which has been consti-
tuted under the Punjab Reorganisation Act,
1966. The Governments of Punjab, Haryana,
Rajasthan and Himachal Pradesh are repre-
seoted on the Board. Both the Govern-
ments of Punjab and Haryana have been
claiming exclusive control over the Project.

(¢) The matter is under consideration.

(d) The Himachal Pradesh Government
have also expressed the feeling that owner-
ship, control and management of the Project
should be handed over to that Government.
The Bhakra Project was constructed jointly
by the Covernment of Rajasthan and the
Government of the composite State of Punjab
and Rajasthan’s share in the Project has
already been determined. The Rajasthan
Government have, however, not put forward
any claim for exclusive control over the Pro-
ject.  On the other hand, they are opposed
to exclusive control being given to any one
State.

Indravati Project

136. SHRI SRADHAKAR SUPAKAR:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Indravati Irrigation Pro-
ject in the District of Kalahandi in Orissa is
likely to be included in the Fourth Five Year
Plan; and
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(b) the estimated expenditure of the
project and the area to be irrigated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The State Government has pro-
posed the inclusion of Upper Indravati Pro-
ject Stage I, in the Fourth Plan. The list of
new schemes to be included in the Fourth
Plan of Orissa is yet to be finalised.

(b) The scheme, as submitted by the
State Government is estimated to cost Rs.
24.20 crores and envisages annual irrigation
of 3,13,600 acres.

Asian Development Bank

137. SHRI B. K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased
to state :

(@) whether India has proposed at the
recent ECAFE meeting in Singapore that
the Asian Development Bank should consider
refinancing export credit offered by develop-

.ing countries to improve their competitive-

ness in the sale of manufactured products ;
and

(b)
regard ?

if so, the decision taken in this

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). At the 25th Annual
Session of ECAFE held during April 1969 in
Singapore the Indian delegation, while speak-
on the review of the activities of the Asian
Development Bank, drew attention to the
proposal that had been made earlier at
the Second Annual Meeting of the
Bank that the Bank should consider the set-
ting up of suitable export credit refinancing
facilities to promote the export of capital
goods from developing countries.

The matter is under consideration of the
Bank.

Formation ‘‘National Forum’’ by a Professar
of All India Institute of Medical Sciences

138. SHRI A, DIPA : Will the Minister
of HEALTH AND FAMILY. PLANNING
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AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it has come to the notice
of Government that a senior Professor and
Head of the Department in the All India
Institute of Medical Sciences, New Delhi has
started a political forum known as National
Forum ;

(b) if so, whether Government have
made any investigation into the resources of
this Forum and whether there is any subs-
tance in the news that this Forum is receiv-
ing foreign capital ;

(c) whether the setting up of sucha
Forum is permissible in a Medical Institute
and Hospital ; and

(d) if not, the action Government pro-
pose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) The Indian National Forum
is a Socicty registered under the Societies
Registration Act, 1860 and has no connection
with the AIll India Institute of Medical
Sciences. The Professor of Ophthalmology at
the Institute is Secretary General of the
Society in his individual capacity.

(b) According to the Rules and Regula-
tions of the Society, its resources consist of
subscriptions from members and donations
from institutions and individuals. Govern-
ment have no information regarding the
receipt of any foreign capital by the Society.

(c) and (d). The Indian National Forum
has not been established at the All India
Institute of Medical Sciences.

Export of Iron Ore from Daitari
Mines in Orissa

139. SHRI RABI RAY : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
to state :

(@) whether he has received a letter
from a Member of Parliament as to how the
Minerals and Metals Trading Corporation
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bungled the issue of exporting of iron ore,
from Daitari mines through Paradeep port in
Orissa to Japan ;

(b) if so, the details thereof ; and

(c) the steps taken by Government to
restore the export of iron ore from Daitari
mines to Japan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) and (b). A
copy of letter dated 16th May, 1969 received
from Shri Rabi Ray, Member of Parliament
on the subject is laid on the table of the
House. [Placed in Library. See No. LT—
1274 169]

(c) Efforts continue to be made to sell
Daitari ore to Japan and elsewhere.

Taking over of Birla House, New Delhi

140. SHRI RABI RAY :
SHRI CHINTAMANI
GRAHI :

PANI-

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it isa fact that he met
Shri G. D. Birla about taking over the Birla
House, New Delhi, where Gandhiji breathed
his last ;

(b) .if so, the result of the talks;
and

(c) the steps Government have taken
to take over the Birla House in view of the
public opinion in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) No, Sir.

(b) Does not arise.

(c) The matter is under consideration.
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Freight for Import af Pctroleum Products

142, SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) how.much amount Government paid
as freight to shipping companies for import
of different petroleum products per ton
during the last three years;

(b) whether these imports were purchased
and lifted after calling tenders; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The import of
Petroleum products is not handied directly
by the Government themselves and as such
the question of payment of freight by
Government to Shipping Companies does not
arise.

(b) and (c) Among Petroleum products,
at present, only certain grades of Aviation
Gasoline, Kerosene and Lubricants are being
imported, through Oil Companies. Aviation
Gasoline is imported in small quantities, as
and when needed, after obtaining quotations
from the Oil Companies. Kerosene import
is made by IOC from USSR, at prices
previously contracted, and approved by the
Government.  Lubricants are imported
mainly against US (AID) funds, procedures
regarding which require the goods to be
procured after due competitive bidaing in
U.S.A. However, under a waiver to this
condition, applicable to Sole Agency, the
various Oil Companies have been importing
lubricants through their respective principals/
affiliates in USA at concessional prices.
The imports of lubricants from Rupee sources
are channelised through IOC at prices
previously contracted, and approved by the
Government.

Fertilizers and Chemicals Travancore Ltd.

143, SHRI P. GOPALAN:
SHRI VISWANATHA MENON:
SHRI K. ANIRUDHAN;
SHRI A. K. GOPALAN:

Will the Minister of PETROLEUM
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AND CHEMICALS AND MINES AND
METALS te pleased to state :

(a) whether it is a fact that the Board
of Directors of Fertilizers and Chemicals
Travancore Ltd. (Kerala) authorised the
Managing Director to take appropriate
measures to obtain the necessary security
from Mannam Sugar Mills Co-operative
Society which amounted to Rs. 6,13,512 as
on the 31st December, 1968;

(b) if so, the details of measures taken
by the Managing Director; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) Yes.

(b) The Company has stopped supplies
of fertilizers to the Cooperative Society
pending payment by the latter of the out-
standings or alternatively the receipt of a
guarantee from the State Government for the
outstandings as well as for the amount which
will accrue on account of future supplies,
when resumed. The Government of Kerala
have substantial interest in the Mannam
Sugar Mills Cooperative Society.

(c) Does not arise.

Foreign Exchage to Gujarat Government for
Importing Dredger Components

144. SHRI R.K.AMIN: Wil the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that the
Government of Gujarat has approached the
Central Government for the release of
foreign exchange amounting to ‘Rs. 1.25
lakhs for importing components of Govern-
ment dredger; and

(b) if so the action taken therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes. The Government of Guja-
rat had submitted one application for release
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of foreign exchange amounting to Rs,
1,13,486/- for import of Cast Steel pump
castings and the impellers for the Sand
Dredger and another application for release
of foreign exchange amounting to Rs.
29,150/~ for import of Cutter Complete for
Beaver King Sand Dredger for the Ukai
Project.

(b) Foreign  exchange worth  Rs.
1,03,168/- against the first application and
Rs. 29,150/- against the second application
was released.

Iavestment in Indian Oil Corporation

145. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) the total amount Government have
invested in the Indian Oil Corporation till
the 30th June, 1969;

(b) the amount made available for its
Refineries and Chemical Drugs projects till
June, 1969; :

() how much amount was spent for
search of oil and each of the products for
the last three years, year-wise;

(d) the total shortage in its products at
all levels beginning from the projects to
different installations and for that
shortage and whether any officers was puni-
shed for this shortage;

(¢) the profits made till the 31st March,
1969; and

(f) the rates of Indian Oil Corporation,
ESSO and Burmah Oil Company for each
products in this period and rates for
purchase of imports from abroad and if
there is any difference, the reasons for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Rs. 13,359.08
lakhs.

(b) The 1.0.C. has invested Rs. 79.77
crores in its refineries. It has not invested
in chemicals and drug projects.
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() 1.O.C. does not search for oil and
Ras, therefore, spent no money thereon.

(d) The value of product loss during
1967-68 was of the order of Rs. 28.66 lakhs.
This stock loss arise during handling and
evaporations and is well within the normal
limits of permissible losses in the oil
industry.

(¢) The profits made by Indian Oil
Corporation from 1964-65 to 1967-68 are as
under :-

(Rs. in crores)

1964-65 0.76
1965-66 1.01
1966-67 6.26
1967-68 10.83

(f) The ceiling prices of bulk refined
petroleum products and bitumen are deter-
mined by the Central Government and apply
to all the oil Companies uniformally. The
oil companies are, however, free to sell their
products. at lower prices by giving discounts
to consumers. These discounts are deemed
to be business secrets. No ceiling selling
prices for lubricants, greases and specialities
are fixed by Government. In respect of
some branded products and specialities
manufactured and blended by each company,
there may be differences in the selling prices
of the companies. The selling prices for
such products are determined on the basis
of the cost of imported base stock, additives,
blending and packing charges, profits and
other competitive conditions. It is not in
the commercial interests of I1.0.C. to
disclose the prices paid by them for imported
products.

Import of Oil Machinery and oil products

146. SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the amount spent during the last
three years, year-wise for imports of oil
machinery and different oil products till the
30th June, 1969;

(b) the sale price of different products
whole-sale and retail sale, also of imported
goods of the Indian Qil Corporation, ESSO
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and Burmah Oil Company in 1960, 1965
and on June, 30th, 1969;

(c) whether there is any difference and
if so, the reasons therefor; and

(d) whether the Indian Oil Corporation
is selling its products to any foreign coms
panies and the rates of each sold product
during the last three years, year-wise?’

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c). The
amount spent for the import of Petroleum
Products during the last three years is as
under :-

(Rs. Crore)
1966 51,31
1967 39.67
1968 40.73
1969 (Jan-April) 9.14

Information in respect of the import of
oil machinery is being collected and will be
laid on the Table of the Sabha.

The Central Government determines the
Basic Ceiling Selling Prices of Bulk Refined
Petroleum Products and Bitumen ex oil
companies installations at main ports.
These apply to all the Oil Companies. The
Companies are, however, free to sell their
products at prices lower than the ceiling to
consumers. The differences between the
various ceiling prices flxed by Government
for each petroleum product and those actually
charged by each oil company product-wise
from each consumer, dealer or agent are
business secrets.

(d) Yes. Indian Oil Corporation has
entered into product exchange arrangement
with foreign oil companies operating in
India.  Corporation also sells to them
surplus products like Motor Spirit and the
prices are recovered on the basis of Govern-
ment pricing formula from time to time:

Oil Drilling at Bodra in West Bengal

147. SHRI SAMAR GUHA:
DR. RANEN SEN:
SHRI DEVEN SEN:

SHRI JYOTIRMOY BASU:

Will the Minister of PETROLEUM AND-
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CHEMICALS AND MINES AND MATALS
be pleased to state :

(a) whether it is a fact that after drillinga
well at Bodra, near Canning in West Bengal
at'a depth of nerly 400 metres it was suddenly
stopped;

(b) whether gass with highest pressure
(3000 atmosphere) has been found in this
-well and crude oil was also extracted;

(c) if so, the reasons for suspension of
further drilling;

(d) whether in the same area another site
Bodra-3 was sclected for drilling and nearly
Rs. 10 lakhs have been spent for preliminary
work but it was stopped and the equipments
for the well drilling were sent to Jammu znd
Kashmir State;

(c) if so, the reasons therefor; and

(f) the steps taken by Government for
full scale and early exploration of oil resou-
rees in the Canning and other areas of South
Bengal and the Coastal region of the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). The
drilling was stopped at the depth of 4197.5
metres on account of a stuck up of the drill
string, which could not be released inspite of
all efforts.

(c) No.

(d) A location for drilling another well
(Bodra-3) has been released and an expenditure
of Rs. 40.36 lakhs (exclusive of the compen-
sation for use of land) had been incurred on
that location, Subsequently it was decided
not to drill at that location,

The drilling rig has not been sent to
Jammu and Kashmir State. It remains in
West Bengal. Some of the ancillary items
of drilling equipment and materials are how-
ever, being sent to the other projects of the
Oil and N I Gas Cc ission, where such
items are in short supply.
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(e) The decision not to drill Bodra 3 was
taken in view of the results of drilling Bodf
1. Beipg structurally lower than Bodra well
No. 1, Bodra Well No. 3 is not expected to
find hydrocarbons in view of the unfavourable
results in Bodra Well No. 1.

(f) Seismic surveys are being continued
in the region. If the surveys lead to the
discovery of a favourable structure, under-
taking drilling to test the structu'e will be
considered.

Western Kosi Canal Project

148. SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI :
SHRI BABURAO PATEL :

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether approval of the Government
of Nepal for the execution of the Western
Kosi Canal Project has been received;

(b) if so, the details thercof and the
steps to be taken thereafter;

(c) if not, the reasons for the delay;

(d) whether it is a fact that the Govern-
ment of Nepal wants shifting the proposed
alignment of the Western Kosi Canal further
North-wards and simultaneous construction
of the embankments of river Kamala extending
Northwards from Jainagar; and

(e) if so, Government reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY Of IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD):
(a) to (c). The approval of His Majesty’s
Government of Nepal is still awaited.

(d) No, Sir.
(e) Does not arise.
Oil Exploration in Jaiselmer (Rajasthan)

149. SHRI R. K. BIRLA : Will the
Minister of PETROLEUM AND CHEMI-
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FALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that some French
Company through the Government of France
has given a loan of Rs. 10 crores to the
Government of India and asked her to give
the contract to the French Company for ex-
ploring and experimenting digging of oil wells
in Jaiselmer in Rajasthan;

(b) whether it is also fact that the said
company failed to undertake the project of
digging and bungled away with the money;

(¢) if so, the name of the Company;
(d) the details of the case; and

(e) the steps taken or proposed to be
taken by the Government of India in this
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). No.

(c) to (e). Do not arise.

Different Customs Rates Charged by
Collectors

150. SHRI R. K. BIRLA: Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that customs
rates on the imported goods and machinery
are charged differently by different Collectors
on duty;

(b) whether it is also a fact that these
Collectors exercise their discretion in charging
the rates;

(c) if so, the reasons therefor; and

(d) the steps being taken by Government
to have uniform policy in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) to (d). The rates of duty
leviable on imported goods covered by
various items in the First Schedule to the
Indian Tariff Act, 1934 are prescribed in that
Schedule itself. In some cases different rates
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have been fixed by notifications issued by
the Central Government in exercise of powers
conferred by the Indian Tariff Act or the
Customs Act, 1962. Collectors of Customs
are not empowered and have no discretion
to charge rates of duty different from those
so fixed.

2. However, the Collectors decide under
which item of the tariff any particular impor-
ted goods are classifiable for assessment
purposes.  Sometimes difference in the
practice of classification lead to duty being
charged at differnt rates. Whenever such
difference comes to light or when a Collector
has a doubt in the matter of classification,
the correct classification is decided by the
Collectors of Customs in consultation among
themselves. If there is difference amongst
the Collectors or if a change from an earlier
cstablished practice is necessary, the classifica-
tion is decided by the Central Board of
Excise and Customs.
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Handing over of Nangal Harike and Ferozepur
Dams to Bhakra Control Board

152. SHRI RAM KISHAN GUPTA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact the punjab
Govermment have now handed over the cont-
rol of Nangal, Harike and Ferozpur Dams
to Bhakra Control Board ; and

(b) if not, the steps taken or proposed
to be taken for handing over the above dams
to Bhakra Control Board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (@) The Nangal Dam
has been with the Bhakra Management
Board ever since 1-11-1966 when the Punjab
was re-organised. However, the control
of the headworks at Harike and Ferozepur
has not yet been handed over to the Bhakra
Management Board by the Punjab Govern-
ment.

(b) The matter is under consideratioq.

Closure of Approach Road to South
Moti Bagh Colony, New Delhi

153. SHRI A. DIPA :
SHRI BAL RAJ MADHOK :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that an approa-
ch road from Rao Tula Ram Marg to South
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Moti Bagh (Nanakpur) New Delhi, which
was in existence for the last 11 years, has'
been closed and a portion of it has been
sold out to the Shanti Niketan Colony ;

(b) if so, the reasons therefor and the
Officers who are responsible for selling it ;

(c) the action taken by Government
against the Officers responsible for this
deal ;

(d) whether the only other approach
road to Moti Bagh South is over-crowded on
account of a market and Milk Dairies and is
at the other end ; and

(e) the steps taken or proposed to be
taken by Government to restore the said
road for the con e of the’ resid of
South Moti Bagh (Nanakpur) who have
been put to incoavenience as a result of clo-
sure of the said approach road ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT
(SHRI B.S. MURTHY) : (a)to (e).
The approach road has been closed by
the Delhi Municipal Corporation while
approving the lay-out plan of Shanti Niketan
colony, and has been replaced by another
road very near to it to ensure better traffic
circulation. This is in addition to the other
approach road to Moti Bagh South.
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Central Assistance for Provision of
Drinking Water in Gujarat Villages

157. SHRI R. K. AMIN: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to State:

() whether it is a fact that the Govern-
ment Ovaujuuu have requested for fi ial
aid in carrying out the work of supplying
water to 1043 villages where provision of
drinking water is not at all available; and

(b) if so, the reaction of the Central
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) No, Sir.

(b) Does not arise.

FE-HOTR 1 rswE W g afaf
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Foreiglj Advisers in Ministries and
Departments

160. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state:
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(a) the nationality-wise number of foreigne
advisers in each Ministry Department of the
Government of India during the last three
years, separately; and

(b) the total amount of expenditure
incurred on this account during the above
period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI: (a) and (b). The information is being
collected and will be laid on the Table of
the House as early as possible.

Development of Fertilizer Industry

161. . SHRI JYOTIRMOY BASU: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the programme of development of
fertilizer industry in the public and private
sectors separately during the Fourth Plan
period;

(b) whether Tata Fertilizer Project is
still under consideration of Government;
and

(c) the terms of reference of the.pro-
posed Fertilizer Promotion Board?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Construction
of new-fertilizer ‘projects is in progress at
Durgapur, Cochin, Madras, Barauni in the
public sector and Kanpur in the private
Sector, Construction work on the expansion
schemes has been undertaken in the factories
at Namrup and Udyogamandal in the public
sector. In addition, construction work on
fertilizer projects is expected to commence
shortly at Trombay (Expansion) in the public
sector and at Kandla, Goa and Mangalore in
the private sector. Further, approval has
been given in principle for location of
fertilizer projects at Mirzapur, Vishakapat-
nam, Sheva-Nhova and Kamptee in Maha-
rashtra, a suitable place in Punjab (or U.P.)
and expansion of the fertilizer factory at
Vishakapatnam in the private sector.



195 Written Answers

(b) Yes.

(c) The proposal to set up a" Fertilizer
Promotion Organisation and the functions to
be entrusted to it, are still under considera-
tion of the Government.

A dati, 1noical

pied by G
Survey of India in Calcutta

. 162, SHRI JYOTIRMOY BASU: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) the ber of houses d by the
Geological Survey of India in Calcutta for
office purposes;
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(b) total floor space and monthly rent in
rupees of each house;

(c) whether one of the houses belongs to
the Birla Brothers; and

(d) if so,
monthly rent?

its total floor space and

. THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANNATH RAO): (a) Nine
buildings only.

(The total floor space and the monthly
rent paid in respect of each building is
furnished below:-

(d) Does not arise.

Sl. No. Name of the building Effective Rent per
. : floor space month Remarks.
in sfts. (Rs.)
1 2 3 4 5
1. No. 27, J. L. Nehru 53,780 Nil Geological Survey of India
Road, Calcutta. is the statutory occupant
. of the building owned by
the Trustees of the Indian
Museum, Calcutta. No
rent is payable.
2. No. 29, J. L. Nehru 34,300 Nil Government owned.
Road, Calcutta,
3. No. 15A & B Kyd 6,273 Nil Government owned.
Street, Calcutta.
4. No. 77B, Park Street 4,100 650/- Allotted by the Estate
Calcutta, Manager, Calcutta from
his general pool of
accommodation and rent
paid by him,
5. No. 5/1, Khagendra 74,712 17,077/- -do-
Chatterjee Road,
Calcutta.
6. No. 38/1, Panditiya . 23,000 1,845/- -do-
Road, Calcutta.
7. No. 2, Justice 22 881 8,000/- -do-
Chandra Madhab
Road, Calcutta. -
8. No. 5, Middleton 20,564 4,000/- -do-
Street, Calcutta.
9. Ratnakar Building, Directly hired by the
4, Chowringhee 95,579 95,579/- Department and  rent
Lane, Calcutta-16. paid from the Depart-
mert’s fund.
(c) No.
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Incidence of Cholera in India

163. SHRI JYOTIRMOY BASU:
SHRI RAMAVATAR SHASTRI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVLOPMENT
be pleaszd to state:

(a) the number of cholera cases in India
State-wise from 1960-61 to 1968-69, year-
wisc;

(b) whether according to the latest
World Health Organisation Survey the
endemic focus of infection has shifted for the
time being, from West Bengal to Tamil
Nadu from where ‘El Tor infections have
spread to wide areas in the South-Western
parts; )

(c) if so, the causes that have lead to
this new developments; and

(d) what preventive measures, if any,
have been taken to fight this menace ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT: (SHRI
B. S. MURTHY); (a) The required informa-
tion is given in the statement laid on the
Table of the House. [Placed in Library See
No, LT—1275/69]

(b) Government have not yet received
the survey report from the W. H. O.; but
such a statement has been made in one of
their Press releases.

(c) Tamil Nadu has been having endemic
focus of Cholera for many years and since
1964 this infection has spread from there to
South-Western parts of the country. This
has been due to the peculiar behaviour of the
El-Tor strain of the cholera organisam.

(d) Necessary preventive and control
measures against Cholera are taken by the
State and Local Health authorities before and
during the cholera season. In order to
intensify these efforts in endemic areas, a
Centrally sponsored cholera control scheme
has been included in the Fourth Five Year
Plan.
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Gauhati Refinery

164. SHRI BISWANARAYAN
SHASTRI:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether it is a fact that the Gauhati
Refinery (Indian Refineries Ltd) has entered
into an agreement with a private enterprise,
the Associated Industries Assam (Ltd.) for
receiving supply of liquid Sulpha Dioxide;

(b) if so, the details thereof; and

(c) whether the Gauhati Refinery has
been receiving the supply of Sulpha Dioxide
regularly?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). Yes.
The salient features of the Agreement entered
into in December, 1960 are as under:

(i) i’rice: Rs. 660,00 per tonne plus
excise duty.

Freight: The railway freight from
Gauthati to Barauni to be borne
by Indian Oil Corporation and
that from Barauni to Gauhti by
M/s.  Associated  Industries
(Assam).

(ii)

(iii)  Duration of contract: Five years,
Cylinders: 30 cylinders to be
imported by Indian Oil Corpora-
tion and. the remaining by M/s.
Associated Industries (Assam).

i)

(v) Compensation: To be recovered
on the following basis:
price paid by Indian Oil Corpora-
tion F. O. R. Alwaye.

(a)

(b) railway freight ex-Alwaye to
Gaubhati on full cylinders.
railway freight ex-Gauhati to

©
Alwaye on empty cylinders.
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(d) delayed delivery of the material.

(c) No, because the plant ran into pro-
longed difficulties and it was not possible
for them to make any supplies (except about
4 tonnes received in 1964) so far.

Water Supply in new Moti Nagar,
New Delhi

165. SHRI KAMALANATHAN:
-SHRI P. C. ADICHAN:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 2610 on the 15th
June, 1967 and state:

(a) whether it is a fact that no action in
the matter has been taken by the authorities
concerned so far, and the position in respect
of the water supply at 1st Floor in ‘B’
Block, New Moti Nagar, New Delhi, is the
same as it was before;

(b) if so, the reasons therefor;

(©) the ber of repr ions receiv-
ed by Government in this regard from the
residents of the area and the action taken
thereon;

(d) the action taken by Government
against the officials concerned responsible
for this negligence and undue delay; and

(e¢) when the long pending water difficulty

of the residents of that area will be over ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) and (b). No, Sir.
The position of water supply has improved
to some extent by regulating sluice valves
and after inter-connection with the 24” main
along Najafgarh area. It has provided relief
to the quarters at the tail end.

() and (d). Several representations
regarding shortage of water in this area have
been received and maximum possible relief in
water supply is being given by regulating
sluice valves. .
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(e) The work of providing Booster Pump
ing Station and replacing the existing 2"
dia pipe with 4" dia pipe as a permanent
solution, is being undertaken this year at a
total cost of Rs. 57,000 and will take 18
months to complete.

lmplémentntion of Schemes Relating to
Andhra Pradesh

166. SHRI K. SURYANARAYANA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that after his
recent visit to the Cyclone affected areas in
Andhra Pradesh he has taken up with the
Planning Commission the question of imple-
menting some of the earlier schemes which
have not been carried out so far in the said
region; and

(b) if so, the specific suggestion he made
and the reaction of the Planning Commission
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). After his visit to
cyclone affected areas of Andhra Pradesh in
June 1969, Union Minister. of Irrigation and
Power had observed that a beginning in the
implementation of Mitra Committee’s recom-
mendations, which envisaged works to pro-
vide adequate rapid drainage for flood waters,
may be made immediately. These works
are to be financed by contributions from the
farmers. Union Minister of Irrigation and
Power had recommended to the Ministry of
Finance and Planning Commission that in
view of the calamity, the farmers were not
in a position to make contributions during
the current year and a special loan assistance
be given to Andhra Pradeshr for starting the
works, which will be continued by contri-
butions collected from the farmers. The
Deputy Prime Minister agreed for a non-plan
loan of Rs. 3 crores for the current year
only from the provision for assistance to the

State towards expenditure on natural
calamities.
Delegations’ Visit Abroad
167. SHRI SARJOO PANDEY: Will

the Minister of FINANCE be pleased to
state:
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(a) the number of Government sponsored
delegations which visited foreign countries
curing the off-session period of Lok Sabha
(May-July, 1969) and the purposes of visits
of these delegations;

(b) the names of countries thcy visited;
and

(c) the foreign exchange involved in these
visits?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P C.
SETHI): (a) to (c). The information is being
collected and will be laid on the Table of
the House as soon as it is available.

Oil Found in Panchgram

168. SHRIMATI JYOTSNA CHANDA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether it is a fact that a party of
Oil and Natural Gas Commission visited the
District of Cachar and found oil and gas in
the area of Panchgram;

(b) if so, whether Government propose
to begin the preliminary work of drilling
there; and

(c) the amount of oil and gas likely to
be extracted from there?

THE MINISTER OF STATE IN THE .

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) to (¢). O.N.G.C.
has carried out shallow drilling operations
in the vicinity of Badarpur and the party is
now compiling the report on work done, No
drilling for oil/gas has been undertaken so
far. O.N.G.C. propose to enter this area
and have submitted their proposal recently
which is being examined in the Ministry.

Reserve Bank Offices Housed in Private
Buildings

169. SHRI VASUDEVAN NAIR: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the seventeen
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offices of the Reserve Bank of India are
located in far off places in private buildings;

(b) if so, the rent paid per month for
these buildings;

(c) whether it is also a fact that land was
acquired from the Maharashtra Government
and later on surrendered without putting up
buildings; and

() if so, wha; was the amount spent in
the development of this land which was
surrendered later on? ’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) The offices/departments of the
Bank and its associate institutions, which
could not be accomocated in the three build-
ings owned by the Bank, are housed in 13
leased premises all of which, except one, are
situated within a distance of about 3 miles
from the Bank’s main building.

(b) Rent paid for the buildings leased
by the Bank is about Rs. 2 lakhs per month.

(¢) Yes, Sir. The idea of putting up
the buildings was given up in view of the
heavy capital expenditure involved.

(d) Approximately Rs. 22 lakhs. The
Reserve Bank has agreed not to claim this
amount from the Government of Maharashtra
who have in turn agreed not to claim the
ground rent payable to them.

Employees of A.G.’s Office, Trivandrum

170. SHRI VASUDEVAN NAIR: Will
the Minister of FINANCE be pleased to
state:

(a) the number of employees of the
Accountant General's Office, Trivandrum,
who are still under suspension or termina-
tion (as on 1.6.1969) for participation in
September 19, 1968 strike; and

(b) what was the total number involved
and how many were taken back?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) and (b). 29 employees were sus-
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pended and 27 had their services terminated.
Out of these, by Ist June, 1969 15 suspended
employees had been reinstated and 8 em-
ployees whose services had been terminated
were taken back into service, leaving 14
persons still suspended and 19 persons with
services terminated.

Western Aid

171. SHRI BHAGABAN DAS: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the Secretary
to the Ministry of Finance told at a press
conference on the S5th June, 1969, on his
return from Paris meeting that ‘‘Western Aid

(1N

Game is very much an ad hoc game’’;

(b) whether he also said that he did not
expect a five-year commitment from the
Western Aid givers; and

(©) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) (a) and (b). Speaking to Press
correspondents, on June 5, 1969, Special
Secretary, Department of Economic Affairs
explained the outcome of the Consortium
Meeting held on 22nd and 23rd May, 1969.
He said that commitments for aid are not
generally made for longer terms corres-
ponding to our plan periods but on the
basis of an year to year assessment of such
aid requirements and therefore the Consortium
did not express itself on aid availability for
India’s Fourth Five Year Plan.

(¢) Government have been emphasising
on every possible occasion, the need for longer
term commitment of :aid in order to ensure
greater continuity in planning for develop-
ment,

Complaints Against the Allottees/Sub-
Lettees of Class 1V Quarters in
R.K. Puram, Delbi

172. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) the total number of complaints lodged
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against the allottees/sub-lettees of Class 1V
quarters in Sector-1I of R.K. Puram, Delhi
during the last three years;

(b) the serial numbers of quarters of the
residents against whom those complaints were
made during the said period and the names
of the complainants and the nature of com-
plaint in brief in each case.

(¢) whether the Directorate of Estates
before starting inquiries in each case had
verified from their records that the names of
the complainants were and those
of the actual allottees;

(d) if not, the reasons therefor; and

(e) the decision taken in case of each
complaint?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a), (b) and (e). A state-
ment is laid on the Table of the House
[Placed in library See. No. LT-1276/39).

(c) and (d). Complaints are not necessarily
to be from the allottees of Government
quarters. These can be from those also
who share accommodation with allottees and
even from non-allottces. No action on
anonymous/pseudonymous  complaints  is
taken. Even before starting inquiries on the
complaint received, the complainant is, first of
all, called for to explain his casec and if the
complaint is proved pseudonymous no action
is taken thereon, :

Committee on Procurements of
Construction Equipment
173. SHRI Y.A. PRASAD:
SHRI R.R. SINGH DEO:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that a special
committee has been set up to consider the
causes of delays in procuring the construction
equipments and spares for Irrigation and
Power projects; and
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(b) if so, the composition of this
Committee and its terms of reference?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a). Yes, Sir.

(b) The composition of the committee
and its terms o f reference are as follows:-

1. Shri Kamlapati Tripathi
Deputy Chief Minister
of Uutar Pradesh— Chairman.

2. Shri S.B. Chavan, Minister
for Irrigation and Power,
Maharashtra State— Member,

3. Shri S.S. Bassi, Minister
for Irrigation and Power,
Punjab State— Member,

4. Shri P.C, Sethi, Union
Minister of State for
Finance— Member.

5. Shri K. V. Raghunath
Reddy, Union Minister
of State for Industrial
Development and Com-
pany Affairs— Member.

6, Chaudhary Ram Sewak,
Union Deputy Minister,
Foreign Trade & Supply— Member.

7. Professor Siddheshwar
Prasad, Union Deputy
Minister for Irrigation
and Power.— Member.

8, Shri M. A. Rahman '
Member, Central Water
& Power Commission
(Water Wing)— Member-

Secretary.

Terms of Reference.

1. to investigate causes of delay in
procurement of construction equip-
ment and spare parts for Irrigation
and Power Projects and

2. to suggest steps to be taken to over-
come such delays in the procurement
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of construction equipment ard spdre
parts in relation to;

a) imported equipment and
b) indigenous equipment.
The Committee which was set up on 8th
July, 1969 is expected to complete its work
and submit its reports to the Government of

India in the Ministry of Irrigation and Power
within six months,

UNICEF Aid To Indian Health Scrvices

SHRI Y.A. PRASAD:
SHRI R.R. SINGH DEO:

174,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that UN.I.C.E.F.
has contributed $ 12 million to India’s Health
Services to be spent during the next five
years;

(b) if so, in what particular areas and
projects this amount would be utilised; and

(c) how much portion of this amount is
to be spent in Andhra Pradesh and Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). UNICEF
is likely to make available to India
assistance of the order of $ 12,069,000
for the period 1969-74 for the. following
schemes/projects in the field of medical and
public health:- ’

Rural health,

Rural water supplies.
Tuberculosis. control.
Smallpox vaccine production.
Medical education.
Health transport
maintenance.

7. Leprosy control.

SN A LN~

and equipment

(c) The UNICEF assistance is allocated
scheme/projectwise and not statewise. It is
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pot possible to indicate the quantum to be
spent in the States of Andhra Pradesh and
Orissa. ’

‘Working of Public Sector Projects

175. SHRI N.-K. SOMANI : Will the
Minister of FINANCE bp pleased to state:

(a) whether it is a fact that the Bureau
of Public Enterprises is being assigned to
investigate and improve the working of the
Public Sector projects;

(b) the number of units selected and the
progress of the study made in this direction;
and

(e) the various agencies and institutions
associated with this effort?

THE , MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (@) to (c). The working of all
the Public Enterprises is kept under cons'ant
review by the Bureau of Public Enterprises.
Wherever necessary, studies in depth are
also undertaken by the Bureau, jointly with

the concerned administrative Ministries, in-

order to locate specific problem areas and
suggest remedial measures. This is a conti-
nuous process, and the measures suggested
by the Bureau, in the course of these studies
and otherwise, are indicated to the enterprises
for initiating action with a view to removing
the defici No e has so far
been taken of specialised consultancy organi-
sations by the Bureau for undertaking
studies of the working of Public Enterprises,
but a dccision has recently been taken to
seek assistance for such studies from well-
known consultancy organisations, as and
when felt necessary, )

ie:

Post and Telegraphs Quarters at
Thompson Road, New Delhi

176. SHRI M.L. SONDHI:  Will the
Minister of FINANCE be pleascd to state:

(a) whether itis a fact that the present
occupants of Post and Telegraphs quarters
at Thompson Road, New Delhi’ .have been
ordered to vacate their quarters to make
room for some staff moving down from
Simla;
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(b) whether it is proper to give shelter to
one Government employee at the cost of
another Government employee; and

(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Only 12 of the present occupants
of P & T quarters on Thompson Road have
been asked to vacate their quarters to make
room for the staff of the Accountant General
P&T moving down from Simla.

(b) and (c). These quarters are specifically
intended for the staff of the office of the
Accountant General P&T and were allotted
temporarily to the staff of the Director of Audit
&Account, P&T Delhi only because they were
not for the time being required for the use of
the Accountant General’s staff,  These
quarters are now required for the staff of that
office, who are not entitled to general pool
accommodation in Delhi. The staff of the
office of the Director of Audit and Account,
P&T Delhi are however, entitled to general
pool accommodation and have been asked to
apply for the same.

e gig &% & fenfedt @ gamew
w1 g
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(o) a1 TFR g7 3 A1 Ay &Y
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Nickel Reserves in Orissa

180. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether investigations in Saruabil-
Sukerange block in Orissa have been com-
pleted by now;

(b) whether presence of sizeable ore
reserves of nickel has been inferred from the
datas collected so far; and

(c) if so, the extent of reserves estimated
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 JAGANATH RAO): (a) No, Sir.
Investigations are still in progress.

(b) The potential nickel bearing areas
so far demarcated by pitting and drilling is
about 0.6 sq. km.

(¢) The reserves will be computed on
completion of drilling programme.

Overdrafts by Orissa Government

181. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE
be pleased to state:

(a) whether the Orissa Government has
cleared its overdrafts of Rs. 15.62 crores by
now; and

(b) if so, when it was cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). The Government of
Orissa cleared its overdraft on the Reserve
Bank on the 27th June, 1969 after obtaining
a Ways and Means advance of Rs. 16 crores
from the Central Government.

WA ® Ve % & et § ggaw
182. =it ww fag stgw :

LU E U
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Central Assistance to Orissa Government
for Flood Relief Measures

183. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE
be pleased to state:

(a) the total amount which the Central
Government have given to Orissa Govern-
ment upto the 3ist July, 1969 for under-
taking relief and other works in connection
with flood and cyclone damages caused to
Orissa in 1968;

(b) whether the Central Government
have scrutinised the accounts as to whether
the money given had been spent for the
purpose for which it had been given;

(c) the different heads for which money
was given for meeting the flood and cyclone
havoc in the State and the amount given
under each head; and

(d) the amount of money which the
State Government have spent from its own
resources, plan and non-plan, in 1968-69 and
in 1969-70 so far for augmenting the assis-
tance received from the Centre for this pur-
pose in details?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA ): (a) An amount of
Rs. 4.50 crcres has so far been paid to the
Government of Orissa towards the ex-
penditure on relief and rehabilitation
measures undertaken by them on account of
the cyclone and floods in 1968.

(b) Central assistance is released in the
light of the progress of expenditure and is
finally adjusted on the basis of audited
figures of expenditure as certified by the
Accountant-General.

(¢) The items of expenditure for which
it was agreed to provide Central assistance
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were: (i) relief items like gratuitous relief,
ouse-building grants, relief works, grants
to fishermen, etc. (ii) loans to agriculturists

and fishermen and (iii) repairs to roads and’

irrigation works.  Central assistance is,
however, actually released on the basis of
total expenditure and is not relateable to
individual items.

(d) The State Government expect to
incur an expenditure of Rs. 6.16 crores on
various relief measures during the two years
1968-69 and 1969-70., As against this, the
Central assistance sanctioned so. far is
Rs. 4.50 crores. The State Government
would, therefore, be spending Rs. 1.66 crores
from their own resources.

New Residence for Prime Minister

184. SHRI H. N. MUKERIJEE: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that he has
asked *‘selected” archi to submit desig
for a new housing complex intended for the
residence of the Prime Minister;

(b) whether it is a fact that the aforesaid
complex will be approximately as large as
the Teen Murti House;

(¢) whether he has ascertained from the
Prime Minister that her present residence,
where she has lived long enough, is either
inadequate or deirimental to the dignity of
her office or otherwise inappropriate; and

'(d) whether it is thought right and pro-
per to spend large sums in ostentatious
construction when so many priorities for the
people are being forgotton?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) No, Sir. Although,
originally it was proposed to make a pre-
liminary selection of architects who would
be asked to submit designs for- the new
official residence of the Prime Muinister, it
is now proposed to hold an open competition.
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(b) The layout area will depend on the
design finally selected.

(c) and (d). The question involved is not
merely of the Prime Minister’s personal
wishes or cohvenience. Government have
carefully considered the matter, They have
come to the conclusion that the present
arrangements are in many respects inadequate
and have accordingly decided that a new and
per t official resid should be con-
structed for the Prime Minister of India
with due regard to the essential minimum
needs, official and public as well as
personal.

Allowance to Staff of Indian Audit and
Accounts Department and Central
Government on Deputation to
Delhi Administration

185. SHRI N. SHIVAPPA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the staff of
the Indian Audit and Accounts Department
and the Central Government sent on depu-
tation to the Delhi Administration get depu-
tation duty allowance at 20 per cent of their
basic pay in their parent department, whereas
no deputation duty allowance is paid to the
staff of the Audit and Accounts Department
and the Central Government sent on depu-
tation to the Central Government;

(b) whether this is not an unnecessary
expenditure on the resources of the Delhi
Administration whose budget is passed by the
Central Government and is approved by the
Parliament; and

(c) the reasons why the Central Govern-
ment had not taken- a decision in the case of
the Delhi Administration also when the depu-
tation duty allowance was stopped to the
staff of the Indian-Audit and Account
Department deputed 1o the Central Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) Yes, Sir. The staff of the Audit
and Accounts Department and the Central
Government deputed to other Departments of
the Ceniral Government on Pposts on identi-
cal, equivalent or lower scales of pay are
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not entitled

to any deputation (duty)
allowance, :

(0) Considering the difficulties experi-
enced in manning posts in the Union
Territory where the local cadres have not yet
been built up to the required calibre and
strength, the additional expenditure incurred
on deputation allowance is not considered as
unnecessary.

(c) Orders stopping deputation allowance
to the staff of Indian Audit & Accounts
Department deputed to the Central Govern-
ment were initially made equally applicable
in the case of Delhi Administration but later
in view of the difficulties experienced in
manning posts in some of the Union Terri-
tories (including Delhi), these territories were
exempted from the operation of those orders
pending review of the general scheme of de-
putation allowance.

Illegal Possession of Gold

186. SHRI N. SHIVAPPA: Will the
Minister of FINANCE be pleased to state:

(a) the total value of gold found by
Criminal Investigation Department during the
pericd from Ist January, 1968 to the 1st June,
1969 (illegal money);

(b) the number of persons found guilty
and arrested so far in this connection; and

(c) the steps Government propose to take
to curb this illegal practice ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Presumably, the reference is to
seizures made by the Income-tax authorities
of gold as repres:nting unaccounted money.
During the period from the Ist June, 1968 to
the 31st May, 1969, no such seizurc was made
by the Income-tax authorities.

(b) and (c). Do not arise-

Chammeries for Bachelors in Delhi

SHRI N. SHIVAPPA:
SHRI RAGHUVIR SINGH
SHASTRI:

187.

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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be pleased to state:

(a) whether it is a fact that Single Room
Chummeries with common facilities like
Dining Hall, Kitchen and Lavatory were
constructed for Bachelors in Delhi;

(b) whether the residents of these
Chummeries are paying for these facilities
and the Estate Office deducts from their
salaries an amount for water and electricity
used in these common rooms;

(c) whether the C. P. W. D. had provi-
ded furniture for use and charges for it; and

(d) if so, why eviction proceedings
against their common servants are taken and
the closure of their rooms when they have
not complained against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) The single room chum-
merries were designed initially for allotment
to bachelors but these are now being allotted
to family officers also.

(b) No additional rent is recovered for
the common dining halls, kitchens or lava-
tories, etc. from the allottees. Water " taps
have not been provided in the living room
and have only been provided in kitchens,
baths, lavatories, etc. Every 20 chummeries
are served by one common water meter and
the water charges are recovered from the
allottees at a flat rate. Separate electric
meters have been provided for electric con-
sumption in each chummery and the allottees
pay the consumption charges direct to the
local bodies. The electric charges for the
common places, like staircases, baths. lava-
tories, kitchens dining halls, etc. are recovered
from the allottees at a flat rate,

(c) Wherever furniture s provided in
dining halls, kitchens, the rent is charged
according to the rules.

(d) There is one dining hall, a kitchen
and a set of 2 bath-room,: lavatories for eac
block of 10 chummeries. The dining ha
and kitchen, etc. is meant for use by th
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¢ allottees in a block. Complaints were
received in respect of 8 blocks that the dining
halls were being used for running messes on
commercial basis and the people living out-
side those particular blocks were also using
those dining halls. The matter was looked
into and the unauthorised occupants were
evicted from the dining halls and it was
decided to allot the dining hall and kitchen
in the name of one of the allottees of the
block on receipt of the consent of other
allottees subject to conditions that all the
allottees will be responsible for maintenance,
up-keep of the common places and for their
proper use. This procedure is in vogue at
present and only 3 dining halls stand allot-
ted in the names of allottees,

Exchange of Matilated Currency Note by
Reserve Bank

188. SHRI N. SHIVAPPA: Will the
Minister of FINANCE be pleased to state:

(a) the number of mutilated currency
notes of various denominations produced at
the various Branches of the Reserve Bank of
India for exchange of new notes during the
preceding one year; and

(b) the percentage of these mutilated
notes to those currently in circulation in the
country.?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRJ P. C.
SETHI): (a) and (b). A statement showing
the number of mutilated currency notes of
various denominations produced at Reserve
Bank of India Offices for exchange of new
notes during the year ended 31st March, 1969
and the percentage of these mitilated notes
“to those currently in circulation is laid on
the Table of the House, [Placed in Library
See No. LT—1277/69.]

Coal Based Fertilizer Plant

189. SHRI NITIRAJ SINGH
CHAUDHARY:
SHRI NATHU RAM AHIRWAR:

. Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state when the construction of
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the Korba Coal based Fertilizer Plant would
begin and when it would begin production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): A final decision
has not yet been taken regarding the setting
up of coal based fertilizer plants in the pub-
lic sector.

Drinking water Requirements of Rural Areas

in M. P.
190. SHRI! NITIRAJ SINGH
CHAUDHARY : Will the Minister of

HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether a special division to survey
drinking water requirments of rural areas
in Madhya Pradesh was set up, if so,
when;

(b) whether any report has been submit-
ted by the said division;

(©) if so, the details of recommendations
made and action taken thereon; and

(d) if no such division was set up, the
reasons therefor and when it would be set
up ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) Yes, two special
Investigation Divisions are functioning in
M. P. The first Division was formed in
1964 and the second Division has been set
up recently.

(b) and (c). The First Division submitted
its report on the assessment of the rural water
supply problem in November, 1966. For -
making an assessment of the rural water
supply problem, it grouped 76,843 villages of
the State under four different categories viz.
(i) difficult and scarcity areas. (ii) areas where
there is inadequate water supply, (iii) speci-
ally backward areas, land (iv) areas requiring
safe and wholesome water. The cost of
providing water supply facilities to all these
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villages is estimated at Rs. 85 crores. Both
the Divisions are now engaged in preparing
plans and estimates for individual villages

based on priorities.

It is for the State Government to deter-
mine priorities and outlays for all the
schemes. During the period of Fourth Five
Year Plan, Central assistance to the States for
eligible State Plan Schemes, including the
National Water Supply and Sanitation Pro-
gramme, is being given in the form of Block
loans and Block grants.

(d) Does not arise.

Evasion of Income Tax by Owners of Tea
Gardens in Assam

191. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be pleased
to state :

(a) whether the cases of evasion of
Income-tax from the owners of Tea Gardens
in Assam have come to light; ‘

(b) if so, the details thereof; and

(c) the arrears of Income-tax due from
them during the period and the action being
taken to realise the outstanding amounts ? -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) & (b). There were some compla-
ints of tax evasion in the cases of four such
owners. In one case, the complaint was
found to be baseless and the matter has
been closed after enquiries. In the other
three cases, investigations are still going on.

(¢) Nil.

Increase in Market Participation by
Indian Oil Corporation

192. SHRI GADILINGANA GOWD :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Indian Oil
(?orporation have increased its market parti-
cipation in private business also; and
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(b) if so, the percentage of its market
participation increased during the last three
years, years-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) The market participation of Indian
Oil Corporation in private business was
13.80%; in 1965, 20.35%, in 1966, 26.17%, in
1967 and 31.159%, in 1968,

Fertilizer Complex Near Udasipur

193. SHRI N. SHIVAPPA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be

pleased to state :

(a) whether Government propcse to set
up a fertilizer complex near Udaipur based
on huge deposits of rock phosphate located
near the lakes of Udaipur; and ’

(b) when the proposal would be finally
declared and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI D. R. CHAVAN): (a)
and (b). Rock phosphate deposits located
rear Udaipur and in other areas in
Rajasthan are still under investigation. A
Working Group, set up by Government, have
on the basis of data so far available. indi-
cated the possibility of establishing a ferti-
lizer complex at Saladipura or Udaipur
making use of these rock phosphate deposits
as also the pyrites deposits located in Raja-
sthan. The blish of such a compl
can be considered only after commercial
exploitation of the deposits starts,

World Bank Loan to India

194. SHRI SHIVA CHADRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it isa fact that the World
Bank has recently granted fresh lcan to
India;
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(b) if so, whenand the details thereof;
and

(c) if not,. the proposals from the
Government of India which are lying before
the World Bank authoritities' for considera-
tion for more aid to India; the reasons for
delay and the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes Sir.

(b) Loan/Credit Agreements were signed '

with the World Bank and International
Development Association on June 18, 1969,
for assistance for the Tarai Seeds Project and
the Third Tele-communication Project. The
datails are given in the Statement laid on the
Table of the House. [Placed in Library, See
No. LT—1278/69].

(c) Does not arise.
Performance of UNICEF Centre in Bihar

195. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the UNICEF
has one Centre working in Bihar;

(b) if so, since when;

(c) its specific achievements so far vis-a-
vis the total amount spent since its inception
in Bihar; and

(d) whether it is a fact that the Bihar
Unit’s B. C. 'G. team has made more visiting
rounds in the Samastipur sub-division than
the Madhubani sub-division of Darbhanga
district; if so, the reasons therefor and the
specific policy for the B. C. G. team working
in the country side of Bihar in general and
in Darbhanga district in particular ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) to (¢). No Centre is
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being run by the UNICEF in the State of
Bihar. '

(d) The requisite information is being
collected and will be laid on the Table of
the Sabha.

Control of Kosi and Kamla Balan Floods

196. SHRI SHIVA CHANDRA JHA :
Will the- Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Government
have taken steps for controlling the Kosi and
Kamila Balan floods in Bihar this year vis-a-
vis last year;

(b) if so, the details thereof;’and

(c) if not, t!'tc reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Yes; Sir.

(b) Kosi.

(i) Wherever breaches had occurred in
the tail end of the western embankment,
these had been fully repaired, and the
embankment brought to designed section.

(ii) The entire embankment of the two
sides of the river Kosi has been carefully
surveyed, and wherever there was any
deficiency in the sections of the embankments,
these have been remedied.

(iii) New spurs have been put up and old
spurs repaired. Offshoots in the dhars going
near the embankments have been closed.

(iv) Considerable quantities of boulders,
sand -bags and bamboos and other flood
fighting ~materials have been collected at
different vulnerable points for emergencies.

(v) The machinery to supervise the
embankments has been tightened up.

(vi) Wireless sets and telephone lines have
been put in order and alternative methods of
supply of power has been arranged, so that
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wireless sets might continue to function inspite
of power failure through one source.

(vii) Steps are being taken to bricksole
and metal the top of the western embank-
ment in stages to make it motorable even-
during the heaviest rainfalls,

Kamla Balan :

Apart from the usual maintenace of
these embankments, the same are being
raised and widened from the original crest
width of 12 ft. to 16 ft. and are being raised
so as to be safe for 50 year frequency flood.

has

hl

The work of raising and widening
already been completed in wvul
reaches i. e, upstream and downstream of
Jhanjharpur Railway bridge and is in progress
in other reaches.

(c) Does not arise.

feeeh § faoet qun avR W s
AT
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Petro-Chemical Complex at Koyali

198. SHRI N. K. SOMANI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state

(a) whether itis a fact that a Canidian
firm has- offered to participate in a Petro-
Chemical Complex at Koyali; and

(b) if so, the terms of the offer ‘and
the reaction of Government thereto ? ’

THE MINISTER OF STATE IN THE
MINISTRY . OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R. CHAVAN) : (a) and (b). M/s.
Polymer Corporation of Canada have offered
to participate in a study of the market for
synthetic rubbers in the country in the next
five to ten years and the measures to be
adopted for the manufacture of the: appro-
priate varieties as part of the Koyali comp-
lex. The terms - of the offer are under con-
sideration.

Closure of Approach Road to South
Moti Bagh (Nanakpur)
" 199. SHRI BAL RAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that during his
recent visit to a function at Nanakpur, New
Delhi it was represented to him in writing
that the right of passage of the residents of
the South Moti Bagh (Nanakpur) bhad been
snatched by the closure of approach road
from Rao Tula Ram Marg to the said colo-
ny;

(b) whether the matter has been enqui-
red into ; and

(c¢) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (2) Yes, Sir.

(b) and (c). The matter is being looked
into. However, another approach road very
near to the one closed down has already
been constructed.

Doctors for Leprosy Cure and Control
Work in India

200. SHRI D. C. SHARMA :
SHRI S. A. AGADI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether two eminent Soviet Lepro-
logists who visited India for a month during
May-June, 1969, on a study tour have stres-
sed the need for more doctors taking to lep-
rosy cure and control work in India ;

(b) whether the suggestion ‘has been
examined ; and

(c) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes.
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(b) and (c). Government are aware of
the shortage of medical officers in the Lep-
rosy Control Programme. Incentive is
offered in the form of a special allowance of
Rs. 150/- p. m. for the medical officers
engaged in the Programme. A similar allow-
ance is given to medical officers to undergo
orientation training.

CORRECTION OF ANSWER TO USQ
NO, 1505, RE: NO OBJECTION CER-
TIFICATE TO C.P.W.D. STAFF OF
ELECTRICAL WING.

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) In answer to
parts (b) and (c) of Unstarred Question No.
1505 by Shri S.D. Somasundaram, M.P,
answered on 3rd March, 1969; it was stated
that two applications from staff of the Cent-
ral P. W. D. seeking higher technical posts
are forwarded every year and that on account
of shortage of competent electrical staff, only
two applications are forwarded. As a result of
further investigation of facts, it has come to
light that the total number of applications
received for higher posts from the non-gazet-
ted (Electrical) staff during 1968 was 184. Out
of these, 172 applications were duly forward-
ed. Of the remaining 12, 5 were withheld
because either the applications were received
late or they were not for higher posts. Only
7 applications from Sectional Officers (Elect.)
were withheld in the public interest because
the Section Officers concerned were attached
to important Divisions which dealt with the
maintenance of refrigerators, air-conditioning
plants and electrical installations in the
residences of Ministers, etc. Consequently
the answer to parts (b) and (c) of the ques-
tion should be amended as follows :—

“On account of shortage of competent
electrical staff, it is true that some appli-
cations have not been forwarded in the
public interest.”

1 regret the error which crept into the
answers given previously.

CORRECTION OF ANSWER TO USQ.
NO. 1040 RE. FILING OF SUITS BY
DELHI MUNICIPAL CORPORATION
AGAINST DEAD PERSONS.
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : The Municipal Corpora-
tion of Delhi had intimated in their letter of
of 15th November, 1968 that no suits had
been filed by the Municipal Corporation for
the offence of forcible occupation of public
land against people who have either died
years ago or who do not exist at all. It was
on the basis of this information that the
following replies were given to Unstarred
Question No. 1040 in the Lok Sabha asked
by Shri Bibhuti Mishra on the 18th Novem-
ber, 1968 :—

(a) No.
(b) and (c). The questions do not arise.

2. It was subsequently intimated by the
Municipal Corporation that two cases were
instituted against M/s Ramji Lal Ram Sarup
through Shri Ramji Lal under section 321 of
the D. M. C. Act (Encroachment on public
land without permission) and that it was
later on revealed that Shri Ramji lal had
died long ago. The Corporation also in-
formed that the expenditure on such cases
was quite negligible hardly ding Rs. 10/-
per case and that the concerned Inspector
had since been suspended.

In view of the position explained above
the following replies may kindly be substitu-
ted in place of those already given :—

(a) whether it is a fact that authorities
of the Delhi Municipal Corporation have
filed suits for the offence of forcibly -occupa-
tion of public land againsi those people who
have ecither died years ago or who do not
exist at all ;

(b) if so, the financial loss Government
suffered as a result of such cases ; and

(¢) the action Government have taken
against the officers responsible for this ?

(8) Yes, in two cases which were
instituted against a firm rep ted through
one and the same person.

(b) The expenditure incurred by the
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D. M. C. was negligible and hardly exceeded °®
Rs. 10/- per case;

(¢) The concerned Inspector was sus-
pended by the D. M. C.

12 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Withdrawal of Indian Military
Mission and Indian Wireless
Operators from Nepal

it qEow wevw (2fewr faes)
Iyreae wEied, & afawradia e v
F frafafer fava A A Rigs-wrt
A 1 s feenan § R S Far g
fr ag @ TR ¥ @& IFT -

‘RgF-Fd 70 F WEI R
I AR F q FA I A AL A
wiw A i st @ firam SR e
T FTREA FT A § 199 AT
ferar s ('

THE MINISTER OF EXTERNAL
AFFAIRS (SHIR DINESH SINGH ) : Mr.
Deputy-Speaker, sir, The Nepalese autho-
rities have been suggesting for some time
that we should change the status of the Indian
Military Liaison Group in Nepal which was
sent for a specific purpose and gradually with-
draw Indian personnel from their border
checkposts as more and more Nepalese trai-
ned personnel become available to take on
the work assigned to them. These matters
were again discussed during the visit of
Nepalese Foreign Minister to Delhi in May,
1969 and during my visit to Nepal in the first
week of June, 1969.

we have informed the Nepalese authori-
ties that we have no objection in principle to
acceding to their request in this regard.
Hq , these arrang ts were made in
cooperation because of the very closed rela-
tions that exist between Nepal and India. In
view of our open border and. free movement
of people and goods, we have to see how this
cooperation can be further strengthened in-
our mutual interest.
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[SHRI DINESH SINGH]

It was agreed that experts from two sides
will meet and discuss these matters in depth,
We are ready to receive Nepalese officials and
are awaiting information from the Nepalese
Government.

A copy of the joint communique issued
at the conclusion of my visit to Nepal is
placed on the Table of the House. [Placed
in library. See No, Lt-1279/69.]
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gfm, fafeed 1 Qeriagg &0 3
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SHRI S.K. TAPURIAH (Pali): Sir, there
should be some order on the Treasury
Benches. What is going on there ?

SHRI BALRAJ MADHOK: May I know
if it is the acting Foreign Minister who is
standing there ? We have an acting President,
an acting Speaker and the acting Foreign
Minister is going there.

MR. DEPUTY-SPEAKER: Please con-
clude your question.
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[ feafag) 9 AR & IAR AT A | @ AT
qE AN FTE G € RO oE S D ¥ @A § ) wfiw e a AR
FEAGH WA ITR QEA QAT F gl v A & W a7 A g
TH AINE Y IUH (F AR W AT G0 IS )
a‘ﬁ‘gaﬁzmm hgwﬁaﬂ-(%wm!s SHRI S, K. TAPURIA’H : Diplomacy,

fod wEw A guE | AA g g
f ma geea A T TEAERH
F e & A gk N § I
AL T HTAE § | AT W TH
Fanqe A @ Al ag fF g R SR
Traeq FTRT afie § AT afre R
ag Aaea T8 fF sAwT W av gEr AW
FEE AL E | 9gT § gEeT @ F A
# aga wftsz geas g §. .. (Twre)
SHRI M. L. SONDHI (New Delhi) :

All discredited, disgruntled, politicians are
dumped in Nepal. It is a fiasco.

it fiedm g : oS 7% 2 5 99

AT 3 T A (P AR A I AAR
[ N Afaw F wr g AR ag geE W
TEINTH I T AN YEFCAR
TERAG N AAFAE AfF 5@ a@g ¥
qak § ag A §1 WY q@AA F
IR T g g s fR aeag
FR YA IS A { I @ ]| A
Fifar FE

& ool FT <@ 91 5 @A W gEEH
@I R § fr Wl ¥ e
g T § o A amaw A g
@A TR § | A1 R F A ¥ agad
X Ay & el agoF @@l @ Aadw
;g

A gge ¥ ag st gt f e
R qIfeqr & 0T ag qEds FW AN
Ffaw FAW & | F9 9 R qifeera
& AT 4T gy IR § A A AT
Y #T @A & AW gATA ag
Hferw == @ 5 sarer-¥-sarar &0
SAITH GG, EER F YA TG A

silence and discretion appear to be foreign to
the Foreign Minister, Unwanted fanfare
was sought to be created during his recent
visit to Nepal. Both radio and press went
on glorifying his visit. One newspaper went
to describe it that the bulletins issued by the
Department sought to create an impression:
Dinesh came, Dinesh saw and Dinesh
conquered. 1 think, the hon. Minister
agrees or believes with the author Oscar
Wilde who wrote : Nothing succeeds like
excess. That is why he indulged in excess
publicity.

My question would be in two parts.
Firstly, since the Nepalese demand came so
close on the heels of his visit, may I know
what did he do there which created this
situation that they made this demand imme-
diately following his visit ? Secondly, what
repurcussions this withdrawal, if we agree to
it, will have on surveillance of Chinese move-
ments and activities in that part of the
country ? :

SHRI DINESH SINGH: The hon. Mem-
ber did his best through the newspaper that
he controls to give an impression that it was
a total failure...

SHRI S. K. TAPURIAH: I do not cont-
rol any newspaper. I subscribe to them all
including your cronies Patriot and National
Herald.

SHRI DINESH SINGH : Whatever he
or his friends might try to print or misprint
cannot obliterate the facts as have happened.

So far as the second part, the only rele-
vant part, of the question that he tried to put
is concerned, I would reply. The hon.
Member said that this demand came up on
the heels. I do not know where the heel
comes into this picture. Quite sometime back
this was discussed when their Foreign Minis-
ter came here on an earlier occasion. It is
a question that is being discussed. Asto
what is the result of the discussion, it has
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been incorporated in the joint Communique
that these points would be examined in depth
by the experts on both sides.

SHRI BAL RAJ MADHOK: He has not
answered to this question, namely, if the
withdrawal is agreed to, what effect it will
have on the surveillance of Chinese move-
ments and activities and our defence.

SHRI DINESH SINGH: Our personnel
are there to assist the Nepalese team on the
border. They do not carry out any surveill-
ance for us.

it waew g (e @wq) -
AT & g O F A dgd Iy
e rfed sad 2 QY ww A § A
fog a® ¥ avary 9 =ifgd R ek
fide & o9 a@ FEEH AR EN 5
T T Y a1e § ) Ao & qur O
T &Y g Att 5wy dfw
frr sk W a@de aEd &y
9T & afew gon foar @Ay Ao
g F Rfgw-Ed o W IR Y
R SaF I ag A arf AR g of
el wraRey # sy oife oF aga
I8 T TG § | R A HiT oF fewl-
Afew afaw & st QY saver st A |
WF wqew ag g 5 fafae s 9 smr
e wifge 7z swT @ ¥ T T
THAT AYL GAT § | 1 qraed fawey o7
W®RE 1 g foad o=y @ Tfed sad
F=y 7 &) SEF Gw IR AL fE
T FER A 5w g faw aaF ¥
gfew Fear fge dar a8 frar fircdfe-
for &Y & 1 g fRaY %Y 70 O amd
& ¥ ol Teag dar o AT §0 &
qAE # S, TR q A AT Argan
IR g A fe & 1 wmgY Qv ag
f& Y afam agr W= @ifew AR ek
ITHI 99 @R A @ a1 SR g
TR ANfE Il @R eI

““The External Affairs Minister, Mr.
Dinesh Singh, said in New Delhi on
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Tuesday that India and Nepal had
withstood many powerful pressures from
abroad to divide the two countries.”

& qo =tgar § 5 0¥ 19  qrEw-
T FE9 § NfF fearze wear Ty §
R I T Sax I § 7

qaTe F1 g7 feear g @ 6 @1 7g
Tdr § 5 amsr 9 o ag Sifw s
tfr G 71 oqedt BT ¥ A A AR
I g I FEY & @) IqF A F g@ER
#r qur wfafmn & ?

qar™ 71 AU g oz & fa afaw
FIA § | TEFT CF IV F F@qEar g |
wF #f 7P Tt 1 A Lo o Ao
# foidr & 99 qer, us oo frend
IR g Fgr fF @y 73 g R
frgn A & gE9 W SWE IR
IEN uw ag sfafwr qaar 5 s
=9 F Aqrer 9T gEer fRaT @Y W IEn
0 ag ¥ weg wam | 3y foiw
T o wifs sy 1o
T 971 91 ¥ 78 g 997 fF go wHo
ario & feuieT 7 oY 9% & @A &
4T ag 919 1 g afes & 1967 A @Y
fag qx f& I o wHe v ar
TFEHN THAE & ) 7Y S § gy
T Y F AT FhHE ] § 97T qg FWAT
arfge fF a7 @< ot A § srorT YA
gAY § | FAT 5 A9 G HR AR
&Y & @ % wERy FH Y FW 4g A W
forar &3 fF @aTtFw-A@Y & ?

arfedy ¥ @ 3y § fF T A
a0 & 5 wgen § ww A faem T
@ Frad IAY Frazam, & o anfy
feerg fear 91X I amw & A ST
AR § aE w1 TR TG e
s wgi 7g #g faar fr aw AR A
fafreeT ¥ ama #f@, a8 T s@ard &
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» [»7 Fazmme 1= ]
arf @ @Y = AR ¥ fRw R
FATHEAT & 7 .

=t fowm fog: # @ @ 5 30
FEaT § AT A AT sary Y i
N} o 5 % ww g A
fFar @ f o9 wgroenfaas & @ gl
dY SEIY IS T FAT 99T TG fHAv
Afw AT YET WA A R ) I a@gd
@i Ay g aR 97 g@
F1 e agr ¥ F Awgr g afEw
IR 3B Y@ gw F1 aifex A e
feag & aml 1 T FET AR &
afer SN TR fFe T QA fe &
g8t 91 dR 39 AR T F€ | FEAIT
T AN TN A AT F § ag §
AT § AT SEY IAFT A FER
A1 are A 2

@A A A IEA T L A
FE A & Amar § fF g aga e
FT T § & IR & fod ar F ag
iR §

IfFT TR ST TAEIT A I T
TS wg 5 & ¥ g2 9w AR ¥ Fr
a1 f5 g7 a1 guAt max A @
ifsqsht & @ F g M Fg T E fn
AT F FAT T F1E gAST NI AY WG
Eg w4 ) g fay..

=t F AT TR : IR TF A W
aqar s fear ar W ? @y = fay
folis 7 @ aar f& Fegfada aua
a1 | A ey feT w@v &9 )

st feam fog: & = o fs oA
g S &Y qrT | TR AR AR
grer & agd fawe § R oW s
Taemar @um fr w0t oo EE &Y v,
gad ) gaena G fF a fete Tl
D g | IR I gAR FE AT AT
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379 F fF af g @A T gg
= feam &= 2 & @ w7 @,
afe gt 9% Ao #1 Fwae §, 0@y &
T 4 g I3 § 5 I F H9x A8
A G A W I WX FLA | 57
"R AT N TE@ AN

et aF W geE X NE ¥
ar ¥ g4 qor 5 A7 et #Y oo
W A AT AT @, 19 qraAe § A
Y A A AR A
e

gl a% sei ag fos fear fe
7o 09 2w § oY frgmR R A &
gt Y famreT TTeY &, o9 9% I

M A %mm?qzsﬁé‘rma‘t
gt 1 & 7€) oTF W IR W N
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& §, SRV &Y gAY A FY | TWR SATR

TS § W § T wEar 7

=t go Wo awW (FMYR): §F strvar
g fF gt &R AuTe ¥ ey w1 g
& s g A 9y € BF T AT & e
frra & @, e atesfes & a1 To)-
faw ar }E 3% 1 A @R I FEA
g § f& 99 = fAw fag @i ™ ik
g W 7@ R § fr arsd ot g
atr § fr agt w a5l F sl A @
a1fgd ag °g § av IF+ ag) A faar
T AT AT FfF agt F FRT ARG
g7 #gl awd®w @ @@ s|A faafq
fagl | @E qOF F I F o oaw
s oaf wey & 5 At & A oawt )
¥ war § & fogam & @R @
ferree &Y ager & 7T S

AT 7o arg @l A A 1 e
FggamFitm R REF Tk 3=
F 79 AWl B A% A9 F, FARY TR
N W AW FC | T & AR E,
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o aQF A ey A § ) & s
rEat § e A1 A O A amt w gd
foa a1 2T & A= §F w1 fRww
& @}, R I Fogg <y F fadr
A WE? AN MW T AN
as 9w @ § Iw ¥ gy @
B o1 R &1 & o e e am
WE AR A amade g, ok g A
FTHIL & 7 ey Fopary ?

N fewm fag: ged agt wwvaw
WA HR AT A w5 F At F g
T WA weE s w e ag
I T AT ) AT gE A # agt
St F gf 9uF gvaw & §F zw 9w
3P T FAT WIEA g, far q@d N
Sarie. FRfE § B g § o sami
FYEF F AAR 9 AT N 3B FA
AT | IqF Tar §F ¥ a9y e
¥ #21 5 doa A g aemn @ fr
s fafeas @1 ama § 91€ wfers agd
¢ @ wmda geed Y T § e O
I ARt g A FE ! g AW Ay ogy
¥ IR A R

wgt aF ¥ g7 9F, AWAT gIT F
T & Juw ¥ are v A oy
FAFFAgmaT @ &1

SHRI M. L. SONDHI : He will write
his memoirs after his resignation.
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=t Arqard (TSIYR) ;AT FAT &AL
g7

sit few Ty : 7 Femr aga g
& fF #ar e §

SHRI M. L. SONDHI : Our Ambassador
is the biggest obstacle. He should be recalled.
He has proved a complete failure.

it A Fog - & 7 @R F @
ywifad 3 f 9@ o u& Toga e

ASADHA 30, 1891 (SAKA)

Military Mission etc. 242

Jfrom Nepal (C. A.)

WA AT AEIFHF QG aa
Tt 9% 7w ag ¥ 5 ag wEEE &

SHRI HEM BARUA (Mangaldai) :
What is the harm in withdrawing him ?

SHRI M. L. SONDHI : He is destroying
the historic friendship between India and
Nepal. I had warned the hon. Minister during
the Jast session......

st fedm fag : wtn ey A
T FE F THFE GT TR )

MR. DEPUTY-SPEAKER : This is not
the way to interrupt.

SHRI M. L. SONDHI : Then, what is
the way ? Does he want Nepal also to go
the same way as NEFA and LADAKH ?
He travels round the world, but he is not
concerned about Nepal. We shall not allow
this to happen. If a person is incompetent,
then this House has the sovereign right to
demand his recall.

MR. DEPUTY-SPEAKER : This inter-
ruption is absolutely uncalled for.

SHRI M. L. SONDHI : Sir, you are your-
self a scholar of foreign affairs and you
should know it yourssIf.

MR. DEPUTY-SPEAKER : May I re-
quest hon. Members now to observe some
order ? Otherwise, it would be very difficult
for hon. Members to listen to the reply of
the hon. Minister.

SHRI HEM BARUA : Sir, you made
an appeal to us to observe some order. But
then the hon. Member opposite is making
some unintelligent interruptions and thereby
he is disturbing the proceedings of the
House ?

st go Ao FAA: sifax gw & Igt
9T ¥ ar 7Y, g fagisa a faar §
ar g AT R, snfe] g fee 9y )
9%y ? gt aF AW &7 @E g #
sar g fF @ ag Fgm 9w e
HTAY 7 AT TrErd Wit | afET 9 A
e T Tfgy ) fom 7 faer & @)
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[ |o Yo Tsl ] S T4t F1 I9F AT 1950 T Agrer F+f
o 7w fem ) s @l wiw Wy @y s ¥ weew ¥ quv 1965 § W@ sk
fey @ 7 g7 AT F AT A Aqre A reAvet F s
& grae ¥ oY Wi gorm q1 saH ae ¥
=t fedm fog : @ a@ Af A Y §B 1T gf a7
it AR s T (ater) ¢ and ot a1 78 FF AT & A S

'R B & o e P o S e
T N vy fa¥ S R OF qE H
g W TR AT ImEr § fmd swA @
Y F IRW g AT

“FEq IHA ¥ qgy §, vy Ihew
Ll i

—_— —

oo R agt v & amw Yaerfas,
oifrF R ategfas ararel & g A
Tl N aga A 1 @ | feg o &w
@R E 7 g 0w 4o arfo dro & Aurer
AW F qR AT AR AT F grarg T8q<
& R R EF o A www
o gryr 11 fegway, 1968 # ¥ gu
UF FIN FSUT N q ATHIT FEAT
ATEAT § | SUF 9gN FavE A H @R
wiffa Ty, sto wnfR gdw amew agt
7Y TR IEF X A T T A AN
A Y | 3% D AR GEAT FTE gAT AT
form & wgt & vl 1 feem fear ar ) sw
I WY AR 0T & SrvE ¥ g S T
a7 {5 gAR gFar § R ey A T @
& 1 ool oft R fag oY g &y €
ITF FqTT A I AT AW gem At R Y
TF agd 9% F F& MY §, T AT
fasre F@& Ay §, fFeg o9 agt 3 N
1 ¥Ey § o argw geT §.

MR. DEPUTY-SPEAKER : I may point
out that the question must. relate to the
subject-matter of the main notice which
relates only to military mission.

ot ot swe i § WA AT X
¥ oy qo wea § £ e A 97

4t Y frwrag 4g & 6 9gt IR SR
AR AF oA T § ARG G A
T IE ¥ EgEar ¥ agt wA gEE
S #§ ARa F 39 w1 B gy @
Feran | & ST 9gan § fF md an ¥
IF @ig =i == gl fF av A, 9
g% O & Fr qfeom faeer ?

=it faim Tag : syt av s &1
T g, FANT ANIT § 728 F33 &
& 1 A wfomE T & 1 gw o Iw
@ F Stg A 91y § fF v ag
T I, FT I SAF ¥ wEIAT
g0y, FaT ag fasrelt T AT 9% a9 @
faemt ga ¥ o wa 1ag At
9™ & @z q@ QT fv 39 W ogm A
AT FT TFA & |

12.29 hrs.
PAPERS LAID ON THE TABLE

Report of Industrial Licensing
Policy Inquiry Committee

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : I beg to lay on the Table a copy
of the Report of the Industrial Licensing
Policy Inquiry Committee. [Placed in Library,
See No LT—1232/69.]

Proclamation in Relation to the
State of Bihar

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): I beg to lay on the
‘Table:

(1) (i) A copy of the Proclamation dated
the 4th July, 1969 issued by the
Vice-President acting as President
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under article 356 of the Constitution
in relation to the state of Bihar
published in Notification No. G.S.
R. 1600 in Gazette of India dated
the 4th July, 1969, under article
356 (3) of the Constitution.

(ii) A copy of the Order dated the 4th
July, 1969, made by the Vice-Presi-
dent acting as President in pur-
suance of sub-clause (i) of clause
(c) of the above Proclamation, pub-
lished in Notification No. G.S.R.
1601 in Gazette of India dated the
4th July, 1969.

(2) A copy of the Report of the Gover-
nor of Bihar dated the 4th July, 1969 to the
President, [Placed in Library. See No. LT—

. 1233/69.]

Resolution Re, Central Council for
Research in Indian Medicine
and Homoeopathy

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K.K. SHAH) : 1begto lay on the
Table a copy of Government Resolution No.
F. 1-3/68-AE dated the 22nd May, 1969
(Hindi and English versions) constituting in
autonomous Central Council for Research in
Indian Medicine and Homoeopathy. [Placed
in Library. See No. LT-1234/69.]

Ordinances under Provisions of
Articles 123(2) (a) of the
Constitution

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING & TRANSPORT
(SHRI RAGHU RAMAIAH): I beg to lay on
the Table a copy each of the following
Ordinances (Hindi and English versions),
under provisions, of article 123 (2) (a) of the
Constitution :—

(1) The Indian Railways (Amendment)
" Ordinance, 1969 (No. 3 of 1969) pro-
mulgated by the Vice-President acting

as President on the 4th June, 1969.

(2) The Central Sales Tax (Amendment
Ordinance, 1969 (No. 4 of 1969)
promulgated by the Vice-President

ASADHA 30’ 1891 (SAKA)
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acting as President on the 9th June,
1969,

The Press Council (Amendment)
Ordinance, 1969 (No. 5 of 1969)
promulgated by the Vice-President
acting as President on the 30th June,
1969.

3)

The Gold (Control) Amendment
Ordinance, 1969 (No. 6 of 1969)
Promulgated by the Vice-President
acting as President on the 3rd July,
1969.

“@

The Banaras Hindu University
(Amendment) Ordinance 1969 (No. 7
of 1969) promulgated by the Vice-
President acting as President on the
17th July, 1969.

®)

[Placed in Library. See No, LT—1235/69.]

BANKING COMPANIES (ACQUISITION &
TRANSFER OF UNDERTAKINGS)
ORDINANCE, 1969

SHRI RAGHU RAMAIAH : I beg to
lay on the Table, under provisions of article
123 (2) (a) of the Constitution, a copy of the
Banking Companies (Acquisition and Transfer
of Undertakings) Ordinance 1969 (No, 8 of
1969) promulgated on the 19th July, 1969 by
the Vice-President acting as President.
[Placed in Library. See No, LT—1236/69.]

Statement Re. Indian Railways
(Amendment) Ordinance, and
Government’s revised comments
on Report of Railways
accidents Committee, 1962

THE MINISTER OF RAILWAYS (DR.
RAMSUBHAG SINGH): I beg to lay on the
Table:—

(1) Explanatory statement giving reasons
for immediate legislation by .the
Indian Railways (Amendment) Ordi-
nance, 1969, as required under rule
71(2) of the Rules of Procedure and
Conduct of Business in Lok Sabha.
[Placed in Library, See No. LT—
1237/69.]

A copy of the revised comments of
the Government on Item No. 20 (ii:
of the recommendation made in part

[

~



247 Papers Laid

I of the Report of the Railway
Accidents Committee, 1962, [Placed
in Library. See No. LT—1238/69:]

Resolution Re. Report of Second
Central Wage Board for
Cotton Textile Industry

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): I beg tolay on the
Table a copy of Government Resolution No.
WB-8(15)/68 dated the 17th May, 1969 on the
report of the Second Central Wage Board
for the Cotton Textile Industry ([Placed in
Library. See No.LT—1239/69.]

Notifications under Essential
Commodities Act, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND MINES AND METALS (SHRI
D.R. CHAVAN): 1 beg to lay on the
Table:—

(1) A copy of the Kerosene (Fixation
of Ceiling Prices) Third A dment
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ment. published in Notification No.
G.S.R. 938 in Gazette of India
dated the 12th April, 1969, under
sub-section (4) of Section 17 of the
Coal Mines (Conservation and Safe-
ty) Act, 1952, [Placed in Library.
See No. LT—825/69.]

(2) I beg to lay on the Table a copy of
Notification No. G.S.R. 1201 publi-
shed in Gazette of India dated the
24th May, 1969 under sub-section
(1) of section 28 of the Mines and
Minerals (Regulation and Deve-
lopment) Act, 1957. ([Placed in
Library. See. No. LT—1241/69.]

Annual Report of Permanent Indus
Commission, 1968-69

THE MINISTER OF IRRIGATION
AND POWER (DR.K.L. RAO): Ibeg
to lay on the Table a copy of the Annual
Report of the Permanent Indus Com-
mission for the year ended the 3Ist March,
1969. [Placed in Library. See. No. LT—
1242/69.)

Qat,

t Re. market loan floated

Order, 1969, published in Notifica~
tion No. G.S.R. 1554 in Gazette of
India dated ‘the 1st July, 1969
under sub-section (6) of section 3
of the Essential Commodities Act.
1955.
(2) A copy of Notification No. S. O.
2185 published in Gazette of India
dated the 7th June, 1969 under sub-
section (1) of section 12A of the
Essential Commodities Act, 1955.
[Placed in Library. See No. LT—
1240/69.1

Coal Mines (Conservation and
Safety) Amendment Rules, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND MINES AND METALS (SHRI
JAGANATH RAO) :—I beg to relay on the
Table—:

(1) A copy of the Coal Mines
(Conservation and Safety) Amend-

by Govt. In July, 1969, Public Debt
(Annuity Deposit Certificates)
Amendment Rules, etc. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF -FINANCE (SHRI P, C.
SETHI) : 1 beg to lay on the Table :—

(1) A statement (Hindi and English
versions) indicating result of market loan
floated by the Government of India in July,
1969. [Placed in Library. See No. LT—
1243/69.] -

(2) A Copy of the Public Debt (Annuity
Deposit  Certificates) Amendment Rules,
1969, published in Notification No. G.S.R.
1310 (English version) and G.S.R. 1311
(Hindi version) in Gazette of India dated
the 7th June, 1969, under sub-section (3) of
section 28 of the Public Debt Act, 1944.
[Placed in Library. See No. LT—1244/69.]

(3) A copy of the report on the working
of the Deposit Insurance Corporation,

_Bombay for the year 1968 .along with the
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Audited Accounts, under sub-section (2) of
section 32 of the Deposit Insurance Corpora-
tion Act, 1961. [Placed in Library. See Do,
LT—1245/69.]

(4) A copy of the Insurance (Amendment)
Rules, 1969, published in Notification No.
G.S.R. 1275 in Gazette of India dated the
28th May, 1969, under sub-section (3) of
section 114 of the Insurance Act, 1938.
[Placed in Library. See No. LT—1246/69.]

(5) A copy of Notification No. S. O.
2447 published in Gazette of India dated the
21st June, 1969, making certain -amendment
to the Tax Credit Certificate (Shifting of
Industrial Undertakings) Scheme, 1967,
under sub-section (4) of section 280 ZE of
the Income-tax Act, 1961. [Placed in Libra-
ry. See No. LT—1247/69.]

(6) A copy each of the following Notifi-
cations under section 296 of the Income-tax
Act, 1961 :— .

(i) The Income-tax (Third Amendment)

Rules, 1969, published in Notification

. No. S.0. 2000 in Gazette of India
dated the 23rd May, 1969,

(ii) The draft Income-tax (Fourth Amend-
ment) Rules, 1969 published in Noti-
fication No. S. O. 2005 in Gazette of
India dated the 24th May, 1969.
[Placed in Library. See No. LT—
1248/69.)

7. A Copy of the Central Sales Tax
(Registration and Turnover) Amendment
Rules, 1969, published in Notification No.
G.S.R. 1362 (English version) and G.S'R.
1363 (Hindi version) in Gazette of India
dated the 9th June, 1969, under sub-section
(2) of section 13 of the Central ‘Sales Tax
Act, 1956. [Placed in Library. See No. LT—
1249/69.]

(8) A copy each of the following Notifi-
cations 'under section 159 of the Customs
Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944 :—

() The Customs and Central Excise
Duties Export Drawback (G 1)
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(Hindi version) in Gazette of India
dated the 31st May,1969.

(i) The Costoms and Central Excise
Duties Export Drawback (General)
Eleventh Amendment Rules, 1969,
published in Notification No. G.S.R.
1319 (English version) and G.S.R.
1320 (Hindi version) in Gazette of
India dated the 31st May, 1969.

(iii) The Customs and Central Excise
Duties Export Drawback (General)
Twelfth Amendment Rules, 1969,
published in Notification No. G.S.R.
1321 (English version) and G.S.R, 1322
(Hindi version) in Gazette of India
dated the 31st May, 1969.

(iv) The Customs and Central Excise
Duties Export Drawback (General)
Thirteenth Amendment Rules, 1969,
published in Natification No, G.S.R.
1323 (English version) and G.S.R.
1324 (Hindi version) in Gazette of
India dated the 31st May, 1969.

(v) The Customs and Central Excise
Duties Export Drawback (General)
Fourteenth Amendment Rules, 1969,
published in Notification No. G.S.R.
1325 (English version) and G.S.R.
1326 (Hindi version) in Gazette of
India dated the 7th June, 1969.

(vi) The Custors and Central Excise
Duties Export Drawback (General)
Fifteenth Amendment Rules, 1969,
published in Notification No. G,S.R.
1327 (English version) and G.S.R.
1328 (Hindi version) in Gazette of
India dated the 7th June, 1969.

(vii) The Customs and Central Excise
Duties Export Drawback (General)
Sixteenth Amendment Rules, 1969,
. published in Notification No. G.S.R.
1329 (English version) and G.S.R.
1330 (Hindi version) in Gazette of
India dated the 7th June, 1969.

(viii) The Customs and Central Excise
Duties Export Drawback (General)
Eigh h Amendment Rules, 1969,

Teath Amendment Rules, 1969, Pub-
lished in Natification No. G.S.R. 1317
(English version) and G.S.R. 1318

published in Notification No. G.S.R.
1543 (English version) and GS.R.
1544 (Hindi version) in Gazette of
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1969,

together with an explanatory memo-
randum.

(ix) The Customs and Central Excise

)

(xi)

(xii)

Duties Exports Drawback (General)
Seventeenth Amendment  Rules,
1969, published in Notification No.
G.S.R. 1545 (English version)
and G.S.R. 1546 (Hindi version)
in Gazette of India dated the 28th
June, 1969.

The Customs and Central Excise
Duties Export Drawback (General)
Nineteenth Amendment Rules,
1969, published in Notification No.
G.S.R. 1547 (English  version)
and G.S.R. 1548 (Hindi version)
in Gazette of India dated the 28th
June, 1969.

G.S.R. 1549 .published; in Gazette
of India dated the 28th June, 1969
containing corrigendum to G.S.R.
20 dated the 6th January. 1968.

The Customs and Central Excise
Duties Export Drawback (General)
Twenty-first Amendment  Rules,
1969, published in Notification No.
G.S.R. 1566 (English version)
and G.S.R. 1567 (Hindi version)
in Gazette of India dated the 5th
July, 1969.

(xiii) The Customs and Central Excise

Duties Export Drawback (General)
Twenty-second Amendment Rules,
1969, published in Notification No.
G.S.R. 1568 (English version) and
G.S.R. 1569 (Hindi version) in
Gazette of India dated the 5th
July, 1969.

(xiv) The Customs and Central Excise

xv)

Duties Export Drawback (General)
Twenty-third Amendment Rules,
1969, published in Notificaticn No.
G.S.R, 1570 (English version) and
G.S.R. 1571 (Hindi version) in
Gazette of India dated the 5th July,
1969.

The Customs and Central Excise
Duties Export Drawback (General)
Twenty-fourth Amendment Rules,
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1969, published in Notification No.
G.S.R. 1572 (English version) and
G.S.R. 1573 (Hindi version) in
Gazette of India dated the Sth July,
1969,

(xvi) The Customs and Central Excise
Duties Export Drawback (General)
Twenty-fifth Amendment Rules, 1969,
published in Notification No. G.S.R.
1574 (English version) and G.S.R.
1575 (Hindi version) in Gazette of
India dated the Sth July, 1969.

(xvii) The Customs and Central Excise
Duties Export Drawback (General)
Twenty-sixth Amendment Rules, 1969,
published in Notification No. G.S.R.
1576 (English version) and G.S.R.
1577 (Hindi version) in Gazette of
India dated the 5th July, 1969,

(xviii) The Customs and Central Excise
Duties Export Drawback (Gereral)
Twenty-seventh  Amendment Rules,
1969, published in Notification No.
G.S.R. 1578 (English version) and
G.S.R. 1579 (Hindi version) in
Gazette of India dated the 5th July,
1969.

[Placed in Library. See No. LT—1250/69.]

(9) A copy each of the following Notifi-
cation under sub-section (4) of section 19 of
the Medicinal and Toilet Preparations (Excise
Duties) Act, 1955:—

(i) The Medicinal and Toilet Preparations
(Excise Duties) First Amendment
Rules, 1969, published in Notification
No. G.S.R. 1344 (English version) and
G S.R. 1345 (Hindi version) in
Gazette of India dated the 7th June,
1969. [Placed in Library. ‘See No.
LT—1251/69.]

(ii) The Medicinal and Toilet Preparations
(Excise Duties) Secord Amerdment
Rules, 1969, publisted in Notification
No. G.S.R. 1561 (English version) end
G.S.R. 1562 (Hindi version) in Gezette
of Irdia dated the 5th July, 1969.

(iii) The Medicinal and Toilet Preparations
(Excise Duties) Third Amendment
Rules, 1969, published in Notification
No. G.S.R. 1563 (English version) and
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G.S.R. 1564 (Hindi version) in
Gazette of India dated the 5th July,
1969. [Placed in Library. See No.
LT—1252/69.]

(10) A copy each of the following Notifi-
cations under section 159 of the Customs
Act, 1962:-—

(i) G.S.R. 1019 (English version) and
G.S.R. 1021 (Hindi version) published
in Gazette of India dated the 26th
April, 1969,

(ii) The Specified Goods (Prevention of
Illegal- Export) Rules, 1969 (Hindi
version) published in Notification No.
G.S.R. 1157 in Gazette of India dated
the 17th May, 1969.

(iii) G.S.R. 1158 (Hindi version) published
in Gazette of India dated 17th May,
1969.

(iv) G.S.R. 1159 (Hindi version) published
in Gazette of India dated the 17th
May, 1969.

(v) G.S.R. 1160 (Hindi version) pub-
lished in Gazette of India dated the
17th May, 1969.

(vi) The Notified Goods (Prevention of
Illegal Import) Rules, 1969 (Hindi
version) published in Notification
No. G.S.R. 1161 in Gazette of
India dated the 17th May, 1969.

(vii) G.S.R. 1162 (Hindi version) pub-
lished in Gazette of India dated the
17th May, 1969.

(ix) G.S.R. 1164 (Hindi version) pub-
lished in Gazette of India dated the
17th May, 1969.

(x) The Specified Goods (Prevention of
Illegal Export) Amendment Rules,
1969, (Hindi version) Published in
Notification No. G.S.R. 1165 in
Gazette of India dated the 17th
May, 1969.

(xi) G.S.R. 1166 (Hindi version) pub-
lished in Gazette of India dated the
17th May 1969.
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(xii)) G.S.R. 1167 (Hindi version) pub-
lished in Gazette of India dated the
17th May, 1969.

(xiii) G.S.R. 1168 (English version)’ and
G.S.R. 1170 (Hindi version) published
in Gazette of India dated the 17th
May, 1969 together with an explanatory
memorandum,

(xiv) G.S.R. 1169 (Ecglish version, -and
G.S.R. 1171 (Hindi version) published
in Gazette of India dated the 17th
May, 1969 together with an expla-
natory memorandum,

(xv) G.S.R. 1172 (Hindi version) published
in Gazette of India dated the 17th
May, 1969.

(xvi) G.S.R. 1173 (Hindi version) published
in Gazette of India dated the 17th
May, 1969.

(xvii) G.S.R. 1178 (Hindi version) published
in Gazette of India dated the 17th
- May, 1969.

(xviii) G. S. R. 1179 (Hindi version) publi-
shed in Gazette of India dated the
17th May, 1969.

(xix) G.S.R. 1180 (Hindi version) published
in Gazette of India dated the 17th
May, 1969.

(xx) G.S.R. 1195 (English version) and
G.S.R. 1196 (Hindi version) published
in Gazette of India dated the 13th
May, 1969 together with an explanatory
memorandum,

(xxi) The Passengers (Non-Tourist) Baggage
(Amendment) Rules, 1969, (Hindi
version) published in Notification No.
G.S.R. 1226 in Gazette of India dated
the 24th May, 1969.

(xxii) G.S.R. 1227 (Hindi version) published
in Gazette of India dated the 24th
May, 1969.

(xxiii) G.S.R. 1228 (Hindi version) published
in Gazette of India dated the 24th
May, 1969,
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(xxiv) G.S.R. 1331 (English version) and
G.S.R. 1332 (Hindi version) published
in Gazette of India dated the 3ist
May, 1969.

(xxv) G.S.R. 1333 (English version) and
G.S.R. 1334 (Hindi version) published
in Gazette of India dated the 3ist
May, 1969.

(xxvi) G.S.R. 1337 (English version) and
G.S.R. 1338 (Hindi version) published
in Gazette of India dated the 7th June,
1969 together with an explanatory
memorandum.

(xxvii) G.S.R. 1339 published in Gazette of
India dated the 31st May, 1969
together with an explanatory memo-
randum.

(xxviii) The Transfer of Residence Rules,
1969 published in Notification No.
G.S.R. 1478 (English version) and
G.SR. 1479 (Hindi version) in
Gazette of India dated the 21st June,
1969.

(xxix) G.S.R. 1480 (English version) and
G.S.R. 1481 (Hindi version) published
in Gazette of India dated the 2ith,
June, 1969.

(xxx) G.S.R. 1540 (Hindi version) published
in Gazette of India dated the 28th
June, 1969.

(xxxi) G.S.R. 1580 (English version) and
G.S.R. 1581 (Hindi version) published
in Gazette of India dated the 5th July
1969.

[Placed in Library. See No LT—1253/69]

(11) A copy each of the following Notifi-
cations issued under the Central Excise
Rules, 1944:— -~

(i), G.S.R. 1067, 1068 and 1069 (Hindi
version) published in Gazette of India
dated the 3rd May, 1969 together with
an expl y memor

(ii) G.S.R. 1233 (English version) and
G.S.R. 1234 (Hindi version) published
in Gazette of India dated the 19th
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May, 1969 together with an explana-
tory memorandum.

(i) G.S.R. 1236 published in Gazette of

India dated the 22nd May, 1969 toge-

ther with an explanatory memorandum.

(iv) G.S.R. 1342 (English version) and
G.S.R. 1343 (Hindi version) published
in Gazette of India dated the 17th
June, 1969 together with an explana-
tory memorandum,

‘(v) G.S.R. 1387 published in Gazette of
India dated the 14th June, 1969 togc-
ther with an exp 'y memor

(vi) G.S.R. 1388 published in Gazette of

India dated the 14th June, 1969 to-

gether with an explanatory memoran-

dum.

(vii) G.S.R. 1459 published in Gazette of

India dated the 21st June, 1969.

(viii) G.S.R. 1460 published in Gazette of
- India dated the 2lst June, 1969 toge-

ther with an explanatory memoran-

dum.

(ix) G. S. R. 1482 published in Gazette of

India dated the 21st June, 1969.

[Placed in Library. See No, LT—1254/69.]
12-31 brs.
ESTIMATES COMMITTEE
Seventy-ninth\ and Eighty -ninth Reports

SHRI THIRUMALA RAO (Kakinada):
I present the following Reports of the
Estimates Committee:—

(1) Seventy-ninth Report on action taken
by Government on the recommenda-
tions contained in the Ninth Report
of - Estimates Committee on the Mini-
stry of Industrial Development and'
Company Affairs (Department of Indu-
strial Development), Industrial Licen-
sing.

(2) Eighty-ninth Report on action taken
by Government on the recommenda-
tions contained in the thirtieth Report
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of Estimates Committee on the Mini-
stry of Finance—Foreign Exchange.

12314 hrs.
STATEMENT ON RAILWAY ACCIDENTS

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): It is with deep
regret... :

SEVERAL HON. MEMBERS rose—

= - (qQ): S ) A< T,
2 & oy AT ST Mg AR R o gE
SFE.FTAT ATRY § |

MR. DEPUTY-SPEAKER: Let them
listen to his statement first. This is not the
way to raise this matter.

=it ofa T S et 3T g
A9 Y fasreET =TfEe |

SHRI S.M. BANERJEE (Kanpur): I rise
to a point of order.

ot Ty T A T ¥ AR AR
WRWEIRTg@ e T @ § 1 & &Y
A AT T ) ' T ogedEr ad R
E?P 3w ? Tow fae d fasdee &

SHR! VASUDEVAN NAIR (Pessmade):
This is a serious enough matter,
You will agree with us that these railway
accidents which took place are not ordinary
accidents,  Several members have tabled
adjournment motions on this subject, We
would ilke to know what has happend to
them. 1 am told that you have disallowed
them. We want to argue with you and say
that it is really regrettable that you take a
decision to disallow these motions...

SHRI NATH PAI (Rajapur):
arbitrarily.

very

SHRI VASUDEVAN NAIR : We would
urge you to reconsider your decision and allow
these adjournment motions. We should have
a discussion on the adjournment motions.
We do not want the Minister to make a
statement and get away with it like this.

SHRI SURENDRANATH DWIVEDY:
(Kendrapara): Such  statements  have
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almost become a ritual. People are dying

while the Minister comes here, makes a
statement and regrets.  Repeatedly such
accidents are happening. Therefore, you

must agree that this is a matter of urgent
importance and -we must have a discussion
on it. We have already given notice of adjourn-
ment motions, We knew that the Railway
Minister would come forward with a state-
ment. But this series of accidents that
have happend are so frequent that the House
should have an oppostunity to discuss the
matter and censure Government. I do not
know why you in your wisdom, as is done
always, have disallowed these adjournment
motions. Thisis rather unfortunate,

SHRI S. M. BANERJEE : On a point of
order. The hon. Minister is making a state-
ment on a particular subject on which many
members have tabled adjournment motions
and also given notices calling attention,
Adjournment motions havé been tabled be-
cause today is the opening day of the session
after two major accidents have occurred
killing 90 persons in one and 130 in the
other, that is, over 220 persons.

The first was attributed to some sabo-
tage. The second involved a collision. The
matter is very serious and I would request
that the adjournment motions be admitted
for discussion. '

We want to ask the hon.Minister to re-
resign gracefully.

SHRI RANGA (Srikakulam): It is
shocking that an adjournment motion on
such an urgent matter of public importance
has not been accepted by you. 1 would
like to endorse the plea put forward by so
many of our friends in favour of your kind
reconsideration of this particular matter and
giving an early opportunity for the House to
discuss this. May I suggest to my hon. friend
in charge of these railway accidents that he
should be good enough to get into immediate
communication with LIC and bring forward
a Bill to introduce compulsory insurance for
all railway passengers in this country ?

SHRI UMANATH (Pudukkottai): The
purpose of the discussion with regard to
these accidents is to see whether we can
exercise our influence and see that they are
stopped and people are saved. This form of
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discussion by means of calling attention and
statements by the Minister has been going on
for a long time, but more and more accident
are taking place. We will not be satisfied
even if you say that there will be a separate
discussion on this on some motion because
we had in the past similar discussions and
they had no effect. So, the only alternative
is for you to accept an adjournment to
censure the Government and see whethier
anything happens.

MR. DEPUTY-SPEAKER I know
there were adjournment motions on the
railway id The d d has been
again voiced on the floor of the House.

Let us hear the statement, and I will consi-
der...

SOME HON. MEMBERS: No, no.

SHRI SURENDRANATH DWIVEDY:
If you bhad wot disallowed adjourn-
ment motions and kept them pending,
after hearing the minister you should have
given a ruling whether the adjournment
motions would be discussed or not.
have disallowed the adiournment motions.
What are we going to hear him for ? We
know what has happened. I do not think
we should waste the time of the House.

st 7y fomy  (FR) . Swremw
AEA, ATIFT T WA 9T gAY GA
TR g b A ww wifgy A
Fora A Rmar s
T § AT T ST A § R
A FT NI S99 E1T & U g o
AT IHFY FeqUATS: T F<AT 16 7 |
¥ g T § g e afkarfie
T T T qOHTA AT T 7 AR ST
FEATT 9T qgH FH AT FTLETS FT |
TN it gy A A e A
TUHT A T four ang

SHRI P. VENKATASUBBAIAH (Nan-
dyan) : We are also equally concerned with
this tragic event of railway accidents. We
are very unhappy at the in which
these things have occured quite often. The
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hon’ble minister has also expressed that he
has no objection if this matter could be
discussed at some time, as you think fit,
We also endorse that this matter can be
discussed at any time, convenient to us, but
not on these adjournment motions.

MR. - DEPUTY-SPEAKER : As Mr.
Limaye suggested, let the statement be circu-
lated, and as there is a request from this side,
supported by Shri Ranga also, after this circu-
lation, 1 will consider in what from the
discussion can taken place.

ft AT aOE g oS oF
T fa=w

st vy fomd : oF I g S TR
=t

MR. DEPUTY-SPEAKER : we will
meet and discuss as to what.is the best
way.

SHRI SURENDRANATH DWIVEDY :
You would keep our motions pending.

MR. DEPUTY-SPEAKER : That is what
1 have already said. I am prepared to
reconsider them in the light of these thing.

ol go o @ (FTEAT) : IJuTSAR
7RI, 99 aG ¥ A4 AWAE qEd
A g¥ § 1 AT g g g TRy
g7

SHRI P. VENKATASUBBIAH : You
have yourself disallowed the adjournment
motions. Once you have done so, can you
reconsider them ? It is for you to consider.

MR. DEPUTY-SPEAKER : I shall dis-
cuss the matter with them to see if they
should be discussed in the form of adjourn-
ment motion or otherwise.

SHRI J. M. BISWAS (Bankaura)
1 am prepared to withdraw mine if the Prime
Minister gives Dr. Ram Subhag Singh the
same treatment she accorded to Shri Morarji
Desai... (Interruptions.)

ot sz fagrd A (F9AAYR) ¢
TSI AR, TV 9@y & wam
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qA # §F F UDIFOr F qEEe A
I 3 & faw F§, § oF tfaca &
TR ISMT ATAr § 1 &Y aOH gEAw
& ot

SHRI CHENGALRAYA NAIDU (Chit-
tor) : I am standing up for the last fifteen
minutes but you are not looking at me.

site go w0 &t : IuTSAW wEA, T
& A AT 75 § ? 38 gl ¥ wgq
T ATTHY F9AT ST 57 Ag A awwv
a1feT | T@ axg HEAT aTEA ¥ I FH
T ?...(Interruptions.)

DR. RAM SUBHAG SINGH : 1 lay the
statement on the Table of the House.

Statements

Sir, it is with deep regret that I rise to
make a statement on two serious accidents
which took place recently. In the first
accident, train No. 6 Down Allahabad-
Gorakhpur Express derailed at about 01.10
hours on 21.6.1969 between Jakhanian and
Dulahpur Stations on the Varanasi-Bhatni Jn.
metre gauge section of the Varanasi Division
of the North Eastern Railway, at Km 94/
12-11 on the approach of Magai Bridge. As a
result, the train engine capsized and fell on
the slope of the abutment, the first three
coaches derailed, capsized and fell on the
river bed and the next four coaches /.e. 4th
to 7th derailed. The last 3 coaches remained
on the rails. As a result of this accident,
63 persons were killed on the spot and 136
sustained injuries of whom 46 were hurt
grievously,  Subsequently, 3 persons died
on the way to the hospitals and 6 in the
hospitals, bringing the total number of deaths
to 72,

2. Immediately on receipt of information
about the accident, medical relief trains from
Varanasi, Mau Jn. and Gorakhpur accom-
panied by doctors and other medical staff
were despatched to the site of the accident.
After the injured had been attended to at the
site, they were admitted into hospitals at
May, Varanasi and Azamgarh. The General
Manager, North Eastern Railway alongwith
the Heads of Departments rushed to the site
of the accident as soon as the information
regarding the accident was received. [ also,
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alongwith the Chairman and Member, Engi-,
neering, Railway Board went to the site of
the accident and visited the injured persons

in the hospitals.

3. Ex-gratia payments to the next of
kin of the dead and to those injured have
been made.

4. Theaccident has been inquired into
by the Additional Commissioner of Railway
Safety, Calcutta. According to his provi-
sional finding, the derailment was the result
of a deliberate act of sabotage of track. The
dastardly act was committed by persons
unknown who opened the joints and faste-
nings of a rail, 39 feet in length'at Km 94/
12-11 and displaced it from its former intact
position.

5. The offenders, having apparently
planned to inflict the maximum damage upon
the train, chose to break the continuity of
the track on the approach of a girder bridge
where the embankment is 22 feet in height.

6. Discontinuity of track, in day-light
or in the engine headlight at night, is impos-
sible of detection at high speed to avert an
accident. The speed of the Express Train
was well below the maximum of 75 KMPH
authorised on the section.

7. The second accident took place at
Jajpur-Keonjhar Road Station on the
Kharagpur-Waltair section of the South
Eastern Railway on 14.7.1969.. On that day
at about 21.40 hours train No. 513 UP
diesel goods collided with the rear of train
No. 398 UP Asansol-Puri Passenger, as a
result of which the rearmost 2 coaches of the
passenger train were smashed. In this
accident, 69 persons were killed on the spot
and 132 sustained injuries, of whom 16
succumbed to their injuries - bringing the
total number of deaths to 85.

8. Immediately on receipt of infor-
mation of the accident, ambulance train
from Kharagpur and ambulance vans from
Khurda Road and Bhadrak were rushed to
the site. Before the arrival of the medical
relief train, 90 persons were treated by the
local doctors, out of whom 70 persons were
sent by road to Jajpur Town Civil Hospital
and 20 to Gangadi Health Unit. After the
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[Shri Ram Subhag Singh)
arrival of the medical relief train, the remai-
ning 22 injured persons were treated by
railway doctors and thereafter sent to Cuttack
Medical College Hospital.

9. The Minister of State for Railways
alongwith Member, Engineering, Railway
Board visited the site of thé accident and
the injured in the hospitals.

10. The Additional Commissioner of
Railway Safety, who proceeded to the site of
the accident with General Manager and
Heads of the Departments of the South
Eastern Railway on 15.7.1969 is holding an
inquiry into this accident.

11. Ex-gratia payments to the next of
kin of the dead and to those injured have
been made in some cases and are being
arranged in other cases.

12, Claims for compensation for death
and injuries in both these accident will be
enquired into and determined by Ad-hoc
Claims Corhmissioners who will be appointed
shortly in consultation with the State Govern-
ments concerned.

SHRI SHEO NARAIN (Basti): If you
call some Members from that side, you must
call some from this side also.

MR. DEPUTY-SPEAKER : The question
was a limited one. Most of the Members
from this side had submitted some adjourn-
ment motions and they were disallowed.
They wanted to make a plea for reconsi-
deration and I gave them a hearing.

AN HON, MEMBER: What is your
ruling now?

MR. DEPUTY-SPEAKER: They have
been kept pending. We shall have a dis-
cussion and then decide the form in which it
should be brought before the House.

SHRI CHENGALRAYA NAIDU: But
you have to hear the point of order first
before giving your ruling.

SHRI RANDHIR SINGH (Rohtak):
You directed that the Minister should make
a statement and within two minutes you
change your ruling. He made his statement.
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Mr. Madhu Limaye made certain rcmarks
that it sould be circulated.

MR. DEPUTY-SPEAKER: Regardifg
the adjournment motion, we had disallowed
it. Then I called the hon. Minister to make
a statemient. -There was again a plea for
reconsideration’of my ruling. '

SHRI RANDHIR SINGH:  Your ruling
cannot be challenged.

MR. DEPUTY-SPEAKER: It is in the
fitness of things that we should see in what
form it should be brought before the House,
We shall discuss it, I shall call Mr. Naidu
also at that time.

SHRI J. M. BISWAS: I have not
received a reply from the Prime Minister.
Is she considering my suggestion ?

12.44 Hrs.

STATEMENT RE. NATIONALISATION
OF BANKS

=it e fagrdt awdy (FATAgR):
ST AEIRA, FE-GA F AR o4
T AR A AT TR F AR F
qrE ¥ UF aFeT AT R | 3EY UEW
YOT-FT §N } TAE 9T SF F
TSAIFIO graedy yeavay #1 gF gf
W@ g Faae oy frer ar s
i faem e o faw &1 ¥ ag
ey ardY frar T g, 3@ F A
A @ R F@ #1 S frean
Tfgu

it Sfto WMo faww (aigw) : Tgd
aF frar 2 S ’

=t 3w fagrt aond : § sy
Fqor e AN O A AT @IE L I
ag 78 & 5 95T FT TEFr AF AT
AT TEF AR AN H @
T § AT I ag AARY A T FHA
gfic & fog war S, aw v faea @
AT g B ATN-AT AW I T
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#F1 faeem  @oewT e afae F
5 &1 wE A d5w 21 ardw Y q5
o1 R, a® Wfsq = fr mavar
Tsgafa ARy d9T A AT 9% ¥ | §6g
F1 FATE F g TR & g A
afFT da3 7t J5F gE @R ¥ W A
TR A AN F qUEE O FEEeE
wwﬁr%@méwmﬁﬂﬁml

. SEVERAL . HON MEMBERS:. Shame,
shame.

SHRI RANDHIR SINGH (Rohtak):
Thdt was a revolutionary step, Sir..........
(Interruption)

MR. DEPUTY-SPEAKER: May 1
request hon. Members to bé calm ? He is
only raising an issue of propriety. Beyond
that, he is not suppased to go into the merits

of it. It is only the question of propriety
with regard to ' the promulgation an
ordinance.

st s frqr& T gareAs
W, HfAeM F FgAR ST 9% Ay
FEAPRQ, ... (W)

SHRI BAL RAJ MADHOK (South
Delhi): Sir, I want to make one thing clear.
If they do not allpw him to speak, we will
not allow the Prime Minister to speak. Let
it be made very clear to them.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar):. Sir, T want to raise a point
of order. (Imerruplion)

“"MR. DEPUTY-SPEAKER: Under the
Rules-of Procedure and Conduct of Business,
and under the Consmuuon he is within his
rights to question the propricty: of the promu-
Igation of an ordinance. That is all.

SHRI ~CHINTAMANI PANIGRAHIL:
What is the rule 7

MR. ' DEPUTY-SPEAKER: He is

pointing out the rule.
L o) wEw, fgr ey ST
gy, gy EfeuT g9 & HT s
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02 R G A SE A D@D,

% AEAY §3€9: g9 A § |
(vraT)

ot s fagrt awdd : anft Ty
AT AT g (suEew
;‘EITHW?W, g a'r%m'(vﬁ ¥ ﬁ')i
Wara ==t a8 99 g § AR
T FHG F I T & § GAAT FA
g g &, @ 97 A Hew s feaw
STATT | (SAAW)  IYSA AL, AT

¢ AfFT 1 (swarr)

= gFH W seam (3o) : d5
Srel | (=)

MR. DEPUTY-SPEAKER: May I
request hon. Members to resume their seats ?
As I said, the hon. Member is perfectly
within his rights to raisé the question of
propriety. Beyond that, he cannot go. Please
resume your seats.

=t sew fagrd Aot o SaTeME
werEy, AT fadeA § fF ag we aEf &
g &1 @ YT HT gEET G AT B
afer dR afgar ¥ & 1 39 =T 1 gEAy
g A 1 ST & g 9] T
& W qd &, 9 ARy S A B
FTFR F AfawT 9T gag & 7= g g
9 T & 5 g AB-aaT § e,
Nt wrEEse, fm & gfa @gw & o
qeEdl § gad ¥ NI FT T gh, 3
AR GF A G4, 2 TATEATA AGE,
F @ ¥ oAy 9T FA F TER A
afyFIy & it ¥ orowegR g v 1 &
I TI-TATR FTCF 3T qF & O
9T T ATEAT £ AT A
TR F foedt g€ g § 99 TA-sag
#1 §9 sw fear w1 & 39 1 Ig
FTAWE :
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[ sz grér arriet]

Speaker Mavalankar, in his letter of July
17, 1954, to the Prime Minister, stated:

“The issue of an ordinance is undemo-
cratic and cannot be justified except in
cases of extreme urgency or emergency.”

ST WERT, o ATIAFT A AT F:

“‘He expressed that Lok Sabha carry a
responsibility of laying down the tradition.
It is not a question of present personnel
in the Government but a question of
precedent and if this ordinance-issuing is
not limited by convention only to
extreme and very urgent cases the result
may be that in future the Government
may go on issuing ordinances giving
Lok Sabha no option but to rubberstamp
the ordinances.”

W # I N dfeg s 7 faar @
FT UF 3 N1 937 F AW @A qredm
g 1dfeT ot § 19 gard #1 s W gu
F7T:

“We have issued in the past a very
limited number of ordinances and we
have always placed before Parliament the
reasons for having issued each one of
them.”

R FEE guw W, N g F@ S
@ & Afew dfeq ot § o 7371 FT 9w
¥ T Y e AT g

“] am myself unable to see why this
should be considered d ic
Of course, this power like any other
power may be abused and Parliament
will be the ultimate judge as to whether
the use of this power has been right or

wrong.”
iy @ @ F gY@ WE |
...(wowEm) ... T R, Th

T 17 Fga AT | ag T TWeE § §H
F F oF gaT A d5w A TG
sreqrRa ITQ fFAT ST gFaT § afew ag
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FE W A g oW AR AT qF qav
W 7 gont fF G Ay dem g A wE
&, 0 § AT §9g A FAE QA
A At & AT gy WA X feav
T
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a7 & gz g g fF &R ®
TEEEFI & A1 H @edrEr @ o\
T ST g% § aqv ? ar 2w A -
FAT R H A ? FN\T av qFe 91 7
R EHE 9T A FAY q1E FT GFT 9T |
AT FEHE 9T Y I WA FT RS 9T

MR. . DEPUTY-SPEAKER: The hon.
Member is going beyond the scope of the
discussion. He cannot question the proprie-
ty of a decision; I have permitted him only
to question the propriety of the promulga-
tion.

SHRI ATAL BIHARI VAJPAYEE: 1
am challenging the timing of the decision.

ST 97w 1 Wwarfaar ¥ ag

Fg1 AT §, T ATAEHT A Y ag AT
2 3 g e FR F fF e A gwe

& &Y srearw T foAT ST EAT € 1 A

Y ) e FAT g R F\ & gwe
q1? g 9% g9 9 § grQ e #
oF AFATAT qF 9T, TET T @5 9T

Iqrea wERd, § AT aT@ g
FT e § AR gRAg T e
T 5@ e ¥ AfGHA FT GWW AW
N FETE I W oEW Wi
o AT F g H &1 qWI W A5F F 40
HE qEY g ASATLT AT HFHT I
Sfaa & ? 7 ag Nwaifaw & ? ¥ ag
TR A T F g g ! W faww
< ggg # W4T A F q9 A
ffaw 1

MR DEPUTY-SPEAKER: I permitted
him to raise only a question of propriety.
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But propriety does not relate to the wisdom
or otherwise of a decision; no, not at all. I
have seen all the correspondence. There also

'it is made very clear that in certain circum-
stances, where there is urgency or emergency,
an exception can be made. So, only the
question of propriety can be raised.........
(interruptions) Do you want a debate on this ?

‘SHRI ATAL BIHARI VAJPAYEE: In
less than 48 hours Parliament was to meet.

MR. DEPUTY-SPEAKER: The question
is whether there was urgency or not.

SHRI N. DANDEKER (Jamnagar): May
I speak on the same point ?

MR. DEPUTY-SPEAKER: What I would
suggest is this. Let the Prime Minister make
the statement...... (interruptions) Does he want
to speak on the same point ?

SHRI N. DANDEKER: There are two
aspects of this matter, one of which has bzen
greatly expounded by the hon. Member who
preceded them.

~ SHRI J. M. BISWAS : Sir, under what
rule have you permitted him to speak ?
(interruptions).

MR. DEPUTY-SPEAKH( I have gone
through the cor fully. The
power to promulgate an Ordinance is there
under the Constitution. But under the prac-
tice that we have followed they are issued in
the inter-session period and not on the eve of
the session. But, as I pointed out, Shri
Vajpayee wrote to me in the matter......
(interruptions). 1 am not giving any ruling.
At the same time, I will not allow any hon,
Member to speak on the merits of the
Ordinance.

i wy fard ({): T saaen
1 55 & 6 g fee wiwaT &Y T @
7w AFL 3T ¥ aOwT SRR &
T foar | ag & aww <@ § e
Iy X faet A1 Wt & A 90 A O
T sfea Y WY agF AT AT 4.
L0 10 JRRRERE FTETT 1 9 AE v
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§ N oy fam w< Afew faray
TR AT 1T TgT W@ Q| AT AW
I AR fEdr A A ARy § @
# 39 ¥+ faars 7€ w@r | {@3FT S
TE A, T FY Aq AFT § AfHT G23HT
oY Y gAY § aY gAY S gAAT ey

MR. DEPUTY-SPEAKER: I am not
giving any ruling on the point raised.

SHRI ABDUL GHANI DAR (Gurgaon):
Sir, on a point of order.

MR. DEPUTY-SPEAKER: I am already
on one. After it is over, I will hear the
other one. Please resume your seat.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Am I to understand that the
Prime Minister cannot make a statement
unless a full discussion on the point of order
raised by Shri Vajpayee takes place.

MR. DEPUTY-SPEAKER: No. that is
not so.

SHRI ABDUL GHANI DAR: Slr. Iam
rising on a point of order,

MR. DEPUTY-SPEAKER: I am already
on a point of order. Until I dispose of it he
cannot raise another one. Let him resume
his seat.

SHRI ABDUL GHANI DAR: My point
of order is on the point of order raised by
Shri Vajpayee.

MR. DEPUTY-SPEAKER: A point of
order is not permissible on another one.
Please resume your seat.

SHRI ABDUL GHANI DAR: I want
to raise a point of order on the point of
order of Shri Vajpayee.

MR. DEPUTY-SPEAKER : I will not
allow it. Let him resume his seat,

SHRI ABDUL GHANI DAR: Sir, 1
want to raise it.
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MR. DEPUTY-SPEAKER: I have reques-
ted him several times to resume his seat,
But he is not heeding to my advice. So,
nothing will go on record.

13.00 hrs.
SHRI ABDUL GHANI DAR: **

~ MR. DEPUTY-SPEAKER: When Shri
'Vajpayee approached me about raising the
limited issue of propriety of issuing an Ordi-
nance just on the eve of the session, I told
him that I have seen the correspondence that
took place and there is an exception. I also
pointed out that certain urgency is there. But
I said, I will allow him to raise it. The only
proper course, if you are not satisfied, is that
she may reply to the question of propriety.

SHRI N, DANDEKER: The issue of the
Ordinance was wrong.

MR. DEPUTY-SPEAKER: I have al-
ready made it clear that nobody can question
the issue of the Ordinance. The only limited
question is that of propriety. At this stage
judgment regarding the Ordinance is out of
order. On this I have overruled Shri Vaj-
payee and I overrule you also. I will not
permit that question to be raised. Now
let the Prime Minister reply.

THE PRIME MINISTER, MINISTER
OF ‘ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
FINANCE (SHRIMATI INDIRA GANDHT)
rose—

SHRI SURENDRANATH DWIVEDY:
Itis lo'clqck. Let us adjourn for lunch.

MR. DEPUTY-SPEAKER : we adjourn
now to meet again at 2 o’clock.

13.03 hrs.

The Lok Sabha Adjourned for Lnnch Till
Fourteen of the Clock

The Lok Sabha re-assembled after Lunvch at
two minutes past Fourteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair]
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STATEMENT RE-NATIONALISATION
OF BANKS (Contd.)

MR. DEPUTY-SPEAKER : The Prime
Minister to reply.

SHRI PILOO. MODY (Godhra) : You
had called Mr, Dandeker.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : The Supreme Court has admitted

" the writ. petition,

SHRI N. DANDEKER: Am I not per-
mitted to make a ;ubmission ?

MR. DEPUTY-SPEAKER : Not on this
occasion.

SHRI PILOO MODY : Only members
who make noise are heard.

SHRI N. DANDEKER: The matter is
sub-judice.

MR, DEPUTY-SPEAKER : I have cal-
led the Prime Minister.

SHRI N. DANDEKER : It is in the
Supreme Court. The Prime Minister cannot
make a statement.

MR. DUPUTY-SPEAKER : I am not
concerned with the Supreme Court now.
Here we have the limited point of propriety.
(Interruptions)

SHRI RANGA (Sriakulam) : On the
question of propriety, what have you done?

SHRI KANWAR LAL GUPTA: It is
the concern of the Court to say something
about this.  She cannot make a statement,

SHRI PILOO MODY : The matter is
sub-judice. (Inierruptions)

MR. DEPUTY-SPEAKER: You have
the other remedies. You can move a motion
But on this occassion I do
not want to widen the scope of the point that
was raised.

— . -

** Not recorded.



273 Nationalisation of
SHRI RANGA : We are sure that that
must be your information also that the writ
has been accepted. Somebody on behalf of the
Government is going to maké a statement
there. On behalf of the opposition also—
who are opposed to this Ordinance—some
statement would be made there. Thereafter
the Court would be coming to its own deci-
sion. (Interruption) In the meanwhile, con-
stituted as you are in the Chair, you have to
look at it from the Constjtutional and legal
point. of view. While the Supreme Court
is seized of the matter and it is being discus-
sed there, would it be proper for you first
of all, on the question of propriety also, and
later on for the Prime Minister also to make
a statement ? Would that not unnecessarily
bring us into a conflict with them ? While
the Supreme Court is siezed of the matter,
would it be right, would it be proper, for us
to discuss it in the House ?

SHRI KANWAR LAL GUPTA : Sir, T
want to rai;_e a point of order. .

MR. DEPUTY-SPEAKER : Prof. Ranga
has raised ‘a relevant point, namely, about
sub-judice.  The question of sub-judice does
not arise at this stage. We have gone through
it very throughly. A Committee was appoint-
ed and we have discussed this matter and we
have made the rules also. Therefore, at
this stage, you cannot shut out the statement
by the Prime Minister now. I am calling her
now...(Interruptions).

SHRI KANWAR LAL GUPTA : Iam
raising a paoint of order.

MR. DEPUTY-SPEAKER : Not at this
stage.

SHRI KANWAR LAL GUPTA : How
can you stop me from raising a point of order?

Th ATEE AE AT o AT |

MR. DEPUTY SPEAKER : The Prime
Minister is-about to make a statement......
(Interruptions). 1 have already given my
ruling on sub-judice,

SHRI N. DANDEKER : I would like to
speak on the question of propriety.

MR. DEPUTY-SPEAKER : I will permit
the Hon. Member who writes to me to raise
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this point. I cannot widen the scope of*
debate on this issue.

= gaT W W AT A A
e} 7 § fo 97 anfedew sy @y
...(FmEEE)...

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Are you allowing me to speak
after he has fiinished ?......(Interruptions).

SHRI BHOGENDRA JHA: (Jainagar):
This is not the bankers’ lobby. There should
be some procedure which we all should fol-
low.

MR. DEPUTY-SPEAKER : How can
you shut out a member if he wants to raise
a point of order™?

st v (g8): g W9 EAET
AT AE qTEX YA g |
(saqum)......

H S AR IR AT QAIERE ATE
aréz 73 § ... (@) ..
SHRI JYOTIRMOY BASU : Are you

going to allow us to say what we want to
say after he has finished ?

MR. DEPUTY-SPEAKER : 1 am not
permitting a debate on his point of order.
But I cannot shut him out when he says: “I
have a specific point of order”. To that
extent, T will listen to him.

oY #EX W A AT AR AT
FET 7 & 5 o9 anfeaw g @ w
A 3¢ anfeamg 1 R 7@ ¥ AT
aTe faftee 1 @ @37 & amw v
1T AR 3§ gWw I VEHT T T
g am g g fs gy @ anw femm
Weat o TAHT QAT { TF & AR AT
QaTr LA A F AFAT g Wafez
AT FTE MF A |

M Ao ag e fs s AweT a=-

Jgfeq @1 § SEn g dEt W e
T s aRy § 1
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MR. DEPUTY-SPEAKER : There is no
point of order. I will call the Prime Minister
now (Interruptions).

SHRI PILOO MODY : Only members
who raise their voice are being heard here...
(Interruptions). Every time I rise to speak,
Hon. Members are thumping their desks......

MR. DEPUTY-SPEAKER : Because of
your popularity, they are applauding you,
The Prime Minister.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF FINA-.
NCE (SHRIMATI INDIRA GANDHI):
Mr. Deputy Speaker Sir, an Ordinance was
promulgated the day-before-yesterday,
nationalising fourteen of the major commer-
_cial banks incorporated in India. With
your permission, I should like to share with
the House the considerations which weighed
with Government in taking this momentous
decision and the spirit in which they propose
to implement it.

Nearly fifteen years ago, Parliament
approved that we should set before our-
selves the goal of a socialist pattern of society.
Since then, Government have taken several
measures towards the achievement of this
goal. Public ownership and the control of
the commanding heights of national economy
and of its strategic sectors, are essential and
important aspects of the new social order
which we are trying to build in the country.
We regard this as particularly necessary in a
poor country which secks to achieve speedy
economic progress, consistent with social
justice, in a democratic political system—one
which is free from the domination of a few,
and in which opportunities are open to all.

/ Financial institutions are among the
most important levers that any society has
at its d, for the achi of its
social and economic objectives. It is in
recognition of this fact that .we nationalised
life insurance business and the then Imperial
Bank of India over a decade ago. Since
then, we have also set up in the public
sector, other institutions for the provision
of medium or long-term finance to industry
_ and agriculture. The nationalisation of
major banks is a significant step in this
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prdoess of public control over the * principal
institutions for the mobilisation of people’s
savings and canalising them towards pro-
ductive purposes

After the serious difficulties which we
have had to encounter in recent years, our
economy is once again poised for fresh
growth and development., There has been
a notable breakthrough on the agricultural
front, technologically and otherwise, The
increase in our exports has been impressive.
There has been substantial progress in power
supply and the development of transport, as
also the availability of trained manpower.

"Our industrial base has been strengthened

and diversified. It is in this context that
we launched the Fourth Plan earlier this
year with confidence and determination.

The question which has been engaging
our attention for some time is how best to
impart an element of dynamism and new
vigour into the process of our development
so that the targets of the Fourth Plan, in
the public and private sectors, cannot only
be fulfilied but if possible, exceeded. Our
major concern has been to accelerate the
tempo of investment and production, so as
to improve living standards and increase
employment opportunities, consistent with
our determination to achieve self-reliance.
It is necessary to mobilise the savings of the
people to the largest possible extent, and to
utilise them for productive purposes in
accordance with our plans and priorities,
Government believe that public ownership of
the major banks, for which there has been
widespread public support, will help in the
most effective mobilisation and deployment
of national resources, so that our objectives
can be realised with a greater degree of
assurance. (SHRI PILOO MODY: why
not all 7 why only 14 ?)

The Ordinance promulgated by Govern-
ment provides for the nationalisation of all
scheduled banks, incorporated in India,
which had minimum deposits of not less than
Rs. 50 crores at the end of June last. The
fourteen banks in this category, together
with the State Bank of India and its subsi-
diaries which already operate under public
ownership, account for more than 859, of
bank deposits in this country. The House
will appreciate that in view of the very
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nature of the measure, and also to forestall
any possibility of manipulations which may
not be in the public interest," it was essential
to make a swift and sudden move which
could only be achieved through an ordinance.
The fact that speculation about Government’s
intentions had assumed an acute phase in
the last few days rendered it all ‘the more
necessary to act without any further loss of
time, and in anticipation of the approval of
Parliament, which will be sought through a
Bill which Government propose to bring
during the current session.

So far as foreign banks are concerned,
they provide, by and large, business of a
speciaiised nature such as facilitating foreign
trade and tourism. The operation of banks
of one country in another, subject to the
laws of the land, is mainly for such pur-
poses and is part of an international facility.
Our Indian banks also maintain their
branches in many countries. It has been
Government’s general policy to confine the
opening of new branches of foreign banks
to major port towns, where their specialised

services are needed. Having regard to all’

these factors, Government have decided to
exclude branches of foreign banks incorpora-
ted outside India from the purview of the
Ordinance. (SHRI PILO MODY: This is
discrimination against the natures.)

As I stated the other day, this is not the
beginning of a new era of nationalisation.
Whatever the pattern of the economy,
it s widely recognised  that the
operations of the banking system should be
informed (SHRI PILOO MODY.) who is
going to inform it?) by a larger social purpose,
and ‘should be subject to close public
regulation. Government have come to the

lusion that the desired lation and
rate of progress consistent with the urgency
of our problems could be secured only
through nationalisation. .

I should like to reiterate my assurance
that even after nationalisation, the legitimate
credit needs of private industry and trade,
big or small, will be met. Indeed, it shall
be_ our endeavour to ensure that the needs
of productive sectors of the economy, and
in particular those of farmers, small-scale
industrialists and self-employed professional
group are met in an increasing measure. Tt
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will be one of the positive objectives of
nationalised banks to actively foster the
growth of new and progressive entrepreneurs,
and to create fresh opportunities for hitherto
neglected and backward areas in different
parts of the country. The banks will now
be better placed to serve the farmer and to
promote agricultural production and rural
development generally, Public ownership
will also help to curb the use of bank
credit for speculative and other unproductive
purpose, By severing the link between the
major banks and the bigger industrial groups
which have so far controlled them, govern-
ment believe that the step they have taken
will also bring about the right atmosphere
for the development of adequate professional
management in the banking field. Govern-
ment attach the utmost importance to
modern managerial techniques and practices.

The moneys which depositors entrust to
the banks are in the nature of a sacred trust.
The interests of the depositors of the banks
which have been nationalised, will not only
continue to be fully safeguarded but will now
have the backing of the State itself. I should
also make it clear that the emphasis on
priority areas, new entrepreneurs (SHRI
PILOO MODY: for the benefit of Congress-
men, new entrepreneur and backward people.)
and relativelv backward areas, will not be at
the expense of considerations of economic
viability. Only thus can we fulfil our obli-
gations to those who have entrusted their
savings to us for the benefit of the commu-
nity. But economic viability can still
admit of much greater resourcefulness in
lending to priority areas than has been the
case so far. The general public already has
the experience of the State Bank to show
how public purpose and security, as well as
good return to depositors, can be combined.

The Ordinance has also provided for the
adequate protection of the interests of em-
ployees of the banks concerned. They have
now become employees of a publicly owned
and socially responsible banking system. This
also places on them special responsibility
towards the tommunity. The success of
the programme of nationalisation will, in a
large measure, depend upon the efficiency,
the devotion and the dedication with which
they perform their daily tasks, and . the
courtesy and consideration with which they
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[Shrimati Indira Gandhi]

treat the constituents of the bank. I hope
that all individual employees of these banks
and their associations will now help in the
successful implementation of the step which
has been taken. (SHRI N. DANDEKER:
And go on strike.)

The Ordinance provides for a scheme of
fair compensation for the take-over in accor-
dance with a formula which Parliament
approved recently, while enacting the Bank-
ing Laws (Amendment) Act, 1968. The
Ordinance provides that compensation will
be payable in- the form of Government
securities. .

“In order to cause the least possible dis-
location in the working of the banks covered
by the Ordinance, and to avoid inconvenience
to the public, it is proposed, for the present,
to retain the identity of each bank in the
form of a new corporation. The Chief
Executive of each bank is now the custodian
of the unit concerned on behalf of the
Central Government, and will be subject to
its control and direction. The old Board of
Directors in each case stands dissolved, and
the Ordinance vests the Government with
the power to set up Advisory Boards in their
place. These are interim measures. Changes
in the structure of management may also be
necessary; these will be undertaken after the
most careful consideration, The Ordinance

provides for such ch to be made.

As in other matters of policy, Govern-
ment have been guided in taking the present
decision entirely by. national interests, and
the needs and aspirations of our people. The
establishment of a socialist society is one of
our declared goals, but we have not been
guided by any doctrinaire considerations.
Our sole concern has been to accelerate
development and thus make a significant
impact on the problems of poverty and un-
employment, and to bring about progressive
reduction of disparities between the rich and
the poor sections of our people, and between
the relatively advanced and backward areas
of our country.

I realise that the test of the decision is
in its effective implementation. Government
are determined to take all possible step to
make this measure a success.
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1 should like to take this opportunity,
Sir, to appeal to ‘all sections of this House
to extend their valuable cooperation in the
purposeful implementation of this important
measure.

SHRI KANWAR LAL GUPTA: rose—

SHRI PILOO MODY:
questions.

1 have some

MR. DEPUTY-SPEAKER: No, not at
this stage.

14.25 hrs.

\/STATEMENTS RE RESIGNATION OF

THE DEPUTY PRIME MINISTER

SHRI MORARJI DESAI (Surat): Mr.
Deputy Speaker, Sir, I am grateful for the
opportunity that you have given me to make
a statement on my resignation from the
Council of Ministers.

SHRI S. A. DANGE (Bombay central
south): Is such a statement necessary? Why
should it be made? We know it,

MR. DEPUTY SPEAKER:

mitted,under the rules,
\ARI MORARI DESAIL: 1 consider it

rather unfortunate that I should have to
appear before this House to explain why I
resigned as it involves the question of re-
lationship between me and the Prime
Minister.

It is per-

/Ieame to the conclusion that I can no
longer serve in the present Council of
Ministers except at the cost of my self-respect
and except as a silent spectator to methods
that may endanger the basic principles of
democracy on which our parliamentary
system is established. 1 came to this con-
clusion because I was summarily relieved of
the Finance portfolio without even the ordi-
nary courtesy of a prior discussion on this
matter being shown to me by the Prime
Ministe‘r)/

After the Fourth General Election, the
Congress Party chose its leader. She then
asked me to join her Cabinet as Deputy
Prime Minister and Finance Minister. Even
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though I did not want to join the Cubinet,
1 did so at her own request and on the press-
ing advice of many colleagues and fiiends.
It was again she herself who insisted that I
should take up the Finance portfoliv even
though I did not want to do so.

SHRI S. A. DANGE: You laid the
precondition for joining. It is a false state-
ment.

/SHRI MORARJI DESAI: During the
period of over two years 1 have tried cons-
cientiously to perform my duty as Finance
Minister and to pursue and implement the
policies that the party and the Cabinet for-
mulated from time to time. The Prime
Minister has not pointed out to me a single
instance where I have not done so.

I have never believed in saying one thing
and doing another. It is an accepted principle
of democracy that every man has a right to
think and express his views freely and frankly
and that every decision must be arrived at
after full and frank discussion. It is this right
of full and frank discussion that is the basis
of the duty cast on every democratic person
to stand by the decision unequivocally and
to implement it conscientiously. Holding
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the letter and the notification issued by the

President, 1 found that I was asked only for

the sake of form to continue as Deputy

Prime Minister.

1891 (SAKA)

It is well known that the resolution on
economic policy adopted by the AICC at
Bangalore was moved by me at the instance
of the Working Committee. I moved that
resolution without any reservation and I
made it abundantly clear when I moved it
and Jater when 1 replied to the debate on
this resolution. If I accept to do a thing,
I do it conscientiously and with all my
heart. I believe this is known to everybody
including the Prime Minister. If, in spite
of this, the Prime Minister came to the
conclusion that I may not implement the
decisions, it only means that she had not
that cofidence in my sincerity of action.
The reservations to which the Prime
Minister has referred may be due to the
fact that in discussions preceding a decision
in the Cabinet or in the Working Committee,
I may have put the pros and cons of a
proposition forcefully and frankly because I
have believed that it is the duty of every
person taking part in the process of arriving
at decisions, to express his views before a
decision is taken and not subsequent to it.
If these arg ts are taken as reservations

this belief as I do, I have always considered
it to be my duty to be bound by every
decision that has been democratically taken
and I have never accepted such decisions
with any reservations. I would ask anyone
to show if I have ever shown any reservation
in either defending a decision or implemen-
ting it once it was taken. Any one who
cares to look at my 39 years of public life,
in the organisation, ‘in the State legislature
and Cabinet, in the Parliament and the
Central Cabinet, will agree that this has
been my record.

I was therefore greatly surprised and
pained when soon after my return from
Bangalore, I received a .letter from the
Prime Minister on the 16th instant informing
me that as she believed that I had strong
reservations about some of the basic issues
that arise and .that 1 had my own views
about the direction and pace of the change
and that she did not want to put an unfair
burden on me in implementing these decisions
taken at Bangalore, she had decided to take
the Finance portfolio-herself. After 1 saw

and the person concerned is to be penalised
for them, it will only lead to a condition
where people will not give their views fully
and frankly, This will pose the greatest
danger to the very functioning of democracy.
If I were to aecept this position, I would be
doing injustice to my faith in democracy
and would be failing in my duty.

1 may be permitted to recall that I have
been privileged to work as Chief Minister
of Bombay State for quite some years and
in the Central Council of Ministers for
more than nine years, first under the leader-
ship of the late Pandit Jawaharlal Nehru
and then under the present Prime Minister.
During all these years I have left nothing
undone to see that the policies of the Party
and the decisions of the Cabinet are carried
out fully and effectively and also to defend
them in legislatures or outside even when
they pertained to matters for which others
were responsible, Even in spite of my
cooperation with the Prime Minister through-
out the last two years in the implementation
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without any reservation of all the decisions
that have been taken collectively or indivi-
dually, if the Prime Minister now shows
want of confidence in me, it would be futile
for me to remain ni the Cabinet and expect to
make any useful contribution.

This was not the only reason for my
resignatson. 1 have been so summarily
relieved of the Finance porfolio that I felt it
an act of disgrace and my self-respect was
deeply hurt. When I had discussions with
the Prime Minister at her request on the
18th, I requested her to put herself in my
position and to tell me what would have
been her reaction. Itold her that if she
could realise that wrong was done to me,
then it should be rectified. She was not
prepared to undo the wrong. I had there-
fore no alternative left but to resign in
order to uphold my self-respect.

Before I conclude 1 would like to refer
to the unfortunate fact that over the last
several months deliberate attempts have
been made by several interested people to
create an impression that I was opposed to
repid socio-economic, changes and radical
measures to eradicate poverty and inequality
of human status in our great country. These
people probably do not know that I come
from a very poor family. I grew up in
poverty. I know, as very few these people
know, what pangs of poverty are and how
opportunities for growth and expression are
denied to millions of our poor people. I
have therefore always considered it my
duty to fight poverty everywhere and of
every kind and all forms of inequality and
vested interests which create that poverty
which is not only economic but also social
as well. I have from my young age subs-
cribed to Gandhiji’s dictum that every inte-
rest which is in conflict wth the interest
of the down-trodden or tihe DARIDRA-
NARAYAN as Gandhiji used to call them,
should be checked and Government must
‘use its authority to ensure that poverty and
inequality of status are eliminated. I
however hold that these changes cannot
be achieved as if by magic or ina very
short time. Success in' this direction can
only result from persistent and collective
efforts both through Government and
society. It has been my endeavour to do
this throughout my life. My conscience is
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clear and I am not worried by the attempts
of those who try to malign me out of
ignorance or prejudice.

If 1 had agreed to remain in the Cabinet
as Deputy Prime Minister even with the
addition of some duties which the Prime
Minister may be pleased to assign to. me
after the summary treatment meted out to
me, it would have been dishonourable for
me and it would have proved I was only
hankering after office. 1 hope and trust
that the House will see the correctness of
my action.

Finally, I would like, with your permi-
ssion, Sir, to place on the Table of the
House the correspondence I have had with
the Prime Minister in this behalf, so that
the House may have the facts on its record.
[Placed in Library. See No. LT—1230/69).

=it wyfamd () Sareay wEA..

MR. DEPUTY-SPEAKER : No questions
are permitted...(Interruptions.)

SHRIMATI TARKESHWARI SINHA :
(Barh) : Are they joining the Congress Gover-
nment and the Congress Party ? I do not know
who had extended them an invitation...
(Interruptions)

st wgfem@ : &7 & @ @ A
@ EE I ¥ R FA T GE )
YW S HN oy awd #
NFaT ¥ fagra, G FF-vorer A
#fawse F1 gtar, o7 A ¥ 9 gy
qare Sufeqq fR &1 3@ @A A A
fagredt o< faare FA FT AT, =@t
FW & AF fraer anfegd (fevom)
TR Y gfart gaTe 9oy & ) aFar
¢ f S8 ¥ 3o waTal @ AR H gW I
qgaa 7 g | AT foe < ag fagia #
Fef R g AN @ X faax F@ F
HYaT gt freem wifed | 7 e an ¥
Afeq W famr & 4

=t srzw fagrdt AR (TR ¢
#3 o Nfe f@m 1 g7 @ A A
e & avqea o} afaee w4t 9Ty §
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MR. DEPUTY-SPEAKER : You will
get an opportunity if you follow the proce-
dure and approach properly.

SOME HON. MEMBERS rose—

SHRI NATH PAl (Rajapur) : 1If
you see rule 199, you will not waste the time
of the House. The rule is clear.

MR. DEPUTY-SPEAKER : I know. He
has already written to me.

Now, the hon. Prime Minister,

. THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
Mr. Deputy-Speaker, Sir,'it is with sincere
regret that I rise to make this statement. If
1 may also add, I thought some sounds and
remarks which came from some Opposition
Members were in bad taste on this occasion.

It has been my privilege to know Shri
Morarji Desai for many years. Throughout
this long period, our personal relations have
been of cordiality and understanding. During
our association with Government for the
last two years and a half, I bave always
valued his advice and wise counsel and
have particularly appreciated the candour
with which he has expressed himself on
every issue. We may not always have shared
the same views, assessment or approach, but
I have always sought his advice and frank
opinion, as I have done with my other

Jl in Gover I therefore deeply
regret that he should even think of anyone’
being “penalised” for his views,

In my replies to Shri Desai's letters.
copies of which he has laid on the Table of
the House, and also in the course of my
discussions with him, I have explained at
some length the circumstances in which I
took the decision to take personal charge of
the finance portfolio. There has never been
any question about his “loyalty” or sincerity
.of action; nor of his willingness to implement
a decision once it was taken.” Shri Desai
is well known for his strong sense of
discipline.

ASADHA 130, 1891 (SAKA)

Shri Morarji Desai 286
as DPM (st.)
The question was not simply of faithfully
pl g agreed d As is well
known, and as Shri Desai was good enough
1o indicate himself, he had his own definite
views in regard to the economic policies
which are in question. In the course of
frank debate on such vital issues, each one
of them comes to be identified in the public
mind with certain basic approaches and
attitudes. The new orientation of policy
which we discussed at vur party meeting in
Bangalore was based on a note which I had
ventured to place before it and which the
party was pleased to endorse not only marked
a significant phase in the implementation of
our declared socialist objectives, but called
for vital new measures which have since been
initiated. It was in this background that I
felt, in utmost sincerity, that I should take
upon myself the responsibility of the Finance
Ministry which is intimately and directly
involved with the process of implementa-
tion.

ing

Thus, the only question was of a change
of the finance portfolio. I know that Shri
Desai has always upheld the well-accepted
conventions of the parliafentary system.
when I decided upon the change of portfolio
I first wrote to Shri Desai explaining the
decision. Thereafter, I wrote to the President.
The question of Shri Desai’s dissociation
from Government.was not in my mind. In
fact, I indicated in the very first letter to
him that I looked forward to his continued
association as Deputy Prime Minister, and
suggested to him that we discuss the detailed
arrangements. However, before we could
meet for this purpose, Shri Desai wrote to
me expressing his desire to resign.

Mr Deputy-Speaker, it is not at all my
intention to join issue with Shri Desai over
this unhappy episode, 1 should like to
assure Shri Desai and this hon. House that
his resignation has been a matter of deep
regret to me. Shri Desai has been a stalwart
of the generation which brought freedom to
this country. He has rendered long and
distinguished public service since Indepen-
dence. I have naturally the greatest respect
and regard for him. I should like to take
this opportunity to thank him once again
for his valuable advice and help in Govern-
ment, and also for his gracious assurance
that I may look forward to his continued
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co-operation in the important tasks before
us,

14.40 hrs.

ENLARGEMENT OF THE APPELLATE
(CRIMINAL) JURISDICTION OF THE
SUPREME-COURT BILL

Extension of Time for Presentation of
[Report of Select Committee

SHRI SHRI CHAND GOYAL (Chandi-
garh); Sir, 1 beg to move:

*““That this House do extend the time
appointed for the presentation of the.
Report of the Select Committee on the
Bill to enlarge the appellate jurisdiction
of the Supreme Court in regard to
criminal matters upto the first day of
next session.”

MR. DEPUTY-SPEAKER: The question
is:

“That this House do extend the time
appointed for the presentation of the
Report of the Select Committee on the
Bill to enlarge the appellate jurisdiction
of the Supreme Court in regard to
criminal matters upto the first day of
the next session,”

T he motion was adopted

14.41 brs,

OIL-FIELDS (REGULATION AND
DEVELOPMENT) AMENDMENT BILL.*

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES & METALS

(DR. TRIGUNA SEN): Sir, I beg to move for
leave to introduce a Bill further to amend the

Oil-fields (Regulation and Development) Act.
1948,

MR. DEPUTY-SPEAKER: Shri Shiv
Chandra Jha has written to me that he wants
to oppose the introduction of this Bill,

=it foaaex W (wgaY) o Sare
#geE, & @ awswed ([pPRe gs
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SAoadz) g faw, 1969 F sdreamd
F1 fadw Faar ¢ | o gy e & @fa-
9 & wfagw & gafes gge fadw
€ | § qFT e gfggm A giraa
foee FY wedt 53 aT 54 FY AN fewrAT
g I u S3 H g
“Regulation and development of oil

fields and mineral oil resources; petro-
leum and petroleum products; other

liquids and substances declared by
Parliament by law to be dangerously
inflamable.”

T 5S4 Fgr AT § -

“Regulation of mines and mineral deve-
lopment to the cxtent to which such
regulation and development under the
control of the Union is declared by
Parliament by law to be expedient in
the public interest.”

& 31 T F goifas @@ amad
FITST HR AHFT 9% FEI GER FT
FoqT § R gwe frmw e fawre &Y
fariard st I & Fux § 1 fee SEfE
a9 AT §, TN FiegT AR AT
o9t yTgaE Y72 F wiaed ¢ | 9 faafa
R "fawiT F situraw § kY @ gwe
FoaTor & wew ¥ fawmw @, foway s
S HE § g @1 sfae § fAa-
g wxar agar g 5 oag fadas @k
faam & oF ge oy ¥ yartas A

& afer ag SeFt favafam dww H

#R Freaq ¥ gg feafor fag & wamw g4

g g 5 gwrw s H
FITE A A HR AT FIeg SR ATZA R
ATAeTEd F & fag ow fadus @
T F R & ATE, A Al s
qrI-a19 AT FT qE T4 F o @R
farg 1T, 3T A srT-suFEwr F ST
TEE R AT FAA-FATT F ITH

® Published in Gazette of India Extraordinary, Part II, section 2, dated 21-7-69.
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#X qfa gt

i b ek o fedew &
TR w1 AR fady s

DR. TRIGUNA SEN: Sir, in the State-
ment of Objects and Reasons we -have men-
tioned that it is only to cover a limited
scope. The rate of royalty was decided upon
by the award of the late Prime Minister in
1962.  Later on the Prime Minister gave the
award the other day to enhance the rate of
royalty with retrospective effect. So unless
this is amended we cannot pay this with
retrospective effect. Therefore, this Bill has
80t a very restricted scope. .

Bills Introduced

. Mr. DEPUTY-SPEAKER: The question
is:
“That leave be granted to introduce a
Bill further to amend the Oil-fields
(l;zulation and Development) Act.
1948.”

The motion was adopted.

Dr. TRIGUNA SEN; Sir, I introduce
the Bill.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT (AMEND-
MENT) BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAGHU RAMAIAH):
Sir, I beg to move for leave to introduce a Bill

further to amend the Salaries and Allowances
of Members of Parliament Act, 1954,

MR. DEPUTY-SPEAKER: Shri “Shri
Chand Goyal, Shri Banerjee and  Shri
Fernandes have written to me that they want
to oppose the introduction of this Bill. At
the introduction stage they can only make a
very brief submission.

SHRI S. M. BANERJEE (Kanpur): Sir,
I wish to oppose this Bill, the Salaries and
All of Meml of Parliament
(Amendment) Bill. Sir, if this particular
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Bill is passed...(Interruption). Sir, 1 want
your undivided attention.

The question is that this particular Bill
has been brought forward after repeated
objections by the C. P. I, S. S. P. and other
parties also. They have relentlesly opposed
this provision on the ground that if this
Government cannot give a need-based mini-
mum wage to their employees or to increase
their wages, how can the Members of Parlia-
ment who are the representatives of the
poor people raise their salaries or their
allowance from Rs. 31 to Rs. 51 per day?
Our moral objection is that this particular
provision is at the cost of the country. I
would request the hon. Prime Minister who
is the Finance Minister also to explain to
the House the urgent need of raising the
allowance of the Members of Parliament.
When the amount was raised from Rs. 21 to
Rs. 31 per day, then also there was an
objection raised by us. At this hour, when
a decision has been taken by the Cabinet
that no wage increase should be there for
the Government employees, I would request
the Minister of Parliamentary Affairs to
withdraw the Bill.

14.47 hrs.

[SHRI GADILINGANA GOWD _in the
Chair]

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : On a point of order, Sir. Before
a Member opposes the Bill, he should make
a statement in the House that if the Bill is
passed, he will not receive the enhanced
allowance.

SHRI RABI RAY (Puri) : Quite irrele-
vant,

SHRI S. M. BANERJEE : 1 appreciate
the sense of humour which is very crude.

The question at present is, when we are
nationalising the banks for resources, when
we are trying to implement various plans and -
specially, when 21 lakh Central Government
employees and an equal number of State
Government employees have been asked to
tighten their belts’ and not to ask for any

* Published in Gazette of India Extraordinary, Part II, section 2, dated 21-7-69.
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wage increase, and when movements after
movements have been completely crushed by
bullets by the same Government saying that
they have no money pay, at this. hour, can
the Members of Parliament who are the
Tepresentatives of the poor people raise
their salaries or allowance from Rs. 31 to
Rs. 51 per day ?  With all the concessions
mentioned in the Bill, the increase will be
to the tune of Rs. 1000 per month. All the
Members of this House, whether belonging
to this side or to that side should realise
that it is at the cost of the other people. I
am really sorry that after hearing the speech
of the Prime Minister, they still want their
salaries to be increased at the cost of the
people. I only plead and request you, Sir,
to kindly ask the Minister of Parliamentary
Affairs to withdraw the Bill.

ot shweg . (avdirg): et
TR, AT FY T g e G e
N o afafy o N frad g0 fae o
fersm frar o fr dae & weed Y orr

wWer fomy ¥ gfrar @, Swefe ¥
famme forar wrr 1w afafe 3 @ wEw
¥ g A | 38 e wdwe gwE
4,39 TaE agEm ¥ fag oA @)
U agaa & fig o ¥ & gAY S+t
TE T WMgAT | 98 wendw 31 wA ¥
51 ¥97 T FT N gFE A g g
A fear war o, wdwrats ¥ w9 fear
T | AT G AT A | I ¥ uw
ag 41 f% §92 #1 uF g3ew o A
U H, q9T 9 5w F q9¥ wWA
T QU A T ¥ FT aF 3@ efe d
SEH AT # gfaer fret e
R I fag a9 TS F e W are
9 FT faar s @1fF saaY st w9
frafke # & felt s A FfETS
T FEY oF Ay AR faarx fear
mar fF o dw€l A e § awedt ¥
97 0 Y § AW F FP-ER q, ST
IR F A 1F 71 4w T § 9w
TR T N dag ggedt F1 A AT
TEAE AR FL AT PWH N =F
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1 s g ww Ak oA e wwdt
1 Faare e gar @ ik A AR IW
¥ Hem e @A g & gEe
anfes feafy 9 A1 @ arq 1 oo AE
W1 5w For § afafr ¥ g wEEER
T fear ar 5 @ aged #1100 %o
% foramr ot g @< < g@d fag fen
st | & e ¢ e faw ag ¥ s
st A afaw e fey § 99
7 ¥ afag wnaw oF g97 ad W
feq o ot gEd S gfrar &
el gran @A # F1o A
F9 § sufequa &7 & 59 woATE A1 qgd
gV FaT § fF 97 aF RAWE AW
gfaar oF quz g 71 7 faw a@ I
TA-AE FA ¥ Y g wfewrs G
g (smawt) 59 ¥ 999 a9 OF &
gEra o fF gaEl W RTIIE ;W
gfrar e frerft wifgn @ifs ot 79
TA-FIGR FTAT AT A AWET A
REF) wwgy @@ Efr 3T &
qfaems &1 a1 1€ w1 § AG &, AN
=t @ et & 1 e w3 sew 7
fF gag %1 2 g g, foarQ &
fAaT a%, waY Foey &1 qET T G,
TF §O3 qEET ¥ ATy A IARINRT IqH
mmmgmﬁq‘miﬁt H%'
=W zfe ¥ smawear WA A A
s gfawe frmdt <@ 1 ¥ s 31
& ¥ 51 e AR wen o WE
wiifs ag sfFR g gg X E W A
T SR AW 9% ¥E 39 a1 W
st R Efr 7% g I AfaET
1 ar i gafirg 3w e e TaTdw
Hafg a2 A A AR fw Wl @
STIRAFAT & IR qTF IR FE A
T8 fear 1 qafag & Fgar wwar g e
Wt Y, AR @ ww A7 P
thwwa ¥ afe v AN ghwi $
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FI ST v fear s wife gfaemo
It N5 § | garr 0w § qEw
qTE F X RW F afy, qoy g A
¥ wfa, aud ST & afy 99T gW O
AP, Wefe ¥ Fgmwar g s e
% afg 1 ¥ 39 glaaT _E FQ
arert fadaF agi qx AT =y o 1 gw-
forg & gawr fade wxar g

ot aet wrAE (T afim)
AETeT AERT, UF RGN FB H R F
e Su FA St ¥ g dfEw ¥
ISDIAFTT F g ¥ uF T4 g v
dR gm ag fadms agi o @ E Frew
Fftn arer & e | F0 €997 39 HaT
¥ §37 qrr Sy #1237 A FAew Q&
21 =S wo-gra g Wi a7
W frafs @ falas FEaw A w
T FAY APy ¥ g 3w # fyew 9%
¥ sifcw feawr fear a1 gefae <@ fadas
F Y <Y arfors wTAET OF §O 9EEd
T ag 1969 & Wy fear ST | OF
E 7E anfaF fearat # ar@ T WA
FAz Famr R Ad wA TN F AR
w®Y & fe7 5@ e ¥ AR F FOT
A O AT & fam A A FHr
AT Fg1 TF 59 T FT AAT |\ &,
ag & 7 gaw aFar § | few. 7% adf
I @ A gmam@RAEF
ET ¥ F37 U AR WA & FE Tg A=
HHUT F FT AT & AFHT AT HY T3]
AR ATHTATY @A § oY g 9T SR
s fashy &aref 1 fgema g @ v
foFar ar aFar T A Ay yratawar
I 1 T T g A Rev A
99 fgAX W@ F AW Y g Al A
IzmaT R &Y a§t § IaT W@ &, 7 C* o
WA & g A ar gAw ot o feed Wi
Y & 3% dg ¥ 7y @@ w1 fF anfuw
THATE & T ZH G FT JTeaATg T3
A A I AL TH @R
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seaer wared, f6 wigt faA A & 159k
#1718 w9¥ T foveeit a9 9 § I8t
I T & 5 T 10 w9d gfg F
T raY 2 q1 Ty nfaw FHfsars wg-
o9 g § A §9% F g F W § 30
T 3 a3 F oy anfaT HfeArs
gl AggE Qdt & ... (@A) FEG
a1 T a8 IATAT Y AT § | AR
Afat o qraF T & FeTar g |
amaF grEw ¥ oF feam AE ) Tt
g2 F1 g AT AT & a9 AT FeNUE
AMTR AE A AT & | T FAC
HTHHAT ATAT § LT FHATNET FT ATAAT
g qw smowr anfaw e feemd
Y & 1 Y |, o fewm #, o
EgR ¥ &Y &Y 9«9 ¥ ST FHT ST
T FAT T & THHT g UF 9q9 T AGF
R W@ @ E

Feaer AgIRT, @fae & sy amag
w1 AT § 5 g s w1 fedt o
gad A WA H w4 =@ fawr 9w
AR 1T §AY AERT § 7§ 5 @ a8 I
U F R T ge@ =y T
s Feren FY fram & farg et gfaamsii
N sraaFar @ ag gfasww sAwt
Afsrg AfFT =T T7T FT IART TARH
q|E FT A 78 aqFT § 941 A faager
g aT AFT 97 |

ot wgfrmy (§10) ¥ ge oTE
HATET § | ATIHY A1 AT £ a1 7g ATHAT
faeelt aTT wew & smar ar...

MR. CHAIRMAN: I want to hear, your
point of order. 1 do not want to hear all
these.

it wy fowd : a1 ATEE WTH ATER
T g ? & carde o AR W A
WEIAAT A LI GE

MR. CHAIRMAN: In the name of point

of order, I do not want to hear all these......
(Interruptions).
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st 7y o : 9w sg gw sifere...
(sT@am@) ... amq A TR A aNE
M. .. (TEem) .. 40 I ga T ag
g E?

MR. CHAIRMAN : Under which rule
you are raising it ?

=t Ty T : gy g g AT
ot 7y fomd : s we feed Y

I TFT € Y AT TrgomT & fag w1
¥ mai @ .. (saew) . ATge
ATH TS H T gAY ?

MR. CHAIRMAN: If you want to raise
other issues, you have to give notice.

SHRI RANDHIR SINGH (Rohtak) :
That must be expunged.

MR. CHAIRMAN : Under which 1-'ule
you are raising it ?
=t oy fmd  376H I MR W
fowm av wfam g0 ... ().
FRATIT qTEAT ALY AR AT fed) AEY
RS § ... (Eum) ...
SHRI RANDHIR SINGH : On a point
of order, Sir. He has said something against

the Chair. That should be expunged or he
must withdraw it.

15 brs.

=} 7y foedr : § o & arm § sy
1T TH FX @I | A AERT ¥ TR
R # s & gd & fF o wd-wew
&\ g, I A faer ¥ T §F ot
fag fem s s &Y SR §
5T 39 fawg # sreqer wiww &1 Fro
ar g §... (cmEww) L. o 5 s
% faems agt T A F1gT T8 94T T,
S qF TNFT F Tl F7 78T TG AT
1 zafe ag fawr agt X sFegE TG
& aFar §, 99 qF i< 1 g agi
9% -1 A9 IFT T=fAy | 78 AW Arge
_TE AT |
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SHRI RANDHIR SINGH : You can give
your own ruling. Why should the Chair be
denigrated ? My hon. friends can vote against
the Bill if they want.

SHRI UMANATH (Pudukkottein) : On
a point of order. I object to the introduc-
tion of this Bill because it contains provisions
which are violative of a certain mandate given
by this very House on this question.........

AN HON. MEMBER : When ?

SHRI UMANATH : That is my point of
order. This Bill contains provisions for
incrensing the salary.........

MR. CHAIRMAN :1am not going to
allow anybody now...... -

SHRI MADHU LIMAYE :
you ?

Who are

SHRI UMANATH : If you are not going
to allow our point of order, we are not going
to allow you also......

SHRI MADHU LIMAYE : Who are you
You are not the Speaker.

SHRI C. C. DESAI (Sabar Kantha)
He is the Speaker for all purposes. He is
the Chairman, and he has the powers of the
Speaker.

SHRI UMANATH : If you are not
going to allow us in this arbitrary manner,

“we are not going to allow you also.

1 have said that this Bill is violative of
the mandate given by this Bill. Government .
cannot bring forward a Bill which is violative
of the mandate of the House. I shall tell you
what this mandate has been.

ot wgfewd : oo @ avg ¥ A
T FF |

MR. CHAIRMAN : I am not allowing.

SHRI MADHU LIMAYE: Who are
you ?

MR. CHAIRMAN : Let  him not talk
like that. I am the chairman. He should
withdraw those words. 1 am the chairman
here.
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SHRI UMANATH : We should not
allow you if you are not going to allow us.

MR. CHAIRMAN : I am the Chairman
here. The hon. Member should resume his
seat. ’

SHRI MADHU LIMAYE : On a point
of order, how can you refuse to listen to us ?
1 am going according to the rules.

SHRI UMANATH : 1 am on a point of -

order......

SHRI  CHENGALRAYA NAIDU
(Chttoor) : Under what rule is he raising
the point of order ?

SHRI MADHU LIMAYE : He is not
the speaker......

MR. CHAIRMAN :Iam the Speaker
as long as I am in the Chair.

SHRI RAINDHIR SINGH : He must
apologise to the Chair. He must apologise.
The Chair cannot be addressed by saying
‘Who are you ?’ That is very bad. He must
apologise. I shall not resume my seat until he
apologises.

AN HON. MEMBER : Who are you ?

Y srew fagrdt At (FERER)
TaTefa wEeT, &9 W @9 Ay #
itz qx faaeme & & smosr @E
FAT ATRY §, AT gW FAT At gy
R # wwwar g 5 @ gw ¥ @i
geEr St W T @iz aR d3T @), SEET
g & |t ¥ faae fe e
T fqAaF qx dad 77 A9 &7 AT
wifs ug fadas agaat & grafaa &1
FEIT WG FIA &I ATARARAT TG g,
JfeT -1 gIeT T gy § a9
IEY e g —adr 3 AT &

MR. CHAIRMAN : I have not said that
I shall not hear anybody, But I have to
follow certain rules. I have not said what
the hon. Member has said. But I have to
observe certain rules and regulations here.
Supposing everyone of the five hundred odd
Members want to speak, how is it possible ?
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so, we have been following the procedure?®
that such of those Members as have given
notice should be allowed to speak. Other-
wise, I shall have to call everyone of the
five hundred odd Members, and if I do that,
then the whole day will be utilised for that
purppose. So, I am adhering to the rules and
regulations and I am not allowing anybody
who has not given notice to me. Therefore
I should not be misunderstood if I do not
call every Member who rises.

SHRI UMANATH : we are not making
speeches. I am onmly raisinpg a point of
of order.

SHRI MADHU LIMAYE : No Bill can
be introduced against the ruling of the
speaker,

MR. CHAIRMAN : What is the point of

‘order of Shri Umanath ?

SHRI UMANATH : I shall confine

myself to the point of order.

SHRI RANDHIR SINGH : What about
the derogatory remarks ? :

SHRI UMANATH : My - point is that
this Bill is violative of the mandate of this
House. Itis on that point that I am
making my submissions.

SHRI RANDHIR SINGH : First, he
must withdraw those remarks.

MR. CHAIRMAN : Let Shri Randhir
Singh resume his seat now.

SHRI RANDHIR SINGH : I cannot
bear any insult to the Kisan Chairman. He
should not be insulted. I shall not allow to
him to speak until he apologises.

SHRI UMANATH : Let us keep on
standing. I am not bothered. Even if it
be seven o’ clock, let us keep on standing
together......

SHRI RANDHIR SINGH : Those
remarks should be expunged.

SHRI UMANATH : I am not making a
speech. I am only raising a point of order.
This Bill has been brought forward on the
basis of certain recommendations of a
committee which was set up in pursuance of
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a resolution of this House. . At the time of
the passing of that resolution, it contained
reference to many matters including increase
in salary. A specific question was asked of
the Speaker whether that resolution referred
to facilities or salaries. The hon.
Speaker is on record that it is only limited
to facilities and not to salaries. But now
this Bill contains provisions with regard to
salaries.

In the committee, some Member raised
the question of salary revision. Again, the
question came up whether the committee had
a right to go into the salary revision. It
was again referred by the committee to the
Speaker to ascertain whether the committee
had that right.

MR. CHAIRMAN: what is the point
of order ?

SHRI UMANATH: The point of order
is that it is violative of the mandate of the
House. The question was referred to the
Speaker whether the committee had got any
right to go into the question of salaries.
The Speaker gave his ruling to the commi-
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ttee in writing that the committee had the
right to go only into question of facilities
and not into the question of salaries,

We find that the committee has violated
the ruling of the Speaker given subseq
tly. So, this Bill is based on a position
which is violative of the Speaker's ruling as
well as the mandate of this House. That
is why I object to the introduction of
the Bill.

MR. CHAIRMAN: I was also in that
committee, and I know that this point was
discussed in the committee, and it came to
a decision that it was a joint committee
consisting of Members from both Lok Sabha
and Rajya Sabha and, therefore, the Spea-
ker’s ruling would not come in the way of
their suggestions.

The question is:

“That leave be granted to introduce a
Bill further to amend the Salaries and
Allowances of Members of Parliament
Act, 1954”,

The Lok Sabha divided: -

Division No. 1 ]

Achal Singh, Shri

Agadi, Shri S. A,

Ahirwar, Shri Nathu Ram

Ahmed, Shri F. A.

Ahmed, Shri J.

Amat, Shri D.

Amin, Shri R. K.

Amin, Shri Ramchandra J.

Asghar Husain, Shri

Azad, Shri Bhagwat Jha

Bajpai, Shri Vidya Dhar

Barua, Shri R.

Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhagavati, Shri

Bhandare, Shri R. D.

Bhanu Prakash Singh, Shri

Bhargava, Shri B, N.

Birua, Shri Kolai

Bist, Shri J. B. S.

Bohra, Shri Onkarlal

Burman, Shri Kirit Bikram
Deb

AYES -

Buta Singh, Shri
Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R, L.
Chavan, Shri D. R. _
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.

Dar, Shri Abdul Ghani
Dasappa, Shri Tulsidas
Dass, Shri C.

Deoghare, Shri N. R.
Deshmukh, Shri B. D,
Deshmukh, Shri K. G.

Deshmukh, Shri Shivajirao S.

Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Digvijai Nath, Shri Mahant
Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedy, Shri Nageshwar
Ering, Shri D.

[15.13 hrs.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C. D.
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gudadinni, Shri B. K.
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jamna Lal, Shri

Jena, Shri D. D.
Kahandole, Shri Z. M.
Kamble, Shri

Kamala Kumari, Shrimati
Karan Singh, Dr.
Kasture, Shri A. S.
Katham, Shri B. N.
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Kavade, Shri B. R

Kedaria, Shri C. M.

Kesri, Shri, Sitaram

Khan, Shri M. A,

Khan, Shri Zulfiquar Ali

Kripalani, Shrimati Sucheta

Krishna, Shri M. R.

Kunte, Shri Dattatraya

Kureel, Shri B. N.

Kushwah, Shri Y. S.

Laskar, Shri N. R.

Lobo Prabhu, Shri

Mahadeva Prasad, Dr.

Mahadevappa, Shri Rampur

Mahajan, Shri Vikram Chand

Maharaj Singh, Shri

Mahida, Shri  Narendra
N Singh

Mabhishi, Dr. Sarojini

Malhotra, Shri Inder J.

Mandal, Shri B. P,

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad

Mane, Shri Shankarrao

Marandi, Shri

Master, Shri Bhola Nath

Masuriya Din, Shri

Mehta, Shri P. M.

Menon, Shri Govinda

Minimata Agam Dass Guru,

Shrimati

Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mohamed Imam, Shri J.

Mohammad Yusuf, Shri

Mohsin, Shri

Mrityunjay Prasad, Shri

Mukerjee, Shrimati Sharda

Murti, Shri M. S.

Muthusami, Shri C.

Naghnoor, Shri M. N.

Naidu, Shri Chengalraya

Naik, Shri G. C.

Naik, Shri R. V.

Nayar, Dr. Sushila

Oraon, Shri Kartik

Padmavati Devi, Shrimati

Pahadia, Shri J th
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Pant, Shri K. C.
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Anantra
Patil, Shri C. A.
Patil, Shri S. B.
Patil, S. D.

Patil, ShriT. A.
Pramanik, Shri J. N,
Qureshi; Shri Mohd Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajni Devi, Shrimati
Raju, Shri D. B.
Ram, Shri T.

Ram Dhan, Shri
Ram Dhani Das, Shri

Ram Sewak, Shri Choudhary

Ram Subhag Singh, Dr.

Ram Swarup, Shri

Ramamoorthy, Shri S. P.

Ramshekhar Prasad Singh,
Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jaganath

Rao, Shri Mthyal

Rao, Shri J. Ramapathi

Rao, Shri Thirumala

Rao, Dr. V. K. R, V.

Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri P. Antony

Reddy, Shri R. D.

Rohatgi, .Shrimati

Roy, Shri Bishwanath

Roy, Shrimati Uma

Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.

Salve, Shri N. K. P.

Sanghi, Shri N. K.

Sushila

Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath

Ayarwal, Shri Ram Sihgh
Banerjee, Shri' S. M.
Behera, Shri Baidhar

Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri

NOES
Berwa, Shri Onkar Lal

Bhagaban Das, Shri
Bharti, Shri Maharaj Singh
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Santosham, Dr. M.
Sapre, Shrimati Tara
Sarma, Shri A. T.

Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sethi, Shri P. C.
Sethuraman, Shri N.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Naval Kishore
Sharma, Shri Ram Avtar
Sheo Narain, Shri

Sher Singh, Shri

Shiv Chandika Prasad, Shri
Shivappa, Shri N,

Shukla, Shri S. N,
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. N,

Singh, ShriD. V.

Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Somani, Shri N. K,
Sonar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M.
Supakar, Shri Sradhakar

. Sursingh, Shri

Suryanarayana, Shri K.
Swaran Singh, Shri
Swell, Shri

Tarodekar, Shri V. B,
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tula Ram, Shri

Uikey, Shri M. G.
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P,
Verma, Shri Balgovind

" Verma, Shri Prem Chand

Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra
Yadab, Shii N. P.

Yadav, Shri Chandra Jeet

Brij Bhushan Lal, Shri

+ Chakrapani, Shri C. K.,

Chandra Shekhar Singh, Shri
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Dange, Shri S.A,

* Das, Shri N. T.
Fernandes, Shri George
Ghosh, Shri Ganesh
Gopalan, Shrimati Suseela
Goyal, Shri Sri Chand
Guha, Shri Samar
Gupta, Shri Indrajit

Kundu, Shri S.

JULY 21, 1969
Krishna, Shri S. M.

Lakkappa, Shri K.
Limaye, Shri Madhu
*Majhi, Shri Mahendra
Mangalathumadam, Shri
Menon, Shri Vishwanatha
Misra, Shri Janeshwar

‘Ordinance (Res) and Indian
Rlys (2nd Amadt.) Bill

Patel, Shri J. H.
Ramani, Shri K.
Ray, Shri Rabi
Reddy, Shri Eswara
Sambhali, Shri Ishaq
Satya Narain Singh, Shri
Sen, Dr. Ranen
Shah, Shri T. P.

Haridar, Shri K. Modak, Shri B. K. Sharma, Shri Beni Shanker
Jai Singh, Shri Mohan Swarup, Shri Sharma, Shri Narain Swarup
Janardhanan, Shri C. Molahu Prasad, Shri Sharma, Shri Yajna Datt
Jha, Shri Bhogendra Mukerjee, Shri H. N. Sharma, Shri Yogendra

Jha, Shri Shiva Chandra Mulla, Shri A. N. Shastri, Shri Ramavatar
Joshi, Shri Jagannath Rao Nair, Shri Vasudevan Shastri, Shri Sheopujan
Joshi, Shri S. M. Nayanar, Shri E. K. Suraj Bhan, Shri

Kachwai, Shri Hukam Chand  Nayar, Shrimati Shakuntala Umanath, Shri

Kapoor, Shri Lakhan Lal

MR. CHAIRMAN: The result} of the
division is; Ayes: 220; Noes: 62.

The motion was adopted.

Pandey, Shri Sarjoo
Paswan, Shri Kedar

Vajpayee, Shri Atal Bihari
Yadav, Shri Ram Sewak

in any Ministry, it finds it an excuse and
promulgates an Ordinance,

Actually, during this interregnum, a num-

" ber of ordinances have been promulgated,

SHRI RAGHU RAMAIAH; 1 introduce
the Bill.

15.13 hrs.

STATUTORY RESOLUTION RE: INDIAN

RAILWAYS (AMENDMENT) ORDINA-

NCE 1969; AND INDIAN RAILWAYS
(SECOND AMENDMENT) BILL

SHRI S.S. KOTHARI (Mandsaur) : I
beg to move the following:

““This House disapproves of the Indian
Railways (Amendment) Ordinance, 1969
(Ordinance No. 3 of 1969) promulgated
by the Vice-President acting as Presi

on the 4th June, 1969".

I deprecate the tendency of this Govern-
ment to govern by ordinances. This Govern-
ment has a penchant for issuing
ordinances. Whenever it wants to do a thing

most of which could have been avoided. It
would almost appear that we are living in a
regime of ordinances, and that consequently
this august House is intended only to rubber-
stamp the decisions of this Government, The
latest Ordinance promulgated only 40 hours
before Parliament was scheduled to meet
nationalising banks is an affront to the digni-
ty and authority of this House. There was
no emergency and no immediate necessity,

“This ordinance nationalising banks would have

deleterious effects upon econmic growth, In-
ternational opinion has also adversely reacted
to it.

1 would now come to the Ordinance in
question. I would draw attention to article
123 of the Constitution,

“If at any time, except when both Houses
of Parliament are in session, the Presi-
dent is satisfied that circumstances exist
which render it necessary for him to take

* Wrongly voted for ‘NOES’

1 The following Members also recorded their votes:
AYES: Sarvashri C. C. Desai; Meetha Lal Meena: N. T. Das and Mahendra Majhi.
NOES : Sarvashri Mohammed Ismail, P. C. Adichan, M. H. Gowda. and S. S.

Kothari.

304



305 Indian Rlys. (Amdt))  ASADHA 30,
immediate action, he may promulgate
such Ordinances as the circumstances

appear to him to require,”

In my opinionthere were no such
ci as d the issuing
this ordinance enhancing penalties in
respect of ticketless travel. It could have
been brought before the House in the normal
course, and since the House was to be con-
vened, there was no reason way this ordinance
should have been issued. I would like to
emphasize the basic point that since this
Government believes in governing by ordi-
nances and not in the healthy democratic
conventions regarding the issue of ordinances,
the hon. Members must give serious thought
to circumscribing and limiting the powers of
ihis Government to issue ordinances. That
Is the serious issue, and in order to do that,
a would suggest either article 123 should be
cmended, or it should be provided that a
bommittee of members of Parliament should
ee constituted to advise the President, as
to whether they are justified; and this commi-
ttee should be consulted by the Presid in
tvery case be fore issuing ordinances.

Railways are a public monopoly. Now
the cream of the banking industry would also
pass into tho hands of bureaucrats, Is this
bureaucratisation going to solve the country’s
problems ? The phenomenal inefficiency
and losses in the public sector has been grow-
ing. Even railways have been incurring losses.
There is mismanagement, inefficiency and
corruption and these are surely infactious dis-
eases. I doubt if nationalised banks can be
insulated from the legacy of the existing public
sector. Deterioration would fast set in and
that would be to the detriment of the econo-
my,

MR. CHAIRMAN : You are talking
about banks. This is about railways,

SHRI S. S. KOTHARI : Railways are
a public monopoly and one has to deal with
the performance of the public sector while
dealing with this ordinance. That is what I
was referring to. As you know, the perfor-
mance of the public sector has been dismal in
the past, not only of railways but even other
public sector undertakings., However, I will
concentrate on the railways.
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Increase in penalties for ticketless travel
is an over simplification, There is no doubt
that ticketless travel has to be checked. There
is tremendous loss of revenue. The Ministry
estimats it to be between Rs. 10 and 15 crores
I wonder how they have got these estimates.
But what is happening today is that imple-
mentation even of the existing provisions is
so poor that the penalties for ticketless travel
only lead to corruption. If you see the con-
ditions at any station, particulary when the
train is about to come, there is a long queue
of people and many of them are not even
able to obtain tickets; unless they want
to leave the train, they have somehow
to board it. These bona fide passen-
gers who would like to pay their fares correc-
tly do not have any avenue for paying them.
They try to contact the Guard, and usually
the Guard is busy with other matters. He
cannot be contacted and during that period
the train leaves. Therefore, if they go to the
train, there is nobody to whom they can say
that they would like to have the requisite
ticket. Even if they want to pay, they are
unable to do so.

When the ticket collector comes, even if
these passengers ask him to issue a ticket, he
says they have to pay so much penalty, After
threatening them with the penalties, the pro-
posal is put forward saying that no ticket is
necessary if they pay a certain amount of
money to the ticket collectors. If the pena-
1ty is increased as psoposed, the consequence
would be that the ticket collector would be
able to blackmail the passengers even more.
These are the facts of life. 'Let the Minister
himself enquire into this. If I am. wrong, I
shall stand corrected. But these are facts
which cannot be ignored. The higher the
penalties, the greater is the demand by
ticket collector from the passengers and they
succumb to it.

In view of this, I suggest that efforts
must be made to provide the requisite
machinery for issuing tickets or certificates
under section 68(2) of the Railways Act. It
should be made easy for the passengers to
obtain a certificate showing that they intended
to pay for the tickets. I do not hold any
brief for persons with mala fide intentions
who do not want to pay the Railways their
legitimate dues. But bona fide passengers
must not be h d A coll was
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saying that if somebody approached the
guard of a train for a certificate, he should
produce a platform ticket; otherwise the
certificate would not be issued, If a person
could obtain a platform ticket, he could as
well have obtained a proper ticket. Tt is an
absurd provision, Any ticket collector in
uniform should be authorised to issue a
certificate when a bona fide passenger says
that he wants to go from this place to his
destination. Otherwise, genuine passengers
will be harassed. This would also plug the
loophole which enables money to pass, not to
the railways but to the pockets of its
employees.

What is the use of enbancing penalties
without implementing the existing laws? The
existing laws are ineffective. That is why
I say that the Ordinance is an exercise in
futility and a calculated act of salf. deception.
This must be rectified.

Overcrowding in trains results in increa-
sed ticketless travel. There are difficulties
with regard to reservations. Various
commissions have suggested some methods.
Certain forms have to be filled in for reserva-
tion. Inspite of these forms the element of
corruption with regard to reservations has
not gone down. It is common knowledge
that sometimes money has to be paid for
securing them. The only solution that
one can think of is that the accommodation

ilable in trains should be i d by at
least fifty per cent. The number of trains must
be increased and also the number of coaches
in the trains. Incidentally, this would provide
job opportunities to the engineering industry,
if orders for coach building are placed on
that industry.

Theie appears to be shortage of staff
both with regard to the checking staff and
also conductors attached to the trains, If
ticketless travel is due to shortage of staff,
it must be looked into.

With regard to the Raliway Protection
Force, RPF, I have to say that it is incom-
petent and ineffective. Even at important
stations, we do-not find them and even if there
are a few, they are inactive. We are told
that many persons travel deliberately without
tickets from Delhi to Ghazibad; they also
enter any compartment they like and are a
source of harassment to bona fide passengers.

JULY 21, 1969

Ordinance (Res) and Indian
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The TTEs do not dare to get hold of the
culprits or miscreants who create such a
nuisance. If the Railway Police Force is
inadequate to tackle this situation, it should
be intensified at certain places rather than
posting them here and there.
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At important stations there should be
squads of Railway Protection Force which
should be utilised for bringing to book
miscreants who travel without tickets.

It is not only a problem on the Delhi-
Ghaziabad section, but I am told that it is
a problem in some sections of Bihar, West
Bengal and other States also.

MR. CHAIRMAN : The hon. Member's
time is up. .

SHRI S. S. KOTHARI :
have half an hour at least.

Sir, T must

MR. CHAIRMAN : Three hours have
been allotted.

SHRI S. S. KOTHARI.: I must have
ample time. I am speaking on a statutory
resolution. Kindly consult the Secretary as to
what the timing is. Three hours have been
allotted and I have to speak on my statutory
resolution.

MR. CHAIRMAN : You may have 15
minutes. Three minutes more.

SHRI S.S. KOTHARI: T must have
time to do justice to the job. I submit that
the Railway Protection Force must be
activised. Then only probably there would
be some effect of the ordinance which
seeks to increase the penalty for ticketless
travelling.

Besides, theft of railway property takes
place: bulbs, taps ard various other accesso-
ries are replaced and then within a few days
they are stolen away by some people. The
Railway Police or the Railway Protection
Force do not do anything practically. I
would urge the Minister to give serious
attention to this aspect and see that the
police force is activised as I said earlier. I
am reiterating it because that is a very
important point. Otherwise, there is no use
expecting any results from this measure.
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Besides railway losses, theft, etc., even
murders take place. As you are aware, there
was the murder of Pandit Din Dayal Upadhy-
aya but the police has not yet been able to do
anything in the matter. What were the
railway police or the Railway Protection
Force doing at that time? 1 do not know.
Why I am referring to this is because this
kind of incident affect us, and we are deeply
concerned about it. But this is being done
not only in the Mughal Sarai section: such
things take place in various other sections
also. Therefore, the police force has to be
improved.

With regard to railway accidents, we
have had so much of discussion earlier in
the morning. 1 hope the Minister
would not mind it if I say that with the
rapidity with which space technology is
progressing in the USA, and operational
efficiency of the railways is deteriorating in
this country, a stage may come when
it would be safer to travel through space
to the moon than to travel Indian
;ailways, 1 hope that stage will not come.

In every case, it is said that the accidents
are due to human failure or mechanical
failure. It is bound to be something of
course. But if the operational efficiency
goes on deteriorating, what else can we
expect except such railway accidents ? 1
request the Minister to give some serius
attention to this aspect of the matter.

The Minister has himself got God’s
name : “Ram” Subhag Singh. So, let us
hope that he will be able to reduce
the number of accidents on the railways.

One more important point is this. With
that I shall conclude my speech. Despite
the monopoly of the railways, losses are
incurred year after year. We find that the
fares and freight are continuously increas-
ing. May I submit that cost accounting is
not being done properly or efficiently in the
railways? He must analyse and find out
which of the sections are losing and which
are doing well. Only when efficient cost
accounting is.done, he can ascertain where
a section is losing money. Then, wherever
they are losing money, they can take effec-
tive steps to improve operational efficiency
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these loopholes are plugged.

1 would also emphasize that the ameni-
ties for third-class passengers should be
increased. If there are better amenities, I
feel that would also assist in checking the
ticketless travelling. The Capital Express
and the Taj Express are just show-pieces;
and they are beyond the reach of the poor
and the middle classes. It is said that our
fares are low by international comparison,
but then what about our per capita income ?
The per capita income is so low that the
fares, of necessity, are low, and they have
to be within the reach of the poor people in
this country,

What about the amenities? We find
that half the lights are often missing, and the
fans do not work or they are so sparse that
they do not cover even a fringe of the
passengers. As regards water coolers, where
they are installed, many of them do not
function at all. Water often does not flow
through the taps. This happens often in the
third class compartments. Of course, the
hon. Minister does not have to travel third
class. He does not know how the third class
passengers suffer, as we do.

‘My last point is this. The Railway
Board must improve itself. That is of very
great importance for this country, if the
efficiency of the railways has got to be
improved. There has been severe citicism
of the Railway Board; they are good people.
I would not like to criticise them. But let
them do something to improve the railways;
let them do some heart-searching and let them
improve matters and make the railway more
efficient and see that the railways which ensure
are the property of the nation as they advertise
boldly in the compartments; they must see
that the railways are made to run efficiently
and operate efficiently and that the Railway
Board administers the railways property.

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : Sir, 1 big
to move :

“That the Bill further to amend the
Indian Railways Act, 1890, be taken
into consideration.”
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[Shri Ram Subhag Singh]

Sir, this is a self-explanatory Bill. On
the basis of this Bill the Ordinance was
issued speaking on which Shri Kothari has
Pointed out that Government has developed
this habit of promulgating ordinances with-
out caring for people’s convenience. He
also just now mentioned about travel in
third class and took the entire credit as if
he and he alone travels in third class and
nobody else, He said that others, more
particularly the Ministers, do not know
anything about the difficulties that are
obtaining in third class compartments. Bat
I may tell him that it is with a view to
helping the bona fide passengers that this
Ordinance was issued, and if he really
knows about the difficulty that is created
for bona fide passengers he would not
object to the issue of this Ordinance.

This Ordinance was promulgated on 10th
June and the report that we got on 20th
June says that the number of passengers
found travelling without tickets or improper
tickets came down from 2,32,649 to 96,292,
which is more than half, and the reduction
has been to the tune of about 59 per cent,
The simple promulgation of this Ordinance
has got this effect.

He also said that anybody in railway
uniform must be authorised to issue
certificates, in connection with higher excess
charge, I accept that this is a good sugges-
tion. But what will happen to the booking
window? Anybody who wants to be a
bona fide passenger, I would say, should go
to the booking window" and buy a ticket.
If there is any difficulty T am prepared to
issue necessary instructions. Instructions
have already been issued that wherever
needed the number of booking windows
must be increased. Higher charges re-
covered from such passengers increased from
Rs. 1,94,074 to Rs. 3,96,852, This shows
an incrcase of 105 per cent. Lower excess
charge increased from Rs. 1,529 to Rs,
8,662 representing an increase of 467 per
cent, Sale of tickets at the booking
windows of Indian Railways recorded an
increase of 9.4 per cent as against 4.18
per cent during the period ending 10th June
1969. This was precisely the object of
promulgating the Ordinance.

This Bill intends to amend sections 112
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and 113 of the Indian Railways Act by
making the penalties for ticketless travel
stiffer than they were earlier and also by
compelling the passengers to buy tickets at
the booking windows. Thereby we intend
to stop leakage of railway revenues. This
is not intended to increase the earnings by
means of higher penalties. It is not our
intention.

An equally important object of the
proposed amendment is to eliminate the
severe inconvenience which the ticketless
travellers cause to the bona fide travellers by
over-crowding trains.

Shri Kothari referred to the Railway
Protection. Force also. Perhaps he is not
familiar with the functions of the RPF. We
have every sympathy for the passengers who
travel in the railways and we want to ensure
that nobody is allowed to be murdered while
travelling in a train. He made a special
reference to the death of Pandit Deen Dayal
Upadhayay and demand an inquiry. An
inquiry was in fact made about his death
and we all know the outcome of the case.
RPF cannot do anything in such cases
because its function is only to watch and
protect railway property. Only the GRP
can ensure the safety of passengers.

Then he said that promulgating an
Ordinance has become a common feature and,
therefore, it is an exercise in futility. From
the figures which I have quoted it will be seen
how effective this Ordinance has been so
far as the comfort of those travellers who
purchase tickets is concerned. The penalty
which we have received is very nominal; so
also the cost of checking.

In order to remove over-crowding we are
ensuring that wherever there is over-crowding
more booking windows are provided. The
number of trains and the coaches in each
train are being increased. In the last Time
Table we increased the number of trains on the
Delhi-Ghaziabad line.  From the third
week of April we have introduced an
additional train on the New Delhi-Faridabad-
Palwal line and from the first of July two
pairs of trains arc being hauled by diesel
engines. The number of coaches is also being
increased. In this way we are ensuring
more comfort and safety to the bona fide
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passengers who purchase tickets. It is with
this object in view that we are seeking to
amend sections 112 and 113 of the Indian
Railways Act.

SHRI S. S. KOTHARI:
Minister but his legacy is bad.

He isa good

MR. CHAIRMAN: Both the Resolution
and the motion are before the House. They
will be discussed together.

SHRI J. MOHAMED IMAM (Chitra-
durga): Mr. Chairman, we always welcome
a measure which will contribute to the better
working of the railways. I do appreciate the
anxiety of the Minister of Railways to
eradicate the long-standing and deep-rooted
evil of ticketless travel. He is seeking to
take immediate measures to uproot this
evil through an Ordinance and also by
throwing his mighty weight in favour of this
Ordinance,

Promulgating an Ordinance has become
the order of the day and for better or
worse they take refuge by passing an
Ordinance. I agree with the previous
speaker, Shri Kothari, when he says that
though there is no serious objection to the
passing of the Bill, there was no necessity
to promuigate this measure through an
Ordinance. Anyhow, the Minister has said
that after the passing of this Ordinance
ticketless travel has gone down considerably
and that he has been able to stop a good
deal of loss of revenue to the railways.

I hope, this will be kept up and when
the time for the presentation of the Railway
Budget comes he will be in a position to say
that the loss, which he has - depicted now as
being about Rs. 13 crores or Rs. 15 crores.
has been completely wiped off.

I have got experience of these railways.
1 think, ever since independence ministers have
come and ministers have gone—the previous
railway ministers assured this House that
they would take all possible steps to see
that ticketless travelling was obliterated or at
least checked—still, I am afraid, this evil
has been growing both in intensety and in the
magnitude and I do not know whether the
measures, which the present Railway Minister
has taken by enhancing the quantum of fine
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or of the amount from 50 paise to Rs. 10,

will have any permanent and desired
effect.

Sir, a good deal depends, not only for
the eradication of this evil but also for
increasing the efficiency in the working of
railway department upon the railway staff
itself. I am not blaming the entire railway
staff. 1 know our railway staff is twice as
much as it is in other countries for a
corresponding length of lines, If only there
is increase in the efficiency of our railway
staff and if only our railway staff is more
honest, 1 think, this ticketless travelling can
be reduced to a considerable extent.

it e wwew  (avad afao):
T AT AT AME & | 98 ™A & |

SHRI J. MOHAMED IMAM: 1 do
not say that all are dishonest. Anyhow,
they must be more efficient. 1 can
give one example to my hon, friend,
Shri George Fernandes. I can understand
his partiality and his feeling towards the
railway workers with whose help he has
been elected to this House perhaps. When
I was once travelling from Madras to
Delhi in a first class compartment, between
two important stations when I came out of
my compartment I found the entire corridor
being occupied by nearly 25 or 30 persons
and though three or four stations passed I
could see nobody to check them. Nobody
checked them and it was very difficult for
us to go from our compartment to the
next compartment or to the bathroom.
After four or five stations the entire crowd
walked down and went away. That was
long ago.

I may tell him another thing. This
ticketless travel is very much rampant on
short lines, specially on loop lines or raitway
lines that end afier a short distance. There
is absolutely no supervision theré. 1 have
got a number of such loop lines in the State
of Mysore. They run for a distance of 40
miles or so and -end after that. On these
lines there is absolutely no check and
passengers enter the compartment and go
out at will. I think, during the last Budget
session the Railway Minister complained
that these loop lines were working at a loss
and he was thinking of dismantling them.
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[Shri J. Mohamed]

I told him that the remedy lay out in
dismantling them but in extending and
connecting them to a main line or in ensuring
better supervision.

We have got a huge staff. We have
got a number of travelling ticket inspectors
and checking squads who pay surprise visits.
Had this in any way improved the situation
till you promulgated the Ordinance? I
know, before independence when the railways
were owned by the companies and some of
the railway were owned by the States, ticket-
less travel, 1 can say with authority, was
much less because there was better super-
vision and better control.

Now, after it became the public sector
in which we have invested more than
Rs. 3000 crores and from which the country
expects a decent return for the money
invested, the Railways are behaving exactly
like any other public sector because in a
public sector concern, everybody is a master
or nobody is a master.

1 am not concerned about this loss which
comes to Rs. 10 crores to Rs. 15 crores.
You must think of other losses that the
Railways have bean incurring. What about
the loss of human lives? How can you
compute the loss of more than hundred
human lives in two unfortunate tragedies
that occurred within a fortnight ? These
losses of human lives are due to human
failure or due to sabotage by anti-national
or anti-social people who want to impose
their own ideologies in this country.

+it S HLASN : UG AT § | AT
a1 F4i A & ?
SHRI J. MOHAMED IMAM :

anti-national. and anti-social people
want to create trouble in the country.

1 said
who

AW GAN : qgl F FEITRI
Jad wrw gfaw 7 F@r g fF oag
T 2

MR. CHAIRMAN : When you get your
chance, you can speak. Why do you
interrupt him ?

SHRI J. MOHAMED IMAM : What
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a harrowing tragedy! Three bogies on a
bridge got derailed on account of sabotage
and fell into the river and about hundred
persons lost their lives.

Again, within 10 days or a fortnight,
there was a case of human failure, one goods
train dashing into another passenger train
resulting in the loss of many lives. When
there is such a human failure, when there
are hundreds of losses of human lives, how
can [ compliment the Railways who have
been responsible for the loss of human lives ?
Why don’t you promulgate an Ordinance
to the effect that anyone who neglects his
duty and if on account of human failure and
negligence a major accident is caused in
which there is loss of human lives, he Tnust
be hanged. 1 will approve it.

AN HON. MEMBER : You ask him
to resign.

SHRI J. MOHAMED IMAM : I will
not ask him to resign. Those who are
responsible for the accident should resign
and go out of the country.

SHRI GEORGE FERNANDES : Hang
the Railway Board.
SHRI J. MOHAMED IMAM : Iam

15 crores loss. I
can earn it in another way. What about
the loss of two hundred human lives to the
nation? What about the loss to their
families? It is such things that must be
corrected.

Still let us give credit wherever it is due.
But such persistent, frequent, accident that
have been occurring everywhere must be
checked. 1 am sure the hon. Railway
Minister with all his weight and might will
take speedy and effective steps to check
these railway accidents. You must check
them. Otherwise where is the safety? Now
1 always feel nervous to travel by train.

I must bring to your kind notice that
you must see that the travelling ticket ins-
pectors, the railway special squad, carry out
better work. I understand that these travell-
ing ticket inspectors are not treated in the
same way as the other running staff; they
are not given their daily allowance and they
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are not given the same facilities which the
other railway runniog staff have been enjoy-
ing. I think you must look into their
grievances and at the same time make them
carry out better work.

I need not dwell on the other aspects
concerning the railway administration. Some
of them have been very well put forward
by my friend, Shri Kothari. One thing that
I must submit is that overcrowding in trains
must be avoided. It is a common factor and
a common feature on all lines, especially in
Third Class compartments. The Third Class
passengers have to travel for days together
without sleep and without any rest. Itis
true that you have provided some sleeping
coaches, but these can accommodate only
a very few; the others have to go without
sleeping accommodation. I know that, in
some cases, the Third Class passengers keep
standing in the compartment for hundreds
of miles for want of accommodation.
You have to provide more accommo-
dation.

I perfectly agree with Shri Kothari in
what he said about Third Class passengers;
specially in big cities like Delhi, it is very
difficult for an ordinary passenger to
obtain a ticket at the counter. So many
things are said about it. I have no
personal knowledge. If a person can makes
an extra financial effort, it is easy for him
to get the ticket. It is true that many
middle class and decent people have to
struggle very hard before they can obtain a
railway ticket to travel in time. I think, this
is a matter which the railway Minister should
investigate. I would even suggest the
Railway Minister going in cognito. He can
go and stand in some corner and find out
for himself how the railway staff are behaving
and what are the facilities to be given. He
can also travel in the Third Clase compart-
ment and find out for himself what are the
difficulties. This is a suggestion which is
seriously made to the Railway Minister.
He must travel in cognito and study for
himself and acq himself porsonally
with all the difficulties that are being ex-
perienced by the low class passengers.

With these words, I support the Bill and
| hope that it will have the desired effect
though enhancement to Rs. 10 may not deter

all the offenders.
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=it Toree fag (Qgaw ) ¢ TR
wRred, @ faw W wgeT & ¥ fear g,
& a1 femaa st st Wegaw 1R A,
FBT q1ET A 3w fear 3, Igar ganfa-
T A F A @wr gem g1

g oF § qi% feFe F qwe FAT
TF AT a9 T § 1 98 T g3 A and
2fE 3 ¥ uF adR A, uw fFEE 9,
uF ey Y g9 & IgF fawns w37

‘IS FY TEIT GG I AR 4T TG T

faor 71 e & grgw a1y § 1 gafag &
TR AT FATE | A AT JAIAE
gaedl wifge FW &, WY ¥ g7 @l
FET AR FEE 19 & THE HT BITHL
7% #9719 § % &%, @Y 7 @Y fepedtw
aw #Y fgaraq T AT T &7 At HaT
I wAiET A qraw A fgEmaa
FY |

Faaar g fF A dame i E
AR FEAW N [ ag wuemdy &
TR AW M § 1 F ag 78 wgan fx
AW H gwa a9 F § ) AfF F Ag
TE FZA 5 AT ¥ AT FIGE W
a%g & 797 F9 F F faafedr § oF
A AT g @ AT ¥
ST & AEEA H 929 § AP AE
g as faed 92 17 &, dro T=go
o § aNafeuT & AT I F AFAA
qF THTAT ICEET FHIX G TE §, 3F-
TR Y feer faeQ & s a® 4R w0
¥ o ot 2, wfew & gefad & @
T A @ E, A9 § gF-uF e A
fraaa & fau qi=g-9i T4 4 s 2
# ag atq FgAT AG g 41, afww
qAH FY qEAIH g FgAT 9 2 |
fede-mafamd &, ¥ SR & av a3, WA
-, AR-ART F 9§, AfFT Y
N FT qTA® FA F | s T AW
AT W1 AT dgl IX qFE% FEA P
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[t T fag )

T IT A F 3G FF IR AFAL
g, a1 seT N1

SHRI DHIRESWAR KALITA (Gauhati):
I want to raise a point of order.

MR. CHAIRMAN : What is the point
of order ? g

SHRI DHIRESWAR KALITA : When
a Bill is before the House, we have to speak
on the provisions of the Bill. But he is
bringing in all irrelevant things. I would
request you to ask him to speak on the
provisions of the Bill.

® e g W wdEy,
© SR FY TE F faawT )

SHRIJ. M. BISWAS (Bankaura) : I
have also to submit that he has raised all
sorts of allegations and accusations against
some categories of railwaymen who are not
present here to reply to these charges. It is
a one-side picture. Will you allow usto
speak of the other side ? We shall tell
you who are actually responsible for all
these evils. Somebody called the ticket-check-
ing staff dishonest, some others called them
inefficient. Now he is saying all cock-and-
bull stories. They are not here to reply to
these charges......

MR. CHAIRMAN : I have understood
yow. The Minister is here to reply on their
behalf.

SHRI J. M. BISWAS : When a Govern-
ment officer is not here, can ke be criticised
or can allegations be brought against him,

N R fag c sy we 2, § SO
o #X @ ¢ | foredw faw # W%
Far g ?

SHRI J. M. BISWAS
ruling on this.

MR. CHAIRMAN : The hon. Minister
is here. He will reply to these.

: I want your

DR. RAM SUBHAG SINGH : So far
as he has not said against anybody. He has
only said against people who lecture here.
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=it TR g : e w@e, ar
A AT T AT gIE F wew §
I, AT T PR FIF 7§09 T |
16 hours

SHRI J. M. BISWAS : Sir, I think
somebody else is responsible for these evils.
Will you allow me to speak ? 1 know
that a travelling ticket examiner has to
pay bribe to his higher officer. Allegations
have been brought against booking clerks,
ticket checking staff and others. 1 can say
who is the root cause.

On an earlier occasion while I was speak-
ing, I was not allowed to make such referen-
ces.

MR. CHAIRMAN : When he gets a
chance to speak, he might reply to him.

=t TR fag: Ao ARy, 39 aF
&Y am A fawr 91 @ F T s dav
g1 s fad IEHT T s
%...... (mm) ...... ﬁ ﬂ'T‘W W‘ﬂ:-
Heg ¥ @I E | I 9 Fgh oA faAm
g5 g AQ I 1 gmE o | ag ar @rely
WA Ry & #1E ardT | 59
o w5y § 700 (smaww) & ag ast
FT @ @, W w faEw & gEe
o & I Y @S Fifwar & @l g
TR st R AT HE 1§ g9
Fgar ¢ 5 o s fF Al & geae
FAC AR SIMAEATE TETHE FT T FL
9 qq F W SR ITF) fArREy
¢t 5 &= gfraww A dehig ag 71 §
fegedm &afam &t Aea & fag ot .9
AT & a7 R qAF § A TG Fo
fs 15 F05 a1 @9 § @E FEAH
qEar & (amm) T AT
FremaA £ 41 15 FAT 9RT 48 AR
15 Fqg 31T 30 FAT F1 GATH & v
£ | afFT gg daw O W] § TEEHE
R g F@ § R Fot e #@)
agl fram o
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Wiafed T agag wr a1 fs
FIE ATHY WX TH FX A1 98 AL &Y,
R 9T g fF ST et gfeear
gD Fa Fgam gfF sEar @Y
T X T AT F I LA

16.04 hours
[SHRI R. D. BHANDARE in the Chair]

&Y gL arey oY Fwre A ) A
50 q<de ¥F sneht Mg § 1. (wEa)
50 gzdz 4 aYer T AT H 75 9%-
Feagm i TN wam g @ a1 fF
JY Wi g 7 A | Afe o & wgan
fF 75 o W s §

SHRI J. M. BISWAS: This is not
correct.

MR. CHAIRMAN : When he is called
upon to speak, he has every right to have his
say. But let him not interrupt like this.

SHRI J. M. BISWAS: If he says some-
thing incorrect, I have right to correct him.

MR. CHAIRMAN: Do not correct him.
This is not the way of carrying on debate.

it ToreT fag : Y g OF F awels
g 1 e A qFAwE, wOgR A
JFAE & B THEEGIC I JFAIE
fFam A qFei® e, T WWE |
Tg T A ¢ @Y T FIE q
&1 & wgar ¢ 5 o & Rvierd Y,
T ATy s EfE
ar # a1t gfesse § a4 afww g
¥ ggar § g Wt R wman, F W IR
AT §, AEAAE F AHEL W T A,
e TH o fag o AT ..

A GO AR A I
g

«ft TR fag : &,
... (vqmema) ...

Fg W &1
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MR. CHAIRMAN: If there is at all to
be a debate, a Member speaking should
not be interrupted unless it be on a point of
order., Let decorum and rules of procedure
be observed.

Wt WA AT A, ey
AEIT, AT gAg AW WA N ARG W
iR qm R ggEy fF A E
anfe=r 7Y WY QY ¥ & fgaw ¥
TeAE FA | g 459 TIANE TG T
AT FEE WIAT F IR F
R # ? . (wEem) .. w@ifeg @

faAe aF & grdst @

=t TosiT fag : g% W Ow WE,
F g dy 8 g s smEW
afFT & w1 oF fAae W A e
g

MR. CHAIRMAN: Don’t do that,

=it o fag : & s FgAT =@
qr ag a8 f5 fafrex @gg ¥ ok
T Y AT A fRar g, afes
frarg N ag faw ag @i a1 &R
ag 10-15 sz § @ A8 § & *gar
g fF Ted At o 9w afeT oF fea
Fr F7 ff 7 & a1 e ag w19 FE T
FAM | 7 d2eq gar =gy 5 Faw
gafar agY, oF feT &t o A g
fefredm €39 &4 &1 ©F bAT @
T & agr % fF @ i fam fewe
o § dare T &1 7 9@ faw sy,
AR AEM TN v T § 79
& g T g fF Tk fege aww wT 0
fesz ¥FX =@AT Japw TR
faeelt § EFiqa siR misaarg gt &
q1RTE & ST AT Ay o & faeH
70 @ g fr fede gwR FQ@
FIgioF M@ AT T ) N
AT FIAARL ST FIL@T AT § 98
FgaT & fF J|gw § ag S wowr wwar
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[ T g ]
R E, g E g T@ar dar g
FWoFR Y ag gy EfF Jagw d &
fede I e FA | 3B wF WS-
# g € &, g W fowm R,
R FE o7 FLaeT e @ g1 §F s}
HIET 1 gUAR W g o uF W
F Ay smafvate o Rar § fF 9 agd
AT F FAT | IS F AT FQ
) oS Fgi § ww ? weddw @
STo TW g fag & amy & wEw
T W OE @ oS @ gar W A
AF gFar A fFar 1 [@F N A
T AF ARG TN fgrgeam § o=
wrftsz Fgi § 7 o W g fag ¥
FTART H Y F @ AT 9N uadEE
faege daee §...(smaUm).. T TEd-
Feg Mt N AR T Y § I o
W adt §1 A slaT wefer @ E,
FIT fede =g 9w &, swfgew @ww
AT T Ao o G FAA a1 IR
€ T ¥ e N @ & m
fewedm 23fan § uRiéeg 1 gfae
2 | fAT ST Y Far A, S Ey A
Ay fegewm S3fan 7 @i A
Féam aar AT 2

ar & gy agl wgAr g fF SR
TF ISR T FIH AT G g9 F
g axarg fFar... (sagam) . & sto
FIgE F1 quTS A7 § 59 faw F faw o)
ZHET @I FIAT § |

ot ATl GAFAT . AU sAEEAT W0
g & | 39 fed= & ST S aw@i 9%
seara 9 fFar war g ag ®@fawe &
SR Y g & 0 ongwr AgH
dfqem & FgaR @ FE A enfea
e ¥ rar g Y SgF fHQw FW &
ST W& FT gL UF HFEL F AFIFIT
¢ 1 39% swr=aaq ag weard 97 feam
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# o o] aTgE ¥ ITFY FITT & § |

2% IR afs $1¢ goew Fg we fv @
& qua ¥1 qaig fHar...

wft ToreiT fqg : ag M A @A W
Ty FAE FT W@ & |

ot AT BT T F g T
AF TG w7 gova, § st WG QT
g afFw 5@ 1€+ 3@ e MA@ Y
A & AT AT 18T §, 9 gH A
& gfgam & seadia I@ TR F q&19
T THT FATE FIN AT W@ A A
gwar & ?

MR. CHAIRMAN: When there is a
statutory motion brought before the House,
it is not proper to say that bringing the
motion is a waste of time.

SHRI J. M. BISWAS (Bankaura): I
agree with the Railway Minister that ticket-
lees travel is an evil and my party takes the
view that it should be eradicated. But I
am opposed to the method by the Railway
Miuister in issuing an Ordinance; it could
have been done in a better way in consu-
Itation with the ticket checking staff who
had been entrusted with the responsibility to
do this work rather than issuing an Ordinance
in a hasty way.

The Railway Minister has said that
after the promuigation of the Ordinance the
earnings of the railways had improved. He
should know that most of our people are
very poor. If a man is forced to travel in a
hurry; he jumps into the train but he will
pay the excess fare if you charge him fifty
paise. But if you charge him Rs. 10/- he
will be unable to pay and so he surrenders
himself and goes to the jail. You are losing
revenue thus on the one hand. On the
other hand if he is convicted and sent to
jail; the Government has to spend money on
feeding him. That is the complaint that
has come from the ticket checking staff who
assemble in' New Delhi in a Conference
yesterday. They were saying that it was
easy for them to realise fifty paise as excess
fare but it is very difficult to realise
Rs. 10/-,
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What happened a month back ? Some
persons were charged by the ticket checking
staff. Immediately after being charged the
passengers got down from the train, they
realised Rs. 20/- from the wife of the ticket
checker.  Ticket checking staff are being
hammered in the train. There are thousand
and one instances. Dr. Ram Subhag Singh
came out with a statement that the public
were aftacking the railwaymen when they
were charging the ticketless travellers and
tried to realise money from the ticketless
passenges.

Dr. RAM SUBHAG SINGH: But not
after this Ordinance. It has not happened
after this Ordinance.

SHRI J. M. BISWAS: It has happened
after the Ordinance. This happened about
a month back, The wife of a ticket checking
staff at Naihati (E. Rly.) was surrounded by
some ticketless traveller who had been
charged Rs. 10/- and his wife had to pay the
entire amount. In Mogalsarai also there
were complaints of a similar nature. My
point is that the law should be so framed
that the railway staff could implement it.
My point is that if the penalty had been
retained at fifty paise, even the poor persons
would have paid the penalty and it would
hdve been easier for the railway staff to
collect that penalty. There are some respec-
table persons who work as Professors in the
University; sometime they come in the last
minute and jump into the train and after
finding out the TTE pay him the excess fare
of eight anna and also the fare.

The TTE was telling me that it is very
difficult to realise Rs. 10 now. Those peo-
ple were all very respectable men. The TTE
told me the - reasons for their doing so. It
was to avoid standing in the queue. If they
have to pay the fine, it was Rs. 10, wherees the
fare was 25 paise. That happened at one
station. 1 request the hon. Miuister to
appreciate the difficulty. Most of the pas-
sengers who travel without tickets are
travelling by third class; they are very poor
and it will be very difficult to realise heavy
amounts by way of fine from them. Instead,
the poor people will prefer to go to jail.

Another point is this. Shri Imam was
accusing our railway ticket-che cking staff as
inefficient and dishonest. The example he

a#
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cited was that he was travelling in a train up
to Madras and he found in the corridor
compartments 25 passengers travelling with-
out tickets, but that no ticket-checking staff
was found there, Is this a ground for
making an allegation against the ticket-
checking staff that they are inefficient and
dishonest ? Perhaps Shri Imam does not
know that one af the latest policies adopted
by the railway administration is called
‘Economy drive’. Many posts in the several
categories of staff have been surrendered.
Ticket-collectors, Ticket-checkers and other
staff are not travelling by all the trains due
to shortage of staff. Of late, the railways
have adopted a policy of asking the casual
labour, gangmen, clerks, anybody they find
surplus, to collect and check the tickets. They
are going on checking the tickets like this.
I believe the hon. Minister will agree with
me that the railways are running short of
such staff. That is also a cause.

I do not want to go into the details of
the matter within such a short time at my
disposal. I can tell one thing, for explaining
the root cause of this evil. Ihad a talk
with the railway officers also. I have been
travelling by the Howrah Mail from Calcutta
to Delhi and vice versa. You have the
dining-car in this train. Just see the fate
of the dining-car. Any Member of Parlia-
ment can go and see. I challenge them. In
my last budget speech also, I referred to
this before the House. Say, for example, the
manager of the dining-car is supposed to take
40 kg. meat in the compartment, If you go
and check, it will be 30 kgs. or below. If
he refuses to issue receipt for 40, he will be
punished.

Where do the remaining 10 kg. of meat.
g0 ? Nobody knows. - It will be distribu-
ted in the houses of high official. These
things are happening there. I know a sec-
tion of the railway people, why in the rail-
ways alone, in the police also, such things
happen; in the other departments also this
happens. A small section is corrupted; I
must say that the top level officers are mostly
responsible for these people to become
corrupt. They want these people to be
corrupt. 1 know some responsible Members
of Parliament travelling on their identity-
cum-card pass only with their families. The
TTE come and ask the Member of Parlia-
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[Shri J. M. Biswas]
ment for the ticket for his family. The latter

replies that he is a friend of the Minister.
(Interruption).

Dr. RAM SUBHAG SINGH: Sir, on a
point of order. Who is the Minister whose
example was cited by the TTE, and who is
the Member ? This is a serious charge
against a Member of the House. Who was
the Member who was travelling without
tickets along with his family, and who
is the Minister who was mentioned ?

SHRIJ. M. BISWAS: I can give him

everything, and I can give to hon. Minister-

something more also.

Dr. RAM SUBHAG SINGH: Wild
allegations of this nature must not be made.
They cannot be corroborated.

SHRI J. M. BISWAS: I can give him
the facts. If he wants something more also,
I will give him.  (Interruption)

Mr. CHAIRMAN: When you want to
make an allegation, you should make a very
specific allegation and it is not proper to
make such an allegation as you have made.

SHRI J, M. BISWAS: If you wanta
specific allegation, I will mention my alle-
gation. I am saying it on the floor of the
House. (Interruption).

Mr. CHAIRMAN: Order, Order. Iam
sufficiently powerful to take care of whatever
hon. Members say. I would like to tell
Shri Biswas that whenever he wants to make
an allegation against any hon. Member of
this House and also a Minister he should
make a specific allegation and place it on the
Table of the House so that it could be takcn
notice of. It becomes certainly a privilege
issue. Hon, Members should not make any
vague allegations and generally they should
not make any allegation against hon. Mem-
bers of this House.

SHRI J. M. BISWAS: While the hon.
Member Shri Randhir Singh was speaking
about payment of Rs.3 and Rs. 4 fora
sleeper berth he did not make any specific
allegation.

SHRI RANDHIR SINGH: My own son
when he was going for NDA had to pay Rs.
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3 for reservation.
personal case.

1 was giving my own

Mr. CHAIRMAN: Shri Randhir Singh
has had his say. He should not take every
possible opportunity to speak. Shri Biswas
has not ‘made any allegation. I would also
like to reply to Shri Biswas that Shri
Randhir Singh did not make any specific
allegation against any particular officer, any
ticket collector or against any clerk. He
was making a general observation. He can
also speak in a general way without making
any allegation against any hon. Member of
of the House.

SHRI K. N. TIWARY: Sir, either the
hon. Member should give the names or it
should be expunged from the proceedings.

Mr. CHAIRMAN: 1 have given him
sufficient warning.

SHRI A. S. SAIGAL (Bilaspur): Sir, I
rise on a point of order. The hon. Mem-
ber made an allegation and said ‘‘one hon,
Member of this House. It will be better
if he gives the name of that hon. Member or
he places the papers on the Table of the
House just now. It is not correct to make
vague allegations and it should be expunged
from the proceedings.

Mr. CHAIRMAN: I presume that every
hon. Member listens to what is happening in
the House. I have already taken potice of
what the hon, Member said and called upon
the hon. Member to place his allegation on
the Table of the House. Therefore, there
was no necessity of raising a point of order
because the Chair has already taken notice
of it.

SHRI J. M. BISWAS: Sir, I would like
to suggest that the Railway Minister should
not force the House to pass this Bill now.
He should consult the ticket-checking staff
who are the men on the spot to do this
duty. He should consuit them and find out
some method. We are also equally worried
like him and we agree that this evil should
be eradicated, but 1 can tell you that by this
amendment this evil cannot be eradicated
and it will only cause loss in the railway
revenues which the Railways were earning
from this type of passengers. ‘
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g8 ot Al @ &, SewH 1
et A @ar &, afer v § aei
AT M w@E A @@
wfege T awe ¥, Iw N aF 9
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AT €A 9X QF aga qgT Gy H
R W) gR e § 9 & fagr
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JTAT AT | I A Farr v av 5 Wy
F1 €Th BR-B12 gFMI ¥ faar gar
2ol SERr SA Y 78 fawar § wiag
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IqN AT 91 HR g AR F FIE@AE
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g FveT wis & AR feve AT ww
F EFTT ¥ IFW ARewE F fag
AFE NF T AIEAT FI | WY AN
frar @ @ 39 @ qFAT A wEA
1 HT q9T X A IWT & FHHT AT
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w @ A% g e S Safwaw s
fagrar &, N el AR fFrET §, |
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it geeaTE wWiew (FTaAEY) : a-
qfy  wetem, g W Efeaw WAw &fae
ez fam s g e g FgT T R R
T G F a9 &9 @y AT g
A & F g™ qfw @ T qF qEAT
g |

7g 3%  fF fevemw dawm @ AW
¥ aga a3 @ &1 1966 ¥ faegiv fewe-
dg daw fear s e 81 W 29
FATT 666 €Y 1| 1967 ¥ ag Ig+T 90 AT
49 AT 188 Y & 1 1968 # 98 =& 31
T 072 & 75 | ¥ ferd 3 fegredfe
& g & | #of wEw fow s & Ay
g feR § =g #F W@ & fredw
Famst A dEw Aqre qA StTa i
‘g Y TIEY A §3 gu Y AV Y & ST
gerr & | AFET e F I A vy Fo-
T ATAT FW §, ¥ 9% 7@ § wiww a8
§ 1 e ¥ maT M ol ol v @
fF—mdr F. AT dEFT A AT FQ
& 1 aga & |yl o fage ¥ &
@ 21 AN 99 VY ATET ¥ 3@ 4R
¥ qor @ RN TH Fam Fagar
gt AIET Jo@Ar § | HY FEr fF R
FE we A7 Fhw@ AT AT A ¥ AWy
FE ATCH | IR FgT 5 Y99 & O
g gm0 @ 37 |vn FY oFey F fag gfaw
g & 1| R g9 gar @aT § | 99 e
9 gt & @ A A9AT SO A X
T AN T § | A Y R AR FY
qe § IR 7 wuw A R a1 gear
g 1 W 3z Al #Y oedE 9T
Y FC | ARKT S WS TN T av
¥ fox Wy U ) e A A w7 fF
gFar § wr e | AFgar g @Y W A
¥ adle T Iq1% g o & 1 B e

. ot @ Tw dW (FfegR) ¢ ae
Ffeezgud @ @ § 7
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st gEd W ey : fagr #® A%
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§ 1 #iFY FFET AR fagr @R @@
TS & AT FIN AT JTTHT T T4
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WM AN Y ? R ag I
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FFT FE § @ T | Y TR
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forelt Y Qv A T[T TR ) Ag Taede
& fordr Y T ae e § IR Tl & fag
NAW AN aw &1 F afafe
TEATHER § 98 T9F fau faee
2 & 1 g AT Tifgd fF enfeR gt
FRO T 2 | f5g T T T@E T R
ST F WY FET AIfEd ? W aw
Mg ag g WA A o sl
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T g ¥ 2 fi o g W
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g e FE N F AN
N aFAIE g A A &1 AR
I IR IR GAR A AT FHfeeagud
& o 9€ g A N d d o F o
gw fass & ¥y § 5 97 § aredie
2 3@ gaH J@F oA fxw A 7g amar
t 5 g AW A A T AR T
T g G EHY qY AT AT AGE A
45 I & AR QD aEErE S R
UETE AL FIA &, IR 2@ IF TG §
9% §IE AN SOt wfeegedr ®
Fad § fr g ¥ fag oae 91 agfama
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[ »f darow 30 |-
T ¢ Aafe w7 fafed Araw
@y § @ 9 §fF o aw agfend
frelt g€ & 1 ag S J=wE T F A9
Wt g e G A @ 13
T ya A7 g | g E § B ae i
g A AN F7 I § s fag
W Y W E @ AT IR @0 v
ar I arfg &7 W & 1 e AT F=a
T g Y F E A @Y s ) A
TZ AT WA F AR F AEY FI AT FHAT
| fo & qr@ fope T O € gAY
F fag sy I o R
Y § ? wdiE R & AY A1 AW
AR T g 1| 9T A qE F I«
T AT ¥ Q) W FTar TG T
f& aiy oY grr S gu o Sgel )
I G 3 AT, e a9 qgw gu
|, A F IS g AT ¥ AT g
= ar far R § afET g 97 frws
¥ orged AT A TR E 1w W
GAT A | IE FAT FUG FT qATH TE
g fag & faet <@ aral Y axw
| I § 1 a1 gl A gy el A
@I W o 9 | 9g N g
¥ g w1, Tt gw fraw # 1 1 g%
TF Y geEt gFr wifEd | saw & fewe

g & foaet g &Y | gRTF F T34 AT

T aEqr FT 1 TET A @er =nfgy
fF gafer @ ey € o & @ R
g O a0 43 @ R T I@q E |

TR T g fag off Jga & oy
&1 v Wfadl F wA-EET W qar
g1 9@ IR AIEAl ¥ IeSt axg ¥
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# g% Farar =vgan § fF arge ek
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ST & qY I F F FH FT 9FqAT
£ 39 ¥ g fazmar s ) W ATy
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& fesal § IFH) fa3T FT F ST Saw
grfeRrgad Fafaaw €1 7
a1 &Y FET AR fewe fad afic awe
% FQ § | 9% fag fesal A swaen

TEAE AT 1 IAF AW HY HAEqT

T AT 8, AN FY syaTar A9 AT
TN AT T A9 @ §, Ig 9w F
T AT

feFevg Saa FTET ¥ T FIO
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TF AN IFI G0 FI Y AvIRAHAT
2| =F arET feweqq Taw 1 AFA
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g |l Y g Tifge R S
WA i feve & waw 9@ w0
=7fET | 9g AR WA AT I F Y
W UFR F T FW G FQ T | 949
g WM @H g1 TE | 99 qrees

il W awer fameara & sfafem
| S A= qTq AV FY AG AQqrdr § 1 WY

YT gl § o A §, ¥ qw AT
AR aFT Y JFAST B g FE FT 9IS
w3, afFT @ & @a @ aefRfEd sk
T & o) fas fpar stran =nfgg | @R A
aarar s Sifge fF W 9k feae ¥
ATAT FTAT 3] FY AT AT &1 A AR
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g a9 FH ) GFAT R |

@Y ¥ afawfa & @ AT fReT
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Zn @y a 70w Fefwal ¥ I@
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# fufree arga ¥ qo1 TR § fo
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AR ggmEE & TF ¥ uF e ardA
ST 2, frw o AT ATEl WIH FH
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g famed Wy &) @ IER EH qETl
ag mfgar av 7% AT qgy & ar 0
Im T #r w% g, Afew ag anfew
frrar faar mar & fF o A1 fegesta
EId FM, @ I 9T IF TIX FET &)
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F, A1 IAFT AW g grnt fF g
[]qH @ aifaal Y ;v ogew 1 gg
R &FS wriRe & 3% & afew f
W mfsar adf 9 1€ & 1| T Tw awq
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#r avw = faar aar €

#Y Frzd WA ¥ wear @7 9= |
2 5 srwex frw awg 99 o € R e
atg Aifar i § 1 T8 9 Yo o,
T ARET, A AHTA AR o o
o FT TF 4T T AT | ST a7
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IR EF T T EWse framwe ITEr
7 faar, fomsr 9T WF v 2
a3 | #Y gT ag X I 9 gena
F1 3GT AR ARG Y Far fF a8 T@ AR
¥ gl w1, AfeT Y@« fear
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FTAT TATAT AT | TG HSAT &9 A0G
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fore 35d A aww ¥ ag fawma
Fr g & fF QAT 7@ T FA FT AT
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T = ggewe semEe |
g g g 5 9 wRER SwosaEr
drg Afa # fewedm daw F
A A dFT T T A Y aEr &
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FA G FT qE § gg Ay
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TTRETE F AT $R AR AHEA
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TAF fFEM 919 T9T AFT S A F
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T anfee F1 3% waAw A §
w fag ag feve a8 @Oz a1
I qg THET a1 §, Y fewe IwI 9w
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FiE T A qErg AR yar @
Y o1 9T AR & 9T R |

T aE T8 vy fF G Sl
foee fody mfgdl ax 9§ e W
At T Y EfF oawE W ge-
A 9 AR E FW R AR A I
FraHY &Y T T fewe Ad A wFar L,
I EH g A Ty ) IR Y A
F AR A N o Mo ¥t faFrm Fxw
& ar s € afi g g

Faem g F o q&q ¢, A3
A AT Y TG FX TART § FQJ E
woar w2 fear 911 ¥fFw w F A
& a1y feve =97 &1 AF AW fFar
g feamer & @R 9 IFer  =hw
/YT 9T A9 IR FEHH T M §,
Afw i anfiee ag) &, o ot § o=hw
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£ T fif ST AT AT WEHR 9T
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TG B T g A A F I F FW
AR WY W F@T ag o ag
gifaT a8 & 1 ww 9y § fF ST A
1T 9T | AFFT AT T qZA FI
W #T AET qEer Sifew | feweww
Zafqr gw Wt A TR &1 AfEw g N
JoFT 39 F fau s feor mn §
T qOFT § 1 07 WY A1 g -
Y FT0 F7ar § | g Afe # W@
T W | R udEET Y oY A €
for & aree Agrafaa & 9% oA W W
AT AT AW A AT § AT GoSwATT
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F} faaT %3
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17.12 hrs,

[SHRI VASUDEVAN NAIR in the Chair]

SHRI SONAVANE (Pandharpur): Sir,
I welcome this Bill. There is no reference
in the Statement of Objects and Reasons to
this Ordinance because the Ordinance had to
be brought subsequently as this Bill could not
be passed in parliament in time. But I feel
the enhancement of fine is very very high. It
is thousand per cent high. I shudder to
think about the difficult that passengers who
travel on small sections in the rural areas,
who go to weekly bazars and travel distances
of one or two stations will face in buying
tickets of 10 paise, twenty paise or even
thirty paise. These weekly bazars are such
that people go in the morning and back in
the evening, after selling their agricultural
produce. On reaching the station if they
find a train standing they are ina hurry to
get in and they have no time to buy the
tickets. On such occasiohs if there is a
ticket examiner he catches such travellers.
But the difficulty is that they have no money.
If they have some money, all their earnings
from the weakly bazar will be taken away, 1
would therefore request the hon. Minister to
show them some consideration. People who
have a lot of money do not care to pay the
fine of Rs. 10, but a farmer who purchases a
ticket worth 30 paise and travels a short dis-
tance to attend the weekly bazar will find it
very difficult to pay. If such travellers are
one or two the ticket examiner can drag them
to the court.

If he is unable to pay Rs. 10 he will be
taken by force. But if the ticketless travel-
lers are in big numbers, say, ten or twenty
and the ticket checker is only one, he would
be helpless and he would allow them to go.
Or, he may perhaps ask them to pay him
one, rupee and allow them to go. So, in
such cases the fine would not be realised.

. Previously, if a passenger was late to
catch the train and if he ‘was in a hurry
and he had no time to buy ticket he could
go and inform the guard of the position
in which case he will issue a certificate.
Now that practice has been stopped. That
eauses inconvenience to P s who
really want to purchase tickets but have
no time to do it.
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Then I will give you another instance
from the Kurudwadi-Lathur-Miraj section.
The booking window at the station opens
only after the train had left the previous
station. At the station there is only one
person who has to issue tickets, check tickets
and attend to all other functions and he is
not able to attend to all of them well. I
will nparrate an incident which I myself
witnessed. There were about two hundred
passengers who wece returning from the
bazar. The queue was so big and all the
passengers could not buy tickets before the
train started. So, some of them got into
the train without purchasing tickets,

I was travelling by the first class
compartment of the same train. When I
saw this I requested the guard to call the
station master. Then I told them to keep
the train waiting for a few minutes so that
all the passengers could purchase tickets by
standing in a queue, When they stood in
the queue and started purchasing tickets,
even those passengers who were inside the
train but who had no tickets went to the
booking window to purchase tickets. This
shows that these people did not purchase
tickets earlier because they did not get the
facility for purchasing tickets. Since these
are the genuine difficulties of the travelling
public 1 would say that the penalty for
ticketless travel should be less than Rs. 10.

It is mentioned in the Stiatement of
Objects and Reasons that the loss of revenue
because of ticketless travel is estimated at
Rs. 10 to 15 crores. But what has been
done by the railway administration to ensure
that loss by thefts in the railways is eliminated,
Most of these thefts are committed by
railway employees. Because, I am not pre-
pared to believe that travelling passengers
take with them spanners, hammers etc. to
remove bulbs and other electrical fitting,

foam rubber of seats etc. from the railway

compartments. I would give my whole
hearted support to any measure to prevent
theft of railway property because the watch
and ward and RPF have failed to check
these thefts. Passengers lose all comforts
and amenities of railway travel because of
these thefts of railway property. Therefore,
the hon. Minister should come forward with
such an Ordinance or Bill, which is a very
stringent ome, to check thefts and even
search of suspected persons.
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[ Shri Sonavane ]

With these words, 1 support the Bill and
oppose the resolution moved by Shri
Kothari.

=t 9 s (FFadafa ) ¢
garefa Age, @ fadaw 9 foew aw
fegra< wE ¥ 371 W FA F 9 6K
frer ax ¥ a st gg&t &1 ¥ W
g S H @ aHRT F A A A
LT FY FAT T&@ TV, T F1 gH T8
Ao & 1310 W W fag ¥ S
frage 5@ wvaew ¥ @ gew O) <@
g SR GEA T AR A gH ag T
T3 A9 AT T W HT IGgH AAR
9T 9 AR B AL FA A W i
T AGHE TN A G Y wwmw AW
g & g 79 O i freerd R
W & ey afz s ww gwn feg g2
93 dY 9g @ WY AgGH F | TEHAT AT
NAagifragew fdet & sr R &
fF g¥ o aga & afea 9% FW F T
7g qar w1 {5 qeme § @ gEE
We wRIOFATY 15 F)g 9T &1
gy, afew 20 FAT Y 25 FU w9 T
3 | AT ST FT A FEY E—

“It, accordingly, became necessary that
measures to control this situation should be
urgently taken. One of these measures was
the Amendment Bill referred to above
which, though introduced in the Lok Sabha
in December 1968, could not come up for
discussion even in the Budget Session of
1969.”

# ag 7€ oww gFar fF oF @
araw fred g & feavax # @ fows
1 77 9 fam s a’mﬁaﬁ ag T
RETaga & Afeg 9% & g T
s f a8 gR @gd SuTEn § @i
g @ fadas #1 aga S S agEr

=fgd |
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Y aY 1967-68 #t wefafred fea fod
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FIR A 39 A ot a faer & ST AN
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AT 394 fFar § a2 w105 68 Wrw
TqaT A9 I8 e 9= /et @ gifew
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FT "eT & | gwrafy wgT, WY I w7
FIH FIA FT A1 &0 §, I9 37 A FAC@ T,
@ § aga @ wfwar 9= it 1 S
WY NE 2 FAg 68 AT FYAT TAT FL
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2 T S99 F A Q9 AT TR R ag
3 fF A, T § 20 ¥ 25 F9 &9 &
12T g AW F1 §—3 q 1T HF THFY
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Q @ 77 o T I FHOFQ
& AmEE 50 F7=T ¥ 60 FUT A ¥ °E
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gwrafa wgigy, 5 fa¥as 1 awdT
F@ R Y famgw smem § wifE
50 4% &7 fege 7 AW 99 I AfE
10 &g T T agA fwar o — FE N
AT STEHT T HT HUAT TE F FHaAT |
T A T W § & o fa fewe
@ F, 3G BT JAW AFA ARy,
Afe forg q@ ¥ o feweqg daa &

foX qge §, S@ @ dRedmgad ¥

TR T ;i a8 & P W Y o
7% & 5 39T A€ F arwwaw @ dgF §
oy §, ol ST F ATy N A A 3
WY § 1 W qeg ¥ FF w0 A o @@
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FATF ¥ WA FIA F A AG At Y
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I Y | SR AT AAT FIET T FTAA
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T YT gFse ¥ a9 e fewe
TR faeT & 1 991 w5 T AR G-
i & f1E fear fewearen smowr
fam § 1 a8 Taawe fergeam & ST
Foa ¥ a4 @ oug W favww w
GETFA TN AT S A9 § WY 48
THa-FEd 7 ® fF S am A Taw
FATAT F1E Fga SaTaT GaT A ] ]|
& sraFY fong ¥ § agomn argar §—
froxr @@ e FwE F @A W
faet % o fHeT 9T 5.68 daT WY
#1 faar, 3oz Feng F G 2.80 qar
qfreiieR AR 9% F9E F @S A
2.13 Gar qx-fFeme fam | = e
ey —wed FT $T TG Te0 &Q7 AT
t—a 5 sma W0 F ghrersi w

ey —aar 5@ F TR § amw w5 @=v

g1

A F A/ 9 g FG AW
fora §—dg B @ FQ, WREE-
TV AR FEE FATH F @A FUA—TF A1
& mfdl § Fame, FATSATE FT FIT AT
T Y, TS FATER T 3 feemsn at
T a1al R eane ady fear San ) A
o A 7w STy o ¥ qar @9 f5
a9 ¥ auaQ # fwar g 99 o /4
AT SUFT QU TF 919 W F fesai
¥ &3 wX Srar, I A9H Qo fF ag
THTSETE & AFRFA AT A9 F AL I |
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AT g A agy T free ) E,
# 3T AT FY TG FIAT §—TAR
T ¥ T FA B AT 99 R
AW ™ w1 IR § aE AT
WRE TR TE N ArgEEs N
g M dfer—dr o VIT WG
freft §A7IT A X AT §, Fer §
ag fret G Y JaraT &, T=f e IR
g # o & T 5 faww ad e
R we S« &, 99 ITRT G,
gt fo Ao ¥ gER TFE foar IR F
f& qu famr fexe ¥ @, 10 z9am
faFTelt —ag ghIwd gl g &, SR St
ugi AR § a8 W @ aTd AT § |
AT TG AT AGH 9 e T gal
gizm fa¥ & woy Fgm AR g F
5T R & o &1 fem s g A
28 & St FNEAT & IT A IF F IF |
foar fegearer gaT@ #Y AFAT § F AAA
F do7 41 FIEAT FU | AW FRAT-
frdi Y gT e ¥ fAT T I |

‘qgi 9X Y@ gwra fear mn g fE
sTe W g fag ww@fEr s A<
2 | 1o 7w guw fag & fag at gwmT-
Ay st wewE A @, gRarsa R
qgaE A 1 afew & @Y eed famn
wEmE feaa & fad qae g s
T F dlo o IT TFAE-FoIA T AT
T ey, =t F fewe @ gfer FIW
Ffa¥ PN TT T WAV OSAT R 1 A
feel R W SfY AR S 7w F
fesx & §5 w¢ @y — wwmfey O
FNaew LT WEar g 5o
TR J&FE T RantE F a ¥
Sic il

#us X feear WY smwr AR
feorT sgaT § forad sy s W §
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[ = o A |
11dto & s@ax § somgraTe 7 frear
AT 1 A e AT T gem @, I

a<g 1 fean fas® e o gom wm )
o ¥ 15 R i afa &
o § gy § H W FTOFOT g
foad & aw @ aww @9 W, @@l
TE WY A JFAE g AR NI T
St FY S ALY Faer Sfge oft, @@ AR
T fra o @ T @ uggd fr
IR gy W F Am o #RogEd
A A gk 5 WA F AN eigheam 9,
ghano ok 99" srgr & g T ar, @
¥ st #r W WY N wg A
arfeq ot ag Wt T fawr g fmy 5
Fogy W T faEe @A ¥ @y
TYF TFAF F qOF § 1 1 faewdsr SR
X Aft @R & S @t e Afvg
© IfFT R AT T A ATIETE F HICA
S FALT T9Y FT JHATT & WG § IGH
AFA F IR F § =g 5 3 Fa7 14
il
¥ ¥, #% fral 7 oyt W 9q FH-
fEl . S AR A § 3T -
TA Y IR A AT ST FH F@ F 30
FIRH, TP FEIAAT N F 99 T
FIAT AgAT § 1 9% faA agor ot anf
qqE AT F W%ﬁ'oﬂeﬂﬁoﬁ qHIHAT
IR frar a1 f6 g amw sfewr &
#Hafsm sTai¥ey @y gu SR |/ WA
=g geR T fe wie ke gu
S0 § fres w1 Fe frar 3 § o
T & Jar e i aqwrer § wfasr &,
faa® qrq A9 AT Isq 37 &1 ¥ A
A FT AgT T § AR wwd Ay
AT 1 ST A T F19 FRar IEv G )
Fgard & siftg SRy fa¥y w £ A
W 5E GFIT FT A SR e R
T & ¥ or F are S anaw gufeaa
g F TFY § |
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THY THX § ARGCATET FT ATTAT § |
A 1S T o WA ¥ a7 IR @
a1 f5 R ©: ) FT A F TFW 59
AN @IAANE | T I
T X R T R, g o, wE an
3TEaR A § afew qonafa & g $r av-
T FI A WWTE qurST F) A
3T T @R E 4 I qAR FE @ FHET
BIET WY AT FW@T & A ITH AW TG
1 =rfgn | & 3 wfE 1 = @)
FX @ AfFw S A daw faarr
RN § /Y IAN g gw AT ey
R TR H @ F gEF AW AT EW
FTAT AT

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : I have heard all the
speeches with a great deal of attention.
There is one thing which I would like to
bring to the notice of the Minister, The
Bill before us deals with two things : one
is that in sub-section (1A), for the words
fifty naya paise’, the words ‘ten rupees’
shall be substituted; and the other is in sub-
section (1), for the words ‘which may extend
to one hundred rupee’s’, the words ‘which
shall not be less than ten rupees but which
may extend to five hundred repees’ shall be
substituted. I would like to ask who is to
decide on this fine, who will say that the
fine would be Rs. 500 and for what ? Does
anybody travelling nowadays have Rs. 500
straightway in his pocket ? And if he cannot
pay Rs. 500, 1 do not know what will be
done. So, it comes to this that Rs. 500
will be asked from the persons who could
give it and Rs. 10 will be asked from
persons, as has been pointed out by so
many members, who buy tickets of 25 paise
or 10 paise.
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I quite realise that ticketless travelling
should be stopped, but by imposing this
fine, will you be able to stop ticketless
travelling except in so far as it acts as a
deterrent punishment, It is the same thing
as saying that there will be five years’ impri-
sonment, Some persons may be deterred,
but when you are running for a train, this
does not come to your mind.
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May I bring to the notice of the hon.
Minister that I come from a district where
ticketless travelling is on the verge of taking
off a railway line—from Krishnagar to
Navdeep Ghat, that line is sought to be
taken off because there is so much ticketless
travel on that line and the Railways suffer
a loss. I quite agree that there should be
better checks., What about vendors ?

Sir, how much do we lose on the
vendors ? If you have surprise checks at
stations, they could really be Surprise checks.
They should not be intimated about it, that
there is going to be a surprise check. I
have seen it for myself that people are told
beforehand that there is going to be a
surprise check. Then a person doles out a
certain number of tickets for that day. So
if real surprise checks are carried out, it
would be found that they go without tickets
for many days. So there must be better
checks to avoid loss to the exchequer on
this score.

Secondly, I come from a district where
there is a very big pilgrim centre, Nabadwip
Dham. On holidays, Fridays, ‘“‘Ras Poorni-
ma"” and on Poornachandra days and other

auspicious occasions, you will find people .

travelling thickly, even on top of the trains,
The compartments are full; even the tops of
trains are full. Could not the railway make
a certain amount of money on such occasions
because people will pay for going for such
pilgrimages. On such occasions, more trains
should be provided; but instead of doing
that, you let them travel on tops of trains.
So there should be more trains run to cope
with the traffic on such occasions.

The hon. Minister said that 55 trains
have been added on. I do not know if he
means that 55 coaches have been added.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : 55 new trains.

SHRIMATI ILA PALCHOUDHURI :
I would ask how many third class
coaches are there in those trains. It is the
third class coaches that will give returns,

We sit on the railway consultative
committees. When we say that ticketless
travel occurs because people are not able to
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get tickets and we make suggestions, the
answer invariably given is that the traffic
does not justify opening another window to
sell tickets. The traffic may not justify it
for the whole day, but at peak hours at
least there must be two or three windows
opened so that people can buy their tickets
quickly.. There should also be checks to
see that they are getting the tickets.

Then I do not know why you have almost
eliminated women ticket checkers. Women
who do not know much, very often come
hurrying to catch the train, I have come
across a woman who got into a train having
been asked to pay double fare because she
did not have a ticket. She was in tears.
She did not know what to do. Why should
we not have better checks so that these things
do not happen and the Railways get money ?

By imposing a fine of Rs. 10, Govern-
ment will not realise so much as by spending
something more on opening more windows
and by having more women ticket checkers
also. If they just watch the pilgrimage
dates and run more trains with more third
class coaches on those dates, the return
would be considerable.

I would support the Bill as far as it
goes because we do not want ticketless travel.
But why do we not make use of the mike
and every other audio-visual medium to tell
passengers to buy their tickets from such
and such booth ? Why should this not be
done in every language so that people know
and can buy their tickets with facility and
convenience ?

Coming to thefts on railways, the inci-
dence of this has increased. If it is inves-
tigated, it would be found that the loss on
this account would be much more than
through ticketless travel. Why should
thefts be there ? What are the watch and
ward people doing ? They do not seem to
be able to prevent this. I have nothing to
say against the railway employees. I think
they are a very good lot. At the same time
the watch and ward must have protection so
that they can do their duty without being
killed. If they know that they are going to
be killed, how are they going to watch ? So
the vigilance machinery has to be brought -
into action.
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.

[Shrimati Ila Palchoudhuri]

In the ladies’ compartments, there is
so much complaint that alarm chains are
pulled for no valid cause. At the same time,
when the alarm chain needs to be pulled,
then it is in such a place that a woman
cannot certainly get to it. So, there must
be some device near the bench so that she
can get to it should there be real occasion
to pull the chain,

I put all these suggestions for the consi-
deration of the hon. Minister, and though I
support the Bill I would say he should not
increase the fines to Rs. 10 and Rs. 500 as
it will be a hardship to the people. Instead,

_ you should improve your vigilance, put more
trains on pilgrimage days because there you
will mint money. At the same time, you
give the people more facilities. Itis up to
Railway Ministry to see that the third class
passenger gets more facilities, because it is
he who pays you dividends, because it is
in the third class that real India is travelling.

I hope the hon. Minister will look to the

facilities for these teeming millions.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Although the Bill seems to be
a very simple one, but if it is accepted by the
House, it will very vitally affect the average
people of India, not only the ticketless
travellers. The Bill should be read in between
the lines. Clause 2 says :

“In the Indian Railways .Act, 1890
(hereinafter referred to as the principal
Act), in section 112,—

(a) in sub-section (1), for the’  words
‘which may extend to one hundred
rupees”, the words ‘which shall not be
less than ten rupees but which may
extend to five hundred rupees’ shall be
substituted;

(b) in sub-section (1A), for the words
“fifty naye paise,” the words ‘ten rupees’
shall be substituted,”

Section 112 of the original Act says :
¢..he shall be punished with impri-
sonment for a term which may extend to
three months or with fine which may
extend to one hundred rupees and shall
also be liable to pay the excess charge
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hereinafter in section mentioned in
addition to the ordinary single fare...”

So, the hon. Minister wants to increase
the penalties from Rs. 100 to Rs. 500 and
from 52 paise to Rs. 10.

Wh’at‘is the idea of coming forward with
this Bill. It has been mentioned in the
Statement of Objects and Reasons that it is to
prevent the evil of ticketless travel, which
must be stopped. We appreciate that it must
be stopped, but what is the procedure to
stop this menace to the society? Is it by
proposing such heavy penalties and fines?
Ticketless travellers have to pay 250 percent
higher than the normal fare according to
the present Act. What will the railway gain
by imposing more penalties? The tendency
on the part of ticketless travellers to travel
without tickets will increase more and more,
and they will try to hide themselves so that
they may not be caught by the checking staff.
It is better to let these people come to realise
that they should not travel without tickets.

In any case, what is the basic sense of
jurisprudence behind these increased fine ?
Punishment should be reformatory, not
retributory, in nature. This basic concept is
missing from the amending Bill. It seems to
be the opinion of Railway Minister that more
and more penalty would result in less and less
ticket travelling. This will not be so.

In view of the opinion expressed by so
many Members, I appeal to the hon.
Minister to withdraw this Bill at present and
to study the whole matter in the new
perspective and only after that he come for-
ward with a proper Bill, if it is so necesary.

I have other objections too. The Bill is
not only causing hardship and torture; it is
full of irrationalities. For instance, a train
starts as a passenger train and from station
A and goes to B as a passenger train and
from B it changes its character to an express
or mail train. In the N.EF.R. a train
starts at Tinsukia and goes upto New
Bongaigaon as an ordinary train and be-
comes an express or mail train onwards.
A passenger travelling with an ordinary ticket -
on this train will be Holding a valid ticket
till New Bongaigaon but will be liable to be
penalised and will be treated as if heis
travelling without a proper ticket or with
insufficient ticket. In such circumstances he
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will have to pay the penalty, There is no
provision to safeguard against such contin-
gencies. That is why I say that this Bill
is full of irrationalities.

There are also instances where the
railway ticket checking staff were killed
by ticketless p s. It happened in
Siliguri in 1967, when the penalty was
only fifty paise. I do not know how many
persons, belonging to the ticket checking
staff, will be killed in future because the
penalty is going to be increased from fifty paise
to ten rupees. These aspects should be kept
in mind. This is not the process by which
ticketless travel can be put down. It should
be done in such a way that passengers will
have no mind to travel without tickets. If
a passenger buys a ticket, the Railways must
ensure him at least a seat in the train. Is it not
a commercial organization ? If that is so, is
it not proper on the part of a passenger to
expect sitting accommodation in a train if he
is asked to pay the price ? If I have to pay
a certain price, naturally I should get certain
goods or services, There is no such Provi-
sion in this Bill to ensure this return. As
has been pointed out by Shri Fernandes, the
Railways are talking not about the seatless
traveller but about ticketless traveller.

In view of all these things, this Bill
should be withdrawn now. Let the hon.
Minister to collect all the facts and study them.
Let him find out if long-distance passengers
are the offenders or short-distance passengers
are the offenders. The short-distance or local
passengers have to travel by train to do their
business and perform their duties and it is
they who generally come in the last moment
to catch a train.

They have to attend to a number of duties;
they have to attend to their office, And there
is so much of over crowding in trains. In
such cases it may so happen that some of the
passengers may not find time to purchase
the ticket, in spite of their best intention.
So, it should be ascertained first as to the
sections in which, and the mileage up to
which such ticketless travelling persists, and
to what extent such passengers continue to
travel without tickets. At least the percent-
age of such cases should be ascertained. It
is only after that, that the hon. Railway
Minister may come forward with such a Bill.

Now, I come to the last point. The

.
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section to which I referred is full of irregu-
larities from another point of view. Even
when a ticket costs just 50 paise, a passen-
ger has to pay a penalty of Rs. 10 plus 50

‘paise as excess fare and the normal fare of

50 paise. The total comes to Rs. 11:
Rs. 10 as penalty, 50 paise as the normal
fare and another 50 paise as the excess fare,
which come to Rs. 11. Instead of this, is
it not possible at least to have a graded
system of penaly? Instead of imposing
Rs. 10 as fine for not having a ticket for 50
paise, you can have a system whereby, if
the value of a ticket is Rs. 1 to Rs, 10
the penalty may be 50 paise, and if the value
of the ticket is from Rs. 11 to Rs. 20, the
penalty may be Re. 1 and so on. This may
be done in a graded way. )

Otherwise, if you club all together; it
will be very hard on the poor passengers,
and the poor passengers very often travel
just two or three or five miles and the value
of their tickets will not be more than 50 or 60
paise. It will be very hard for them if they are
penalised for Rs. 10. So, I request the hon.
Railway Minister at least to withdraw the Bill
for the present. Let him collect the statistics
first and then come before the House with this
Bill, if it is so necessary, and it may be
considered then.

st AW afgane (deg) ¢
gaTafa tr@azr oY faar aew & o g,
¥ 39 & gy & $© aW GEE AT
AT § 1 THH 8 a1To F T Y 10 ®o
#t TAfad Rt H iw I A A §
FT IR T FIAT ATEAT § | 1 S
Y S1 2 § 99 W STHnt fese a8
faad 1 S T 9o e # A9 ¥
fal o § S7 B I IFAE T E |
TF FEHT AT TgT FT AqY VAT 4T |
Tt fege woae aun g 919 99 Y
9%% FT T T | Fg 120 To FY W Y
gT a7 | I &N ¥ ag w$ g o oK
;] @ G WD faer
AfFT FE wEE AG | B ' W
wreert fede ey A A aae A
2 T FTwr WA FAIG A § AW
T OWE FW@E
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[+ megere afgeare]

@O T ag § fr oagt Ay e
10 w0 guiar @ fear | @i 7 25
a 30 &Y R, it 5
FE I § s § Afe fewe Af A
qrar 1w ag g § fF R e
T H omar § 9 <@ fe § & e e
areft gt g 1 S arh @ § ag fewe
& ¥ 9 § | 4fF A 9T w1
g fFdt #1 gwed % =Y § v ar
g folr # go} am Y @A ST W
T # ey F fa fewe dzm far
21 3T 9T AT 10 To AT FIT A E

W 98 TE L TN GV I F O

forar s &R &= & AR | AT g
aifay o ag wet av <fag 31 & famiy
Fem f5 o @ FFB AR FF 10
To F qITT FH A W@T | 57 { 500
To AT 100 AT a1 T HEW #Y Y g
@@ g, IE N Sy | § o 3g
g fF o7 AT T2TH A R Y St
FX ¥ forgd S # wFr & 9 Ay @
FTH T F AR o fege w@m a7

& oo # qAAS WAFR WY
AEA 9 24§ F IJAT TF MY AT
Jar S g AR afr ¥ FEIR MY
I9dr & | FER F 100 sraferay ¥ &
50 seet fede A Y 1 T F
TH T q19 FTeHr qiF grg 1 ey atear
21 fFY Ao Yo A fgmwrg A o=t
ITY fewe 93 1 # g 0F A B
Ffom & Gorgm mgan AU H
ater €aq 9w | N X § warw
et AN T gu ¥ 1 Ero fo A TH
Fran SR get feFe | @Y FE P R O
ar qra @, afew o7 i ¥ ot @ g3t
ag Fg am f5 F qwap 1§
argar g fF 9T F we A wr AR
SEear g Sifgd | S R ey Y
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FW & g9 500 FT 1,000 To gHiAT
W FIdtony g8 @ amm 78 &

@ fa= # 3o = i fgy o
¥ et 491 § 9% w9 aF 50 4 ¥fa
qt feaw sl sw@d ¥ faan fowe fodr
grlagaaw e Ty G A N faw
fede aax 1 & 97 =@ F A A
arq & Fg @1 g o 5 AT @i ek
T B} qw w § )R ggt N
i g 1 amr W ¥ ¥ aga w9 e
fere gaar &1 gt W VI 9x Ay
IR fere A famy FFOUT AN Q @
fam ferz oo ¥ 1| g9 Tod O § et
qx v wifedt ¥ & mfedt #1 A% R
&1 X AW & st 2,000 o FHEAT WY
& A WY Fgw g & aFAr § WifE
aGA FIA T qHT AT F A E

W ¥ WAFG T Al A g,
Sai fefreag §afan aga Skt &1 sud
i fafo 500 srefaay # stg ey &
] Iy =g f6 e otw @) gt &
I« vafs S| 52 ¥ suwt fas oF
T @ o § A R T GE9E =
T A QT 7 ITHT SR GWT A ]|
F oad Lafer ¥ aEw #¥ ? R
F Y § AN A o=A F FH ¥ &
i 9 fa7 T N | A FAT g
aifgy f& 341 %Y ger agr § AR s
fesa oY wrg7 € oy fF st @7 % 4

afl WY Hoarer O e 27
oY S A AT T F@ E SEET A
MR A zwn § O
= g & fag e aga WA
% fau g Wi swaedT A 1@ €
faad fF st giwn samar € @ o
FOHT ATAGN 9 TF | T T FAY
HATTHT TFAT AT | TR AT WA
¥ Afatagy SR €1 Fosamawd
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49 FI W@ AT, I T _F §T A1
FrsgrfF IS F3f § Aw ar

sR g fFag 7@ gfewt ag sawr

T FEETN T WHT W 1 A
¥ Hoit F A F I F7 fgem A fow
9T ‘1. R. forar gar & | o aga &
ATE 9T AT A IFT FR § o sy
UF AT & | ATT [ TRFAT B WFC
AT FAAT Hifq AfwT A A wE
F 7Y §, §¥ AT fowe T WY
IAF W I TE FT aq@iq fwAr QI
A I9F GT9 qT TG QAT | A AR
&9 o< fRe faane &3 s oY sl <@
TRNFWFFL XA WH ™ W
{ sarar g g =Ry |

17.58 hours.
PAPERS LAID ON THE TABLE—Contd.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : Sir,
today morning Shri Morarji Desai laid on the
Table of ‘the House a copy of the corres-
pondence between the Prime Minister and
himself. It is noticed that copy of a letter
dated 20th July, which is also a part of the
correspondence, which was sent to him by
the Prime Minister, was not included in those
letters. May I, Sir, on behalf of the Prime
Minister have your permission to luy on the
Table of the House a copy of that letter also?
[Placed in Library. See No. LT—1230/69]

=t W e (Fvas gfer) ¢
St AT 2GTE St T T@AT AR ¥
qg JeiA I g0 @1 ! v g9 g4
T T F RE 79T 97 AT g 7

MR. CHAIRMAN : On behalf of the
Prime Minister the Minister of Parliamentary
Affairs is placing a cpoy of a letter, which is

part of the correspondence between the Prime
Minister and Shri Morarji Desai.

oY s et (g19%): & A
wrgar g i Far srew fafre< #Y ag aw
are ¥ oy f5 ag fagdl mfrer w3t
fgQ a1 95 § @ I AT H AN 7

Printed at : Navin Press, Dethi-6.
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=t g fag W (¥w@) - oS
97 W@ T E SANAZ 9T A T@T N

& @ ag T GF FI AG 1@ AT AT TG
¥ <g mar ?

MR. CHAIRMAN : Yes, it was not.
18.00 hrs.

STATUTORY  RESOLUTION RE:
INDIAN RAILWAYS (AMENDMENT)
ORDINANCE 1969 AND INDIAN
RAILWAYS (SECOND AMENDMENT)
BILL—Contd.

=} gEAT TTAW (ISoT) ¢ EaT-
qfyy 7y, g faa o ==t W@ &
e TEH AR T G Fgw § B
gE AN mwr oy femr B 5
[T F FHA TGA F IR § IiEAE
F g 10 WY FT JAAT @ S|
FTHIT FT A &1 gHT 901 § 39 G A
fagy & g @R 3 &7 o o
FR@ HA @ ¢, T 38 W # fawrw %
AT & a1 Y, | B @R AT
¥ e g 7 o AT av ey
8 Y ¥ 9T TG To T WA W@ N
WA F T F R FA F fag )o@
A ofel W § wifar aew #§
&ro &o MY Ft g W FaA ;e
FHFFE I T EY g7 X §F qor
at sffe uHo gIRT g Fqmar 74T fa df
WA A Az § sEfAg o Ao F gEr
FT HEITH T FA AT AT § |

MR. CHAIRMAN: Would he be
concluding his speech in a minute or two?

it ggw 9T $AA : T 7 fire
frm g Faamd @aFa g |

MR. CHAIRMAN : In that case, he
may continue his speech tommorow.
18.01 hours.

The Lok Sabha then adjourned till Eelven
of the Clock on Tuesday, July 22, 1969,
Asadha 31, 1891 (Saka).
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